
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

IN

APPEAL No. 33 OF 2022 (SZ)

IN THE MATTER OF: -

Meenava Thanthai K.R. Selvaraj Kumar, Meenavar Nala

Sangam

VERSUS

Union of India & Ors.

Place: Chennai
Dated: 16.02.2024

......Applicant(s)

,... Respondent(s)

ME. Sarashwathy
Advocate for MoEF&CC

S.NO PARTICULARS PAGE
NO.

1 Reply Affidavit on behalf of MoEFCC 1-3

2 Annexure Rl-l a copy of the EC dated 31.03.2022 4-15

3 Annexure Rl-2 Copy of the report of IRO, Chennai on
3t.03.2022

16-85

4 Annexure Rl-3 Copy of Minutes of meeting in its 70th

and 71" meeting held on 4.12.2023
86- 242

5 Annexure Rl-4 Clopy of letter dated 01.02.2024 in
Expansion of active pharmaceutical ingredients.

243-244

INDBX



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

IN

Meenava Thanthai K.R. Selvaraj Kumar, Meenavar Nala

Sangam ......Applicant(s)

VERSUS

Union of India & Ors.

MOST RESPECTFULLY SHOWETH: -

I, E. Arockia Lenin, S/o J. Emanuvel aged about 38 years working as Scientist "D" in

Regional office of the Ministry of Environment, Forest & Climate Change, at Chennai, the

deponent herein does hereby solemnly affirm and state on oath as under: -

I . That I am duly authorized and competent to swear the present reply affidavit on behalf of
Ministry of Environment, Forest and Climate Change (hereinafter referred as MoEFCC).

2. Thal the contents ofthe application, unless specifically admitted. are denied to the extent
that they are inconsistent with submissions made hereinafter.

APPEAL No.33 OF 2022 (SZ)

IN THE MATTER OF: -

.. . . Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. I.
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

3. That the instant reply is being filed by the Answering Respondent without prejudice to

n, n# lSlL,S.,l(. 
.;[tt{g and more detailed reply at a later stase. if so necessary.

4. Thdi it B'submitted that the Applicant in the present Appeal has challenged the

. ^Eh:iionniEit Cle-arance (hereinafter referred to as EC) dated 31.03.2022 granted to M/s

, .. " $ln Pharmaceutical lndustries Ltd thereinafter referred to as the Project Py'oponent)

,,, . t- Ut't' ' "'l ' -Yl 
@-b**-

Dr. E.Irockia Ianln ;I Scienrist ,O,

_ Goyernmenl o,lndit i
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5. That it is submitted that the Project Proponent submitted the Proposal No.
IA/TN/ IND3/24836812021 for Expansion of APIs Bulk Drug manufacturing unit with
production capacity from 25.5 TPM to 134.082 TPM within the Existing Plant located at

Sy. No. 90/2. 9013, 90/4,9911,99/2. 9913.9914,99/5, 100/1. 100/2a, 100/2b, 100/3,
Village Sathammai, Taluka Madurantakam, District Chengalpattu (Formerly
Kancheepuram), Tamil Nadu.

6. It is submitted that EC in question in the instant case was granted to the Project
Proponent for expansion by the Answering Respondent vide letter lA-J-l l0l1154412021-
IA-ll(l) on 31.03.2022. A copy of the EC dated 31.03.2022 is amexed herewith
as Annexure- Rl/1.

7. That in compliance of the order of the Hon'ble National Green Tribunal the IRO,
Chennai conducted inspection of the project site on 19.05.2023, wherein it was reported
that PP has not initiated any activity proposed in the environmental clearance daled
31.03.2022. A copy of the report ol lRO, Chennai is annexed herewith as Annexure-
Rl/2.

8. That. the Hon'ble National Green Tribunal vide order dated I1.10.2023 in Appeal No. 33

of 2022 in the matter titled Meenava Thanthai K. R. Selvaraj Kumar Meenava Nala
Sangam Vs. Union of India directed as follows:

5. Therefore, we call for the report from the MoEF&CC as to what action they

have taken to keep the expansion EC granted (which is impugned in lhis appeal)

in abeyonce, whether the expansion EC can be sustained and whether the

MoEF&CC would revisit the same to either withdraw or keep it in abeyance.

9. That in compliance of order dated I1.10.2023, the matter was refened to the Expe(
Appraisal Committee (lndustry-Ill) in its 70th and Tl" meetings held on 4.'12.2023 and
29.12.2023 respectively, and the Commitlee recommended to keep expansion EC dated
3lst March 2022 granted to Project Proponent in abeyance until the final judgement of
the Hon'ble NGT. A copy of Minutes of meeting is annexed herewith as Annexure-
R1/3.

10. It is humbly submitted that answering Respondent, under Section 5 of the Environment
(Protection) Act, 1986, has decided to keep the EC dated 31.03.2022 granted to M/s Sun
Pharmaceutical Industries Ltd in abeyance until the final judgement of the NGT / High
Court/ Supreme Court. A copy of letter dated 01.02.2024 is annexed herewith
as Annexure- Rl/4.

Dr. E. Arockia Lenin
Sci6ntist.D.

Governmsnt o, lndlr
- R.gbnat Ofiic€, MoEFtCc

lsnratri. Bhawao, Haddowa R;rd,Nun90mbakkam, Chennai _ 600 OOe
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I l. That in view of the aforementioned facts and circumstances. it is most humbly prayed
that this Hon'ble Tribunal may kindly be pleased to pass such order(s) or direction(s) as

the court may deem fit and necessary in the interest ofjustice.

DEPONENT

Dr. E. Arockia Lenin
Scientist,D'

Governmont ot tndia
Rogionat Office, MoEF&CC

. 
Shastri Bhswan, Haddows Road,

Nungambakkam, Ch€nnei- 600 006

?-
Verified at Chennai on l5th day of February, 2024 that the content$of the above afhdavit

are correct to my knowledge and belief based on official records and nothing material has

been concealed there from.

T

Dr. E. Arockia Lenin
Scientist,O,

Gov€rnment of lndle
_ Ragton.t Ottice, MoEFACC

rliaatri.Bhrwln, Haddows Road.
NUngrnb.kkrm, ch.nn.i - 600 006

Ala^#

VERIFICATION

DEPON
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To,

The GM

MS. SUN PHARMACEUTICAL INDUSTRIES LIMITED

Sun Pharmaceutical lndustries Ltd Sathammal Village,Karunkhuzhi Post
madhuranthagam Taluk,Kanchipuram,Tamil Nadu-603303

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
lA/TN/lND3/24836812021 daled OB Feb 2022. The particulars of the environmental
clearance granted to the project are as below.

1

2

3

4

5

6

EC ldentitication No.

File No.

Project Type
Category
ProjecuActivity including
Schedule No.

Name of Proiect

Name of Company/Organization

Location of Project
TOR Date

EC22A058TN11 1003

lA-J-1 1 0 1 1 I s4412021 -rA-r r(r)

New
A
5O-APl

"Proposed expansion of Active
Pharmaceutical lngredients (APls) Bulk
Drug manufacturing within the Existing
Plant' of M/s. Sun Pharmaceutical
lndustries Ltd. Village Sathammai, Taluk
Madurantakam, District Chengalpattu
(Formerly Kancheepuram), Tamil Nadu

MS. SUN PHARMACEUTICAL
INDUSTRIES LII\,4ITED

Tamil Nadu

N/A

7

8

9

The projecl details along with terms and conditions are appended herewith from page
no 2 onwards.

Aafe:3110312022

(e-signed)
Dr. R.B. Lal
Scientist E

lA - (lndustrial Projects - 3 sector)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PAR|VESH.Please quote identification
number in all future correspondence.

Ihls ls a computer generated cover page.

EC ldentification No. - EC22A058TN111003 File No. - lA-J11011 154412121-lA-ll(l) Date of lssue EC - 3110312022 Page1ol12

Government of lndia
Ministry of Environment, Forest and Climate Change

(lmpact Assessment Division)

4



F. No. IAJ-1 1011154412021-lA-ll(1)
Government of lndia

Ministry of Environment, Forest and Climate Change
(lmpact Assessment Division)

lndira Paryavaran Bhawan
Jorbagh Road, New Delhi - 110003

Dated: 31"t March,2022
To,

M/s Sun Pharmaceutical lndustries Ltd.,
Village Sathammai, Taluka Madurantakam,
District Chengalpattu (Formerly Kancheepuram),
Tamil Nadu

E m a i I : ioy.m4@su npha rma.com

Project: Expansion of Active Pharmaceutical lngredients (APls) manufacturing unit
with production capacity from 25.5 TPM to 134.082 TPM within the Existing
Plant located at Sy. No. 90/2, 90/3, 90/4, 99/1 , 99/2, 99/3, 99/4, 99/5, 10011 ,10012a,
10012b,100/3, Village Sathammai, Taluka Madurantakam, District Chengalpattu
(Formerly Kancheepuram), Tamil Nadu by M/s Sun Pharmaceutical lndustries
Ltd. - Environmental Clearance regarding.

Sir,

This has reference to your proposal No. |A/TN/1ND3124836812021 dated 30rh
December 2021 and further EDS reply dated Bth February, 2022 and submitting the PFR &
EMP report and further information vide letter dated 8th March,2022 on the above subject
matter.

2. The lr/inistry of Environment, Forest and Climate Change has examined the proposal
for Environmental Clearance to the project for Expansion of Active Pharmaceutical
lngredients (APls) manufacturing unit with production capacity from 25.5 TPM to 134.082
TPM within the Existing Plant, located at Sy. No. 9012, 9013,90/4, 99/1 , 9912, 9913, 9914,
99/5, 100/1 , 1O0l2a, 1O0l2b, 100/3, Village Sathammai, Taluka Madurantakam, District
Chengalpattu (Formerly Kancheepuram), Tamil Nadu by M/s Sun Pharmaceutical
lndustries Ltd.

3. The details of products and capacity are as under:

S
No.

Product Details
(complete

name)

CAS No. Existing
Quantit

v

Propose
d

Quantity

Total
Quantity

Uses

1 8 27 35 Anticonvulsa
nt

Oxetacaine 126-27-2 1 2.4 3.4 Oral
Anaesthetic

a Clom ipra mine 303-49-1 1 2
,) Antidepressa

nt
4 Metadoxine 7453644-

0
0.4 0.6 1 Non-alcoholic

Steatohepatiti
S

EC ldentillcation No. - EC22A058TN111003 FileNo. - lA-J-11OW412o21-tA-ll(l) Oate of lssue EC - 3110312022 Page2of 't2

Bv Speed PosUOnline

2.
I

I

Sodium Valproate 
| 

1069-66-5

5



5 Flurbiprofen 5104-49-4 1 0 0 Nonsteroidal
anti-

inflammatory
agent

Analgin
Magnesium

63372-86-
1

6 0 0
Analgesic

Carbamazapine 298-46-4 4 0 Anticonvulsa
nt

8 Metoprolol
Tartrate

56392-17-
7

3 0
Beta blockers

I Tramodol
Hydrochloride

36282-47-
0

1 0 opioid
analgesics

10 Danazol 17230-88-
(

01 0 0 androgenic
hormones

11 Magnesium
Valproate

62959-43-
7

0 10 10 Anticonvulsa
nt.

12 Diva lproex
Sod ium

76584-70-
8

0 15 15 Anticonvulsa
nt.

1) Mephenterm ine
sulphate

0 0.75 0.75 Antihypotenti
ve

14 Elagolix sodium 832720-
36-2

0 0.02 o.o2 Gynaecology
(Menstruation

disorders)
15 Valproic acid 1069-66-5 0 43 43 Anticonvulsa

nt.
'16 Ranolazine 95635-55- 10

Antianginal

17 Am isu lpride 71675-85-
o

0 2 Dopamine
receptor

antagonist;
neuroleptic

18 Hydroxychloroqui
ne

0 0.55 0.55 Rheu matoid
arthritis

4't575-94-
4

0 o.o72 0.072 Various types
of cancers.

96829-58-
2

0 2.4 2.4 Therapy of
weight loss.

21 lsotretinoin 4759-48-2 0 0.1 B 0.1 B Treat severe
recalcitrant

nodular acne.
22 Lumacaftor 936727-

05-B
0 0.05 0.05 Treat cystic

fibrosis
Pregabalin 148553-

50-8
0 4 4 Analgesic in

treatment of
peripheral

neuropathic
pain

,Anticonvulsa
nt,

Anxiolytic
24 Dexmethyl

Phenidate
19262-68-

1

0 0.1 0.1 deficit
hyperactivity

disorder

EC ldentification No. - EC22AO58TN11 1OO3 File No. - lA-J-11OW4l2021-lA-ll(l) Date of lssue EC - 3110312022 Page3of12

6.

I t.

I

0

0

0

I

1212-72-2 
|

I

I

0 I 10

I

747-364 
|

191 Carboplatin 
I

201 orlistat

,rl
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Tizanidine 64461-82-
1

0 0.25 0.25 skeletal
muscle

relaxants
26 Lenalidomide 191732-

72-6
0 0.025 0.025

27 Liraglutide 204656-
20-2

0.25 0.25 control blood
sugar levels

28 Methylphenidate
HCL

298-59-9 0 0.475 0 475 attention
deficit

hyperactivity
disorder -

ADHD
)o Lurasidone 367514-

87-2
0 0.5 0.5 treat the

symptoms of
schizophrenia

30 lmatin ib 220127-
57-1

0 1.9 treat certain
types of
leukem ia

341031-
54-7

0 0.04 0.04 Antineoplasti

Leuprolide 74381-53-
6

0 0.1 0.1 Treatment of
prostate
cancer,

endometriosi
s, uterine
fibroids

JJ Semag lutide 9'10463-
68-2

0 0.o2 control blood
sugar levels

.)^ Total 25.5 123.68 134.82

4. The Project proponent reported that the land area is 64688.76 sq.m. The expansion
is proposed within the existing land. The industry has already developed 21992.00 sq.m.
(33.99%) green area and an additional 2500 more trees will be developed in area of 4006.00
sq.m. near project site. So overall greenbelt proposed after expansion will be 40.19%. The
estimated project cost is Rs. 202.36 Crores including an existing investment of Rs. 174.36
Crores. Total capital cost earmarked towards environmental pollution control measures for
proposed expansion is Rs.149.5 Lakhs and the Recurring cost (operation and maintenance)
will be about Rs. 59.97 lakhs per annum. Total Employment will be of 654 persons. lndustry
proposes to allocate Rs. 33 Lakhs of the proposed cost towards CER.

5. The PP reported that the unit is located at 3.72 km (West) from the Vedanthangal
Bird Sanctuary. Wildlife Corridors etc. within 10 km distance from the project site. Project
proponent has applied the NBWL clearance vide proposal no. FPlTN/lND1507912020which
is under consideration by Wildlife Division. There are no other National Park, Biosphere
Reserves, Tiger/Elephant Reserves, Wildlife Corridors etc. within 10 km distance from the
project site. The Kiliyar River is flowing at a distance of 2.03 km in SSW direction. Palar
River is flowing at a distance of 7 .52 km in ENE direction.

6. The PP reported that total water requirement after expansion will be 286.5 KLD out
of which fresh water will be 182 KLD. Fresh water will be sourced from private tankers.
Effluent of 83 KLD will be treated through existing Effluent Treatment Plant of 60 KLD

EC ldentification No. - EC22A058TN'111003 FileNo. - lA-J-11OWl2021-lA-ll(l) Date of lssue EC - 3110312022 Page4ol12

treat various
types of
cancers

0

1.9

I

0.02
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followed by RO (40 KLD), MEE (80 KLD) and ATFD (22KLD). The ptant is based onZero
liquid discharge system.

7. The power requirement after expansion will be 42000 kVA including existing 36000
kVA and will be met from TANGEDCO. Existing unit has DG sets of 1x380 kVA, '1x1S00

kVA, 1x1010 kVA, 1x 500 kVA capacities, additionally DG sets are used as standby during
power failure. Stack height of 7m for 380 kVA & 500 kVA and 30 m for 1010 kVA & '1500

kVA has been provided as per CPCB norms. Existing unit has 3 TPH (2 Nos.), 6 TpH (1
No.) and '10 TPH (1 No.) coal/wood fired boilers. No additional boiler will be installed. Dust
collector with a stack height of 30 m (for 6 TPH boiler) and dust collector followed by bag
filter with a stack height of 36 m (for 10 TPH boiler) has been installed for controlling the
particulate emissions within the statutory limit of 1 15 mg/Nm3.

8. The Project proponent will comply with the rules and guidelines issued under the
Manufacture, Storage and lmport of Hazardous Chemicals (MSIHC) Rules, 1989, as
amended time to time, and the Chemical Accidents (Emergency Planning, Preparedness
and Response) Rules, 1996. The Onsite and Offsite Emergency plan will be implemented
as cited in the provisions of the Rules.

9. Details of solid waste/hazardous waste disposal and process emissions generation
and its management are as per the plan provided in the PFR & EMP report and as
deliberated in the EAC.

10. The PP reported that this is old unit and is operating with valid CTO from SPCB
before 2006. The unit has obtained CTO compliance from the Tamilnadu Pollution Control
Board vide letter dated 07.O3.2022. All the conditions were reported complied, however,
some suggestion were given to the unit. The PP committed to implement the suggestion
given by TNPCB. The EAC deliberated the compliance status and found satisfactory.

11. The Committee was informed that the Ministry has issued an Office Memorandum
dated 28.01.2021, which inter-alia request EAC to clearly recommend the permissible
pollution load i.e., quantity and quality, including composition of emissions, discharge and
solid waste generation. ln compliance this OM, PP has submitted the following pollution
load information and the EAC deliberated on the issue. PP also requested that EC may
include the name of products also otherwise PP will face difficulty in obtaining the CTE/CTO
from concerned SPCB.

HAZARDOUS SOLID WASTE DETAILS
Kg Per Day

SOLID WASTE

Organic solid lnorganic solid waste Spent Carbon Distillation Residue

59 72 127 9.143

Kg Per Day
EFFLUENT WATER SOLID WASTE
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EMISSION DETAILS

Kg Per Day

Process emissions Fugitive emissions

927 7 66.36

Kg Per Day

c02 H2 NH3 o2 N2 HBr HCt (cH3)2NH cH3Ct HF so2
895.7
(P) +

1u 
ttl

910.7

0.3
(P)

0
I Z.O
(P)

0 0 0

18 6
(P) +

21 .36
(F) =
39.96

12. The proposal was considered by the Expert Appraisal Committee (lndustry-3
Sector) in its 27th meeting held during 7-8 March, 2022, wherein the project proponent
and their consultant [M/s Eco Laboratories and Consultants Pvt. Ltd. having accreditation
number NABET/E|A/20231R40211 valid till 17.12.20231presented the PFR/EMP report.

The Committee found the PFR/EMP report and reply of PP satisfactory and
recommended the project for grant of environmental clearance. The minutes of the meeting
and all the project documents are available on PARIVESH portal which can be accessed
at http://parivesh.nic.in.

The EAC, constituted under the provision of the EIA Notification, 2006 comprising
Expert Members/domain experts in various fields, examined the proposal submitted by the
Project Proponent in desired format along with PFR/EMP reports prepared and submitted
by the Consultant accredited by the QCI/ NABET on behalf of the Project Proponent.

The EAC noted that the Project Proponent has given an undertaking that the data
and information given in the application and enclosures are true to the best of his knowledge
and belief and no information has been suppressed in the PFR/EMP reports. lf any part of
data/information submitted is found to be false/ misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of
the project proponent.

The Committee noted that the PFR/EMP reports are in order, reflecting the present
environmental status and the projected scenario for all the environmental components. The
Committee deliberated on the proposed mitigation measure towards Air, Water, Noise and
Soil pollutions. The Committee suggested that the storage of toxic/explosive raw
materials/products shall be undertaken with utmost precautions and following the safety
norms and best practices.

The Committee deliberated on the revised water balance data submitted by PP and
found it satisfactory. The Committee also deliberated on the action plan and budget
allocation for green belt development. As committed by the PP the green belt development
shall be completed within one year. The Committee suggested that the greenbelt
development shall be taken up actively by the PP and trees shall be planted considered 2m
x 2m ratio. The Committee deliberated on mitigation of carbon emissions, biofuels and
socioeconomic study submitted by PP and found satisfactory. The committee deliberated
the status of court case and compliance status of CTO and found the reply of PP satisfactory
and reply of PP found to be satisfactory.

EC ldentiflcation No. - EC22A058TN111003 File No. - lA-J-1101f5a4l2021-lA-lt(l) Date of lssue EC - 3ilO3l2O22 page6of12
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The Committee deliberated the Onsite and Offsite Emergency plans and various
mitigation measures to be proposed during implementation of the project and advised the
PP to implement the provisions of the Rules and guidelines issued under the Manufacture,
Storage and lmport of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to
time, and the Chemical Accidents (Emergency Planning, Preparedness and Response)
Rules, 1996.

'13. The environmental clearance granted to the projecVactivity is strictly under the
provisions of the EIA Notification 2006 and its subsequent amendments. lt does not
tantamounVconstrue to approvals/consenUpermissions etc. required to be obtained or
standards/cond itions to be followed under any other Acts/ Rules/ Subordinate legislations,
etc., as may be applicable to the project. The project proponent shall obtain necessary
permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974
and the Air (Prevention and Control of Pollution) Act, 1981 , as applicable from time to time,
from the State Pollution Control Board, prior to construction & operation of the project.

'14. Based on the proposal submitted by the project proponent and recommendations of
the EAC (lndustry-3), Ministry of Environment, Forest and Climate change hereby accords
Environmental clearance to the project for Expansion of Active Pharmaceutical
lngredients (APls) manufacturing unit with production capacity from 25.5 TPM to
134.082 TPM within the Existing Plant, located at Sy. No.90/2,90/3, 9014,9911,9912,
99/3,99/4,99/5, 100/1, 10012a, 100/2b, 100/3, Village Sathammai, Taluka
Madurantakam, District Chengalpattu (Formerly Kancheepuram), Tamil Nadu by M/s
Sun Pharmaceutical lndustries Ltd. under the provisions of the EIA Notification, 2006,
subject to the compliance of terms and conditions as under:-

A. SpecificConditions:

(i). This Environmental Clearance (EC) is subject to orders/ judgment of Hon'ble
NGT and any other Court of Law, as may be applicable to this project.

(ii). This Environmental Clearance is subject to obtaining the NBWL clearance
from the Standing Committee on Wildlife as the Unit is located at 3.72 km
(West) from the Vedanthangal Bird Sanctuary.

(iii). The project proponent shall comply with the environment norms for Bulk
Drugs (Pharmaceutical) lndustry as notified by the Ministry of Environment,
Forest and Climate Change, vide GSR 541(E), dated 06.08.2021 under the
provisions of the Environment (Protection) Rules, 1986.

(iv). The PP shall comply with all the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry. All the recommendations made
in the PFR/EMP in respect of environmental management, and risk mitigation
measures relating to the project shall be implemented.

(v) No banned chemicals shall be manufactured by the project proponent. No banned
raw materials shall be used in the unit. The project proponent shall adhere to the
notifications/gu idelines of the Government in this regard.

(vi) The project proponent shall utilize modern technologies for capturing of carbon
emitted and shall also develop carbon sin[<,/carbon sequestration resources capable
of capturing more than emitted. The implementation report shall be submitted to the
lRO, MoEF&CC in this regard.

EC tdentification No. - EC22AO58TN111OO3 File No. - lA-J-110'1y5r''412,21-lA-ll(l) Date of lssue EC - 3110312022 PageT ol 12
a,/
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(vii). All necessary precautions shall be taken to avoid accidents and action plan shall be
implemented for avoiding accidents. The Project proponent shall implement the
onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed
under the rules and guidelines issued in the Manufacture, Storage and lmport of
Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to time, and the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules,
1996.

(viii). The volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at
99.97 Yo with effective chillers/modern technology. Regular monitoring of VOCs shall
be carried out.

(ix). The project proponent shall explore possibilities for recycling and reusing of treated
water in the unit to reduce the fresh water demand and waste disposal.

(x). As already committed by the project proponent, Zero Liquid Discharge shall be
ensured and no treated/untreated wastewater shall be discharged outside the
premises. Treated effluent shall be reused in the process/utilities. Treated lndustrial
effluent shall not be used for gardening/greenbelt developmenUhorticulture.

(xi).

(xii).

(xiii).

(xiv).

(xv).

Continuous online (24x7) monitoring system for stack emissions shall be installed for
measurement of flue gas discharge and the pollutants concentration, and the data to
be transmitted to the CPCB and SPCB server. For online continuous monitoring of
effluent, the unit shall install web camera with night vision capability and flow meters
in the channel/drain carrying effluent within the premises.

The storage of toxic/hazardous raw material shall be bare minimum with respect to
quantity and inventory. Quantity and days of storage shall be submitted to the
Regional Office of Ministry and SPCB along with the compliance report.

The occupational health centre for surveillance of the worker's health shall be set up.
The health data shall be used in deploying the duties of the workers. All workers &
employees shall be provided with required safety kits/mask for personal protection.

Training shall be imparted to all employees on safety and health aspects of
chemicals handling. Safety and visual reality training shall be provided to employees.
Action plan for mitigation measures shall be properly implemented based on the
safety and risk assessment studies.

The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per the
norms.

(xvi). The solvent management shall be carried out as follows: (a) Reactor shall be
connected to chilled brine condenser system. (b) Reactor and solvent handling pump
shall have mechanical seals to prevent leakages. (c) Solvents shall be stored in a
separate space specified with all safety measures. (d) Proper earthing shall be
provided in all the electrical equipment wherever solvent handling is done. (e) Entire
plant shall be flame proof. The solvent storage tanks shall be provided with breather
valve to prevent losses. (f) All the solvent storage tanks shall be connected with vent
condensers with chilled brine circulation.

(xvii). Total fresh water requirement, sourced from private tankers shall not exceed 182
KLD. Prior permission in this regard shall be obtained from the concerned regulatory
authority/CGWA and renewed from time to time.

EC ldentification No. - EC22A058TN'111003 File No. - lA-J-110W412O21-lA-ll(l) Dateof lssue EC - 31t0312O22 Page8of12
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(xviii). The storm water from the roof top shall be channelized through pipes to the storage
tank constructed for harvesting of rain water in the premises and harvested water
shall be used for various industrial processes in the unit. No recharge shall be
permitted within the premises. Process effluenU any wastewater shall not be allowed
to mix with storm water.

(xix). The PP shall undertake waste minimization measures as below (a) Metering and
control of quantities of active ingredients to minrmize waste; (b) Reuse of by-products
from the process as raw materials or as raw material substitutes in other processes.
(c) Use of automated filling to minimize spillage. (d) Use of Close Feed system into
batch reactors. (e) Venting equipment through vapour recovery system. (f) Use of
high pressure hoses for equipment clearing to reduce wastewater generation.

(xx) The green belt of at least 5-10 m width shall be developed in at least 33% of the total
project area, mainly along the plant periphery/ additional land. Selection of plant
species shall be as per the CPCB guidelines in consultation with the State Forest
Department- Records of tree canopy shall be monitored through remote sensing
map. Trees have to be planted with spacing of 2m x 2m ratio and as committed by
PP shall plant 2500 number of trees in first year itself and subsequent years the
green belt shall be monitored. The plant species can be selected that will give better
carbon sequestration.

(xxi). The activities and the action plan proposed by the project proponent to address the
socio-economic issues in the study area, shall be completed as per the schedule
presented before the Committee and as described in the PFR/EMP report in letter
and spirit.

(xxii) A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmental Engineering/specialization in the project
area) equipped with full-fledged laboratory facilities shall be set up to carry out the
Environmental Management and Monitoring functions.

B. General Conditions: The grant of environmental clearance is further subject to
compliance of other general conditions as under:-

(i) No further expansion or modifications in the plant, other than mentioned in the EIA
Notification, 2006 and its amendments, shall be carried out without prior approval of
the Ministry of Environment, Forest and Climate Change/SElAA, as applicable. ln
case of deviations or alterations in the project proposal from those submitted to this
Ministry for clearance, a fresh reference shall be made to the Ministry/SElAA, as
applicable, to assess the adequacy of conditions imposed and to add additional
environmental protection measures required, if any.

(iii) The energy source for lighting purpose shall be preferably LED based, or advanced
having preference in energy conservation and environment betterment.

(iv) The overall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods, silencers,

EC tdentification No. - EC22A058TN11l003 File No. - lA-J-1 10Jrl54412O21-lA-ll(l) Date of lssue EC - 3110312022 Page9of '12
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12



enclosures etc. on all sources of noise generation. The ambient noise levels shall
conform to the standards prescribed under the Environment (Protection) Act, 1986
Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

(v) The company shall undertake all relevant measures for improving the socio-
economic conditions of the surrounding area. The activities shall be undertaken by
involving local villages and administration. The company shall undertake eco-
developmental measures including community welfare measures in the project area
for the overall improvement of the environment.

(vi) The company shall earmark sufficient funds towards capital cost and recurring cost
per annum to implement the conditions stipulated by the Ministry of Environment,
Forest and Climate Change as well as the State Government along with the
implementation schedule for all the conditions stipulated herein. The funds so
earmarked for environment managemenU pollution control measures shall not be
diverted for any other purpose.

(vii) A copy of the clearance letter shall be sent by the pro.iect proponent to concerned
Panchayat, Zilla Parishad/lVunicipal Corporation, Urban local Body and the local
NGO, if any, from whom suggestions/ representations, if any, were received while
processing the proposal.

(viii) The project proponent shall also upload/submit six monthly reports on Parivesh
Portal on the status of compliance of the stipulated Environmental Clearance
conditions including results of monitored data to the respective lntegrated Regional
Office of MoEF&CC, the respective Zonal Office of CPCB and SPCB" A copy of
Environmental Clearance and six monthly compliance status report shall be posted
on the website of the company.

(ix) The environmental statement for each financial year ending 31"1 March in Form-V as
is mandated shall be submitted to the concerned State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status
of compliance of environmental clearance conditions and shall also be sent to the
respective lntegrated Regional Office of MoEF&CC by e-mail.

(x) The project proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the SPCB/Committee and may also be seen at Website of the Ministry
and at hftps://parivesh.nic.in/. This shall be advertised within seven days from the
date of issue of the clearance letter, at least in two local newspapers that are widely
circulated in the region of which one shall be in the vernacular language of the locality
concerned and a copy of the same shall be forwarded to the concerned Regional
Office of the Ministry.

(xi) The project authorities shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities
and the date of start of the project.

(xii) This Environmental clearance is granted subject to final outcome of Hon'ble
Supreme Court of lndia, Hon'ble High Court, Hon'ble NGT and any other Court of
Law, if any, as may be applicable to this project.

15. The Ministry reserves the right to stipulate additional conditions, if found necessary
at subsequent stages and the project proponent shall implement all the said conditions in a

EC ldentifcation No.-EC22A058TN111003 File No. - lA-J-l1V9412021-lA-ll(l) Date of lssue EC - 3110312022 Page lOof 12
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time bound manner. The Ministry may revoke or suspend the environmental clearance, if
implementation of any of the above conditions is not found satisfactory.

16. Concealing factual data or submission of false/fabricated
failure to comply with any of the conditions mentioned
result in withdrawal of this clearance and attract action
provisions of the Environment (Protection) Act, 1986.

data
above

under

and
may
the

'17. Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

18. The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution)Act, 1974, the Air (Prevention & Control of Pollution)Act,
1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 and the Public Liability lnsurance Act, 1991
along with their amendments and Rules and any other orders passed by the Hon'ble
Supreme Court of lndia / High Courts and any other Court of Law relating to the subject
matter

19. This issues with approval of the competent authority.

(Dr. R. B. Lal)
Scientist'E'/Additional Director

Tele-fax: 0 1 1-2081 9346
Email-rb.lal@nic. in

Copy to: -

'1 . Deputy Director General of Forests (C), tt/inistry of Environment, Forest and Climate
Change, Regional Office (SEZ), lst and llnd Floor, Handloom Export Promotion
Council, 34, Cathedral Garden Road, Nungambakkam, Chennai - 34

2. Principal Secretary to Government, Department of Environment, Climate Change and
Forests, Government of Tamil Nadu, No. 1, Jeenis Road, Panagal Building, Ground
Floor, Saidapet, Chennai-60001 5

3. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, East Arjun
Nagar, Delhi - 32

4. The Member Secretary, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy,
Chennai - 600 032

EC tdenriltcatjon No. - EC22AO58TN'111003 File No. - lA-J-'1 '10'1L/54412o21-lA-ll(ll Date of lssue EC - 3110312022 Page11 ol 12

5. The Member Secretary, Central Ground Water Authority, Jamnagar House, 18/1 1,

Man Singh Road Area, New Delhi, Delhi 110001

6. The District Collector, District Chengalpattu, Tamil Nadu
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7. Guard File/lVlonitoring File/VVebsite/Record File/Parivesh Portal

(Dr. R. B. Lal)
Scientist'E'/Additional Director

Tele-fax: 01 1 -2081 9346
Email-rb.lal@nic. in

EC ldentification No. - EC22A058TN11'1003 File No. - lA-J-11OW412021-tA-|(t) Date of tssue Ec - 31to312022 page12of12

15



File No. lAl-11C14/30/2023-lA-l (Computer No. 208525)

n\J.a-.t tb Ih LiFE

flnno^*, t?t- L

952512/2023 /lA_l

ETR?TSTFR

(;0VERNMENT ()F INDlA
rqt{ur,s-dqtiqrqrgcmdlirmq

MIITiISTRY OF EN!'IRONMf,NT. TOREST & CLIMATE CHANGE
lntcgratcd Regional Ollicc (tiouth l,:!stcrn Trlne),

l" Floor. Additional Ofiice Block for (iFOA, Sh$tri Bhrwan,

,f,N
'S,

lladdows Road, Nungambakkam, Chcnnai - 600fi)6
F. No. EP/12.1r20:2-23lMisc/2/TN/ 10 |

12.06.10:1
lo

Shri Munnr Kumer Shrh
Scientist'h.'
lmpact Assessment I )ivisron
Minisry of F)nvironment, Forest & ('limate ('ha;rge
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1l( !\ I'l'{}Rl.FlC Rl-Y(XNI

S u trjrct: Enhaficcmant of producti(rn capaeitr of Activr Phlrmacruticrl lngredients
{Al'ls) nranufacturing unil frorrr 25.5 I I,}1 tu lf{.082 TI)M }r,ithin the
l'lristing plrnt klctrlcd,tl Sr. No, X)/2, 9011, 90/,1. {r9ll, 99t2, 9913, SgA,9915,
100/1, 100/2a. 100/2b. llXyf. !'illrge Sathrmmrl, 'l'*luka Madurantakam,
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l'harmaccutical Industrits Ltd. - Environmcnaal ClearaBc€ regerding,

Rrfcroncc \o. lA-.1-l l0l l/5{{/2021-1.1-ll (l) dat€d .r1.0.1.21122

Prcsefl t rlslus 0fthc l'roiecl:

Ihe Lnit is locatcd al Sur\e) \o 90,f. ctc.. Sathaurrrai Villagc. iVtadurantakam Taluk.
( hengalparm District lFonncrly Kancheepuram). Tanril NarJu was startcd dudng 1992-93 in
the namc of lrl's Prldc,.-p Frports ltd. lirr nranrrfacturinq of l:rusenride. Analgin and
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order passer'l h1 lloard lilr lndustrial liinancial & Reconstrucrion (BIFR).
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stud) $ils conducled throngh Anna [. nivt'rsit1. Ch.'ntrai to ass!'ss th!- cnvironmental \iabilil]'
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for manul'acturing thc follnrving products:

IQuantitv I

1'P \l
I

l
J

Itrotlrrction tlttails durin rhe car 2lX)6

Analgin,l'ltgnesiunr
Sodilnr \ alproate

0xctacainc
.1

6

Clomi

Carhanrazcpine

IIurbiprolin
rafitrlq

7 Vetapr{}la I lsnr:rlc

It Irarnodol Il( l

t,

I
l

9 \leladtrrinc
I l0 I Danazol

{i 4

0.1 I

As on drte the PA is nmnufacturing the ahove said prulucts on marln"et dentand lrasis. The

rencwal ol'sxisting C'lO for lhe abovc products and opr"ralions have been obtarned b-r l'A
lronr .l'NI)('li vide approral datcd l:.0,5.101.1 undcr \ir vidc Proct'edings
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Furthcr, the Project Authorit\ (PA) has applied lirr [:nrironmental Clearance lirr the
"Pn:posed Changc in Product lVl ir and Unhancemunt ol'productitxr cupaci6 li'onr :5.5 fl'tl
to 1.i1.081 TP\'{ within thc cristing tacilit-r"' lu Shl..\A. Tanril \adu lide lcrle r dalcri
.10.{)5.1010. rrrrder thc l-1,\ Nr)lilrratron )0t16. Furlht,r. tha P.4 hus ulso subftritted on
applit'ution h, Stuttt Borrrd lbr Ll ikllilr (SB|l/1,) Jnr ohtuin th. t\ational Rourl Jir )t iltll(t:
{'\Bll'L1 Clearuncc vidc $plli.'.rtion .\r. f ?tl',\l I \l),'5079./2lt2l) dutul "10,1)5.20211-
However, li BlfL opplication was returned on 15.06.2021) by l+ildliJe llurden, ('hannai
due to administralite rcasons. The Unit once ogain ruhmined the NBWL applications vide
lefler dalcd 26.12.2A20 and is pending x,ith |lildlife ltardtn, Chennai

ln thc mcanlinrc. a casc filcd bv un li(iO belbrr thc Hon'hl!'Nationsl Grqcn l'ribunal (\GT)
{SZ). OA titii?030 alleging thal thc I irit is operatiup 1r il.hout F,nviror ncnnl C.lcarance and
polluling nearby areas. I hc tlon'hlc \C' I. Sl irr thu mttrul ol'().,\ \o. lili of 1020 {S7) r idc
ortler daled 26.06.10:0 has constitutcd t Joint ('ommitrec to in:iperr the rrnit in questiot and
suttmit a lac al and action tsken rcport. Accordingly. the -krint ( omrnitlee risited the site on
31.07.2010and submined reporl on 0,1.11.1020 to thr-- llon'blc Ntjl. I'hr,. (ommirlre is
directed to carryout gft'und $,ater strldl- throulah reputed inslilutions such as National (ieo
Physical Researeh lnstitute (NCRI). Cenrral (iround Warer Boad {CGWll). NILRI. erc
within six month. l'hc lndustry shall tlso canl,otrt rhe rcmcdial nlr'asurcs sugecstcd as pcr
slrrdl'to inrprovc the ground warcr quality in and -*round rht' indrrstrr prcmiscs. llotcet et tke
Ptojecl Aurhotir! wat not cofiied out th€ ground $,alu ttull..
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'I"lrcrcaticl. thc P.,\ hls suhnrirtcd l( iIpplii:rtir'n to th. \linislr\ ol [:nrironnrqnt. lir)rcJl &
( linrrtc ( iranue. \cri I)cllri \1dc leucr JurcJ l0.ll.l(rll. as rl atlracls lhe gcncral condition
anti also Sl.:lA,\. lamil \utlLr e r)ntpleted its tetrurr dared 0,1 I I .102I . l hc L..AC' reconrmends
ro thc L'nh lbr grant ot Envirorrrncntal Clcarancc on 07 & 08.0-1.1022. 'l'he lvloEf&CC. New
Delhi accordcd I'.nr ir(|nmenlal Clcarancc vidc lrtrer No. lA-J-l l0l ll5.,l4r202l-lAJl (l) daled
.iLOi.2022 to the rhole said prujcct l'or cnhancrmcnl ol producrion capacity, within the
urisling lbeilitr l'he delail: rrl'l.(' products and capacirr nrr cncloscd as Annorurc-V. '[he

[t,\ hls obtaincJ L( l('r ir1]nulacruring ()i ,l -l prcrduet:. Out ol uhich. l0 products wcre
alrearir nranulitelLrring irs pcr ( ol:cnt lo (-)pelatc ohtairred lirrrn I\P( R lronr 2()0-i irrtrrards.
,\s per thr,' inlirrmation pr(r\ i!l((l hr the l'.\. rhe prtrposcd ll numbers ol' l:( appror,ed
protlucls ;tre n()l manulircture(l l letter cnclosetl as Anneruro-!'.A).

Funhcr. thc same NCiO tile,.l an ap1^-al r^{fbrc lltu'hh:. N(;T (SZ). 3312022 challenging
l:nr.ironmenlal ('leamnce antl llon'blc N(i'l passed order to maintain status quo lo the lJnit
and case iI NC']'is Lrndcr ati.iLrdication belirre Hon'ble \0 1 (Sl] Chcnrrai.

Duriux the ita visit, it *us inlonted br thc P..l tl,ut lhL, l hute not initiuled tnr dcliyilt: rs
DroNtsetl in lhe Environnteutul Clertnt'c tluetl 31.()3.202). 4lso, CTE and CTO for
ontnov:tl uctit'itt' hut'r nol blcn ohtrintd from thr T,\'P('8.

Through GIS based q'slen, alrfil)'sis, rlistonce htlt'tescrt Ssn Pharnn lntlustry to
l'edanthangal Bird Sanctuar.y l.a*c i.; krcated ar 3,72krn and frtaduronthagom l.ahe is
loulcd nt e tlislonce of -|.4.l,'m (Google Eurth lmuge is nl .,1nne-rure-Yl).

Dwtng tht |ir//. iI tr'(/.\ altt olttt'n'tl lltut tht' ktllt'/t tn! ntllu\lt'lt,\ \t-.'r., .tl'l<, h)r'ul.\l n<,itr lo
t ht | . nd, n t l ru n 11,t l l ) t t,l,\,. r t t, t t,, t' r,.'

IllS. r"o \amc of lhe lndustn 'l lF"
irduste'

\li: (.)rdairr I lcalllr l.rrc l'onttulalr(n)
(;lob:rl Pri\ ntc l.imitcrl

lrdustrJ-
cnicgory as
per P('ll

l,ocution of
industrlr'(from
V(:drnlhanBal
58ne turarJ- I Km

i(}

I'lant
Strrlrd
in t}e
\ etr

l0tl

1

()rdogc

Larue
l'l;t Arrihirnt lntrrrrc(lr lBi

. (Nladrari) Prirate l.inriterl.
l'lulk drug l.(erl Sntall
intsrmed iatcs

lvlls Sun Pharmaceutical llulL dnrg
lndustries Ltd.

I{rd l.arge

I \llr Roltl \\'cldirrg

. !l!tLtd _

ivli lll grflrs

\\'rre:, ' Wc[ling rrircs l{cd Srnall

l:n!lineering ()rnng('

I rrrgt
-\t.s P,nRK i'clts Pri\atc Ltd rarnccnrlll

1.86 199:

.t.7? 1992

J .1.81i t965

-i

b

1.9? t9q5

I0q 2008

i\|.':' l',\l{K indu'ttics l'r ir,rtt I rrginecrirrg

t.ec boniing

f i6 1008

l.llr 9(tI ' frl/s lotal Encr!,ics N'larlcting I

q \1.Js Arlou' ('oaclt liuildcrr
p!,qLL-,
Artomobilc

lndia l)rivale [-td
Rcd Large j

l{c,.1 l.eluc

:00e
l() \J'\ Sit t icm Tt'cilinrrIrxics

l'\r lr(i
i I \1:! ( one{)rde lir!l!)r\ 9:

8.r
lcrtilc

\1's llritish Agro
India l)\t lld

l)roduct5 !t!tsh.oen!
i ( uhi,'ati(nr

6
.l 0t: Crecn Sutall ,

7
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File No. l\)-11o14/30/2023-lA-l (Computer No' 2o8sz5)

\,1. s S\iJ llre\cries Pri\ate llrcr,,erics Rcd I arqe

Lrd
lJ,'ttlrr! I l)(, ll,,r1.isli R,:.1 l.rlr.ru

" l0 1009

i4

IS

t'7

V;s l0Cl l-PG
Planr

M.i s'iiJ I )i.r illcric'

I i6

6. t(l :00q

i.88 1006

Dirtillcrl ( )ran[.
Snrall

ltDPt. drunt (irccn I.ar!.c
rranul'acturin

l6 Vrs Balnrerl-a u ric- V arr Leer
l.irrrited
tl 's I'Nt)l\1\\1\{l-. l\rdur Hazardous Rcd Surall

Prrrccr.rrl.t
l8 N4:; Zcla l-orrrrulatron P\t I ld lilrnrulitli.n
l9 l\4:s Triton Hcalthcare Prt l.td Iornrulation Orargc

\nrall

t0..1

9.8 ,-

g. t6

__l
1000 I

I

I:0 Vl. Ariqj,Tilcs t,,+-E[ 
.

l'l'r Sunglou Lilc scicnce Prt
I ilcs laclr:n
F(rrrrlulalion

l.rd

'l'he Ministrl of llnvironmcnl. Forcst and ('limatc C'hangc. Ncrv Dclhi vide letter No IAJ-
I l0l4i30/202:i-lA-l datc.d 08.05.2021 requestcd thc lntcgratcd Rcgional Ollicc (lR0).
Chcnnai to providc condition-wisc contpliancc \tatus ol' th. proiect rr ith respcct to abovc ci(r
!.C and updatcd factual status and spceific inputs on the issucs raiscd in thc c)itanl court
nlatter at thc earlicst.

Accordingly. the above projecl wali monitored on 19.(-l5.l0l.j along with representativc of lhc
Project Authorities. Thc stalus of complianc.' on lhc stipulalcd conditions containr,'d in the I;t'
citcd above is givcn hclo$ in Part IIl.

Datc of lr4onitoring: I 9,05.202-1.

P,\ tt'I-lll

A. Specilit ( ond itions

lif'(londilions ('ompliance strtus

l
This linvironnrerrtal Clcarance {l'.(l) is
subiect to ordr'm, .iudgment r,rt' Hon'hle
\(i l' and an\ (1lhcr ( otrn ol l.au. as

ma1 hc applic;rhlc to this prrricct.

Rtfcr bclorr.

.{ crtrc ll lrtl lrr an \( i( ) hclorr
Lhclk'nhle\ational (.irccn Irihunal
(N(i l) (sz). oA ll8il020 allcging rhar
thc t nit is operating *'ithout
Envirorrnrental Clcarance and polluting
ncarhr arcas,

l'he llon'hle NG l. SZ ;n tl'Ie mattcr of
OA \o ltll ol l0l0 (S,/ ) r'ide ordcr
dared 16.{)(r.1020 has consrirut,,-d a Joint

,-;i9.pnrittee. to inspegt. rhe unit in j
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r,lueslion und suhmit a factual and action
ll[(n rtprrrl.

.\ue..'rr,lifl!.1) - tlrc Jt'rnr ( l.rnlnliue(
r isircr,l lhe sirr,.on I1.07.1()l0and nradc a

risit to thc lndustry and also ncarhy
\\ulcr hodiljs. agriculture liulds. thc
Vcdanthangal tlird S nctuary.
lr,lld u ranthaganr lakc and eollectcd
rralcr setlinrent samplcs t'rrrnr the lake
and S.rrtttLran.

I'hc .ltrinl Ceimmiltcc subrnitted lhc
lrr\pccti()n Rcpon datcd {}.l.ll.:lrl(} k)
lhelh,rr'hic \\(i I sLal(d lhlt unil slarlcd
itr pr,11,1.t,,,,, helirre 199{ ard ( onsent
\\us r'ltt&iucd liorn the Statc l'ollulion
( ontrol lloard tSPCBt in lgQ2. As pc'r

tlr(, I l\ \(rr;rluatio . l()().1. c\L tption
liottr rrbtaininlr l'l('. rras grranled [o
prrricets those \\cre {lrcadr initialcd
hclirr,.' 199,1 l ht crtmnrrtl.'c also
(tlnllrilrcd lhiit thc unit has adcquatc
rTlr]gcnlcnts to c(lntrol thc air Jxrllution

arrr.i ucat thc etllucnt gcneraled lhrougl'r
the rttartulacluring pr()e!'ss and
oppilr(nll\ thcre is n() rep(rrlcd r)llution
in thc lrea.

llrr cornrrrittec lurlhcr contlmtud that
il\

\,,.1 I Itrlr .ll :0{}() -1.\.lklr pnnr l
JrreJ :(r r)1.:0()l rhc I nil rUhn)ilr(d thr.

l:n\ ir()nmcntnl viability studl' report
conduuted b) Anna l,rniversit-"- to SPCII
ln,l .rlso based on thc rt'pon SPCIS

issrr:J ( l'I lo thc t.nit in ](X)i. allcr
\irtr\l\ n.- lll:rt lhcr( ir nrt tttcrc.rrc itt
crrstrng pollution load s'ith the ne*
fxrJLrcl rnir. Suhsequcntll (''l'O issucd
l(r Illc Unit in lhc year l(X)6. lhe Joint
( ()nlrlri cc xlso staled thut " lherr: is no

c(rru l()nc und bull'ur zong dcmurcations
in rhc Vcdanthangal Sanctuarr

, lrotilication lide G.0.Ms.No. 199. E&[
l)rp1 ducd ()j-0?- 19q8. Sanctuarl
ll(rtillc i()n includcs thc !tatcl
hlJr lrrkr.' tith 20.5 hl arcit and
\urrr)ur)di|rB 5 knt ;:r.-a (pri\ te lxnrl
lr,'l.lrr:g.,_ \rllaEg:'. t('\\n rrith tntensc

lltcr per ( irculur
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hunrarr rctir itr ). I'he
rii'tattce ol l.7l Inr.,
luk!' itr)d rs \\rlhin ll
lon( rrotillcd

I Init is hrcatcd

lionr (hc sanct

tu Itnr tt: ,.ll- 5

Srncluarr " rnd
( onrrr]rltcc is ol'the opinion that therc is

no inrpiret ol'industry opcrotion or) thc
Vedmthangal lakc./Bird Sancluar.,- anr.i

nrr li[,.'lr thrc.lt to the nricraiorl birds.

I 11( ( {)nrnrittcf is itls,, dircctc(.l t,,

c.rn)out ground rratcr studr through
rcputcd rnstitLrtions such as National
( icrr l)hrsical Rcscarch lnstitutc
tN(iRl t. Ccntrrl Gmund r*'ater Board
(C(iWU). Nl.liRl. elc *ithin six month.
Ihc lntlustry shall ulso can\' ()ul tl'rc

rurncdi.il melsurcs suggcstcd as pcr
slud\ to intprorc tlrr: gr0rrnd rrrrtrr
qualil in anr-l qrorrnti thc induslrl

i prell]rs(:. llox,ever, th.J Project
,4ullrori!.t' n'(ts nol tortiad out the
gtortrd *,aler sl d)'.

Alier d(liherations. rhc llon'blc \Cf
dirprr.t'rl (.),\ llll l0l0 and lcr rctj
Ln\ ir,'nrDtfllal Conrpcnsalion lo lhe I'A
r idc orJcr riatcrl :9.09.101:. lhe
Proicet ,\uthorilr 1PA) liled appeal
hclirre llon'hle Iligh Cnurt and thc
llon'blc llC has stayed thc Ilon'hle
NOT ordcr vidc its onler darcd
06.11 10t2.

ln lhc mcantirrrc. rhc Ministrr trl'
l:.nr ironnrcnt. Ii)rcsl anil ('limalc
('hangc accordcd l:nr,ironrlc.ntai
Clcarance lo the l-lnit vide letter No.lA-
J-l l0l f i{.lilO:l-lA-l(l) darud
:i l.0ll.l0:1. Thereaftcr. thc same \(lo
liletl app,.'al r^hlirre Ilon'hlcN(i'l (SZ).

-i-i.:01: challcnging Irnrironnrenlai
('lcarancc and N(j I passsd urdcr to
nrainlain stltrrs quo to thc (. nit and casc
in \( i I rs uudL.r adjudicati{)n.

(--op1' of interim stay ()rdcr is
ettached as Annexure-VIl.

ll 'l-his Environntcnlal ('learanse is subjecl llrfer belo*.
to obtainins the Nl)\\'1. clcarancc lrom

i_ thr: Sta]rlirg ( ommirLee on \\'ikllile us I hc l)..\ inlirnrred rhal rhE! !fqC_ qpl]19,]
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thc l nit is locatcd al I72 km (U'csll
liorri the V,"'dartthrngal llird Sarrctuarl

\B\\ I clcarurrcc vid!. applicuti0n No.
I P l\ I\l) .i079,1()20 darcd
lU.Uj.l0l0. llouevcr. thc applicarion
!rlls rcrumcd by \\'ildiil! Warden.
Chcnnai rln 15.06.2020. due to
administrativc reasons. The PA once
again submitled the applicarion Yide
lcttcr dated 26.12.2020 and is pcnding
rrith \\ ild I il'c \\urden. ( hennai.

Iht' l)..\ irrlirrntciJ that rhc plirnr $as
slanc(l rts production in 1992 and thr".

Vedanthargal Bird saficluary was
notitrcd in .luly 1998 snd the ESZ
guidcline.s ircrc franred in 201 l.

lhc I) \ submitted Ihe copl ol'ofljcial
inlorn)irli(rn posted rrn l\ l'i)re\l
dcpannrent irebritc which is nrailablc
in Public domain. shorving
Vr'danthangal llird Sanctuarl area as
7i,0(r acrcs only. \\'lrcrcin thc location
ol' the projcct is shown al .1,71 Kms
tiom thc boLrndary ol. the sanctutrr)
rvhrch is limitcd 7J.06 acres.

lhr l()p('g phital nrap no, l)"t"| I l.l ol
Sunt'1 ol' India shons that
\/edanthangal Bird Sanctuarl is only

ilakc.

It can hc construcd that the sanctuary is
onlr lhc lakc and thc remaining 5 knl is
l..ept as a bLrlli'r.tonc. uithout elcar cut
boundaly dcnrarca(ions. I'his has also
not bcen mentioned in the records of'
Rer e nLre l)cpt as well.

I hc PA inl'ormed rhal lhcy had

:uhr)l.llcrl thc c()rrcct irlirfltxttirrn in

Ij()RNl I and l'l lt basis on thc n\ailahle
()lllcraI docr.rrncnts.'lnt-onliltion in lhe
I'rlTlrc I)onrain.

(irpr of rpplictilion altnched Bl
.\n ner u rt-l lll,

Ihe prujcct propontnt shall comply rvith
lhe clrvironncll nornrs fix iltrlk Drugs
{ l)hamraccuticall lndustr} x5 ntrtrlicd b1

Agrccd to cumpl-v.l

lhc \'li n r 5lr\ ol l'nr irrrnntcnt.lj()rcsl and
It trrr suhnritted thut this conrlition is

nolcd and assured to ahide bv this
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('limate Change. ridc (iSR i{l{F.). dul
I oo.OS.:o:t under lhc prorisions ol' t

I:n\ rrontncnl { l'rotcclion } I{ulcs- l9R(r.

hc Pli' slrall ci,nrplnr irtr ill t

urr irotu'ttcntal pfotcatir)n nlcdsurcs a

sat'cguanis proposcd in Ihe docunrcnts, I:rrrironntctttitl ( lcarancc obtained l'ronr

suhnritted to thc \'linistry. .{ll the l\!rl:l&(('ride lcttcr dated -iI.0.1.1(}ll
rccommendations ntadc in the PFRrI'.lv'llt irr rrhiclt {hc specilic condilion I

in rcspect ol'environnreotrl nlanagr'n)cnt. I ntcntirrncd thc l:(' is subicct to thc I

and risk nritigatir)n llrcasur.s rclating tcr Nl]\\ [. clcarance and i. al:tr stared h1

the projecr shall l.,e inrplenrcnted. llon blc \(i I tSl) in .\ppt-al Ntt.

ll :{lll t nit has rlread; applied and

Irrlitrng lor N(X' fnxl \BU'l-
( lcarancc anti thc i\ppeal No. l-1,l0ll
is untlcr aJjudication. lhc PA irrl'rrrmcd
llral rhe erpansion actilin a\ pcr thc F.( 

l

isn,'t 1,"'t . rric.l out:urJ 5arnc r\ill hc

implcrrented aticr oirtaining \llWl.
elc,trartc!' and linal (tLrtc{rnrc o{ thc
pe r,lrn914L

he,Complicd.
manulactured bl the proir.ct proponenl.
No hanned ras nratcrials shall tx'us,-'d in
the unit. l.he proicct proporrcrrl shull
adherc to lhc notillcations grrrtlclincs ol
thc Govemnrcnl in this rcgard.

L,

.'J ''i.rldirii,ii 
-

hr'

he Refer hehrr.
n.l I

t\

lI _...-. t.

No bannerl chcmiculs shall

The prolect proponcnt shall utilizc
rnr em lechnologics lirr capturing ol-

be subnritted to thc lRO. \.1o[]li&('(' in
lhis rcgard.

'Ihe1 uill adherc l0 the
n()litlcilrron gurtielincs ot rh" I

(itrr1'1nn,"n, rrt cxpansiun actiritrcs i

iqE, 
--]

.Complird.

Durinp the sitc r,isit. the PA inlorrned
lhar thrl arc not nranulacturedl
manLr li:cl Lrrirtg an; tranned chemicals
uncl also n()l usad anl banned raw
matcrials.

District. lanril Nadu r,rhich is

generating ll.7ll l.atihs Kr,rh ,t nits ot'
poucr in the ycar l0ll-l-.l.lly Ihis
grecn (ncrg\ llnit has prercntcd CO;
[']nrission ol l.i.l70 Metrie loncs by
protlucirrg ll.7l I I-akhs K*hr Lnits ol'
Jxr''vcr b1 wind encrgv.As a pan of
Srcen !'ner8l- I jnil has suned lhc usage
rr1' bio llel lbr the hoilcl anrl taten
initiuti,rn to ilcrcasc thc usagc ol' bio
lircl lirr hoilcr

carbon emitted and shall also derelop, l-hc l)rofcct Arrrhoritl inti)rmed that thc
carbon sinkic:rrhon scquesLr tron I indrrrtn lras irrstalled lirur numhers ol'
rcsourccs capahle ol'capturing more than \\ ind \'lill t'ncrgl slstcnr:., with thc
cmitted. The implcnrentation r!'porl shall I caprcilr of (r00 Ktlo \\'atts al l-hcni
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\lr I All ncce*.arl.precaurions shall L^'. ralicn
ILo aroid accidsnts arrd aclion plal shall
bc inrplemcrrled ltrr irroir.ling uccidsntr.
I'he l)roiect proponenl shall implemenr
thc onsitcrotlsitL. flt'tcrgcnc) plnn'mock
drill ctc. und rnilisati()n nlcasurcs as
prescrihed under thc rulc: ard guidelincs
r!Jucd in thL llitnI lirrit urc- Storagc ,tnd
Inlport ol' Hayardous ('hemicals
(MSlllC) Rules. 1989, as anrcnded tinrc
to timc. and the ('hemicll ..\ccidenrs
(L.mt'rgencl Planning. Prt'paredness and
R!'spns!' ) Rulc's. I 9t.)(r

Howtvcr, the PA has no, suhmited
inrpltmentatknt report to the lRO,
lloEF'&C(', Chennai,
Complicd.

lhc lndustr.r- has tll nccessar\
precauti()ns to aloid accidents and
rcrion plan inrplemented tbr avoiding
:rccr,,lcnrs l()r thc cxisting actir itics.

Srrlcl\ J\slcms and controls are in place
likc snroke detectors. watcr sprinklers.
firc alann. fire extinguishcr. fire
hldrant. tire tender. Salery Reliel'
Valvc. Rupture I)isc ctc.

On-rite cnrcrguncl plln is in placc to
nritigate an1 cmerg,encl arising our of
potcntial risks fnsed b'r rhe
act ir iticli:operulions clrrricil out within
thc plant.

\locl rlrill is

nronlhlv basis.
herng conJueleil on

U ()rl l'crnrit srstem is in plaee to carn
our. tlor work. Heighl Work.
l- rsltr ution. Vcsscl l.ntq. Hazardous
pipe linc work lo avoid accidcnts and
inc idcnts.

Sirletl training
en'rftlir\ ccs and

inrpancd
conlracl

Buildings. Stacker. Hoist & t.iti.
('entrilirgcs. Dr-vcrs and l.il'ting tacklcs
crrtilicd b) [;-rtcrnal ccnilied pcrson.

PcriL'rdical Prqssure vessel Testing try
italutr)r\ ilr.tlh()ril\.

lhe rules antl r!.gulrtions undcr
lvllnulircturc. Storagc and In)pon ol'

,llazi:rdous Chernicals Rule:. 1989 as

anrcndctl in October- l<)94 ancl .lanuan-.
l(X)1) is hr.ing eompli!.d.

Solid,'llazardous rr.astc is scnt to SPt B
arrthorized partics and rcgularly
ohlaininu renesal lirr consrnl

lbr sll
laboLrru.
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\lI

File No. l\)-11o14/30/?023-lA-l (Computer No. 2o8s75)

i[rlh(]n /i!l i(]r) lit,nr SI'('l].

Ihc 'rtrlatilc organic contpounds
(\'OCs),,l'ugiti\ e enrissions shall hc

conlrolled flt 99.97 9'o $ith cl'fcctire
chillersrnodern lechnokrgr'. l{cgdar
ntonitoring ol'Y(X s shall he carricd out.

C,opr of Onsitc Emcrgcncl' l'lan.
Ilock drill photos and safetl trnining
nttcndance rthect rtlachrd as

Annerurt-l\.

I irr H\ (lran I s\\tem
-\nnerure-\.

photo ir at

Cio at p lietl

'['hc l',\ has inrtallcd l]reather valves ott

vflrt ol' \ol\cnt strrragc tanks in thc

sr.lrent tanl larnr lirr controlling the
\ i.lp()r\ l(r t\PCn Alm(lSfrhefC.

.\ll thc lal natcrials and llnishcd
pnrdLrts are storcti in closcd conditions
and haldh there is a chance ol'lugitivc
cmission. ln addilion t() this V()C
enrission in tcrms of lrandling Lrsses has

bccn rcdrrccrl br solrenls translcrring br
punrlr\ ur clrrse loops.

(,cneritl e\rr'll11)l rlr(usures liLr: rtrulinc
and rcgular insleelion are carricd out to
idcntil_r antl arrcsl tlre leakage.
preventirc and opcrational maintcnance
carricd oul lo nrc\ enl thc le'akagc.

Leai. l)ctcctiori irnd llcparr tll).\R)
progranr ctrrtductcd on learll basis for
rcducing the l'rrgitire emissions into thc

enr inrnntenl.

lhc l'A has installcd 'l'V(X' anall'scr in
procc\s arca arrrl lrlP arca l0 ntonitttr
thc anrl'icnt V(X' level and thc llcal
Tinre l)ata i: hcing translcrrcd to ( arr
.{ir ( entrr--. 

'l Nl,( B. (iuindi.

\'lorritoring ol anrbicnt VOC in and
arounrl lhc planl area is being carried
out br 

.l'NPCB 
on :-carly basis

t)i Thc project proponcnt shall crplore (iomplied
ptrssibilities lirr recrclin{r arrd rcu:ing ol
treated \\atcr in thc unit to rcducr: thg lhe I').\ has irrsralled upgr:rded
ficsh 

"rater 
denrantl and rr a-st! qispo\.i1. liqLrici l)i.s.chggc (./l I)) slstt:nl

/cro
tiz..
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File No. lA-l-11o14/ 30 / 2023 -tA-l (Computer No.2O85z5)
95251? / 2023 /lA_l

- :n,licnr :irrippcr. \lulrrplc l-.llcct 
I

Iruponrtor r\,ll I t. .tgirarcJ lhrn I,ilmI
I)ricr t..\ ll l)l li,r llrgh ( ()[) clllucnt &
l'l P Ilioloqical trearnlenr syslcnl
lirlloucd h) Rcrcrsc Osmosis 1R01
plant lirr l.ou ('t)D elllucnr.

'I'hc PA hns also installed adyanccd
tcchnologl likc lligh Prcssurc Rcrcrsc
()snr,rsis tlll'R()) r\stcm l() reduct
\\:rl. r c() \un) pli()t).

lhc trcated ${rler tftrm the Zl.D facility
is rccl clcd lirr cooling lo*er make up
rvithin the sitc to reduce consumption ol'
ticsh lr atcr.

lhc induslr\ hus scparalc Sc\raBc
lrcrlnrfrlt Plant (d0 Kt,D) und rhe
trcJtc(l \e\\itgc rrltcr is r!'-using t(r

mainlain grcen r-$lt.

'lh- l nir has r!.covcned and rccyclcd 
l

stc;tm condcnsalc I'rom steam utilized in
pr,rcc.s cquipmct:ts and heat crchugcrs ,

l0 r!Jucr thc fr,,.sh rlatcr cousumplton.

I lnit has csplorcd t() rocovcr the IIVAC
contlr:nsatC wAlcr l() reusC lbr COoling
touer mtkc up t() reduc!'the licsh water
sonsumplion.

/.1.t) ilrrt( ) rr ol .\nocrurc-\1,
\ ,L: alrr.'adi conulitteLj hr thr pnriect

prop()ncnl. /er., I rqrriJ l)r:eharrc :,hall
, he ensured ilnd oo truatcd:unlrclted
\\astc$aI!'r sh ll bc discharged outside

. the premiscs, lrc t'rd cliluent shall hc

reused in the pr ccss'ulilities. 'lreated

lnduslrial rillucrtt shall nol h( u\c(l lirr
glrdcning.grecrrh,,'lt dcrclopnrcnl
hon iculturc.

('r-rnrplicd

ilre l)A irrc *gr!'gxting t"tilucnts in tir
I ligh ('Ol).rnd Lou ('Ol).

tligh Ct)l) []f]lucnr is treated through
lhu lenr l-iquid [)ischargc (71.D]
*sten: rrhiclr consisls rrl Sulrcnt
Stri ppr'r. l\l Lrltiplc I rll.rct l:r apr,rrator and
,\gitarcd lhin l:ilm llricr. lhr
( (,nd..'n*tc tionr tht' l!l[E is ret'yclc.d
through hiological lrcalmenl sv$em &
l{() plant \iith .\clilatcd Sludge
pnrecss. I hc ( onccnlrrtc tionr thc \ILI:
is trcutcd through thc AlID. I'hc liec
Salt lrtrrn the A'[-[:D rrith about 959u
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File No. l{1-11o14/30/2023-lA-l (Computer No. 2o8szs)
9s2s12/2023/lA I

\r ('onlinuous onlinc 12.1r 7 t nronitoring
sl stcrn lirr slack entissiorts shall bc

I installed fbr measurement ol llue gas
I discharge and thc pollutants

conccntration. anr.l thc d ta lo he

: lransmitted t(l lhe (lP( li and SP('B
scner. l"or onlinc conlinurrus ntoniloring
ol' cti'luenr. thc unit shall insull rrcb
canl!'ra wilh night vision capahilitl and

llrru mctcrs in thc eharrncl Jr.rin rarninr:
' etjluent within thc premises.

material shall hc barc minimum with
rL'spect to quilntit\ anrl inrcntorl.
Quantitv and dars ol'storage shall bc
suhmitted to lhe Rctsional 011ice ol'
Ministry and SPCB along uith thc
cornpliancc repon.

moisture is collectcd and stored in lhc
ISDF Rc'rrtal ( ontaincr lirr scnding to
sccurcd lirrd li lling.

l.ou ( (..)l) ctllucnt i-. trcated thr!ugh
thc Actr\rrlcd Sludge I'rocrss and llo
plant. lhr rccorercd l)grnrcatc is takcn

for Proc,,'ss cooling tou'er makeup and

thc r!'icct is takr'n to V[:.1: tirr l'urthcr
tlCtlnr en I

lhc lrcatrd $atcr lionr RO is

conrplctcll rc'cyclcd lirr cooling torrer
nrakc up within the sitc to reducc

consumption ol liesh rvater.

lrtotnl indutlrinl $fiuent is not hdng
ttted lhr gffddring/gn:efi belt

. tl c t\a lo p,t t! t, t.
(o mplied

Thl' PA has installcd ( ontinLurus online
ll.hlt \Ionitoring Sr stenr at boilcr for
thc nlcasurcmi,'r1ts ol'tlur t:as dischlrgc
and pollr.rtants colrccl'Itrations lrd lhc
rcal tirrrc data is hsing transl'erred to
Ccntral I'ollLrtion (ontrol Iltrar,.l and

Statc l)ollrrtiorr ('eintrol lloard sener.

'lhc' I'.{ hu. al*r installcd (hc ('loicd

I Circuit ( anrcra (C('lV) is l'lZ. l60dcg
rotatahlc nrght rision ar the l)ischtrge

, point. lt is bcing continuousl)
monitorcd br l\PCB and CPt'B
rr\pecli\cl\

lloilcr l)hrrto is at Annerure-Xll.
\ll lhc stonlgc ol toxic;}az.ardous

'.-.:!

ravr Agrred to comph

I he P,\ intbrnred that mrnrmunl
inr cnkrrr rrl tor ic 'hazarikrus ra\l
mutcrirl is rnuintained h1 thc t'nit fur
llre currcnt activities rvith complete
conrpliance oI MSDS ol' each

l'oxic. I lazardous Raq' material. in ordcr
trr cnsrrrc zcnr hazurtl l{} lhe {}per.l'nu
tc Jttl i.trtrl surround ings

xllt l'hc occupati onal health ccntrL- li)r Complied.
sr.Ln'ciIlance ol' thc lvorlcr'ri hcalth shalI
hc sct u Ihc health data shall bc uscd OccLrtrltional hcalth ccntrc hus hccn rl
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File No. lA-)-1loi4/ 30/ ?02 3 -lA-t (Computer No.2o8525)
9s2s12 / 2023 /lA_l

in deplor ing th.- duties ol tlr!' uork!-rs.
,.\ll rvorkers & urrrpi$r'ccs shall ho
pror ided u ith required sal'etr kit:.'mask
tbr personal pro(cction.

lraining rhall hc inrpancil tr' all
enrplorecs ()n s lrt) an(i hcalth aspcclJ
Lrl chcmicals hondling, Sall't1 and visual .

rcaiit) traininS shall h.- providcd to
cmployces. Action plan trrr mitigatirrn
mealures shatl hr' proprrl! inrplemcntcd
based on the sat'cl) onri risk assessnren(

studics.

rup in thc prcrnist's trt'the lndusrn.

()rre amhulance is provided.specialh' t(l
the workcrs. One Doctor and two nu$es
wcrc engaged.

lhc riccupational health suneillance o{'
thc $rrrkcrs is ircing carried out
regularl! and lhe records are being
mainlaincd as per F'actories Act.

lhc llnit has also impancd tralning to
thc pcrs(lnncl to usc ol' Pcrsonncl
Protcrti!c lrquipment (PPl:) like sal'et)
shoe. helmct. handgloves. nose mask.'
l:r)ggles ctc. PPFs arc pror idrd to'
crttplr,l ccs & eontractual norkcrs,
S\ \lenr rs in placc lbr aceident

Iru\et]1lr)n. arncrgcnc\ r\lspoflsc.
cn)urganc\ prcparedrtcsr and nt it igat irrn.

' C'opr of \tedical reporl of cnrplovcc
attrchcd as Annerure-Xlll anrJ OHC

. pho lo is at Annexurc-XlV
('onrplitd

Ihr PA intirrmcd that all ,,-mploy-ccs

(fcrrrlancnl & tcmgrrar"-) \crc traincd
on salcty and health aspects ot'handling
o,'chemicals. '[he training calendor and
lraining nrodulcs are in plac!..

()rt irrh tririning liLc tool hor talL. salt
Iturrdlrrrg t'l r.lr,;rrtic.rls. lirc tlrill:. stalie
c'lcctricitr. cm!'rgenc) preparcdness are

ctrnducted ()n rcgular basis.

llazard ldentificatiun and Risk
.\sscssnlcnt ille conducled lbr major
acti\ ilics Jnd Nconrn)!'ndation is
irr rplcnrcnted

l'hc Lrnir shall nrakc thc nrranBcnrcnt li)r
protcclior) ol'possihic ti r,,' hazards during
rnanulacturints proccs-( irr marcrial

, handling. l"ire-tighting s;stem shall be a.s

I per lhe norms.

( rr nr p lir-'d

lhc PA hus provided pro\isrons Ibr
protcction ol'lire hazard like earthing
anrl bonding system. Nitrogen
incrti/i ir)n s\:.ttj m. lirr suppressi,rn
slstenr- hrclther ralrc *ith lllmc
ilrrcsl()r s)stems. Salbll reliel' r'alYes.

rupturc disc rlr in place.
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File No. lp)'11o14/30/2023-lA-l (Computer No. 20857s)
9s2s12/2023 /lA I

x \'l Tlx sollcnt n'rantgclncnl shall hc crlrritd
out as fbllorvs:

a) Reafior shall bc contlcctcd lo
chilled brine condcnser systcm.

b) Reactor and sohcnt handling
pLrnrp shall hnre ntcchunicrl scals

t(\ prc\ rnl lcilhn!.s.

c) Solvcnts shall bc slored in a

separate space specilicd with all
safbty mcasures.

d1 Proper eonhing shall hc proridcd
in all the elcctricul erluiprn.'nt
uhcrcrcr solr tnt lri.urdling rs

tlone-
e) l-,ntirc plant shall hc Ianre proot'.

'llte sohcnt storage lanks shall bc
provided with breathcr valvc t0
prevent losscs.

0 All thr'sol\cnt storagc tanks shall
be cnnncclcd rr ith \ cnl
urnderrscrs uith chillcd ll trrc

c irculal ion.

Total fresh watcr requirenrent. sourced
liom private tanliers shall not crceed 183

K l.D. I'rior pcrlnissit'n irr this rr'gaud
rhlll hc rrl'tlirrctl lionr lhr-' .('11ccn)c\l
rcgulalorr .rtrthorrtr ( (i\\ \
rencucd lionr tinrc t(r tinl{.

I irr.' {ighting svstem likc lir,.' hrdrant
ring rnain sl stcm. lirr,' crtinguishers.
snrolc r-lctr.'r'tor; and sprinkler srstcnt
prlrvidcd as pcr lhc norms

I rre tcneier providcd *ith lirc hrigadc
ar ailahle on llX7.

('o nr plictl.

al ('hilled hrinc condcnset s)sten1

are provided lirr all the storagc

tanLr ltr nrininrize rapor losscs
hi \lrchlniual seals prrrr idctl to

IrJcl([ i.lr1d srrlr cnt hlnrilint
punlp t(l pr!'\clll thc lcakagcs

c) l'.anhing providcd to all
clcetrical cquipnlent. solvent
storaBc tanks and transfer line to
prcr cnt slatic hazirrtl.

d ) Pr',r1.,c1 carthing has hccn

prr'r triecl lo all cquipnlents lnd
rr'prrlrr in.pc'cttons .tre rltrttc t(l

|)orltatn c(lIttnutt)
c) Ilanre proof mechanism has

been providcd and breather
ralrc; installed to sol\cnt
storagc lonks l() prcIcnt losses.

lr Sol|enl \toragc arca pro\ idc(l

l \r irla r

rulh lire protrclior) r-rslem rrilh
aulo opcratcd drluue ralle and
sprinl lcr 5)'stcnl and loam
c( !t) l po u ntl.

Agrcrd to complv.

As irlirrnrcd hl thc PA lhdl lhc source '

i' trr',nr prir ute l nkcrs .\t

tlrc \\.rlcr requircntcnt it
as inlormed. l lrc l):\ has

xVu

x!ll!

,l r'l (l PIc:enl.
rlOKI l)

Thc storm water liont the nxrf top shall
be channelized through pipcs to thc
st(tragc tanL con:\tru(tc(l lirr hlncsting
ol' rain rratcr in thc prcntrscs ard
hanestcd uatcr shall bc uscJ li)r \ irri()u\
industrial Froccsses in thc unit. No

agrcctJ to ubtain pcrnrission frcm the
Com cnt Authori
Complied.

lhc sltrrrr uater lionr the rtnf rop is

heing clr,urrrcli,,cd through pipcs to thc
sloralc tanl c(ustruclcJ lirr hanesting

rechargr' shall hc pcnn ittr'd rr ithin thc
ol' ra irr rr alcr
hanr'stcd satcr

in thc premist's and
is hc
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File No. lA-f11O14/30/?023-lA-l (Computer No. Z085Z5)

prcmlscs I'roccss cflluenU an)

\l\ lhe PP 'hall undertalc uaste Complicd.
minimization mcasurcs as bclou :

wasle\\aler shall not hc allorvstl to nrix
wilh slonn rrater.

a) Metcring and control of
qu&ntiticlt o!' active ingrcdients to
nr in irnize uastc:

b.t l{cusc ol hr -pror,lucts liunr thc
proccss as ralr nritcrials or &s

raw matgrial substitutes in 01her
proccsses.

c) Ljse ol' aul()matcd lilling to
minirnizc spillagc.

ellluenl an;- \ astew&tcr havc not

_ _ _ _. - 
allolcd nrixing r,r.ith stonr $alcr

Thc lndusrrl has adoptcd I'ollowing
$ astc minimization measures:

industrial processcs in the unit and
Cirecn hclt devclopmcnt, No recharge is
pcrnrittcd r,,ithin thc prcmiscs. l,roccss

a ) .{ll raw materials lakcn bv
\lctcririg and We ighing

h) ,\t prcscnt no br-products harc
hccn produced.

c) Usr ol aulomated
r.ninimizc spillagc.

lilling t<r

.li ( [rscd l'ccd srstcrn lirr eharging
rrl rlrr rnuleriulr intu rcrctors

c') Provided double condensers to
rcaclors with R l'/Chillcd water
and hrine circulalion lbr vapour
r!'cov('r) sr stcm.

It Using pressure hoses l'or
clcaning ot cquipmenl to rcducc
\\'astc \tal.cr cncral)on

( o rrr plicd

(ircen helt has bcen developed in an

lrea ol'll99l Sq. nr which is ll-99 %
ot thr' total plot arca.

l hc I).\ also inlirmrcd thlltotal ol' l(X)0

nunrhers ul larious t)-pes ol thrce
drfli'rcnt trees Oulnrohar

I l)t'lonixrcgiul. Nccnt

t.ltdinl htuintlit'a and Pungam

I I'rtneinniupinnutrr ) anii ahoLrt I 500
rturubcrs ol barnboo trces plilnted
around th!' boundary walls. Ircatc-d
se$age .1*ater is being utilizcd ttr
nli.rilrlilin the gre'en belt area.

\r inlbrnrcd. the'r have tbll

r-l ) I \c (|l ( l,'\( lec,.i :rstcnt [tl(l
bute lr rcactrrrs.

e) Venting equipnrcnt rh
v0pour r!'c{)\'er\ syslcm.

l') l sc ()l high pres,'ure

cquipmenl e learing
r\ asl!'$at!'r gtncrut i0n

Itosc: lor
Io reeiuce

Thc- grccn bclt ol'at lcast 5-10 m r,'idth
sh:rll bc ,,lcrclopcd in ,rt lcast l.loiu of thc

total project an:a^ marnll along the pl&nt
peripherl" additii:nal land. Selection ol'
plant spccics shull lt a> pr.'r thc CPCB
guidelincs in consullation rrith thu State

[:orr-sl I)cpannr,:nt llecortls ol' Irec

canrlp\ shall hc' rn!)nitorcd lhrou8h
rcmote scnsing nrap. lrccs halc to trc

plantcti wilh spacing rrl'ln.r r lm ratir,r

and as comnrittcd br Pl'jshall plant 2500
nuntbcr ol'tr!-!'s in tirst \!'lr ilsell'ilnd
subscqucnl )carr th( Src!'ll ttlt shall hc

rnonilorcd. lhc plLrnt spceics can hc

srleeled that will gire better carbon
sequeslration.

ghuro

.:LrrJelirtc. itt consultatiorr
oricd CP('B
*ith local
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File No. lA-)-11o14/30/2023-lA-l (Computer No' 2o85zs)
95?512/2023 /lA_l

I\I 'I}le activiticr rnd thc a(ti{'n plan
pn,gxrscd hl tht nroicct nr{)nrr|l(rlt 1(i

u',ldle:. lhc \()Clrr-rj(rltlilllli! 1\:tl!\ lrl lh(
.ilud\ arcr. :hall hc corttrl,;tctl .r. fg1 th!'
.rltc,.lulc prc-erterl hr'1,,r,- llt; (,,r1]l) tl(c
and cs described in thc Pl ll,l:\.lP rcpon

.,1 scparatc [--nvirrrnrrtcntuI Munrgcnrenl
l'cll (har ing qualilicrl person uith
l-ln'r'inrnnrental Scicncc
LnvirolnentalLngincering. s;reciaIizllitrrt
in thr pnricct arcat cquippcrj rrith tirll-
llcdgr,'d lahoratorl lacilitics shall hc scl

up 10 crrr) out thc l.o\ rronnrclltal
Nlanagc'ment nnd \lrrnil,'rirtr: littt.li,,tt'.

13. (ie n crul Conditions

h( ( ontl itio nr

l-.li\ Notilication. l(nlO ar its
antendments. shall ,^L carl,lcd {)ul \\ith(rut
priur appror al t!l tlre \linistn ol'
l:n\ironmcnt. lorrst ;rnd ( lirnatc
ChangeiSlilAA. as applicatrle. In cuse ol'
Jcriation: (lr altcrJli()lls irr tlrc frrrricct
proJxrsal liom thosc submiued lo this
Ministry lbr clearanec. a liesh reltrcncc
shall hc nrldc lo lhc \'lrnistry'SI:lr\..\. as

applicable. t(! asses\ thc adcquar:) ol'
condilions imposed arrd to ucld

en\'irorrmcntal protcclirnl
u ircd. ila

II '| hc l)roic'ct

DIi( ) lirr dcr clopnlent ol' (;rucn hflt xnd

srlr\ r\.)i ,rl'the ( ,rccrr hclt is loori.

Photogrlphs of Grccn llell attachd
ar'.\nnerure-X\'.
Agrced to compll,

lhc l'\ is cr'rnrrrrittc.i to cr.rnrplrlc thtr
aclr\itlc5 .rnd lrrtion Plan ntr'noscd rn'
thc l'l ll I \ll).

( omplicd

,\ tlcdieatetl L\l(' is cstahlished. which
is hcadcd b1 t nrt llcad lirlloucil lrr
linr ironnrent l:nBanccI and ll supp0nrng
stlllr

T

Iull-l)cdgcd lah()ral()r)
cst:rhlislrcr.i \\ith all llUfe\\Jl \

s. \o

cquipnrcnt lirr rvaste rvater analysis

lhe LnvirornlcnlaI p rumclers aI!'
nr.rnitorcd th rrrLrqh I\P( ll Iahoratrtrr

Complirnce slrlus

\rr lx6|p1 !'\pilnsir)n or motlilications
in thc plant scrc caricd oul uilhi'ut
prior npprrxal l'rl' tlrr.- Ministrr ol
F.nrirrrnmcnl. lrorgst and ( lirnatc
('hdngc.

Ilefcr belorr.

i Xo t'urther cxpilnsirrn or motlilicaiions in

I rhc plant. othcr than nrcnlioncd in lhc
ed( omp

e(r u,itlt
proportcltl rlta
tlrc rulcs rrtd

lriditioral
mcasurcs

ll strictlv
uuidclincs
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File No. lA1-11o14/30/2023-lA-l (Computer No. 2O8525)

issued under lhc llli.rnuliic{ure. Storuge
and Import ol llaz.grdous Chelnicals
lMSIHC) Ruies. I QBt). as an:ende d tinre
t{} timc" lhc ('hcnrieal Accidrnts
( Irnrergcncl Il:rnning- l)reparedncss anii
Response) Ru.les. 1996. and llazardous
and (hher \\'as'tcs 1N.{anagenlcnt and
kiurs-B,oundary Movrm.ent) Ru['s, ]0 ] 6
rnd othcr rulcs rrrrtillerl un(lcr \ilri\rus
,\(jts.

,ii lhe cncrg! s(rur{< lirr lilhting prrrp,rse
Ishall be prel'erablr 1..[D based. or
advanced haring prclercncc in cncrgl
c(lnscrvation an,i crrr ironm.'nt
trc11{rment.

Ihc overall rxrisc lercls in lnd arouttcl

the plaul arca shztil he kept rvtll rlithin
the standards by providing nois{ crxtlrol
nleasures inclLrding acouslic ltc*ds"
silflecr$. enclosures clt. oll dll solrces
ol rr,:isc gr'ntration l h. lmhiL'nt noisc
lelels shall eonibnn lu th{i standards
prcrurihcd tt tJ(r Ilrc [ ]\ irr'nlllurll

'l'hc ruLcs and guidelincs issued under
I.lanul'actLre. Storagc' and lmprrrt of
I lazardous Cherricals ilr4SIIl(il Rulcs,
llll9 as anrcndetl time to time. the
( hunrie irl Ace ir"lcnts llnrrgency
Planning. Preparedncss and Response)
Rulcs. 1996. and llazardous arrd Other
Wn$trs ( N,l&nargen1l:nt and l-rans-
llornil*y Movemsnl ) Rules. l0l6 antl
othcr nrles nolilicd undcr vrrious Acts
lor rlre.)(isting artiviti{s anil l.lnit $ill
L.,ntinuc tLr .,rrnplr lLr thc erplnsion
,rili\ it\. ( lnsitc en1crEcnc\ plan t,' pttt itr
placc.

Solidrllazardous rvaste is scnl to SPCI]
rulhorizerJ pafiies and regularly
obtaining rcneual firr consenl and
lrutholizutiurr l: om SPCB-
(ionrpiicrl.

Ihc PA has insralled lighting
Tranrli:rrntr with the capacitl of
l(lllKVA ,hr cnergy Sar,ings. t.ighting
('lirnatie sensors lhed l'or prope r us&ge

ol po*'er.

l.Ll) lunrps introduced in Vessel and
IlLriL,ling )ighting lor reducing power
c()n srrrn ptrr)n.lj $agt ol I'lrrcury l.amps
replaced by i,l-.D lampl.

Variahlc l:requency' Drives {Vl:D} Iixed
I,rr reLlucin!: fx)\\cr c(tnsumnlion in
.,'nriuuc\ rrrnninr: ptrmps in trtilitics.
(. omplied.

l'hc unit is nrnirltaining overall noise
levels *irhin the standards in and

urouxi the plant area.

,\s part ol noise controlli g me&iures
Silenccr: and acoustie cnclosures are

DI1'! id(.1 li)r lX j scts lo c(,nlr(]l the

noisr' ler el.

Noisc suppressiol mcasutcs such as

cncl,.:surcs. hrrllcrs arrd , or prolcctivc
r nr!'asures arc provided.

t\

(l)rot<ction) .\c1. l()l{(i l{Lrles. l9ll() r'lz.
' 75 dBA {dd! time ) itnd 70 dl}A lnighl

al!nc )

l

1

i

I

I
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I annu l'l.tarc pror idetl
rvorkers t,t here exposure is 85 dU (A) or
more ,

l;xtensir e oiling. lubrication iLnd

prc\ rntr\ L' nraintcnancc cafricd lrul lirr
thc n:achilcrics and equipments to
rcJucc n{)rsc gcnenrl ion

Ilcnsc (rrr,'cn bclt l)crclopcd anrJ

rnirintaincd lo rcducc the noise.

\lrrnitrrrinlL ol anlhi!'nt noisc lerels in
and ar..rund thc plant area is heing

carrietl oul ;rt ire locations {Ml.-l: plant.

' Lirc Ilrdrant \l'atsr 'Iank. Occupatronal
l lcalth ('cntrc. []chiutl I crttporarl
Cantccn & Admin Olfice lluilding) on

1eurl1 hasis hoth tky &nd night tfuough
lNPC| laborator-v arrd the lalues ate
s ithin thc linr it.

Ilowevr, the fteq e t!' of monitoring
i.\ inol.,tl uute.
Enrlosetl lhe report as Annerurc -
xvllt.

I he companl shall undenakc all rclo anl
measures tbr irrproving the
socioceononric conditions ol' thc
surrounding arca. lhc acliritres 'hall he

undertaken by inr,olving loeal villagcs
and administration. Thc cturpanv shall
undertake cco-developmentirl measures
including community wellhre measures
in the project arca for the overall
improreme ni ol'thc cnr ironnrcnt.

( omplicd

 s part of cnvironmenl. lhe unit is
elo:elr rrtrrkirr!L ,,rith the Panchalat-
'lamil )Jaciu lorcst Depanment to create 

i

rl\\?rcn(-ss anrrrIg llt,.' sclrt.xrl childrert
and conrmunit\ pcoplc to avoid plastics
and encouraged lo use lhe sustainahle
rnatcrial lbr lhc bstler cnr intnntent
condition.

I he, l' \ hrrs irlso condlrclcd "A\ oid
plastic ararcncss ral11" through school
childrcn in lhc rural rillagcs h1

rlisrrihutirrg cLr[ton bags artd stccl $al.er
bottlcs. lt is to encouragc thcm lo usc
the sustainatrle material.

,\s prrrt ol ( SR irctivities^ the industrl is
rrrrrlrn{ lirr thc contrnunitt .rrrd

urtdcrtaking prrriects lirr hcalthcarc.
udLrtati,rn and inliastructure
der,elopment and enr ironnrent
protection.
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'I hc eornpirnl shull calnrark sull'iei
llnds tou,ards capiial c.)\l and rccrirr
cosl psr itnnunt [() intplcmcnt the

,eonditions stipulatcd by the Ministry ol
Lirrvironment. Fi)r,.-st and ( limate
( hangc as rlell !N thc Slatc (iovernment 

r

alonc rrilh lhc irrrplcnrcnlulicrn scltcdrrlc
lirr all thc eonclilions stipLrlatc',.| her,,'in.
'I lrt' lirrtrjs :rr) cilnr:l[LcJ lirr cn\ irr,nnlcnl
nlanagcmcnli' pollutiorr contrcl rneasurcs l

shall nut bc dircrtcJ lbr an.r othcr
purposL'.

l

senl b) rlre prtlect proponenl lo
concenrcd Panehayilt. Z.illa
l,arishad/Municipal ('(|rporution. Urban
local Bodl and thc local r.'(i0. iI anv.
li()tlt \\ hr)ln \UBtlc\lir)n\ rcprcsctrl ill ir) lrs.

.\ ar)p\ ol' tlre lleuiarrce lctlrr :hrrll be i

Ihe I'A has distributed I litre steel \yater
bottle to 1200 children of seven sehools
to us!' it for longcr duration and in order
r0 avoid $e plastic bortle.;

lh,-- [.]nit hus also d,.rnc planlalitrn rvorks
rn ll]!' school and issur-d saplings to thc
ncarhl villages. The PA has spent lor
slnitization {ucility. education. water
and health through CSR. As pan of
('SR activitics. this unit supports the
conrnrunitl t'or their ovc.r;rll
dcr ckrprncnl in thenratic seetrrrs ol'
I nr irrrrrrrtcnl. Ilcirlth & Slnitation.
l)rinling walcr. [:ducation alrd

liveiihood. Based on these lhematic
arcas. [,nit is rvorking in schools.
prinrarr heirlth cL'nters- rurnl \illdges.

( opr of ( SR photos and appreciation
lcl lrr atta{:hcd as Annexurc-XVl.

cnr comp
inl

licd

tinit has earmarked sullicient f'unds
to\iar{s copiml cost &ad recurring cosls
lirr irnplcmcntation ol' conditions
slipulatcd b), the Minislry and spend lbr
enr ironme nl managemcny pollution
c(,ntri)l m0asur'!'s to suslaill.

'l hc lirnd carmarked for cnrironmenl
manilgcment/ pollutioD control
mcasurcs is not divcrted for any olher
prrrpo:ic :rnd will conlinue to conrpll the
s0nlc.

Agrred to compll'

l hc I)A inl'ornred that EC condrLion rvill
hc conrplied once NO(: obtained liom
thr: *!tlWl. and [:C'bccontrs valid.

Rcfcr bclorv,

'fhc PA has uploadcd six rnonthly
compliance rcfxln on ['ariresh Portal
\idc lctler tllted 02.05.2023 insteatl ol'
r.ltre rlatc br l)eeenrbcr l0ll. lhc

\t

\ t

il iinr. rrcrc' rt-crirctl ultilc prr'rccssing

thc ft)
lhc projeet pr()pon.nt shall also
upload'subnrrt six monthl) repons on
Parivesh Ponal on thc status ol'
conrpliancc ol' the stipulalcd
l:nvironrncntal ('lcarance eonditions
inclr.rdiru resull; ol rrrolrilorcd da(a to the
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respective lntegrated Regional Otllce of I six mr'rnthly rsp(ln tvas uploaded rtde
MoLI'&CC. the rcspective Zonal Oflicc lcltcr datcd 0-1.05.2023.

of CPCB and SPCB. A copy ol i

Environmental Clearance and six JThc PA informed thar I'lon'blc NCl'
monthl-r compliancc slatus rcport shall lS/t passed ordcr tt.r ntaintain slaluq qu()

toq postcd trn thc lchsitc ol'thc trrntpanl. to th. I nil !()r thc grunled l.( rrnd a

casc in \(il ir undcr adiudication. Thr'
l'.\ ,rlro slatcd thal th!' acli\ itics
approrcd r idr,' [-.C datcd ,i l.t)-].l0ll has

rri)l hccn staficrl.

Aglcd to comply. .l\

\

\l

'l'he environmcnt&l slatcrncnt Ibr cach '

linancial lcar cnding )l'' l\larch irr

Fornr-V as is mnndatccl shall tc
\uhmitled to ll')c cortccrrtr,-d Statc

Pollution Contnrl Board 3. prcscrihed

undcr thc l'.nr rronrttcnl (l)roldcti0n)
Rulcs. I 91t6. a-n lrrtcntlttl sut scqur'trtl-r.

shall also be put orr thc $shsitc ol'the
company along uith the status of
etxtpliance oI envirunnrental .lgrrancc
conditions and shall also hc scnt to thc
rcspectirc lntcBratcd I{cgional ollice ol'
!'loLl'-&CC h1 c-nrail.

lhe prqect proponcnt shall inlirnn thc
public that rhe proiect has heen accorded
environmentaI cleiuancc by' tltc Ministt--l
and copics ol' thc clcarance lctlcr arc

i n,ailablt' u'ith thc SP( lt'( onrnrittsc anrl

ma1 also hc sccn al \\'ehsitc ol thc
\linistrl und at https:'plrircsh.nic in .

Ilrii shall he .tr.lr eniscti ,,'rlhirr rurcrr
dats tiom the date ol rssur.' ol- lhe
clearance lettcr. at lcast in tuo lo,cal

nctrspapcrs thal arc nideli circulatcd in
thc rcgion ol rvhich trnc shall hc in th,:
renracular language ol- thc krcalill
concentcd and a copl ol'tlre sarne shall
be toru,arded to the concern.d Rcgional

I Ol'llcc of thc Ministrr,.

Rcgional Olficc as weli as the \linistrl.
the date of financial closure and final
approval of thc' proiect h1' thr' conccrncd
authorities and the date ol starl ol the
projcct.

'l-hc l \ has suhmitted lrtrmr V to thc

Rerrrnal ()ll'icc. latril ),Jadu l)ollution '

('nntr',rl B,rard tor tlrc cristing aclir rtr.

I krrrcr cr. e op1 ol'thr' FORivl-V ras not

suhmrued to lRO. MoF.f &CC. (. hcnnai.

t ruthorirics sh ll inli)rnr the' Agrretl to complr.

l,atest
sltte rncnt
\\'Il.
Refer bekrr.

Adr crtisemcnts were not givcn in lwo
Irrcal \e x'sgrapcn.

lloucvcr. the l'A intirrnred thal oncc
ohtuinctl tlir N0( lionr thc \B\l l. tirr
the prrrposed activitr and tlrc court casc

rf linalizcd. lher assured to abide by this
conditiorr l'rrr the expanded capacitr.

Erpansion actir,it; is pcr thc EC is not

; ct irnplenrenled.

Horr cr cr. thc lt,1 has agreed to inthmt
thc datc ol- linancial closure. final
approval ol'lhe projccl b1 thc conccmed
authorilies and thc date ol stan of the

c()p\ of
sttachrd

enr.ironmrntal
as {nnctu rt-

ecl l() the lRO. \,1o1-llr&('('-
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('hcnnai.
'l'his Enl ironmental clearance is granted
subjcct to final oulconre ot' I-lon'ble
Suprcnre ('oun of' Indiu. llon'hlc lligh
( 0urt. llon blc \(i I anii .rn\ (){hcr ( (}url

oi Lar.r . it artt . u\ rra\ hc rpplicahle to

Agrccd to comply.xll

It was subrnittcd that rhis condilion is

n(rt!'d and assursd kr abidc br this
condition.

th is ect

'l his has thc approvul ol'thc conlpct!'rlt authority lidu diall No..l2l dated 05.06.20?3.

.' l"'t,it,,r'',

(Dr. C. I'alpr nrl i)
Scicntirt'D'
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,., / t t i )/ t, ../..,, \t:..1,/''.,

'..::/ ]

gs2s12 /2023/lA-l

.:.._:,
, r;. .... ..r. t.,t ..

i .-.|'.," ,j r];.( ,ril ,1.':
'",-t-'.-'

i.,, , ,t- ii,:: _.., ,.), , ..l:,r'j .r !:: ?_, I i I ; i ::t L. i.,( (.t i\l:itt, lr,li\LlllJ.:.

i'r! I ril,' .., .4 , t ;

,- r{.;i!:r!.li-i-n-.iLa:.1 1,.:i-1.i11..r}1:l:.i'l;:i-.':'- ..-... . "-,--:11--!!-. 7 .'-i::1.? .--...

i:.,.:!,. rc. [\.:,.ir.,.].\,: c a]-,,ti,rCli.at,ili::,., r::,ra,l;r: ol r r,\r3q i.r:J(oiu;r{n {l .rr11r 1,.,!-.
li_,)nq: j:r.l:t, --i li,i !i:ttL!r (r,rt.:.|,.,n _t1j Cor11.rt ".i.,)1!1,i.ar.) /.c1. l0?a n6 c,.r,..t.,1

l _ l:,::. . - ., t'r.
l' :t'- r'' 

')rt -.../. " ,\, r.) . . 
,:1:.,

:,-!r\r t: :1.1[tin.i.:i,r'iilJ].:

I

a:rcrr,ii, ;.!^1 -,rr llira Dittiil'.:':

\. l.,r L i:::fr']irit ,)t ,j{,.a!ia }..:r.{ .:r(., !L r^.,r r,:r;4, li.fli":r i}i-/1,
, r.: ri,it, .i..r.,'r'ri). o.J irr,.,- Ji i.!11r'.t., i.:l llr:r (:.,,t1:r:

''.i ir ..,.r. ,ir,. ;ar.lrr., \irr i1 | ;.),.t).

t.....i /: i. it -'..t IiI.r,;,I'l'I I'i''I l l i -,:;'

-:.-: ? -t, t:'1r,,:,:.. I -: - :'-, 6.-r -.r I

:,,i, ,., r j. ,1rrr:r.1!1rl

i.'Jr!;.\ liia.,,i;''lt:r-,.i:ii.,i,'.itor'':r ':r' r,r" 
"ir 

ri'rt:''ir't!''''''rlo'!_:l
.jr ff.r,l j^ -, llr''d 11.1: rr-Lr ^-,, /, ct i.:.-'- il 1Ii " ir : ( -:lr':: t lt: rniirf il rrr r'''
':.r. ;al I ::ii llr. iri,, ij|, i :::i:ar!,'lallr: llar:tl.,rr''11

'ltn i5 i{i1'lii )\!-'tt 't'\
r. r h',..'. '2 ''i ' ' "u
. .....:,.. ..,1t',,.'-,:;'.\;; . .'t1 t: t./' . t . r"t i ' \ tt)/ ) ) 

"t"'/''
.i) t/ )) ,1til,,/ !

',:.'-',)l.i'
r" i: rr'! " / 'lr :;') -'k
Li :'r, a:-i"l '''r rL;1 ,r'rrr:r'i:l

ii.'rr1;, l:1r:r:i1i:ii, l: j:. "r'irl i.:rlil!,11'l rt,i -'', _ 
'1!r'r i--"tor:n6li !tl(_-tr'l'1 '"1

i.,x,} tt i!t1 r.i,r.r..)i-rJ. il'- I r. t,--' ^,'il r,- 1.(rl n ,li.rr l:'rl)" rx'{rl 1l -1'1'!-'n1 i''tJr?./'j"r::i' 0'llrrr:r 
'r

i.ra:a.:l:rlc.: ;,ri:;1,:_'.t': ih(r;c: i,r: Iri' '1" "''''rr-"' 
_'r-::4 i\n pLrrlr'iil ';'

,ri ,r'; J,:.1 1r", r,,,j i"'j_,: iir:, ':ir':lr it')ai-,\,!a,,';l':'.'-;::)'-i,'fa:1il'l.!-lr'!'rlr_'-'ri''I ti

:1'r :_r:.irr,:r.L. , t ) '"' ' '.-^'r!i 
!j'iJrrti. 

'7r r' ' '

1..'l.:;':-l !l''r'' i'i'!' 't r" 'lrrt: i"' ::'

l : !.
't'r:1,)r"

i,.-., ji),', r...,,,'., 
^ 

t r..ni,t r.^r,.:
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MINISTRY OF ENVIRONMENT & FORESTS

NOTIFICATION

ON

Envlronmental lmpact A6sossment of Devolopment Prolects

New Delhi, the 27lh January, 1994

( as amended on 0a/05/1994 )

S.O.60(E) Whereas a notificalion under clause (a) of
sub- rule (3) of rule 5 of th€ Environmenl (Prolection)
Flules,19B6 inviting obiections from the public wilhin sixty davs
f rom lhe dat6 of publicalion ol lhe said notif icalron against lhe
intention o, the Central,Governmenl to impose restrictionc,
and prohibitions on lhe expansion and modernization of any
activity or new proiects being undsrtaken in any part ol lndia
unless snvironmenlal clearance has been accorded by tlre
Central Government or the State Government in 66serjsnce
with the procedure specrlied in thal nolilrcalion sras publrsl'tpa
as S.O. No. 80(E) dated 2Bth January, 1993

And whereas all objections recerved have been cJuly
considered:

Now. lherolore, rn exercise ol lhe oowers conler:ed by
sub-seclion (1) and clause (v) o{ sub-seclion r2)ol secl,.rrr 3:i
the Environmenl (Proteclion) Acl, 1986 (29 .rl 1 986) reaC w,lir
ciause (d) of sub-rule (3)of rule 5 of lhe F nvironm enl (Proleclron )

Rules,'l 986, the Central Goverrrnrenl hereby diracls lhal orr

1

J
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and from the date of publication of this notilicatron in the
Official Gazette expansion or modernization of any activity (if
pollutron load rs toexceed the exisling One) or a new prolect
listed in Schedule I ol this notilication shall not be underlaken
rn any part ol lndia unless it haS been accorded environmental
clearance by the Central Government in accordance wilh the
procedure hereinalter specilied in this notilication.

Requrrem ents and procedure lor seeking environmental
cleara n c e of p ro jects:

l.(a) Any person who desires to undertake any new project or the
expansion or modernisation ol any existing industry or project
lisled in Schedule I shall submit an application to the Secretary,
Ministry ol Environment and Forests, New Delhi-

The application shall be made in the proforma specilied
in Schedule ll of this notif ication and shall be accompanied by
a proJect report which shall, inter alia. include an Environmental
lmpact Assessment Reporl/Environment Management Plan
prep6red in accordance with the guidelinep issued by the
Central Governmenl in the Ministry ol Environmerit and Forests
f rom tim'e lO lrme

(b) Cases rejected due to submisslon of insulficient er rnadequate
dala and plans may be revrewed as and when submrttecl wilh
ccmplete data and plans. Submission of incomplete dala or

olaos lor lhe second lime would ilselt be a suf{iclent reason lcr
lhe lmpact Assessmenl Agenc,rr to reieci the aase Summartly

ll. ln case ol the iollowing srte specrirc prolects

(a) mtntng

(b) pit-head iherniai power statlons

(c) hydrc-power. n)a,or lrflgation proiecls and/or thetr:cmolnatrcn
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including llood control;

(d) ports and harbours (excluding minor ports).

(e) prospecting and exploration ol ma jcr mrnerals in areas above
500 ha.,

The proiect aulhorities will intimale lhe localion of the
project site to lhe Central Government in the Ministry ol
Environmenl and Foresls while initiating any rnvesligalion and
surveys. The Cenlral Government in the Minislry of Environrnenl
and Forests will convey a decision regarding suitabrlrly or
olherwise ol the proposed sile within a maximum per lod of thrrlv
days. The said site clearance shall be granled lor a sanclroned
capacily and shall be valid lor a period oI lrve years lor
commencing lhe construction, operation or mining

lll.(a) The rgports submitted with the application shall be evalualed
and assessed by lhe lmpact Assessmenl Agency, and il deemed
necessary it may consult a Committee ol Experts. having a

composition as specif ied in Schedule-lll ol this Notilicalion
The lmpact Assessment Agency (lAA) would be the Uniort
Minislry of Environment and Foresls The Commrltee of Fxperts
mentionad above shall be constiluted by the IAA or such other
body under the Central Government authorised by the IAA in
this regard.

(b) The said Committee ol Experts shali have lLril ri0hl cienlry anrJ

inspeclion ol the site or, as the case nray be lactrrry premrses
at any time pnor lo, during or after the contnrencprnerrl o1 lhe
operations relaling to the projecl.

(c) The lmpact Assessment Aqency shall preDar. 1 stt o'
rec orn m e n dat i o n s b a sed on l ec hn i ca l a s S,') s s m c r' l /.\ "1 :' c r r!'l'1'l l (
and data, lulniShed by the project a'rtho lips !, Lr lri'lsnru,rlori
by.data collected during visils to srtes or ia'l,,ir',,r ri
tlndorlaken, and interaction willr aliectetJ populalrorr arld

5
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environmental groups. if necessary. Summary ol lhe reports.
the reccmmendatron and the conditions. sublect to whrcn
environmental clearance is given, shall be made available
subject lo the public inlerest to the concerned parties or
environmental groups on requ€sl. Comments of the public may
be solicited, il so decided by lmpact Assessment Agency. wilhin
thrrly days ol receipl of proposal, in public hearings arranged
lor the purpose aller giving thirty days notice of such hearings
in at least two newspapers. Publrc shall be provided access,
subject to the public interest, to the summary of the reports/
Environmenlal Management Plans at the Headquarlers of the
lmpacl Assessment Agency.

The assessment shall be completed within a period ol
nineiy days f rom receipt of lhs requisite documents and data
lrom lh€ project authorities and cornpletion ol public hearing,
where required, and decision conveyed within thirty days
tnerealler.

The olearance granted shall be valid for a period of five
years for commencement o{ lhe ccnstruction or operation.

No construction wcrk, prelim inary or otherwtse, relaling
lo the setlrng up of lne proJect may be undertaken lill the
environmental and/cr srte clearance is obtained.

ln order to enable lhe lmpacl Assessmenl Agency to monrtor

efrectively the implemeniattcn ci lne recommendalons and

condilions subiect to whrch lhe envrronmenlal clearance has

been gtven, the pro,ect aulhorriies ccncerned shali submrt a

half-yearly repcrl io the lmoact Ass.:ssrnen! Agencv. Su blect to

lhe public rnterest.lhe lmpacl Assesstrlenl Agency. Shall make

complian ce reports pu0liclv .lva:lle3re

ll no ccmmenl5 lrom lhe lmFacl Asaessrnent Agency ate

rCCelved within ihe irm* irnrl rl': ''r'--\rt{-i w'.:.rtC be deerneO tC

,.a,,,e been aOC:,1,",eC :: :'-jCrjSi : : . .'- .i t,:' i'-:' ,' :l?:
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J Nothing conlained in this Notilication shall apply lo

(a) any item falling under enlry nos. 3,18 and 20 of the Schedule-
I lo be localed or proposed to be located in the areas covered
by the Notilicalions S.O. No. I02(E) dated Ist February. 1989,
S.O. 114(E) dated 2oth February, 1991 S O. No d 16(E) daled
20th June, 1991 and S,O. No 319(E) dated 7th May. 1992

{b) any item falling under enlry
1,2.9,4,5,7,9,10,12,13,14,16.17.19,21.25 and
Schedule-l if the investmenl is less than Rs, 50 crores

Nos.
27 ol

(c) any itsm reserved for Small Scale lndustrial sector with
invsstm€nts less than Rs. 1 crore.

Concealing lactualdata or submission ol false, misleading
data/reports, decisions or recommendations would lead to the
projecl being rejecled. Approval, il granled earlier on the basis
ol lalse data would also be to be revoked M isleading and wrong
inforrnation will cover the lollowingt

- False inlormation.
-- False data.
-- Engineered reports.
-- Concealing of lactuat data.
-- False recommendalions or declsions

( No Z-12013l4i89-lA"l)

R. RAJAMANI. Secy

4

l
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SCHEDULE.I
(See paras 1 and 2)

LIST OF PBOJECTS REOUIRING ENVIRONMENTAL
CLEARANCE

FROM THE CENTRAL GOVERNMENT

Nuclear Power and related proiects such as Heavy Water
Plants. nuclear f uel complex. rare earths.

River Valley prolects including hydel power. major irrigation
and their combination including f lood controt.

Ports, Harbours, Airports (except minor ports and harbours).

Petroleurn Relineries including crude and product pipelines.

Chemical Fertilizers (Nitiogenous and Phosphatic olhel than
srnele suoerohosonate).

Pesticides (Technical).

Petrochemical complexes (Both Olelinic and Aromatic) and
Petro-chemical intermediates such as DMT, Caprolaclam. LAB
etc. and grcduction of basic plastics such as LDPE. HDPE. PP.
PVC.

8. Eulk drugs and pharmaceuticals.

Exploration tor oil and gas and their production, transporlatlon
ano sto rag€

1

2

J

4

5

6

7

I

8
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'l 0. Synthetic Hubber.

'l l. Asb€stos and Asbestos products

12. Hydrocyanic acid and ils derivatives.

13.(a)Primary metallurgicalindustries (such as production of lron and

Steel, Aluminium,Copper,Zinc, Lead and Ferro Alloys).

(b)Electric arc lurnaces (Mini Steel Plants).

14. Chlor-alkaliindustry.

15. lnteg,aled paint complex including manufacture ol resrns and
basic raw materials required in the manufaclure ol pairrls

16. Viscose Staple fibre and filament yarn

17. Storage battpries inlegraled with manulacture ol oxides ol lead
and lead anlimdny alloy.

18. All tourism projects between 200m--500 meters of High Tide
Line or at locations with an elevation of more lhan I O00 rnelers
with investment ol more than Fls. 5 crores.

19. Thermal Power planls.

20. Mining projects (maior minerals) with leases more tnan 5
hecta re s.

21 . Hiqhway Prolects

22- Tarred Roads in Himalayas and/crr ForesI areas

23. Distille r ies

24. Raw Skrns and Hides

I
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25. Pulp, paper and newsprint.

26. Dyes.

27. Cement.

28. Foundries (individual).

29. Electroplating
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SCHEDULE -II

(See Sub-para l(a) of Para 2)

APPLICATION FORM
1. (a) Name and Address o, lhe proiect proposed:

(b) Location of the prolect:
Name of the place:
District,'l.ehsil:
Lalitude/Longitude:
Nearesl Airport/Railway Station:

(c) Allernate sites examined and Ihe reasons lor selecting
the proposed sile:

(d) Does the sile conlorm to stipulated land use as per local land
use plan:

2. Objectives of lhe project:

3.(a) Land Requirem ent:
Agrrculture Land:
Forest land and Density ol vegetallon:,
Other (specily):

(b) (i) Land use in the Catchment/with in 10 kms. 12dir,5 q{ the
proposed site:

(ii) Topography of the area indicaling gradient. aspects and
altitude.

(iii) Erodability classilicalion of the proposed land.

(c) Po llutio n sour(;es exisling in 10 km. ra diu s and th eir inr pa ct on
quality ol air. water & larrd:

(d) Distance ol the nearest Nalional Park/Sanctuary Biosphere

11
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Reserve/MonumenlS/heritage site/Reserve Forest:

{e} Rehabilitation plan lor quarries/borrow arsas:

{f) G,een X'elt plan:

(S) Compensatory atlorestation pian:

4. Climate and ,Air Ouality:

(a) Windrose at site;
{b} Max.lMin.lMean annual temperature
(c) Frequency of inversion:
(d) Frequency of cyclones/tornadoes/cloud burst:
(e) Arnbient air quaiity data:
(l) Nature & concentration o1 emission of SPM,Gas (C0, CO?, NO,,

CHn elc.) Irorn the project.

5. Waler balance:

Water ba lan ce al s[e:
Lqan season walel availability:
Source to be tapped wilh competing users (Biver,Lake, Ground,
Public suppiy):

(d) Water quality:
(e) Ch anges observed in qu ality and quantity ol ground water in the

lasl i5 years and present charqing and extraction delails:
(f) (i) Ouanlum of waste water to be released !vith lreatrnent

details:

{ii) Quanlum ol quality o{ waler in the receiving body belore and

alter disposal oi solid waste:

(iii) Quanlum ol waste waler lo be released on land and lype ol
land'

12

(a )'
(b)
(c)
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(g) (l) Details of reservoir water quality with necessaty Catchment
Treatment Plan;

(ll) Command Area Development Platr;

Solld wastes :

(a) Nature and quantity of solid wastes generated.
(b) Solid waste disposal melhod:

7. Noise and Vibralions:

(a) Sources ol noise and vibrations;
(b) Ambient noise level:
(c) Noise and Vibration control measures proposed;
(d) Subsidence problem if any with control measures:

Power requirement inrJicaling source of supply: Complete
environmental details to be furnished separately, if captive
power unit proposed:

Peak labour iorce lo be deploye{ giving details ol:
Endemic health problems in lhe area due to waste
water/air/soil borne diseases:

-- Health care system existing and proposed:

10. (a)Number ol village and population to be displaced:
(b)Flehabilitalion Master Plan:

11. Risk Assessment Report and Disaster Management Plan:

8

I

6

12. (a) Environmental lmpacl Assessment
(b) Environm ent Managemenl Plan.
(c) Delailed Feasibility Report:
(d) Duly filled in questionnaire

) Report prepared as per

) guidelines ol M0EF
)issued lrom time lo time

)

13
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13" Detaiis of Environmental Management C6ll:

I hereby give an undertaking that the data and inlormation
given above are lrue lo lhe best o{ my knowledge and beliB{ and
i am aware that il any part oi lhe data/inlormation submitted is
iound to be ialse or misleading al any stage. the pro,iect be
reiected and the clearance given, i{ any, to the project is likely
to be revoked at our risk and cost.

Signalure of the applicant ,

with name and full address

Dale:
Place:

Given under the seal oi
organisation on beiali of

whom the applicanl is signing

14

In respecl io ilem lor which dala are not required or is n0t

available as per lhe declaration o{ pro,iect proponent, lhe
project would be considerBd on that basis.
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SCHEDULE III
(See sub-para lll(a) ol Para 2l

COMPOSITION OF THE EXPERT COMMITTEES FOB
ENVIHONMENTAL IMPACT ASSESSMENT

The Committees wiil
disciplines:

consist ol experls in the lollowing

(l) Eco-Systam Management

(ll) Airiwater Pollution Control

(lll) Water Resource Managen.lcnt

(lv) FloraiFauna Conservation and Management

(v) tand Use Planning

(vl) Social Sciences/Rehabilitation

(vll) Project Appraisat

(vlll) Ecology

(lx) Environmen tal H ea lth

(x) Subiect Area Speciaiists.

(xl)Representatives of NGOs/Persons Conce rned With
Environm ental lssues.

The Chairman will be an oulslanding and e x perienced ecologist
or environnrentalisl or technicalprof essronal wilh wide

15
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J.

5.

4.

The representative ol IAA will act a$ Member - secretary.

Chairman and members will serve in their individual capacilies
except those specifically nominated as representatives:

The membership of a Committee shall not exceed 1S.

File No. lAl-11o14/30/2023-lA-l (Computer No. 208575)

managerial experience.

tb

Generated from eolfice by PINKY TANEIA, conc(PT)-lA-1. CONSULTANT, L4oEFCC on 20l06l2o21 ol:38 Pl,1

45

60



952512 / 2021/lA_l
File No. lA-)-11014/30/2023-lA-l (Computer No' 208575)

EXPLANATORY NOTE REGARDING THE IMPACT
ASSESSM ENT NOTI FICATION
DATED 27TH JANUARY, .I994

Expanslon and modernlsatlon ol exlstlng prolects

A proiect proponent is required lo seek environmental
clearance lor a proposed expansion/modernisation activity if
the resultant pollution load is to exceed the exlsting levels. The
words "pollution Load" will in thrs conlexl cover emissions.
liquid eflluenls and solid or senri-solid wastes generaled A
project proponenl may approach the concerned Stale Pollulion
Control Board (SPCB) lor certilying whether the prep6ss(
modernisalion/expansion activity as listed in Schedule-l to the
notilicalion is likely to exceed lhe exisling poilution load or not.
ll it is cerlilied thal no increase is likely lo occur in the existing
pollution load due to lhe proposed expa nsion or modernisation,
the project proponent willnot be requirecl to seek environmental
clea rance, but a copy ol su ch certif ica le rssued by lhe SPCB will
have to be submitted to the lmpact Assessment Agency (lAA)
for information. The'lAA will howcver. reserve lhe right lq
review such cases in the pyblic interesl if material f acts juslilying
the need for such review come to lighl

Availabillty of Summary Feaslblllty Report, EIA/EMP
Report etc. to concerned parlies or groups

The project proponent wrll have to submit an execulive
surnmary incorporating in brief lhe essence ol prolect details
and finctings ol environmenlalimpacl assessment study whictr
could be made available to concerned pa rlres or e n vrronm enl a I

groups on req uest.

Clarification aboul concerned parties or envircnnrenlal
grou ps

The concerned parties or environmenlal groups will be
the bonalide residents located al or around lhe proiecl site or

17

1
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4

File No. A-f11O14/30/2023-lA-l (Computer No. 208525)

srte ol drsplacemenl or site of alleged adverse envlronmental
tmpaci

Pubirc heanngs coutd be called lor rn case ol projects
rnvoivtng large displacemenl or having severe environmenlal
rarnrflcairons

Requisite inlormation required lor site clearan ce/proiect
clearance.

(a) Srle C le arance

Srte clearance will be given lc: sile specific proiects as
mentioned in para-2(ii) of the notif icalion. Projecl proponents
will be required lo lurnish iniormalioin according 1o the
environmenlal appraisal questionnaires lor site clearance, as
may be prescribed by lhe IAA irom time 10 time. Additional
rnlormation whenever required by lhe IAA will be communicale0
immed iately tc the projecl propon ents who wlll lhen be required
to turnish the same within the lime lrame specifiedr

(b) Proiecl clearance

ln addition lo the application ,orm as mentioned in

Schedule ll to lhe notif ication, pro;ecl proponents are raquired
lo Jurnrsh the lollowing inlormation ior environmentalappraisal:

(i) EIAiEMP report (20 copies),

5

(i i)

{lll) NOC lrom lhe Slate Pollution Conlrol Board;

Risk Analysis reporl (20 copies): nowever, such reports
il normally nci required lor a particular calegory of pro,ect.

project propcnents can stale so accordinqly' but the IAA's

decision in this reEard will be f inal.
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952512/2o23/lA_l

(lv) Commitment regarding availability of waler and sleclricily f rom
the competent authorit y;

(v) Summary o{ Project reporl/leasibility report (one copy):

(vl) Filled in questionnaire (as prescribed by the IAA f rom time to
time) for environmenlal appraisal ol lhe project;

(vll) Comprehensive rehabilitation plan, if more than 1000 people
are likely to be displaced. olherwise a summary plan would be
adequate.

As a Com prehe n sive EIA repo rt witl normally take al leasl
one year for its preparation, projecl proponenls nray furnish
Rapid EIA report to the IAA based on one season data (other
than monsoon), lor examinalion ol lhe proiect. Comprehensive
EIA report may be submitted later, il so asked lor by the lAA.

The requirement of EIA can'be dispensed with by the lAA.
in case of proiectwhich are unlikely tq cause sign if icant rm pacls
on the environment. ln such cases, projecl proponenIwill have
to furnish f ull justilicalion f or such exemplion, lor submission ol
ElA. Where such exemption is granled, proiect proponents
may be asked to lurnish suclr additional inf ormation as may be
requ ired.

Submlsslon ol lnsufllcient or inadequale dala

Regarding cases liable to be reiected due lo inadequacy
ol dala. it is clarilieci that the IAA will make such re jection with rn

30 days fronr the date ol submrssion ol the proposal Whrle
rejecting a proposal Or" 1o;6sulf icienl or inadequ a le da la af ter
lhe lirst evalualion, the IAA n:ay also stipulate additiorial
requirement ol inlormation/cla rif ication f or impact assassmerlt
purposes if rJeenreC essenlial due l() llre sper:if ic nalure ol
location ol the proposed prolect ,.:hcse da la as prescribed rS

19

6
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not a va ilab re.

ava ilable da tz-

the IAA can examtne the pro,ect on lhe basts Ol

'l Applicalion Form

(i) ln order lc remove any hardshrp to the proJect proponent
rn provrdrnc any rnlormatron,lhe project proponent may. where
some informatrcn rs nol available or would cause inordinate
delay menlron thrs rn lherr applicatton lorm. Thg IAA may
consrder the prorect proposaibased on the iniormation ava ilable.

(ia) Oualrty and quantrly of ground water

(ii i) A proJect proponent may write the words "Nol Applicable"
while lilling the application lorm as mentroned rn Schedule-llto
the noliticatron in respecl oi items whrch are nol relevant Jor the
purposes oi the proposed oroject.

Exemption lor proiecls already iniliated
For projecls lrsied rn Schedule'l to tne notilrcaticn in

respect oi rvhicr the reeuirio lana has been acqu red and all
relevanl clearances cl the Slate Government includinq NOC
f rom the respective $131s p3llutron Control Bcards have been
oblained belore 27th January. I99.1 a proiect Proponent will
not be required to seek envrr:Tmentaiclea.tance lrom the IAA'
However those J n il s v, f"r c h t v : 1.) l a..:. ,:-.i cimrrencgd Droouairon
will iniorm ihe IAA

8

?
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ll 15 years data on the quantity and quality variation of
ground water rs nol available with lhe concerned Department or
Aulhorilres. the prolecl propcnenl mav menllon lhis accordingly
in tne applrcalrcn lcrm Orescrrbed in Schedule-ll to the.
notilicalron Further. rn case of prolects, where ground waler ls
nol lo be used, and dllluents are not to be dtscharged on the
land, the requirement of ground waler varialion data for the
previous 15 years will be drspensed with.
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It t.r.Bo.t Ths abovo llsLlng lo adapted
Yrom: .gnvlronrnontal AudiL, (An ovorvieH) (pag€ lZ)

l,y r AFll.,k l(6rrltnv HltnehBf , ,
rrrl8 , 'MgDlA Ellvlllo,.
Fun6.

5O. Alr (P & CP) Aflond. lluloa (U.'l').
51. Hazardoua waste Arnend. Rules.
52. Envirorunent Audit RuIes.

rot.r .P, and 'C. P' - 'Prevention and Control of Pollucion, .
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Repod on

PREPARATION OF EI.'VIRONMENTAL VIABILITY FOR SUN

PHARAMACEUTICAL INDUSTRIES LIMITED. SATHAMAI VILLAGE,

MADHURANTHAKKAM TALUK

sub|/.itled to

Surt Pharrne€6utical lndustrles Limited

{sPlL)

Preparcd by

Centre tor EnYironmsntal Studieg

Anna UnivsBity, Chennai - 600 025

Jun6.2005

o
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Chaptcr I

ln lroduction

1.0 Ccnerol

Sun lhrrmrccuticals lndu';rits f.irf.itrd (S!lL) is arr crtablitl*d public lifl'rc,l

c{trtrp y, managirlt itt cpera'ion in drc iicld of hlik dnr1: arxl inra-nrdi$tca

roandac{uring iL &c rcgioo of Mahtasra snC (iirtarat thc prcscnt rnaaufacrurio11

fa;iliq \vrc origindly cstat jirhil during tix ycar of 1990 al,d is k)o.1r.d at Slhamrnri

Vilhgc uuticr l.ladrran'.irakam Ia!uk rn Knache<psra.'n Districl

Thc Sl,lL i-r prlporng k' minufacLurc rcl ;rcu pharnracerlicri p.rxiuch at thc

feciliry in Satharrai villa5c, tvladur" bartkslr'lsh&. Thc SPll, has drcady obirircd

liceast for dnc* groduch t|ill ,r e

I frust'midt

2. Aadgirr

3. M.b.ndazole

ln tbc xcrent s.enario, tlE SPIL has appru.achcd Centre fcr Eovirortrcilal

Studir! (CF$) to cvalult€ tcn l1erl poducts that ,re list.,J hclo$':

UX"t aori*
2. l'.tstrtrolol Tartmle

1. .{,nalgio llag'ncsiunr

4. Tragudol l{Cl

5. Cartra.ontepilc

6. Flurbiprcftrr

7 Doagzol

8. Cloniprxninc

*{-sc<lium Valproar"

10. Cxctaca:le

t)

:I

.t

't

I
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Ibr *cop. of {rr sttd.v rrlr &' cvirhxte tllc goclsscs of rh: tcn lrw pirduta rrd
ptEparc &! t-n|rrcnmental Yiabiliqr Repon bascd oo thc ':r.tc Ecncratcd by tbc trn

Frotrx.C Jxoccts.

fhc scop( ol tlrc r"rtof .r.rdl on pt?n nli!! of ar Ervimnmci&l Visbili:y

Il.pon Ln SPIL is tr Evs]unt. 5loichrmrlrically tlrc rt:o"tien .qrtrtiofls of all ihc

trwess.s ar:d r! cbcck $c lalidi$ of thc proccsscs. tunhrr. barcd oo tlx hput girco by

fie SFIL a d.lade., rntss hjancr slr,j.'" i !5 coru,lu(lcd lor *rch irroccsrcs ard $r ldtt
\^!stc Scncra&d h{vr bcto Jgtir"rinc{

l.'l ObJcdr,er

Thc ovcrall arrn of thc fre\.ol itudy is to p:r1'aru an Fnviromcatal virbility

rcpon bascd otr $!st! gsD!..tsd bl the tco rcw poctsscs. Acrt,rdiugly rbc folloring

ohccdl'cs bart bcc! forEslatcd and fuiishrd bclo!{'

L t'o dct.tmine noi!.\i(rrirtrrcnliy. lhc validitr of tr. rlarllon eqmioru for rll the

Process$.

I To corduct . r!|:,qs balrrcc n!d)- ta dr&minc th,: $rNtc gficrircd Fy $c

l- To prspire th. nnvironr.Hrll ri{hiLiry €porl b.scd on dle ialurlt}ation dcritd

&oar tbe rborc olie<tilcs.

I
I
,
t
?

o! tit,\

Jr,r 2005

,
3
?
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File No. lA)-11O14/30/2023-lA-l (Computer No. 208szs)

Cbapt*r II
Protcss Evllualion

l.0liltrodurlron

Tlrc Srrrr Phars$crjr,tical t'lit has obulncd grcnnission and aorirDnreral

de{qcc io msnufa(urc dlc folowirs Ph&rnxccutla*j prod'Jclr witl thc rata of

pm&r1ion pr rron*r

L Fru:cmidc

2 Arulgln

3 Mcbr*hiaqlc

i.0 T&l

i0.0 I rM

5.0 T&1

[9ik tr. Pmcr ]io. T:iCPT-]rlCR ($)rf -?05?W&A dared 2.6.12

Ir.Bil Nrdu Polluton Co.irol lloe,'d lcot)- of t'rrs rs annlrcd &t tlrc cod Jlhis rcF'ort)1.

ll|e Sl,ll 1,.3 {no* iir.fdsri lo rbsudoold llc *rstir; ru:rr].:,ae urng pr<csses

ud ccc"tcact producdoo of ttl v,;n prrxlu{,'ls ils drrrrl<J rr ,Jhrnlrr I. ll rs oc* csscntial

dtrt itr &€ clrr$ of ner. procesir.g and consequcr,tly lhc :oBdiDg (,f thc $rasta into lhr

enyirr{$etlr hr$ tn h€ urderstood 30 L! ro &r€qndn *l. cn}iicfftl.nlal qality. }{crcc. it

ii msndrtorl to dei€trunc the !'lrou!t of wtile gctE6tcd bl ildiridusl pui(33('r

Thc follo*ing *ctons discr.rss thc ne$odologl adnplcri rc deler,nrnc $,e $a"<tc

tcneieEd by the Prt.arscr

2.1 $lrthodolop

thc Gsctior .quariol8 for oll dc For.rs.s l]rl. b<.n obtailsl {ou+h it is

wofidcntir. ud ool:o bc sharctl rtith An) {8en.!.s) l},c ci:1u:tti.rns h.r! bc.n chcck d

$oicblonqrically aod nuobg] !f molcs e[ all thc rtzrtarrs i:r lhc rcoction cqrutious harr

becn sscelraincrl. The crifirnl rancl.nt h]3 bEttr idanticcd and thc numl,er cl molcs of &c

yidd bar beca chcctrd for th! latidily.oftr rcsclionr cqrl.1lioDs

3

r9l

I

!'iJ,LeI:5*,..*

7 .rirl O0i
c
1
q ilti,I,,-r 

-:.'
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2.1.1 ltisr ll:rhn.r

D.scd ox rh. data supalicri hy tlc SPIL for all de l€n Flxl!.t.r, :nas talaacc oa

asacts'ltq sohe0tr, groducts arxl rNastr glr]ar&trd bLvc b.sr o.nalyzdd. Tbe swumryy of
the \6re gcn€r&kd by iudividual procqsses hsvc lccn fumished.

'll* d.Lrlcd procc:s llolr chat lor !U th. p.ocess.s hevr bcen r,:ollccted ard &c

sta8c s,i!a input of all tic irnxsses h.vc l|crr workcd ou1 ard listcd in th! Flo!+ Ch.!t

Similrrly. *rc stage wisa or:?ul fruD thc F.oc€ss llo'x ahed hes bcer dcr:mritcd sd
firaislrd in tbe llolv chafi.

The SuturJr,v cf all thc lnFst mto thc co'llrol \.olunrc &ld o!*put from tha ca$rd

rolur:i< hrrc tect sullrrrnrztd rt Ua' cnd of lhr pro.'css cvalualion. lha followi:E

rctioru dixur.r the proc.ls elelurlio! ol thc rct! ltoducB.

I I Jur aol t';

?

t
a

a

o

0

2"2. l:r {ll,1nor! ,)I yropostd frotcsrcr

I
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l.l.l Ilebdorro.

'['lrc rcaction cquaaioo (s;lcmrlia diagrun) fct lh. sfrth6i! of Mctadoxir.e is

givca bclow.In tlh procc*s 0.4866 Kg molcs of [ridorine HCI r.nuircs 0 4666 or nrcre

of NaOH to ;xo.lrrc 0.4E66 or lcrr of hriduriis tro*r S:m,.rllrtlir tlrc ltletnJoxin. formel

should be cqual !o or lrsi tlian 0..1ti65 K6 !Dul.!, ryhtch in lr3(Lrrc r. only l).135 kE

nrol.3. llcncc Ule offiail reaction i; ui:Jrin thc mass ba.laecc prinriples.

]{'lri [,! t[c rtotc ,c..lio& ih. i.nounl of X.OH rlquir€d to .clnov! 0.4t66 KB moi. of

llcl i! 0.^t166 i 40 - l9.l6XE of N-OH. rlcnt l .rD(\,nt lalir rs,9.Ef.gao

cltu,t aqnDllllj contc.3ion

Schem0ric Diagrarn

llaCh coH

a

,
o

9.

4 ll .". i,

t

'YRIDO)SI9UASE 
L.;\3OCL"_tTAr.trCAC.:l

iSOPROIY! ALCOHO'

ACIiONE

Nlr-TADOXIIiE

YY( .HCl Cl"Ball

PTRIDO)(I}IU IICI

:a

-)
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!'lehdoriDr. Proc6r lle$ dilgrel!

a

o

a
0

o
0

t!Oll('9.t) - Pr?oa[rroD

ryridorin! ,Xll ( l(to KE )
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GOVERNNIENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

(IA DIVISION-INDUSTRY-3 SECTOR)

Datcd: 5.1 .202{

]\IINUTES OF THE 7I'' EXPERT APPRAISAL CONINIITTEE (INDUSTRY-3 SECTOR) NIEETING
HELD ON 29th DECENIBER, 2023

Venue: Ministry of Environment, Forest and C mate Change, Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi- l 10003 through Video Conferencing (VC)

(i) Opening Remarks by the Chairman

Prof. (Dr.) A.B. Pandit, Chairman welcomed the Committce mcmbers and opencd thc EAC meeting for
further delibcrations.

(ii) Details of Agenda items by the Member Secretary

The Membcr Secrctary then apprised the Committcc about the details of Agenda items to be discussed
during this Expert Appraisal Committee (EAC) mccting.

(iii) Confirmation of Minutes of thc 70th EAC ll{eeting.

The EAC noted that the final minutes of the above meeting were issued after incorporating the comments
oflered by the members and approved by the Chairman. The EAC confirmed the MoM with the following
corrections in agenda No (70.16)

Proposed Expansion Cum Modernization of Pesticide Technical, Pesticide Specific Intermediates &
Specialty Chemicals rvith production capacit)'from 669300 TPA (629300 TPA of EC products and
Non - EC products 40000 TPA) to 721115 TPA (641200 TPA of EC products and non-EC products
40365 TPA, Product required amendment in EC 40150 TPA located at Plot No. D-3/6, Dahej - Ill
GIDC Estate, Kadodara Village, Vagra Taluka, Bharuch, Cujarat by M/s UPL Ltd - Consideration
of Environmental Clearance

IProposal No. IA/GJ/IND3/45365412023, File No. J-1101 l/306/2016-IA-Ir(I)l

l. The factual information was verified in the PARIVESH portal and hence the following corrections are
incorporated:

Time: l0:30 ANI onn ards

Aeenda No.70.16
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No

Details N[entioned in Published
NIoM ID

EC/MOM/EAC I 289661 I I I 12023

dated l3-12-2023 (EAC - Industry 3

Sector)

To be read as

Page
No of
MoM

Details as per N'loM

1 12

Sub-para 3.1.1 Details ot'
Proposal - Title
"Expansion Cum
Modernization of Pesticide
Technical, Pesticide Specific
Intermediates, Specialtl'
Chemicals
by UPL LIMITED located
at VALSAD, GUJARAT"

Revised Title:"Expansion
Cum Modemization of
Pesticide Technical,
Pesticide Specitic
Intermediatcs, Spccialty
Chcrnicals
by UPL LIMITED located at
PIot No. D-3/6, Dahej - III
GIDC Estatc, Kadodara
Villagc, Vagra Taluka,
Bharuch, Gu jarat"

Expansion Cum Modernization
of Pesticide Technical.
Pesticide Specific
Intermediates, Specialty
Chcrnicals by UPL LIMITED
located at Plot No. D-3/6,
Dahej - III GIDC Estate,
Kadodara Village, Vagra
Taluka, Bharuch, Gujarat

2 23

3.I.6.I - Specific
Specific Condition 28 - PP

shall comply with thc action
plan prcsented bclorc EAC lor
mitigation measurcs as per
Ministry's Office
Memorandum Jlst()rtobcr
l0l () regarding projects
Iocated in Critically Polluted
Area.

The Project is not located in
Critically Pollutcd Arca
hcncc wc rcqucst to delete thc
condition no 28 at Page No
23.

Omittcd

J ):"

Specific Condition XXVI -

PP shall comply with the
action plan presented before
EAC lor mitigation nreasurcs
as pcr Ministry's Office
Memorandum 3 lst Oe tubsr
201 9 regarding projects
located in Critically Polluted
Area.

The Project is not located in
Critically Polluted Area
hence we request to delete the
condition no XXVI at Pagc
No 237.

Ornitted

Proposed Manufacturing unit of Synthetic Ester, Ceneral Plasticizers, Specialty Plasticizers, Fire
Retardant Plasticizers and Lubricants and Lubricating oil with total Production capacity of 61,320 MTPA
and by- products - 1,392 N{TPA located at Gate no. 20/2, of MIDC, Biloshi, Palghar, Maharashtra by M/s.
Witmans Industries Pvt, Ltd. - Consideration of Environmental Clearance

[Proposal No. IA/MH/IND3142587412023; File No. IA-J-Il0ll/284/2021-lA-ll(t)

The project was earlier considered in the 6611'EAC meeting held on 26th September,2023 in which proposal was
recommended. Funher, Ministry desired some infonnation in form of ADS, PP submitted the following -Status

Request by UPL

Aeenda No. 71.1
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of land use change permission for industrial use, Details of wildlife sanctuary /EszNational park within l0 km
distance, Starus land acquisition please also provide land ownership documents, as per KML file, road is passing
through project site. Please provide NOC from revenue department for road passing within the project iite. pF
submitted the information vide letter dated 6.12.2023.

EAC while discussing the ADS raised by the ministry, the EAC noted that one road is pasing through the project
site which bifurcates plot area into two parts. Accordingly, the Committee suggested to revise the plot irea
excluding the road area alongwith the area for the widening of the road in future.

In this regard the Committee desired the following additional information.

I . Revised layout map of the plot area excluding road along with the area for the widening of the road in
future.

2. Seprate boundary wall for both the plot arca along with the dedicatcd entrance

Approval to be obtain for PWD rcgarding thc road.

Resultant plot arca aftcr exclusions ofthe road from the plot area along with brcakup lor various uses.

Reviscd action plan for Grccnbelt devclopmcnt.

6. Onsitc and Offsite emcrgency plan

7. Revised Breakup for EMP i.e (capital and Rccurring cost)

Accordingly, proposal was deferred for want of above additional information. Above all additional
information shall be submitted online to the PARIVESH portal for further consideration by EAC.

f Proposal No: IA/MH/IND3 I 432693/2023 F. No. IA-J-l l0lll 11512022-lA-ll

1. The proposal is for environmental clearance to the Proposed Expansion of synthetic organic chemical
manufacturing within the premises with production capacity from 1549.2 TPA to 9376 TPA located at Plot
No - N 180/181/182. MIDC Tarapur Boisar, Taluk & District-Palghar, Maharashtra by M/s. Nikita
Transphase Adducts Pvt. Ltd.

2. The project/activity is covered under Category 'B' of item 5 (f)-Synthetic organic chemicals ofSchedule of
Environment Impact Assessment (EIA) Notification, 2006 (as amended). However, due to the applicability
ofgeneral conditions i.e. project site is located within CPA, it requires appraisal at Central Level by the Expert
Appraisal Committee (EAC).

3

4

5

Aeenda No.7l.2

Proposed Expansion ofsynthetic organic chemical manufacturing within the premises lvith production
capacity from 1549.2 TPA to 9376 TPA located at Plot No - N 180/l8l/182, MIDC Tarapur Boisar,
Taluk & District-Palghar, Maharashtra by l\l/s. Nikita Transphase Adducts Pvt. Ltd - Reconsideration
of Environmental Clearance
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-l The ToR was issued by the Ministry vide letrer No. IA-J-l1011/l l5/2022-lA-ll (l) dated 20.4.2022. The PP

applied fbr Environment Clearance in the Common Application Form and submitted EIA/EMP Report and

oihe. docum"nts. The PP in the Form reported that it is an Expansion case. The proposal was placed in the

69,h EAC Meeting held on l6'h November,2023, wherein the EAC deferredthe proposal for want of requisite

information no* th" p.oporul is placed in the 7l'r EAC meeting held on 29'h December,2023 wherein the PP

and an accredited Consultant, N,Vs. Shree Green Consultants (NABET Accreditation Certificate No.

NABET/EIA/212411A0012 valid till 24rh February, 2024) made a detailed presentation on the salient features

of the project. The information submitted by the PP is as follows:

4. The PP reported that the existing land area 2030.14 mr, no additional land area is not required for proposed

expansion and no R& R is involved in the Project. The details ofvarious products are as follows:

Sr.No CAS NO.

Qua ntitv-TPA

Existing* Proposed
Total after
expansion

A Antioxidant Product

I Antiox-SP 6 I Tfilt-44- I 100 600 700

li0 80 160

3 Antiox SD 20 68442-68-2 120 160 4u0

4 Antiox MD 65 t2 -6 6

5

Antiox BCD/ Sodium/
Calcium salts of
Sulphuric acid

686r0-sl-5 2400 2100

Sub Total (A) -1.134 37 46

B CTAC Product

l ATAC.3OI6 I t2-02-07 +h 16

2 TTAC.5O86 B t2-02-07 3.{0 340

Sub Total (B) 386 386

C Niquat Product

I Niquat BKC-50 800 l-54-5 40 40

,)
Niquat BKC-80 8001-54-5 40 ,+0

3 Nimul-T 10 t0

4 Nimul-D r0 l0

Sub Total (C) 100 100

D n- on-ionic s u rfacta nts

2 | Antiox-SP 27

Name of the product

I
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Sr.No Name of the product CAS NO.

Quantity-TPA

Existing* Proposed
Total after
expansion

I Nimul 99734-09-5 24 40 61

2 Nimul 120 9002-92-0 6t) 6t)

3 Nimul SP 2760 99734-09-5 t20 120

1 120 120

5 Nimul TETRAGON 300 300

640 661

E PFD and N{ethanol solution

I Fonnasol-50 720 +2280 3000

2 t0 l0

3 Oxistab 26 +1174 1200

Sub Total (E)

F Aromatic Aldehydes and Ketones

I Crude I 6 120 120

Sub Total (F) 120 r20

c Latex Surfactant and Rubber Rased Chemicals

I FOAMAX 7.2 -7.2 00

STABEX-35 1 8 -1.8 0i)

3 PYRAMID 210 -240 0i)

1 WAXMUL,Ninol 120 -120 00

5 Hypergel base 4.2

24

-4.2 00

6
Polyfloc/Helifax
249P4

-24
00

7 Nuvisol 60 -60 00

Sub Total (G) 00 00

H Job Work 00 100 100

I R & D Products 00 50 50

Total (A+B+C+D+E+F+G+H+I) 1549.2 7826.8 9-r76

2

3454 4210 
|

I
I

I I

I

Nimul SP 2780 99134-09-5

Sub Total (D)

Oxanonc

I

I

I

1

90



5. The PP reported that there is no violation case as per the Notification No. S.O.tl04(E) dated 14.03.2017 and

no direction is issued under the E(P) Act/Air Act/Water Act.

6. The PP reported that the obtained the CTO liom MSPCB vide consent letter No. RO- THANE/ConsenVTR-

lll8O7 00027 6 dated 06.07.2018 which is valid up to 31.07.2023. Certified CTO compliance issued vide no.

MPC/SROT- I / I 03012023 dated I tt/08i2023. All the conditions are complied.

7. The PP reported that there are no National Parks, Wildlife Sanctuaries, Biosphere Reserves, Tiger/Elephant

Reserves, Wildlit'e Corridors etc. within l0 km distance from the project site. River/ water body Arabian Sea

is flowing at a distance of 3.1 km in West direction. No Schedule-I species around 10 km distance from the

project site.

8. Thc PP reportcd that the Ambient air quality rnonitoring was carricd out at 8 locations during l'1 Decembcr

2022 to 28'h Fcbruary 2023 and the baseline data indicates thc ranges of concentrations as: PMro ( 43.2-68.40

trrg/mr),PM2.5 (20.4-34.6pglmi).Soz(6.8-ll.6 }rg/mr),Nox(14-26.5pg/mr)andCo(0.49-0.58mg/mr)
other parametcrs i.e VOC, Cl:. HCl, HBr & H:S is BDL. AAQ modeling study lor point sourcc cmissions
indicates that thc maximum incrcmental GLCs aftcr the proposcd project would be 2.25 pg/mr, 2.1I pg/m3.

3.13 pg/m3 and 0.796 pghnr with respect to PM 10, SOx, NOx and CO. The resultant concentrations are within
the National Arrbient Air Quality Standards (NAAQS).

9. Thc PP reponcd that thc total watcr requiremcnt ofthe project for domestic and industrial activity during thc
operation phasc will be 12.18 KLD. Further, PP revised the water balance and infomcd that total water
rcquirement is l9 KID. Out of which fresh watcr requircmcnt will be 10.35 KLD and remaining will bc mct
from recycled water of 8.65 KLD. The fresh water requirement will be met through Tarapur MIDC supply.
As per revised water balance, effluent generation will be 9.3 KLD of which industrial effluent will be 7.7

KLD and 1.6 will be sewage. Total waste water generated from process will be treated in solvent stripper.
Then treated water from solvent stripper will be treated in in-house MEE. MEE condensate will be treated in
in-house ETP (Primary + Secondary + Tertiary) along with waste water from Boiler & Cooling. Mother
Liquor from MEE will be sent to in-house Agitated Thin Film Dryer (ATFD) and dry salt will be sent to
nearest TSDF site. Treated wastewater from ETP will be reused for industrial purpose and ETP Sludge will
be sent to TSDF site. Total proposed (Existing + Proposed) domestic wastewater 1.6 KLD will be treated in
STP and will bc rcused within prcmises for gardening purposc amd shall maintain Zero Liquid Discharge.

10. Power requiremcnt after expansion will bc 140 KVA and will be met from Maharashtra Statc Elcctricity
Distribution Co. Ltd. (MSEDCL) Power Supply. One D.G sct of 45 KVA x I Nos. will bc uscd as standby
during power failure. Stack height of I I meter will be provided as per CPCB norms to the proposed DG sets.

I l. Existing unit has Thermic Fluid Heater (1 Lakh kcal) and D.G Set (45 KVA x l), Additionally, one Boiler-
I capacity of 0.2 TPH steam boiler will be installed. Acoustic enclosure with adequate stack height & Two
Stage scrubber will be installed for controlling the particulate emissions within the statutory limit.

Sr.
No

Fuel Fuel Consumption Source & Modc of
TransportationExistinq* Proposed Total

I
Dicsel

20 Lit/Hr. 30 LitlHr 50 LitlHr From Authorized
suppliers

LDO
200 Lit/Day 50 Lit/Dav 250 I-it/Dav From Authorized

suppliers
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Note: *Existing fuel consumption per Consent vide leuer No. RO-THANE/CONSENT/TR-L/t 807000276 tlated
06/07/2018

Details of FIue Gas Emission are given as below.

sr.
No

Type of Fuel Used Pollu tants Stack
Height

In meter

Air pollution
control equipment

Eristin
I Thennic Fluid Hcater

( I Lakh kcal) LDO
PMSl20 mg,{.,1m3

SOx<80 ppm
NOx< 40 ppm

30
Adequate stack

height

2 DG Set
45 KVA Dicsel

PM<I20 mg/Nmr
SOx<80 ppm
NOx< 40 ppm

1l
Acoustic enclosure
With adequate slack

hci ht
Proposed
I Boiler- l

0,2 TPH LDO
PMsl20 rngAim3
SOx<80 ppm
NOx< 40 ppm

30

Note: *Existing 
Jlue gas stacks as per Consent vide letter No. RO-THANE/CONSENT/TR-1/1807000276 dated

06/07/201 8

12. Details of Process Emissions Generation and its Nlanagement

st.
No

Pollutants Stack Height Air pollution control equipment

I Reaction vessel- I PM<120 ms,Alml l5 Two stage scrubber
Reaction vessel-2 PM<120 mg,Alml 15 Two stage scrubber

3 Reaction vessel-3 PM<120 mg,t,lm3 l5 Two stage scrubber
4 Reaction vessel-4 PM<120 ms,4',.Im3 l5 Two stage scrubber

13. Details of Solid Waste/ Hazardous Waste Ceneration and its Managemcnt:

Sr.
No.

Waste
Code

Waste Nam€ Quantitv (NITA) Disposal Nlode
Eristing* Proposed Total

l I-5.l Used Spent Oil. 0 t.0 1.0 Collection, storage
Transportation and disposal
by Sale out to Authorized
Recycler

2 2.6 5.0

r-20.1 Contaminated
aromatic, aliphalic or
napthenic solvents
may or may not be fit
for reuse.

0 l0 10 Collection. storage

,transportation and disposal
by sent to
CHWTSDF/Coprocessing

.1 t- 20.2 Spent solvents 0 l0 l0 Collection, storage,
transportation and disposal by
sent to
CHWTSDF/Coprocessing

Stack attached to

I

Stack attached to

2

Collection, storage
transportation and disposal
CHWTSDF I

Adequate stack 
Iheight 
I

I

I
I

Distillation Residue.l-20 3
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Note: *Existing Hazardous o-astes per Consent vide letter No. RO-THANE/CONSENT/TR-1/ 1807000276 dated

06/07/201 I

14. The Budget earmarked towards the Environmental Management Plan (EMP) is { 155 Lakhs (capital) and the

Recurring Cost (operation and maintenance) will be about { 6.2 Lakhs per Annum. Industry proposes to

allocate { l2lakhs towards CER.

15. Out of this approximately 673. I0 m2 13:. t S%) land area is already developed as greenbelt. Approxinately
1500 nrr (73.9o/o) area green belt development is being done outside premises but within the MIDC area in
collaboration with Tarapur Industry association. This will constitute a total ol 107.05 ok greenbelt area

developed by M/s. Nikita Transphase Adducts Pvt. Ltd. PP submitted the revised Greenbelt out oftotal project

area (3467.50 sq. m.) 40.0 7o arca i.c., 1387.0 sq. m. (1143 sq, m. existing + 244 sq. m. proposed) area will be

developed within plant premises and Adjacent Boundary to plant. About total 347 trees (286 Nos. Existing + 6l
Nos. Proposed) will be planted in the green belt area

16. The PP rcported that thc public hcaring is cxempted as per thc Para 7.lll. Stage (3) (i) (b) of thc EIA
Notification, 2006 as the projcct sitc is located within MIDC Industrial Estate Tarapur Boisar which is
declared as notified industrial arca vide notification numbcr No. IDC 2180/102842/2385 datcd 2.7.1980.

17. The PP proposed to sct up an Environment Managemcnt Cell (EMC) by engaging Unit Head + EHS cluster
Head- Sr. Manager EHS- Assrstant managcr EHS- Exccutivc olficcr EHS- ETP inchargc- MEE incharge-
Fircman- ETP opcrator- MEE operator for thc functioning of EMC.

I Ii. Thc PP rcported that the carbon scquestration as

GHG
Emission
lnventory

Quantity of
Fueli Product

Basis/Emission
factors

Net
Calorific
value
(rJ/kr)

GHG Emission in
Tonnes

Carbon
sinlJProposed
Trees in situ &
ex situ

cro: ('Hr

Process

Opcrations
& 9526 TPA I Ton of

product 50 kg
of CO:
cmission/kg of

476.3 And 107.05%
from total
plot area ( i.e.,
Trccs will

synthctic
products

bc planted inside
the

2 LDO for
boiler/Thermic
fluid heaters.

250
kg,/hour

74.10 co2 EF
(t/TJ)

43.00 18.52 0.75 proJect site.
Outside

plantation
activitywill
be taken

cH4-3.0
(kg/rJ)
N2()-
0.60(kgiTJ)

3 50 Litrc/hour Same as above 43.00 3.70 0.15 0.03

care under
CER/CSR

activities.

Sr,
No

NzOI

l.

I

HSD-DG
sets/vehicles

I

0.l5
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Total 498.52 0.19 0.18 Carbon
sequester

tree species will
be planted
as given below.

19. The PP submitted the Onsite and Offsite disaster management plans in the EIA report

20. The estimated project cost is Rs. 5 Crores. Total Employment will be 17 No. after proposed expansion

lt The proposal was earlier considered in the 69'h EAC meeting held on lTth November, 2023, wherein the
EAC defcrred the proposal for want of requisite information. Reply submitted by the PP rvas deliberatcd in
the Committec.

During dclibcrations, EAC discussed tlie following issues:

o PP submitted the following quantificd and spccific compliance and action plan fbr thc additional
safeguard measures prcscribcd in the Ministry's O.M. dated 31.10.2019 for critically and scverely
pollutcd arcas:

SR.
NO.

RT.]}l ARKS TIII ELI
NE

F-tINI)
ALI-OCAT

roN
(Rs. in
LAKHS)

]\IR ENvIRO\TIE}-T
i) Stack

emission
levels
should be
stringent
than the
existing
standards in
terms of the
identified
critical
pollutants.

Pro !-lue Gas emission & APCNI details:

PM<120 mg,Nm3
SO2<80 ppm
NOx<40 ppm

'l-1pe of
I-u el

'11'pr of
Emissions i.e., Air

Pollutants

APC
M)r. no

Source
of

emissi
on

with
capacit

v

Stack
Height
(meter)

Adeq
uate

Stack
Heigh

t

1

I

Steam
Boiler
(500

kg/hr.)
13

LDO
OR

Natural
Gas

Installatio
nof
APCMs
(Adequate
Stack
height)
will be

done
before the
comlnenc
ement of
the
project.

The
stringent
air
pollutants
standards
i.e., 80 %
of
proposed
flue gas

10.0 Lacs
lor air
Pollution
Control &
Prevention

22. Deliberations bv the f,AC

I

I

Complied.

As per the notification, we will comply with the stringent air pollutants
standards i.e.,80 o/o ofproposed flue gas standards due to installation of
proposed APCM like Adequate Stack Height for flue gas emission.

Type offuel details & source of emissions are mentioned in below table:

I
I

I

I
I

I

NII'I'IGA'T
toN

MEASUR
ES .{S

PER OM

I
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2

Thermop
ack

(6 Lac K
Cal per

hr.)
i I ',:!litl:

13

LDO
OR

Natural
Gas

Adcq
uate

Stack
Heigh

t

Thermop
ack

( l0 Lac
LDO
OR

Natural
Gas

Adeq
uate

Stack
Heigh

t

3 Cal pcr
hr.)

22

(Pr0p0sc
d)

1

D.G.
set

(r 25
KVA)
1: .. .rii

3 m Above
Roof

Dicsel

Adeq
uate

Stack
Heigh

t

Pro osed Process Cas cnrission & APCM details:

*Note: There will be continuous monitoring oJ APCM proposed Jbr./lue

Sr.
no

Source of
emission

T1'pe of Emission
uith permissible

limit

Stack/vent
Height
(meter)

APCi\I

I
No any Process gas emission from Existing and Proposed

manufacturing.

ii) CEMS may
be installed
in all
large/nredi
um red
category
industries
(air
polluting)
and
connected
to SPCB
and CPCB
senfer.

The proposed unit is falls under small scale category. However, we have
proposed installation and Comntencement of Continuous Emission
Monitoring System- CEMS (as per CPCB guidelines for relevant
parameters).

Installatio
nof
CEMS
will be

done
before the
commenc
ement of
the
expansion
project.

)

Effective
tugitive
emission
control
measures
should be
imposed in
the process,
transportati
on, packing
etc.

Source of fugitive emissions are loading and unloading section, material
handling and transfer points, roads and transportation ofvehicles.

Proposed measures to control fugitive emission:

All reactors, treatment vessels, agitator and process pumps shall be
mechanically sealed as per requirement.
All process pumps shall be provided trays to collect probable
leakage.

Paved
Road,
dedusting
system,
Greenbelt
developm
ent,
APCM
(Adequate
Stack
height)

emission
slandards
norms will
be
achieved
by
APCMs
(Adequate
Stack
heighQ
and it will
bc
continuou
S

monitored
and
reponed to
regulatory
authorities

I

I

I

I

I

I

I
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lv Transportat
ion of
materials
by ruil
conveyor
belt,
wherever
feasiblc.

installatio
n etc. will
bc done
bcfore the
comrncnc
ement of
thc
proposcd
expansion
prqect.

l,) Encourage
use of
cleaner
fuels (pet
coke/
furnace oil/
LSHS may
be
avoided

They will not use Pet-coke, fumace oil, LSHS as a fuel. They will only
use Natural Gas (clean fuel) OR LDO in our prenrises.

The
installation
of ETP
Units
(Primary,
Secondary,
Tertiary
treatment
units),
MEE,
Agitated
Thin Film
Dryer (AT
FD),
Solvent
Stripper,
STP &

t 25.0

Lacs io
Water

Pollutio
Control
&
preventr

on

Measure

S

I'olluti

10.0

Lacs

air

Best
Available
Technolog
y may be

used. For
example;
usage of
EAF/SAF/
IF in place

of Cupola
furnace.
Usage of
Supercritic
al
technology
in place of

Domestic Waslewater: Domestic waste waler will be treated in STP

and then treated water will be reused in gardening, By this process,

They will reduce fresh domestic water.

Industrial Wastewater: Total waste water generated from process

will be treated in solvent stripper. Then treated water from solvent

stripper will be treated in in-house MEE. MEE condensate will be

treated in in-house ETP (Primary + Secondary + Tertiary) along with
waste water from Boiler & Cooling. Mother Liquor from MEE will be

sent to in-house Agitated Thin Film Dryer (ATFD) and dry salt will
be sent to nearest TSDF site. Treated wastewater from ETP u'ill be

reused for industrial purpose and ETP Sludge will be sent to TSDF site.

Conrplied

o More weight age on selection of MOC of piping shall bc given to
avoid lcakagc/spillagc.

o Overflow system with return line to day tank/storage tank from
batch tank will be provided to prevent hazardous matcrial overflow.

o De-dusting system will be provided at solid product bagging area.
o Proper system shall bc provided for decontamination and effcctive

clcaning of drums.
o All transfer points shall be fully enclosed.
o Airbome dust shall be controlled.
. All roads shall be pavcd on which movement of raw materials or

products will take placc.
o Maintenance of air pollution control cquipmcnt shall bc done

regularly.
. All the workers shall be provided with dust mask.
. Green belt will be developed around the plant to arrest the fugitive

emissions.
o Whole process is/will be carried out in close loop.
o Pipe line is/will be having minimum flange.
. Proper ventilatron is/will be provided.
o No use of any Solid fuel. Is/will use only LDO OR Natural gas as

fuel.
o Raw materials are/will be stored in the covered area only.
. Good housekeeping, proper maintenance and continuous

observation is/will carry out to prevent the chances of any fugitive
emission from process area.

. Water sprinkling for dust suppression which reduce up to 3040yo
pollution.

Complied

I

I

I

I

I

I

I I
I

I

I
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Hence, by this technology we can reduce the freshwater
requirement.

} Air pollution control measures (APCM): Thcy have proposed

adequate stack hcight to control cmissions of SO:, NOx & PM within

the permissible limit.

z Fuel for utility: LDO/Natural gas will bc used for Boiler & TFH

instcad of solid fuel (coal, pet-coke etc.). It is a clcan fuel and has high

calorific value. We gct desired temperature for process instantly. lt
requires lcss foot print. We can also reducc the handling cost, spacc and

manpowcr for fccding thc coal to utility.

i Hazardous / Solid Waste: Unit shall Explore the possibilities for
environment friendly methods like co-processing & reusing of
hazardous waste for disposal of incinerable & land fillable wastes

before sending to CHWIF & TSDF site respectively.

APCMs
(Adequate
Stack
hcight) will
be donc
beforc thc
commence
ment of thc
expansion
project.

Control

&
Prevcnti

on.

8.5 Lacs

for
Grecn

belt

Devclop
menl

Plant.

\'l
i)

Increase of
green belt
cover by
40% of the
total land
area

beyond the
pemrissible
requiremen
t of 33%,
wherever
feasible.

Out oftotal project area (3467.50 sq. m.) 40.0 %o area i.e.. 1387.0 sq. m.
(l143 sq. m. existing + 244 sq. m. proposed) area will be developed
within plant prcmises and Adjac€nt Boundary (north direction i.e
160 sq, m ) to plant. About total 347 trees (286 Nos. Existing + 6l Nos.
Proposed) will be planted in the green belt area.

Grcenbe lt development plan is submitted.

Within a

year of
commenc
ement of
the
expansion
project.

o 8.5 Lacs
for
Green
belt
Develop
ment
Plant.

YIt
)

Stipulation
ofgreenbelt
outside the
project
premises
such as

avenue
plantation,
plantation
in vacant
areas,

social
forestry,
etc.

lx

)

Assessment
of carrying
capacity of
transportati
on load on
roads inside
the
industrial
premises. If
the roads
required to

They will develop RCC road (in periphery ofthe plot area of 4.0 mtr.
With adequate turning radius) in our premises even though we
frequently sprinkle the water on road to avoid the dusting due to
vehicular movement.

RCC
Roads will
be
developed
before
commenc
ement of
the
expansion
project.

I

sub-critical
technology.

I

I
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be

widened,
shall be
prescribcd
asa
condition.

WATER ENVIEONMENT
i) Reuse/recy

cle of
treatcd
wastewater,
wherever
feasible.

Complied
. During Non-Monsoon Period:
Total walcr Requirement of thc proposed project will bc 19.0 KLD.
Reusc/recycle qty. will bc 8.65 KLD. Hence. Fresh water requirement
will be 10.35 KLD.

. During Monsoon Period:
Total water Requirement of the proposed project will be 17.0 KLD.
Reuse/recycle qty. will be 8.65 KLD. Additionally, 1.0 KLD rain water
will be used. Hence, Fresh water requirement fronr MIDC will be reduced
from 17.0 KLD to 7.35 KLD.

The
installatio
n of ETP
Units
(Primary,
Secondary
, Te(iary
treatment
units),
MEE,
Agitated
Thin Film
Dryer (A
TFD).
Solvent
Stripper,
STP will
be done
before the
commenc
ement of
the
expansion
productio
n.
The
installatio
n

rainwater
harvesting
tank will
be done
before the
commenc
ement of
the
expansion
project.

125.0 Lacs
for Water
Pollution
Control &
prevention
Measures.

1 .2 Lacs
for
Rainwater
Harvestin
g stmcture
installatio
n.

ii) Continuous
monitoring
of effluent
quality/qua
ntity in

Unit falls under small scale industry (SSl). So, this condition is not
applicable. However, they have proposed installation of Flow meter &
PTZ camera at reuse line and its connectivity will provide to CPCB and

MPCB server.

Installatio
n of Flow
meter &
PTZ
camera

I

I

I

I

I

I
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large and
medium
Red
Category
Industrics
(water
polluting).

will be
done
before the
commcnc
ement of
the
expansion
project.

l

)

A detailed
water
harvesting
plan may
be
submined
by the
project
proponent.

Complied.
Thcy have proposed to install Rainwater harvcsting structure to collect
rooftop rainwatcr to reduce frcsh watcr consumplion. Approx. 92.0
m3/yr rainwatcr will be harvested during monsoon season for which
10.0 KL X I Nos. underground RCC watcr storagc tank will be
provided. Storage Tank dimension will be - 3.0 mtr X 3.0 mtr X 1.2 mtr
(depth). Stored rain water will be used in domestic, industrial activities
elc after necessary pre-lrealment-

The
installatio
nof
rainwatcr
harvcsting
tank will
be done
before the
commenc
ement ol
the
Proposed
expansion
project.

o 1.2

Lacs
for
Rainwa
tcr
Harvest
ing
struclur
e.

l\'

)

Zero-
liquid-
discharge-
rvherever-
techno-
economical
ly feasible.

In proposed project, they will install in-house ETP along with in-house
solvent stripper, MEE and Agitated Thin Film Dryer (ATFD) to
achieve Zero Liquid Discharge (ZLD). Treated water quality is feasible
to reuse in Industrial activities.

The
installation
of ETP
Units
(Primary,
Secondary,
Tertiary

tmcnt
nits),
EE.
gitated
hin Filnr
ryer (A'I
D),
olvent
tripper
ill be done
fore the

on nencc
ment of the
expansion
production.
Installation
of STP
system will
be done
before the
cortmence
ment of the
project.

. 125.0
Lacs for
Water
Pollutio
n
Control
&
preventi
on
Measur
es.

Sr.
No.

Parameter Unit
Manufacturing

process (VE CAPS)

After Solvent
stripper (MEE

I nlet)

MEE
Condensate (Tr

ETP)

Quantity (KLD) 5.9 5.72

I pH
pH
Unit

6.5-7.5 6.5-7.5 6.5-7.5

2 TSS mg/L 178 t0 8l

.l TDS mgL l1-r40 r 4360 716

.1 BOD mg/L 2150 t06l 955

) COD mg/L 12650 5032 30 r9

Sr.
No,

Parameter Unit
Stream from other utilities and

process }}'aste water Characteristics Combine
Effluent @1Boiler Cooling

Quantih'(KLD) 0.5 1.3 1.8

l plt pH Unit 6-8 6-8

2 TSS mg/L 56 87

TDS mg/L 600 ll00 1064
.+ uoD mg/L 10 l5 l5
5 COD mg/L 30 48 47

6.5-7.5

85

I
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SR.
No.

Parameter Unit
Combine
Effluent

@t

MEE
Condensate
(To ETP)

Combine
Effluent

@2

After
Primary

Treatment

After
Secondary
Treatment

(Will be sent to
Tertiary

treatment)

Quantitl'(KLD) 4.52 6.32 6.09

I 6.5-7.5 6.5-7.5

2 TSS mg/L 85 t <20

3 <850

I B()D mg/L 955 6u7 < 150

-5 <350

v) In case,

domestic
waste water
generation
is more
than l0
KLD. the
industry
may install
STP.

Please note that, domestic wastewater generation from premises is/will
be only 1.6 KLD after proposed expansion which is less than l0 KLD.
However, they rvill install STP System of 2.0 KLD and treated water
will be reused within plant prernises for gardening purpose.

Installatio
n of STP
will be

done
before the
commenc
ement of
the
expansion
pro iect.

I,AND ENVIRON}IENT
i) Increase of

green belt
cover by
40% of the
lotal land
area
beyond the
permissible
requiremen
t of 33%.
wherever,
feasible for
new
proiects.

Out oftotal project area (3467.50 sq. m.) 40.0 oh areai.e.,l387.0 sq. m.
(1143 sq. m. existing + 244 sq. m, proposed) area will be developed
within plant premises and Adjacent Boundary to plant. About total
347 trees (286 Nos. Existing + 6l Nos. Proposed) will be planted in the
green belt area.

Within a

year of
commenc
ement of
the
expansion
project.

8.5
Lacs
for
Green
belt
Develo
pment
Plant.

ii) Stipulation
ofgreenbelt
outside the
project
premises
such as

avenue
plantation,
plantation
in vacant
areas,

social
forestry,
etc.

Unit has started additional plantation at Navapur village at aerial distance
3.70 km from the project site in an area of 1.5 Acre. Permission for the
same obtained from Navapur gram panchayat.

Already
started.

rDS lmgfl- | 1064 | 716 | trs

I o.os ll

I 
o',' !1t,,

T 828.-
I orsF-r-l

,!1, I 
u'-' '

18,

l,
lzo

I coo

I
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iii) Dumping
of wastc
(fly ash,

slag. rcd
mud, etc.)
may be
penr, itted
only at
dcsignated
locations
approved
by SPCBs/
PCCs.

Not applicable.

Thcy have proposed LDO/Natural gas (Clcan Fuel) for proposcd Boilcr
& Thcrmic Fluid heater. Hence, there will be no generation of High
volume - Low efl'ect wastes i.e., fly-ash, slag, red-mud, de-inking
sludge etc.

iu) More
stringent
nomts for
manageme
nt of
hazardous
waste. The
waste
generated

should be
preferably
utilized in
Co-
processing.

Complied.

They will strictly follow Ilazardous and Other Wastes (Management and
Trans- boundary Movement) Rules, 2016 lor dispose of hazardous
wastes. We will explore possibility to dispose its hazardous wastes
through co-processing, pre-processing to the extent possible prior its
disposal to incineration/ landfi ll.

) llazardous waste like used oil will be collected in a leak proof
containers & disposed only to MPCB registered authorized re-
processors provided the oil rneets the standards as per schedule-5 part
A ofthe rules.

! Hazardous waste like ETP Sludge & MEE Salt will be sent to TSDF.
) Hazardous waste like Distillation Residue. Spent Solvents & Spent

Salts Shall be store in a secured manner & handed over to MPCB
authorized incinerators (CHWIF) /co-processing in cement kiln. Shall
be collected in a leak proof containers & disposed as per rule 9.

! Hazardous waste like Spent Catalyst will be sent to pre/co-processing
units (cement industries) OR disposal at nearest CIIWIF site.

r.
T1'pe/Name

of
Hazardous

$ aste

Quantity
NIT/Year

Management of HW
o

Existing Proposed Total

I Used Oil 0 l0 r0

Collection, Storage in a

leak proof containers &
disposed only to MPCB
registered authorized re-

essors

2. ETP Slud 0 100 100 Collection, Storage in a

secured manner and
Disposal at authorized
TSDF site.

3 MEII Salt 0 73

"1
Distillation

Residue
t) ti0 lt0

Collection, Storage,
Transportation & send to
pre/co-processing units
(cement industries) OR
disposal at nearest
CHWIF site.

Collection, Storage
-i andling recoveredSpent

Solvent
0 ,195 .195

cled Solven

Since
commenc
ement of
the
productio
n.

21.0 for
Hazard
ous
Waste
Manage
ment &
Disposa
l.

I

I

73
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Distillation Plant within
prcmises OR Sell to End
Users having permission
under Rule-9, through GPS
mountcd vehiclcs.

6 0 66 (r6

Collcction, Storagc, &
Recovcr by stripper & send

to pre/co processing unit
OR send to CHWIF.
through GPS mounted
vehicles.

7

Process
Rcsidue and

wastes
0 446 .1.16

Collcction, Storage in a

secured manner and

Disposal at authorized
TSDF site.

E
Spent

Catalyst
0 97 91

Collection. Storage,
Transpofiation & send to
pre/co-processing units
(cement industries) OR
disposal at nearest
CHWIF site.

OTIIER CONDITIoN O\DDITIONAL)
i) Monitoring

of
compliance
of EC
conditions
may be

submitted
with third
pany audit
every year.

Noted and will be complied.
After obtaining EC for proposed expansion projecl, we will submit repon
of compliance of the conditions of EC every year to the Board prepared
by third party.

At Interval
of6
monlhs
after
getting EC
From
EAC.

ii) The % of
the CER
may be at
least 1.5

times the
slabs given
in the OM
dated
01.05.2018
for SPA
and 2 times
for CPA in
case of
Environme
ntal
Clearance.

We will allocate fund for CER two times that is 2% of the toral projecr
cost as per given in the OM dated 01-05.201 8 in our proposed project.

Estimated Budger For CER
Project cost: 5.85 Crores.

Component As per Norms Allocation
CER Rs. 12.0 lacs (2.0 %) Rs. 12.0 lacs (2.0 %)

Activities
(On basis of Needs Assessment)

Phase Wise Budge t
(Lakh)

lst
Year

2nd Yea l()tAL
. Avenue Plantation
Plantation around location area as

Navapur village- cost of I plant- 2000/-
with maintenance for 2 year (200
plants).

2.0 2.0 ,1.0

o Solar Energy Utilization
Installation of 17.0 kw rooftop solar
system at Primary Governr.nent School,

,1.0 ,1.0 ti.0

Within 2

years of
commenc
ement of
the
project.

12.0

Lakhs
for
CER
Activiti
es.

I

I

I

I

I

II

I

I
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Grampanchayat, Aanganwadi @ Pam

Village
Total Cost Approx. INR 12.0 Lakh

. PP submitted revise water balance diagram after removing 7.3 KLD wastewater of other two sister
concern units of Nikita group of Companies as ETP of M/s. VE Caps LLP is under planning stage.

Total proposed wastewater stream 5.9 KLD generated from Process will be treated in Solvent Stripper.
Solvent residue from stripper will be sent to nearest CHWIF site. Treated water from solvent stripper will
be sent to MEE for further reduction of TDS and COD. MEE condensate will be sent to ETP for further
treatment.

. Stream 2@ Low TDS and COD wastewater from Boiler and Cooling @ 1.8 KLD alongrvith MEE
condensate @ 4.52 KID will be treated in in-house ETP (Prinrary + Secondary + Tertiary). Treated water
from ETP will bc reused within premiscs. ETP Sludge will be scnt to nearcst TSDF site. Mothcr Liquor
from MEE will be scnt to in-house Agitated Thin Film Dryer (ATFD) and dry salt will be sent to ncarest

TSDF sitc.
o Stream 3@ Tolal domestic waste watcr: The Committcc suggested to trcat the domestic wastcwater in

the Modular STP. After cxpansion, total proposed (Existing + Proposed) domcstic wastcwatcr 1.6 KLD
will be treated in STP and will be rcused within premiscs for gardening purpose.

o PP submittcd comrnitment towards submission of safcty report as pcr MSIHC rules 1989 to Chief
inspector ofindustries for storage ofHazaradous Chcmicals for expansion.

The committee was satisfied with thc response providcd by PP on above information. Further. Committee
dcsired to submit the abovc information in writing. Accordingly, PP has submitted the dcsired information and
EAC found the information/commitments satisfactory.

The EAC constituted under the provisions of the EIA Notification, 2006 comprising Expert
Members/domain experts in various fields, examined the proposal submitted by the PP in desired format
along with the EIA/EMP reports prepared and subrnitted by the Consultant accredited by the QCI/ NABET
on behalf of the PP.

The EAC noted that the PP has given an undertaking to the effect that the data and information
given in the application and cnclosures are true to the bcst ofhis knowledge and belicfand no inlonnation
has been suppressed in the EIA/EMP reports. If any part of data/infonnation subrnitted is found to bc
falsc/ mislcading at any stagc, the projcct will be rcjected and Environmcntal Clearance given. ifany, will
be revokcd at thc risk and cost of the PP.

The EAC noted that the EIA reports are in compliance ofthe ToR issued for the project, reflecting
the present environmental status and the projected scenario for all the environmental components. The
Committee deliberated on the proposed mitigation measure towards Air, Water, Noise and Soil pollutions.
The Committee suggested that the storage of toxic/explosive raw materials/products shall be undertaken
with utmosl precautions and following the safety norms and best practices.

tl

The EAC deliberated the Onsite and Olfsite Emergency plans and also the various mitigation
measures proposed during the implementation of the project and advised the PP to implement the
provisions of the Rules and guidelines issued under the Manufacture, Storage and Import of Hazardous
Chemicals (MSIHC) Rules, 1989, and the Chemical Accidents (Emergency Planning, Preparedness and
Response) Rules, 1996, as amended from time to time.
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(i)

( ii)

The EAC deliberated on the proposal with due diligence in the process as notified under the
provisions of the EIA Notification, 2006, as amended from time to time and accordingly made the
recommendations to the proposal. The Experts Members of the EAC found the proposal in order and
recommended for the grant of environmental clearance.

The EAC is of the view that its recommendation and grant of environmental clearance by the
regulatory authority to the project/activity is strictly under the provisions of the EIA Notification 2006
and its subsequent amendments. It does not tantamount/construe to approvals/consent/permissions etc.
required to be obtained or standards/conditions to be followed under any other Acts/ Rules/ Subordinate
legislations, etc., as may be applicable to the project. The PP shall obtain necessary permission as

mandated under the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981, as applicable fiom time to time, from the State Pollution Control Board,
prior to construction & opcration ofthc project.

23. The EAC, after detailcd deliberations. recommended the project for the grant of environmental
clearancc, subiect to the compliance ofthe tcrms and conditions as under, and general terms and
conditions in Annexure-I:

Stack of adequate height shall bc provided to LDO /gas fired steam boiler, LDO /gas fircd thcrmopack
and DG set as pcr CPCB norms.

Fugitive emissions in the work zone environment, product, raw materials storagc area ctc. shall be
regularly monitored. The emissions shall conform to the limits imposcd by SPCB. Odour management
plan shall be implcmented.

(iii) The total fresh water requirement from MIDC water supply shall not exceed 10.35 KLD

(iv) NOC from the Concemed Local authority shall be obtained before start of the construction of plant and
drawing of the MIDC water supply for the project activities, State Pollution Control Board / Pollution
Control Committees shall not issue the Consent to Operate (CTO) under Air (Prevention and Control of
Pollution) Act and Water (Prevention and Control of Pollution) Act till the project proponent shall obtain
such permission.

(v) Efflucnt generation shall not excced 9.3 KLD of which industrial clflucnt generation shall bc 7.7 KLD
and sewage shall bc 1.6 KLD. Total industrial effluent gcncratcd from process shall be treated in solvent
stripper. Then treatcd water from solvent strippcr shall bc treated in in-house MEE. MEE condcnsate shall
bc treated in in-house ETP (Primary + Sccondary + Tcrtiary) alongwith wastcwater fronr Boiler &
Cooling. Mother Liquor from MEE shall be sent to in-house Agitated Thin Film Dryer (ATFD) and dry
salt shall be sent to nearest TSDF site. Treated wastewater from ETP shall be reused for industrial purpose
and ETP Sludge shall be sent to TSDF site. Treated effluent shall be recycled/reused for cooling tower
make up. Total proposed (Existing + Proposed) domestic wastewater 1.6 KLD shall be treated in STP and
shall be reused within premises for gardening purpose.

The PP shall develop/maintain 5-10 m thick greenbelt over an area of40.0 Vo area i.e., 1387.0 sq. m. ( ll43 sq. m-
existing + 244 sq. m. proposed) area shall be developed within plant premises and Adjacent Boundary to plant in
south direction, preferably within one year ofgrant ofEC. In addition to this, PP shall develop plantation at Navapur
village at aerial distance 3.70 km fiom the project site over an area of I.5 Acre. Permission for the same has been
obtained from Navapur gram panchayat. The number ofsaplings shall be planted and should be ofsufficient height,
preferably 6-ft. The budget earmarked for the plantation shall be kept in a separate account and should be audited
annually. The PP should annually submit the audited statement along with proof of aclivities viz. photogaphs

(vi)
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(beforc & after with geo-location date & tirne), dctails of cxpcrt agcncy cngaged, details of species plantcd, number
ofspccies planted, survival ratc, density ofplantation ctc. to the Rcgional Office of MoEF&CC before lst July of
cvery ycar for the activities carricd out during previous year.

(vii) 10.0 KL X I Nos. underground RCC water storage tank shall be provided. Storage Tank dimension shall
be - 3.0 mtr X 3.0 mtr X 1.2 mtr (depth). Stored rain water shall be used in domestic, industrial activities
etc after necessary pre-treatment.

(viii) All the hazardous waste shall be managed and disposed as per the HWM Rules 2016. Hazardous waste
such as Distillation Residue and Off Specilication Products shall be either send to common incineration
site or send tbr coprocessing. Solid waste shall be segregated into dry and wet garbage at site in accordance
to the Solid Waste Management Rules,2016. Wet waste shall be converted into compost and used as

manure for greenbelt development.

(ix) Monitoring of thc compliance of EC conditions shall bc submitted with third party audit evcry ycar

(x) As proposed, an amount of{ 12 lakhs shall be allocated towards CER.

(xi) A scparatc Environmental Managcrnent Cell (having qualified persons rvith Environmcntal
Sciencc/Environmental Enginccring/specialization in the projcct arca) equippcd with full-flcdged
laboratory facilitics shall be sct up to carry out thc Environmcntal Managcmenl and Monitoring functions.
PP shall engagc Unit Head + EIIS clustcr Hcad- Sr. Managcr EHS- Assistant managcr EHS- Executivc
officer EHS- ETP inchargc- MEE incharge- Fireman- ETP operator- MEE operator. In addition to this
onc safety & health ofTicer as per the qualification given in Factorics Act 1948 shall be cngagcd within a

month of grant of EC. PP should annually submit thc audited statemcnt of amount spent towards thc
engagement ofqualified persons in EMC along with details ofperson engaged to the Regional Olfice of
MoEF&CC before l"' July ofevery year for the activities carried out during previous year.

(xii) The company shall comply with all the environmental protection measures and saieguards proposed in
the documents submitted to the Ministry. All the recomrnendations made in the EIA/EMP in respect of
environmental management, and risk mitigation measures relating to the project shall be implemented.
The budget proposed under EMP is t I 5 5 Lakhs (Capital cost) and Rs. 6.2 Lakhs per Annum (Recurring
cost) shall be kcpt in separate account and should be audited annually. The PP should submit the annual
auditcd statcment along with proof of implernentation of activities proposed under EMP duly supported
by photographs (beforc & after with gco-location date & tirne) and othcr documcnt as applicablc to thc
Regional Officc ofMoEF&CC bcforc l"t July ofcvery year lor thc activities carricd out during prcvious
ycar.

(xiii) No banned chemicals shall be manufactured by the project proponent. No banned raw materials shall be
used in the unit. The project proponent shall adhere to the notifications/guidelines of the Govemment in
this regard.

(xiv) The project proponent shall utilize modem technologies for capturing ol carbon emitted and shall also
develop carbon sink/carbon sequestration resources capable of capturing more than emitted. The
implementation report shall be submittcd to the IRO, MoEF&CC in this regard.

The project proponent shall comply with the environment norms for synthetic organic chemical as notified
by the Ministry of Environment, Forest and Climate Change, vide GSR 608 (E), dated 21. 7.2010 under
the provisions of the Environment (Protection) Rules, 1986.

(xv)
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(xvi) All necessary precautions shall be taken to avoid accidents and action plan shall be implemented for
avoiding accidents. The project proponent shall implement the onsite/offsite emergency plan/mock drill
etc. and mitigation measures as prescribed under the rules and guidelines issued in the Manufacture,
Storage and Import of Hazardous Chemicals (MSIHC) Rules, 19U9, as amended tinre to time, and the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996. The occupier ofnew
as well as expansion projects shall be required to comply with the provisions of the MSFIIC Rules, l9ll9
including notitring their activities or seeking site approval from the concemed authorities, to address
operational safety aspects. In doing so, various schedule, particularly Schedule-5 ofthe said rules may be
referred.

(xvii) The volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at 99.97 7o with effecrive
chillers/modem technology. Regular monitoring of VOCs shall be carried out.

(xviii) The storage of toxic,/hazardous raw material shall bc barc minimum with respect to quantity and invcntory.
Quantity and days of storage shall be submitted to the Regional Office of Ministry and SPCB along with
lhe compliancc rcport.

(xix) The occupational health centrc for survcillancc ofthc worker's health shall bc set up. Thc hcalth data shall
be used in deploying thc dutics olthe workers. All workers & employees shall be providcd with requircd
safcty kits/mask for personal protcction.

(xx) Training shall bc impartcd to all employees on salcty and health aspccts for handling chcmicals. Safety
and visual rcality training shall bc provided to cmployees. Action plan for mitigation measures shall bc
properly implcmented based on the safety and risk assessment sludics.

(xxi) The unit shall make the arrangement for protection ofpossible fire hazards during manufacturing process
in material handling. Fire-fighting system shall be as per the norms.

(xxii) The solvent management shall be carried out as follows: (a) Reactor shall be connected to chilled brine
condenser systenr. (b) Reactor and solvent handling pump shall have mechanical seals Io prevent leakages.
(c) Solvents shall be stored in a separate space specified with all safety measures. (d) Proper earthing shall
be provided in all the electrical equipment wherever solvent handling is done. (e) Entire plant shall be
flame proof. Thc solvent storagc tanks shall be provided with breathcr valvc to prcvcnt losses. (f) All thc
solvent storagc tanks shall bc connectcd with vcnt condensers with chilled brine circulation.

(xxiii) The PP shall undcrtake waste nrinimization measures as below (a) Mctcring and control of quantities of
active ingrcdicnts to minimizc wastc; (b) Rcusc of by-products fronr thc proccss as raw materials or as

raw material substitutes in other processes. (c) Use of automated filling to minimize spillage. (d) Use of
Close Feed system into batch reactors. (e) Venting equipment through vapor recovery system. (f) Use of
high pressure-hoses for equipment cleaning to reduce wastewater generation.

(xxiv) As proposed. PP shall comply with the following mitigation measures as Per Ministry's Office
Memorandum 3l st October, 2019 regarding Projects located in Critically Polluted Area:

SR.
NO.

MITIGAT
ION

MEASUR
ES AS

PER ONI

RE]VIARKS I'I M ELI
Nf,

FUND
ALLOCAT

ION
(Rs. in
LAKHS)

AIR ENVIRO\\,IENT
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i) Stack
emission
levels
should be
stringcnt
than the
existing
standards in
terms of the
identificd
critical
pollutants.

As per thc notification, wc will comply with rhe stringent air pollutants
standards i.e., 80 % ofproposed flue gas standards due to installation of
proposed APCM likc Adequate Stack Height for flue gas emission.

Type offucl details & sourcc of emissions are mentioned in bclow table

Pro osed Flue Gas emission & APCII details:

Pro ed Process Gas emission & APCNI details:

*Note: There will be continuous monitoring of APCM proposed for.flue
.(as:

)r, no

Source
of

emissi
on

*ith
capacit

.Y

Stack
Height
(meter)

APC
M

l

Steam
Boiler
(s00

k8/hr:)
t3

LDO
OR

Natural
Gas

Adeq
uate
Stack
Heigh

t

2

Thermop
ack

(6 Lac K
Cal per

hr.)
I I .- t..t t;t,l

13

LDO
OR

Natural
Gas

Adeq
uate

Stack
Heigh

t

.l

Thermop
ack

( I0 Lac
K Cal per

hr.)
(Propose

d)

22

LDO
OR

Natural
Gas

Adeq
uate

Stack
Heigh

t

-+

D.G.
SCt

( 125

KVA)
3 m Above

Roof Dicsel

PM<120 mg,Nm3
SO2<80 ppm
NOx<40 ppm

Adeq
uatc

Stack
Heigh

t

Sr.
no

Source of
emission

Type of Emission
with permissible

limit

Staclc/vent
Height
(meter)

APCNI

I
No any Process gas emission from Existing and Proposed

manufacturing.

Installatio
nof
APCMs
(Adequate
Stack
height)
will bc
done
before thc
commenc
ement of
the
projcct.

The
stringent
air
pollutants
standards
i.e., 80 %
of
proposed
flue gas

emission
standards
nomrs rvill
be
achieved
by
APCMs
(Adequate
Stack
height)
and it will
be
continuou
s

monitored
and
reported to
regulatory
authorities

10.0 Lacs
lor air
Pollution
Control &
Prevention

ii) CEMS may
be installed
in all
large/medi
um red

The proposed unit is falls under small scale category. However, we have
proposed installation and Commencement of Continuous Emission
Monitoring System- CEMS (as per CPCB guidelines for relevant
parameters).

Installatio
nof
CEMS
will be
done

l',*r,,1 
.dirii.*^,"

I

I

I

I

I

I

I

I
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catcgory
industries
(air
polluting)
and
connected
to SPCB
and CPCB
server.

beforc the
comntcnc
emcnt of
the
expansion
projcct.

lll
)

Effective
fugitive
emission
control
measures
should be
imposed in
lhe process,
transportati
on, packing
etc.

Source of fugitivc cmissions are loading and unloading scction, matcrial
handling and transfer points, roads and transportation of vchiclcs.

Proposed nlcasures to control fugitive cmission

o All reactors, treatment vessels, agitator and process pumps shall be
mechanically sealed as per requirement.

o AII process pumps shall be provided trays to collect probable
leakage.

o More weight age on selection of MOC of piping shall be given to
avoid leakage/spillage.

. Overflow system with retum line to day tank/storage tank from
batch tank will be provided to prevent hazardous material overflow.

. De-dusting system will be provided at solid product bagging area.
o Proper system shall be provided for decontamination and effective

cleaning of drums.
o All transfer points shall be fully enclosed.
o Airbome dust shall be controlled.
o All roads shall be paved on which movement of raw materials or

products will take place.
. Maintenance of air pollution control equipment shall be done

regularly.
o All the workers shall be provided with dust mask.
. Green belt will be developed around the plant to arrest the fugitive

emissions.
o Whole process is/wrll be carried out in close loop.
o Pipe line is/will be having minimum flange.
. Proper ventilation is/will be provided.
e No use of any Solid fuel. Is/will use only LDO OR Natural gas as

fuel.
o Raw materials are/will be stored in the covered area only.
. Good housekeeping, proper maintenance and continuous

observation is/will carry out to prevent the chances of any fugitive
emission from process area.

. Water sprinkling for dust suppression which reduce up to 30-40%
pollution.

Paved
Road,
dedusting
systcm,
Grcenbclt
developm
ent.
APCM
(Adequate
Stack
heighQ
installatio
n etc. will
be done
before the
commenc
ement of
the
proposed
expansion
project.

1\'

)

Transportat
ion of
materials
by raill
conveyor
belt,
wherever
feasible.

v) Encourage
use of
cleaner
tuels (pet
coke/
furnace oil/
LSHS may

They will not use Pet-coke, fumace oil, LSHS as a fuel. They will only
use Natural Gas (clean fuel) OR LDO in our premises.
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be
avoidcd)

YI

)

Bcst
Available
Technolog
y may be
used. For
example;
usagc of
EAF/SAF/
IF in placc
of Cupola
fumace.
Usage of
Supercritic
al
technology
in place of
sub-critical
technology.

Domestic Wastewater: Domestic wastc water u,ill be treated in STP
and then treated water will be reused in gardcning. By this process,

Thcy will rcduce frcsh domestic \a,ater.

Industrial Wastewater: Total waste watcr gencratcd lrom process

will bc trcated in solvcnt strippcr. Then treated water from solvent
stripper will be treated in in-housc MEE. MEE condensate will bc
treatcd in in-housc ETP (Primary + Secondary + Tertiary) along with
waste watcr from Boiler & Cooling. Mothcr Liquor from MEE will be

sent to in-house Agitated Thin Film Drycr (ATFD) and dry salt will
be sent to nearest TSDF site. Treated wastewater from ETP will be

reused for industrial purpose and ETP Sludge will be sent to TSDF site.

Hence, by this technology we can reduce the freshwater
r€qu irement.

P Air pollution control measures (APCM): They have proposed

adequate stack height to control emissions of SO:, NOx & PM within
the pennissible limit.

)> Fuel for utility: LDO,Natural gas will be used for Boiler & TFH
instead ofsolid fuel (coal, pet-coke etc.). It is a clean fuel and has hrgh

calorific value. We get desired temperature for process instantly. lr
requires less foot print. We can also reduce the handling cost, space and

manpower for feeding the coal to utility.

) Hazardous / Solid Waste: Unit shall Explore the possibilities for
environment friendly methods like co-processing & reusing of
hazardous waste for disposal of incinerable & land fillable wastes

before sending to CHWIF & TSDF site respectively.

The
installation
of ETP
Units
(Primary,
Sccondary,
Tertiary
trcatmcnt
units),
MEE.
Agitated
Thin Film
Dryer (AT
FD),
Solvent
SIripper,
STP &
APCMs
(Adequate
Stack
heighr) will
be done
before the
commence
ment of the
expansion
project.

t25.0
Lacs for
Watcr
Pollution

Control
&
prevcnti

on
Measure

s

10.0

Lacs for
air
Pollution
Control
&
Preventi

on,

8.5 Lacs

for
Green

belt
Develop

ment

Plant.

i)
Increase of
green belt
cover by
40% of the
total land
area

beyond the
permissible
requiremen
t of 33o/",

wherever
feasible.

Out oftotal project area (3467.50 sq. m.) 40.0 7o area i.e.. 1387.0 sq. m.
(l143 sq. m. existing + 244 sq. m. proposed) area will be developed
within plant premises and Adjacent Boundary ( north direction i.e
160 sq, m ) to plant. About total 347 trees (286 Nos. Existing + 6l Nos.
Proposed) will be planted in the green belt area.

Greenbelt development plan is submitted .

Within a

year of
commenc
ement of
the
expansion
project.

o 8.5 Lacs
for
Green
belt
Develop
ment
Plant.

vlll
)

Stipulation
ofgreenbelt
outside the
project
premises
such as

avenue

I

I

I
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plantation,
plantation
in vacant
areas,

social
forestry,
etc.

IX

)

Assessment
of carrying
capacity of
transportati
on load on
roads inside
thc
industrial
premises. If
the roads
required to
be
widened,
shall be
prescribed
asz
condition-

They will dcvelop RCC road (in pcriphery ofthe plot area of 4.0 mtr
With adequate turning radius) in our premises cvcn though we
frequently sprinkle the water on road to avoid the dusting due to
vehicular movement.

RCC
Roads wrll
be
developcd
bcforc
commenc
ement of
the
expansion
project.

W-{TE ENVIT]O\}IENT
i) Reuse/recy

cle of
treated
wastewater,
wherever
leasible.

o During Non-Monsoon Period:
Total water Requirement of the proposed project will be 19.0 KLD.
Reuse/recycle qty. rvrll be 8,65 KLD. Hence. Fresh water requirement
will be 10.35 KLD.

. During Monsoon Period:
Total water Requirement of the proposed project will be 17.0 KLD.
Reuse/recycle qty. will be 8.65 KLD. Additionally, 1.0 KLD rain water
will be used. Hence, Fresh water requirement from MIDC will be reduced
from 17.0 KI-D to 7.35 KLD.

The
installatio
n of ETP
Units
(Primary,
Secondary
, Tertiary
treatment
units),
MEE,
Agitated
Thin Film
Dryer (A
TFD),
Solvent
Stripper,
STP will
be done
before the
commenc
ement of
the
expansion
productio
n.
The
installatio
n
rainwater
harvesting

125.0 Lacs
for Water
Pollution
Control &
prevention
Measures.

I .2 Lacs
for
Rainwater
Harvestin
g structure
installatio
n.

I
I

I

I
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tank will
be done
bcfore the
commenc
cment of
the
cxpansion
project.

ii) Continuous
monitoring
of cllluent
quality/qua
ntily in
large and
medium
Red
Category
Industries
(water
polluting).

Unit falls under small scalc industry (SSl). So, this condition is not
applicable. Howevcr, they havc proposed installation of Flow mctcr &
PTZ camera at reusc linc and its conncctivity u,'ill provide to CPCB and
MPCB server.

lnstallatio
n ofFlow
meter &
PTZ
camera
will be
done
before the
commenc
ement of
the
expansion
project.

ltl

)

A detailed
water
harvesting
plan may
be
submitted
by the
project
proponent.

They have proposed to install Rainwater harvesting structure to collect
rooftop rainwater to reduce fresh water consumption, Approx. 92.0
m3/yr rainwater will be harvested during monsoon season for which
10.0 KL X I Nos. underground RCC water storage tank will be
provided. Storage Tank dimension will be - 3.0 mtr X 3.0 mtr X 1.2 mtr
(depth). Stored rain rvater rvillbe used in domestic. industrial activities
etc after necessary pre-treatment.

The
installatio
nof
rainwater
harvesting
tank will
be done
before the
commenc
ement of
the
Proposed
expansion
project.

c 1.2

Lacs
for
Rainwa
ter
Harvest
ing
structur
e.

IV

)

Zero-
liquid-
discharge-
wherever-
techno-
economical
ly feasible.

In proposed project, They u,ill install in-house ETP along with in-house
solvent stripper, MEE and Agitated Thin Film Dryer (ATFD) to
achieve Zero Liquid Discharge (ZLD). Treated water quality is f'easible
to reuse in Industnal activities.

The
installation
of ETP
Units
(Primary,
Secondary,
Tertiary
lreatment

,l.,nit.l.
MEE.
dqitared
f hin pit-
Irver 1AT

-F'or,
holvent

$rrippet

o 125.0
Lacs for
Water
Pollutio

Control
&
preventi
on
Measur
es.

Sr.
No.

Parameter Unit
Manufacturing

process (VE CAPS)

After Solvent
stripper (NI EE

Inlet)

MEE
Condensate (Tr

ETP)

Quantity (KLD) 5.9 5.72 4.52

pH 6.5-7.5 6.5 -7.5 6.5-1 .5

178 180 8l
TI)S 143.10 14360 116

I

I

I

I

t,
I

lz
l:

TSS

lpu
lurir+-
I me/L

1,,*^
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I BOD nrg/L 2150 I06t 955 lvill b. done
{cforc the
-[o,n,n"n."
mcnt of the
expansion
production.
Installation
of STP
system will
bc done
bcfore the
commence
mcnt of thc
project.

COD nrg/L 12650 5032 3019

Sr.
No.

Parameter Unit
Stream from other utilities and

process n'aste water Characteristics
Combine

Effluent @lBoiler

Quantit)'(KLD) 0.5 1.3 1.8

I pH pH Unit (r-l{ 6.5 -7.5

) TSS mg/L 56 81 ft5

TDS mg/L 600 I 100 1064

,+ BOD mg/L t0 t5 t5

5 COD mg/L 30 4i{ 47

SR.
No.

Paramet€r
Combinc
Effluent

(a)1

IVTEE

Condensate
(To ETP)

Cornbine
Effluent

@2

After
Primary

Treatment

After
Secondary
Treatment

(Will be sent to
Tertiary

treatment)

Quantitv (KLD) 2 6.32 6.09 6.05

I pH
pH
Unit

6.5-7.5 6.5-7.5 6.5-7.5 6.5-7.5 6.5-7.5

2 TSS mg/L 85 8l 82 20 <20

3 TDS mg/L 1064 7\6 815 828 <850

1 BOD mg/L t5 955 687 6t8 <150

l COD mg/L 41 ,.i01 9 I 521 <l50
v) domestic wastewater generation from premises isAvill be only I.6 KLD

after proposed expansion which is less than l0 KLD. However, they
will install STP System of 2.0 KLD and treated water will be reused
within plant premises lbr gardening purpose.

Installatio
n of STP
will be
done
before the
commenc
ement of
the
expansion
proiect.

L.A.N D ENVIRON}TENT
i) lncrease of

green belt
cover by
40% of the
total land
area
beyond the
permissible
requiremen
r of 33Y.,
wherever,
feasible for
new
projects.

Within a

year of
commenc
ement of
the
expansion
project.

8.5
Lacs
for
Green
belt
Develo
pment
Plant.

Unit

1.52

In case.

donrestic
waste water
generation
is more
than 10

KLD, thE

industry
may install
STP.

Out oftotal project area (3467.50 sq. m.) 40.0 ol' area i.e.,13t17.0 sq. m.
(1143 sq. m. existing + 244 sq. m. proposed) area will be developed
within plant premises and Adjacent Boundary to plant. About total
347 trees (286 Nos. Existing + 6l Nos. Proposed) will be planted in the
green belt area.

Cooling
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ii) Stipulation
ofgrecnbelt
outside thc
project
premises
such as

avenue
plantation,
plantation
in vacant
areas.

social
forcstry,
etc.

Unit has started additional plantation at Navapur villagc at acrial distance
3.70 km from the project site in an area of 1.5 Acre. Pcrmission for thc
samc obtaincd from Navapur gram panchayat.

Alrcady
staned.

iii) Dumping
of waste
(fly ash,

slag. red
mud. etc.)
may be
permitted
only at

designated
Iocations
approved
by SPCBs/
PCCS.

Not applicable.

They have proposed LDO,Natural gas (Clean Fuel) for proposed Boiler
& Thermic Fluid heater. Hence, there will be no generation of High
volume - Low effect wastes i.e., fly-ash, slag, red-mud, de-inking
sludge etc.

iv) More
stringent
norms for
manageme
nt of
hazardous
u,aste. The
waste
generated

should be
preferably
utilized in
Co-
processing.

They rvill strictly follow Hazardous and Other Wastes (Management and
Trans- boundary Movement) Rules, 2016 for dispose of hazardous
wastes. We will explore possibility to dispose its hazardous wastes
through co-processing, pre-processing to the extent possible prior its
disposal to incineration/ landfi ll.

r
Type/Name

of
Hazardous

waste

Quantity
MT/Year

!Ianagement of HW
o

Existing Proposed 'l'otal

Collection, Storage in a

leak proof containers &
disposed only to MPCB
registered authorized re-

I Used Oil 0 t0 t0

ocessoIS.

Since
commenc
ement of
Ihe
productio
n.

21.0 for
Hazard
ous
Waste
Manage
ment &
Disposa
t.) Hazardous waste like used oil will be collected in a leak proof 

I

containers & disposed only to MPCB registered authorized re- 
|

processors provided the oil meets the standards as per schedule-5 part 
I

A of the rules. 
I) Hazardous waste like ETP Sludge & MEE Salt will be sent to TSDF. 
I! Hazardous waste like Distillation Residue, Spent Solvents & Spenr I

Salts Shall be store in a secured manner & handed over to MPCB I

authorized incinerators (CHWIF) /co-processing in cement kiln. Shall 
I

be collected in a leak proolcontainers & disposed as per rule 9. 
I) Hazardous waste like Spent Catalyst will be sent to pre/co-processing 
I

units (cement industries) OR disposal at nearesr CrIWIF site. 
I

I

I

I

I

I

I
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2 ETP Sludse 0 r00 t00 Collection, Storage in a

securcd manner and
Disposal at authorized
TSDF sitc.

MIlE Salt 0 13 13

.+
Distillation

R cs idue
0 Ir0 li0

Collcction, Storage,
Transportation & send to
pre/co-proccssing units
(cemcnt industrics) OR
disposal at nearest
CHWIF sitc.

Spent
Solvent

0 .+95 .195

Collcction, Slorage.
Handling recovcred &
rccycled by Solvent
Distillation Plant withir
premises OR Sell to Enc
Users having permissior
under Rule-9, through GPS
mounted vehicles.

6 0 66 66

Collection, Storage, &
Recover by stripper & senc
to pre/co processing unit
OR send ro CHwlF.
through GPS mountec
vehicles.

7

Process
Residue and

wastes
0 .1.16 416

Collection, Storage in a

secured manner anc
Disposal at authorizec
TSDF site.

8
Spent

Catalyst
0 91 91

Collection, Storage,
Transportation & send to
pre/co-processing units
(cement industries) OR
disposal at nearest
CHWIF site.

oTHER CONDITI0\ (ADDITIONAI, )

i) Monitoring
of
compliance
of EC
conditions
may be
submitted
with third
party audit
every year.

After obtaining EC for proposed expansion project, we will submit report
of compliance of the conditions of EC every year to the Board prepared
by third party.

At Interval
of6
months
after
getting EC
From
EAC.

ii) The % of
the CER
may be at
least 1.5

times the
slabs given
in the OM
dated
01.05.2018
tbr SPA

We will allocate fund for CER two times that is 2olo of the total project
cost as per given in the OM dated 01.05.2018 in our proposed project.

Estimated Budget For CER
Project cost: 5.85 Crores.

Comp0nent As per Norms Allocation
CER Rs. 12.0 lacs (2.0 %) Rs. 12.0 lacs (2.0 %)

t2.0
Lakhs
for
CER
Activiti
es.

3.

I

I

I

Within 2
years of
cornmenc
ement of
the
project.
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and 2 tinres
for CPA in
case of
Environmc
ntal
Clearance.

Activiti€s
(On basis of Needs Assessm€nt)

. Avenue Plantation
Plantation around location area as

Navapur village- cost of I plant- 2000/-
with maintenance fbr 2 ycar (200

lants)
. Solar Energy Utilization
Installation of 17.0 kw rooftop solar

systcm at Primary Govcrnmcnt School.
Grampanchayat, Aanganwadi (@ Pam

Villa e

Phase Wise Budget
(Lakh)

1st

Year
2nd Year .IOTAL

2.0 2.0 4.0

,1.0 {.0

Approx. INR 12.0 Lakh

Proposed Synthetic Organic Chemicals Manufacturing Unit of production capacity 600 TPM located at
Plot No. All47l4, Nandesari GIDC Industrial Estate, Vadodara, Gujarat by NI/s. Sabari Chemicals Pvt.
l,td., Unit II - Reconsideration of Environmental Clearancc

f Proposaf No. IA/GJ/1ND31449754120230, Iilc No. lA-J-l l0l l/266/2023-lA-l I(I ).1

The proposal is for the Environmental Clearance to the Proposed Synthetic Organic Chemicals Manufacturin.
Unit of production capacity 600 TPM located at Plot No. All4714. Nandesari GIDC Industrial Estatr
Vadodara, Gujarat by M/s. Sabari Chemicals Pvt. Ltd., Unit II.

2. The project/activity is covered under Category 'B' of item 5(l), Synthetic organic chemicals industry o
Schedule ofEnvironment Impact Assessnrent (EIA) Notification, 2006 (as amended) but due to applicabilit
of gencral condition i.c. projcct sitc is located in a critically polluted area, thc proposal is trcated as Categor
A and the proposal requircs appraisal at ccntral level by thc scctoral EAC in the MOEF&CC.

3. The ToR was issucd by the Ministry, vidc letter no. IA-J-l l01l126612023-lA-ll(l); dated 25.8.2023. Thc P

applied for Environment Clearance in thc Common Application Fonn and submittcd EIA/EMP Rcport an,

other documents. The PP in the Form reported that it is an Fresh case. The proposal is placed in this 71't EA(
meeting held on 29th Decemb er, 2023, wherein the PP along with accredited Consultant, M/s. Jyoti Or
Chemical Research Centre Pvt. Ltd. (NABET/EIN2L24ISA 0198 Valid till 17.06.2024) made a detaile
presentation on the salient features ofthe project. The information submitted by the PP is as follows:

4. The PP reported that the proposed land area rs 2702 sq. meter, no R& R is involved in the Project. The detail
ofproducts to be manufactured are as follows:

Sr.
No.

Name of Products CAS No. End Uses

I Benzyl Derivatives

Total Cost

I

I
I

I

I
I

I

I

I

I

801

Asenda No. 71.3

Quantity I

[MT/Monthl I

400
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Sr.
No.

Name of Products CAS No. Quantity
IMT/Month]

End Uses

lt Benzyl Alcohol (All Grades )
And/ or

100-5 1-6 used as a solvent in the

production of perfumes, paints,
and adhesives, etc.

1.2 Benzyl Benzoatc (All Grades )

And/ or
120-51 -4 used to treat lice and scabies

infestations.

1.3 Benzyl Salicylate And/ or I I 8-58- 1 used as a flavor and fragrance
agent and as a UV absorber.

1.4 Benzyl Cyanide And/ or 140-2s-1 used as a specialist chemical

1.6 Para chloro Bcnzyl Cyanidc
And/ or

140-53-4 used in thc synthesis of
clopidogrel, platelet
aggregation inhibitor.1.6 Ortho chloro Benzyl Cyanidc

And/ or
2 85 6-63-s

2 Phenyl Acctic Acid l 03-82-2 t00 used as an adjunct to treat
acute hypcrammonemia and
associated cnccphalopathy in
adult and pediatric patients with
deficiencics in cnzymes of thc
urea cycle.

3 BLrtyl Cyanidc ( Valeronitrilc) I t0-59-8 20 used as a raw material for
organic synthesis and as an

extractant to extract benzene

I Para Methoxy Phenyl

Acetonitrile
104-41-2 60 pharmaceutical intermediate

used to make anti-depressants

such as Venlafaxine

5 Para Methoxy Phenyl Acctic
Acid

7021-09-2 20 used as an intermediate for
pharmaccuticals and other
organic synthcsis

'l'otal 600 TPM

5. The PP reported that there is no violation case as per the Notification No. S.O.804(E) dated 14.03.2017 and n,

direction is issued under the E(P) Act/Air AcVWater Act.

6. The PP reported that there are no National Parks, Wildlife Sanctuaries, Biosphere Reserves, Tiger/Elephan
Reserves, and Wildlife Corridors etc. within l0 km distance from the project site. Mahi River is flowing at
distance of 2.2 I km in West direction. Six Schedule-I species i.e Grey mongoose, Shikra, Indian peafowl, Bar
Owl, Indian ratsnake and Indian cobra are found in the study area for which conservation plan has bee:
prepared.

7. The PP reported that the Ambient air quality monitoring was carried out at 9localions during Novembe
2022 to I anrary-2023. to and the baseline data indicatcs the ranges of concentrations as: PM10 (61-83 pg/m3

I

I
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ti. The PP reported that the Total water requirement is ltl5 mliday ofwhich freshwater requirement of l8l m3/da
will be met from GIDC Supply.Effluent of 152 m3/day quantity will be treated through Primary ETP and the
sent to CETP of M/s. NlA, Nandesari for final disposal. 7 KLD Boiler blowdown and 7 KLD cooling towe
blow down reuse tbr making lime solution for ETP and Sewage 4 KID will be treated through STP and reuse,

in Gardening.

9. The Power rcquircment rvill bc 250 KW and will bc met from Madhya Gujarat Vij Company Limilc,
(MGVCL). Unit will have I No. of DG sets (250 KVA) capacity, as standby during power failure. Stack (heigl'
I I m) will bc providcd as per CPCB norms to the proposcd DG sets.

Sr.

no.
Source of
emission

with
Capacity

Stack

Height
(mcter)

Quantity
of Fuel

)tTlDay

Emission
Standard

Emission
Standard as

per Critically
Polluted Area

Air
Pollution
Control
Measures

(APCM)

I Thermic
Fluid
heater No.
I (4 lac

KCal/Hr.)

l3 l5
MT/Day

PM< 150

mg/Nm3

so,,< 100

ppm

NO*< 50
ppm

PM< 120

rng/Nm3

SO-< 80 ppm

NO,< 40 ppm

Cyclone +

bag filter

2 Thermic
Fluid
heatcr No.
2 (4 lac
KCal/Hr.)

l3 Agro
waste/
briquctte

l5
MT/Day

Cl clonc *
bag filter

J Boiler No
l (2MT
/Hr.)

30 Agro
waste/
briquette

t2
MT/Day

Cyclone &
Bag filter

I Boiler No.
2 (2MT

^+.)

30 t2
MT/Day

Cyclone &
Bag filter

Sr.
No.

Particulars Rcquiremcnt Remark

PM2.5 (36-52 pg/m3), SO2 (10-31 pglm3) and NO2 (10-24 pg/m3). AAQ modeling study for point sourc
emissions indicates that the maximum incremental GLCs after the proposed project rvould be 83.09 pg/m3 fo
PM10, 52.12 pglm3 for PMzs, 23.19 pglm3 for 5O2,7.71pglrn3 for NH3,10.3 pg/m3 for HCI ,3.02 pg/m
for C12,11.03 pg/m3 for HBr , and 3.22 pglm3 for Br2.The resultant concentrations are within the Nationa
Ambient Air Quality Standards (NAAQS).

10. Unit will be installcd 2 No. of Boilers (2 TPH) with a stack of height, of 30 m and 2 No. Thermic Flui,
heaters (4 lac KCal/Hr.) with a stack of hcight, of l3 m. unit will bc installcd Cyclone + bag filter f-c

controlling thc particulate emissions within thc statutory limit of 120 mgA{mr for thc proposed boilers anr

Thermic Fluid heaters.

T1'pe of
Fuel

Agro
waste/
briquette

I

I

Agro l

waste/

briquette
I

I

I
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I Electricity 250 KW Will be met through electricity company-
MGVCL

7 Agro Waste/ Briquette 54 MT/Day Local Supplier

3 HSD 600 Lit/Day

I I . Details of Process Emissions Generation and its Management: To manage the release of process ga

emissions like HCl, SO: and NH: from the reaction vessel, unit will install 4 nos of stacks. For emission
flowing out of the reaction vessel, the unit will provide an adequate stack height with a two-stage wate
scrubber and two stage caustic scrubbers as an APCM.

Process Gas Emission

Sr.
No.

Vent
Attached to

Height
From
Ground
Level

Expected
Pollutants

Emission
Standard

Emission
Standard as

Per Critically
Polluted Area

Air
Pollution
Control
System

I Scrubbcr
No. I

l5 HCI 9 mg,A{m3 7.2 mg/Nm3 Two stage

caustic
scrubbcrs

2 l5 HCI 7.2 mg,A{rn3 Two stagc
caustic
scrubbcrs

-l Scrubbcr
No. 3

SO2, HCI 40 mg,Nnr3
9 mg,Alm3

32 mg,Nm3
7.2 mg.Alm3

Two stage
caustic
scrubbers

Scrubber
No. 4

l5 Ammonia 175
mg,t,lm3

140 mg/Nm3 Two stage
water
scrubbers

12. Details of Solid Waste/ Hazardous Waste Generation and
Hazardous/Solid Wastes shall be gcnerated from this Unit.

its l\fanagement: 4 Categories of

Sr.
No.

Name of Hazardous
Waste

Source
Ceneration

of Category Total
Quantity
l\ITlYea r

Mode of Disposal

l Effluent Treatment Plant
Sludge

From ETP 35.3 1200 Collection, Storage, Transportation,
Disposal at TSDF site authorized by
the GPCB.

Used Oil From
Lubrication

5.1 I Collection, Storage, Transportation,
Reuscd. Disposal at by Selling
registered refiners.

3 Empty Barrels/
Containers/ Liners
Contaminated with
hazardous chemicals/
wastes

Material
Handling

JJ. T 30 Collection, Storage,
Decontamination,
Transportation and Reuse or sell to
registered recyclers

4 Distillation
Residue

From
manufacturing
process

28.I 340 Collection, Storage, transport
TSDF and will be sent for
processing in cement industry

to
co

I

Local supp liers

Scrubber
No. 2

I 9 ms,4l1m3

t"
l5

1

2.
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Sr.
No.

Waste IIode Of Disposal

Glass Waste
(z t3)

0.01

MT/Month
Disposal /sold to scrap processors

Paper waste
(z 14)

0.1

MT/Month
At notified area facility/ sold to scrap processors

3 Fly Ash 43.2

MT/Month
Send to authorize Brick manufacfures

1 E Waste 0.1

MT/Month
Collection, Storage, Transportation & Disposal by selling to
authorized Recyclers

5 Battcry
waste

0.04

MT/Month
Collection, Storagc. Transportation & Disposal by selling to
authorizcd Rccyclers

13. Thc Budgct earmarkcd towards thc Environmental Managemcnt Plan (EMP) is { 3 Crorc (capital) and the
Recurring Cost (operation and maintenance) will be about { 2.98 Crorc per annum. Industry proposcs to
allocate { 0.94 Crores towards CER.

14. The PP rcportcd that the industry will devclop grccnbelt over an arca of 953.40 rn2 135.28 
o/o) out of 2702 m2,

total area of the projcct within premiscs and additional 400 m2 ( 14.80 %) of the project outside prcmises.
Total grecnbelt area will be 1353.4 m2 (50.09 %).

15. The PP reported that the Public hearing is exempted as per the Para T.IIL Stage (3) (i) (b) of the EIA
Notification, 2006 Project site is located at GIDC Nandesari which is declared as notified industrial area vide
notification no. GIDC No.GHU/75l36/GID 197414084 (I) CH dated 06.05.1975)

16. The PP proposed to set up an Environment Management Cell (EMC) by engagrng environment officals
mentioned in EIA/EMP for the functioning of EMC.

l7.Thc PP submittcd thc Onsitc and Offsitc disaster managcrnent plans in thc EiA report.

18.The cstimated project cost is Rs. 23.50 Crorcs. Total Employment will bc 58 persons as dircct & 30 persons
indirect

l9.The proposal was earlier considered in the 69th EAC meeting held on l7'h Novemb er,2023, wherein the EAC
deferred the proposal for want of requisite information. Reply to the same was submitted by the PP, which is
as follows:

S.
No.

Querics Raisrd by
EAC

Rcpll by PP

List of products
to be
manufactured
shall be
provided.

Namr of Producls CAS No. Production
Quantity
\lT /\Ionlh

tn
llnd Ilscs

used as a solvent in
produclion o1' pcrfurncs, paints,
and adhesires e1c

Renzvl Dcrivativcs 400

Benzyl Alcohol (All Gradcs
) And/ or

t 00-51-6

Quantity

l

2.

I

I

I

I F
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1.2

1.3

1.4

t.6

6

2

4

5

Benzyl Bcnzoate (All
Gradcs ) And/ or

r2()-5 t-4 usedto treat lice and scabies
infcstations.

Benzyl Salicylate And/ or I lr{-51{-1 used as a f)avor and fragrance
agent and as a UV absorber.

Benzyl Cyanide And/ or t40-29-4 used as a spccialist chcmical

Para chloro Benzyl Cyanidc
And/ or

t40-53-4 used in the synthesis o
clopidogrcl. platelet aggregation
inhibitor.Ortho chloro Benzyl

Cyanide And/ or
2li5 6-63 -5

Phenyl Acetic Acid 103-82-2 100 used as an adjunct to treat
acute hyperammonemia and
associated cncephalopathy in
aduit and pediatric patients with
deficiencies in enrymes of the
urea cycle-

Butyl Cyanide
Valcronitrile)

( I l0-59-8 20 used as a raw matcrial for organic
synthcsis and as an cxtractant to
cxtract bcnzcnc

Para Methoxy Phenyl
Acatonitrile

t04-4'7-2 60 pharmaceutical intermediate
used to makc anti-depressants
such as Vcnlat'axinc

Para Methoxy Phenyl
Acetic Acid

7 021-09-2 l0 used as an intermediate i'or
pharmaceuticals and other
organic synthesis

Total 600
Material balancs
ofproducts to be
manufacturcd
a)ongwirh
details of
process emission
ifany.

Revise Matqrial balance of products with process is covcrcd bclorv

Pleasc confirm
whether cxisting
unit will be
demolishcd? If
yes, quanitiy of
C & Dwill be
generated and
action plan for
disposal of such
waste.

The existing shed is provided by GIDC. It will not be demolished. There will bc a plant consfucred
inside thc shcd. Some mjnor modifications and foundation to install machinery rvill be made within
the shed. Thc cviction and modification will generate around l0 to l2 tons ofdebris. The debris will
be utilized within the plant preniscs for plant leveling and fceling material. No waste will go outside
the prcmiscs.

PP shall provide
treatment schcmc
for cyanidc
effluent strcam.

Ireatment scheme for cyanide effluent stream is covered below;
a. The effluent from the cyanidc strcam will be collected in a separate collection tank.
b. check pH lcvcl.
c. Add lime solution to was(ewatcr to bc treated and rcise pH up to 10.5.
d. Thcn it will be batch-wisc transferred to the l0 KL trcatmcnt tank facilitated with stirrer.
e. After tesling the cyanide content which will be almost between the ranges of30 to 40 ppm.
f. add approx. 60 Kgs of sodium hypochlorite solution to thc cffluent under stining for the firsl 3

hours and then check thc sample for the absence ofcyanide content.
g. After the QC Check transfer the effluent to the primary trearment tank where it will be funher

treated.

I

I
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h. Ifthe qualities ofcyanide to be destroycd are small enough. It will be pcrfectly acccptablc to use
sodium hypochlorite.

. [t will be perfectly acceptablc to use sodium hypochlorite. The following cquation shows the reaction
pattem.
sNaOCl + HrO + 2NaCN + !NsH(q, + N:+ 5 NaCl
DETAILS OF DIFFERENT ETP UNITS FOR CYANIDE STREAM

Sr. No. \ame of Unit \o ol Unit Capacitv
I Collcction Cum [rqualization Tank l 50 KL
l Cyanide Stream Trcatment Tank with Sodium

Hypochlorite Dosing Tank.
I IO KL

EFFLUENT QUAI,ITY BEFORE TREATMENT & AFTER TREATIIT]NT I:"J ETP FOR
CYANIDE STREANT.

Sr.
\o.

Catcgory ol Wastervatcr Before
Treatmsnt

l'inal Treated CE'l'P lnlrt Norr}ls
l:lflu en t

PII 6to 8 6.5 to 7.5 6.5 to 8.0
-)

3000- l 0000 t000-1200 <t 500

1000-2000 t00-300 <500

1 TDS (nrg/l) ,1000-7000 7000-10000 No TDS Linrit

5 Amnronical lr-itrogen 30-50 <10 <50
r11

6 TSS (mg/l) 250-,100 <2 00 <fr00

7 Cyanide in ppm 30-40 Nil <0.2

Copy of
docunrcntary
proof lor
purchase of
additional land
for devclopmcnt
ofgrecnbelt.

Unit will devclop additional 400 sq. m (14.80 %) outside thc GIDC. in Damapura villagc. This
activity will be done under thc Nandesari Industrial Association. Unit has takcn the pc.mission from
NIA. Land purchased by NIA for green belt developmcnt in Damapura Village is submitted.

Copy of agrccntent
with CETP for
dischargc of
cffluent to CF:TP

PP has submitted Copy of agreement dated | . I 2.2023 with CETP for dischargc of efflucnt to
CETP

Status of
operation of
CETP alongrvith
its CTC) issucd
by SPCB.

Analysis report ofCETP of last threc months is submitted

Consent copy ofCETP is submitted.

I

I

t.

COD (mg/l)

BOD (mg/l)

121



PP presented

that incinerablc
uaste generation
is 14000
Ton/annum.
which seems to
be highcr side.
Plcase rccheck
hazardous wastc
generation
figurcs with
material balance
and resubmit.

Unit have chcckcd the matcrial balance and revised it. Rcsidue gcneration will be 340 MT/Annum
Reviscd material balances has been submitted.

Sr.
No.

\ame
Hazardous
Waste

of Source
Ceneration

of Category Total
Quantity
MT/Year

\Iode of Disposal

I Effluent
Treatmcnt Plant
Sludge

3 5.3 1200 Collection, Storagc,
Transponation, Disposal at
TSDF site authorized by
the GPCB.

7 Uscd Oil From
Lubrication

5. t I Collcction. Storagc.
Transponation, Reused.
Disposal at by Selling
rcgistcred refincrs.

-1 Empty Barrels/
Containers/
Lincrs
Contantinated
with hazardous
chemicals/
wastes

Material
Handling

_l -.t . I .10 Collection, Storage.
Decontamination,
Transportation and Reuse
or sell to registered
recyclcrs

I Distillation
Residue

From
manufacturing
process

28.l Collection, Storage,
transport to TSDF and will
bc scnt for co proccssing in
ccmcnt industry.

Reviscd capital
and rccurring
cost earmarkcd
for EMP
alongwith its
breakup.

Revisrd Bud et Allocation for Environmental llana cment
Sr. No Unit Deta il Capital Cost

(Rs. In Lakhs)
Total Recurring
Cost per Annum
(Rs. Ir Lakhs)

l Wastewater STP + ETP + One time
membership charge of
CETP

120 217

1 Air Stack and APCM and its
maintenance, Acoustic
enclosure

50 l8

Hazardous
Managemcnt

Hazardous waste
storagc, transportation
and Disposal

30 ,r4.9

l Firc & Safetv Safcty Equiprncnt (PPE,
fire cxtinguishcrs, First
Aid Kit, Smokc detector.
Firc Sprinklcr Systern
Venlilation, Firc
Hydrant Systcm. Fire
Proximity Suit)

55 2.00

AWH
Monitorin

0.7 5

6 Crcen tsclt
Dcvelopmcnt

Devclopmcnt (ireen belt
area and its maintcnancc

25 2.00

I

I

I

From ETP

340

I
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,7
0ccupational
Health

First Aid Kit, Medicine.
Beds, other facility

5 0.3 2

8 DCS
Aulomation
Syslcm

DCS automation systcm
for process, scrubbcr,
solvcnt recovery

l0 5

Totrl :r00 789.97

NAME O
HAZARDOUS
SUBSTANCE

Il.\x.
S1'ORA(;E CAP

PLACI, OF IT'S
STORAGE

OPtrRAl'ING
PRESS. &
TE}IP.

TYPE OF
IIAZART)

lll0 Litcrs Drums Atm. & Amb Fire & Ex losionTolucne 5 i\'17

Alcohol
Grades):

Benzyl
(Arl
Product

I5 MT 220 Litcrs Drums,/
35 Litcrs Carboys

Atm. & Amb Firc/Combustiblc

Gradcs)
BenzoatBenzyl

(All
Product

1O MT 220 Liters Drums/

-15 Litcrs Carboys
Atm. & Anrb Firc/Combustiblc

220 Lilcrs Drums/
35 Liters Carboys

Atm. & Anrb Firc/CombustiblcBenzyl Salicylatc
Product

3MT

Firc & CorrosivcBen l Chloridc IO MT 2J0 Litcrs Drums Atm. & Anb
2MT Atm. & Amb Firc & CorrosivcBenzylPara

Chloride
200 Litcrs Drum A1m. & Amb Fire & CorrosivcBenzylOnho

Chloride
2MT

Ben
Ortho Chlor

I chloride
1O N,IT 200 Litcrs Drum Atm. & Anrb Firc & Colrosivc

220 Litcrs Drums/
35 Liters Carboys

Atm. & Amb Poison
Corrosivc

Benzyl Cyanide
Product

15 MT

Poison
ConosiveCyanidc

Ch loPara
Benryl
Product

]O MT 220 Liters Drums/
35 Litcrs Carboys

Atm. & Anrb

Cyanidc
ChloOnho

Benzyl
Product

1 O N,lT 220 Litcrs Drums/
35 Litcrs Carboys

Atm. & Amb &

250 Litcrs Drum Atrn. & Amb CorrosivcHCL IO MT
Caustic L l5-20 MT 20 Litcrs Carbo Atm. & Aflb Corrosive

25 Kg Bag/ Drurn Atm. & Anlb CorrosivcPhcnyl Acctic
Acid: Product

IO MT

Sodium dc IO MT 50K MS Dnrm Atm. & Amb Poison

1(] NlT 170 Kg Drums/
25 Kg Drums

Atm. & Anrb Fire & Explosivc
nitrilc)

Cvanitsulyl
(Valero
Product

Para Methox
Phenyl
Acetonitrile:
Product

1O MT 200 Litcrs Drum Atm. & Amb Hcalth/lrrirant

Phcn1l Accli
Acid: Product

Para Mctho 5 NlT 50 Kg Druni Ahn. & Amb. Hcalth/lrritant

Chlorine 02-03 Nos 900 Kg Tonncr 3- 10 kg/cmr
Amb

Details of
Storage quantity
of hazardous
chcmicals.

I

I

I

I

I

35 Liters Carbovs

6

d

lPni.nn

lcor.o.iu"

&lroxic
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Emergency
response plan to
hantlle chemical
spills and
leakages.

Emergency Control Facilities & Emergency Mitigation Ileasures are as;
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Point wise
compliance to
the mitigation
measurcs as Per
Ministry's
Office
Memorandum
3l st October-
2019 for Projccts
Located in
Critically
Polluted Area

I

I

I

I

I

I

Quantified and specific compliance of CPA OM dalcd 31.10.2019 is submittcd.
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o PP submitted the hypochlorite treatment for cyanide removal.
i. The effluent from the cyanide stream will be collected in a separate collection tank.
j. check pH level.
k. Add lime solution to wastewater to be treated and raise pH up to 10.5.
l. Then it will be batch-wise transfened to the l0 KL treatment tank lacilitated with stiner.
m. After testing the cyanide content which will be almost between the ranges of 30 to 40 ppm.
n. add approx. 60 Kgs of sodiurn hypochlorite solution to thc cfflucnt undcr stirring for the first 3 hours

and thcn chcck thc sample for the absencc ofcyanidc content.
o. After the QC Check transfer thc efflucnt to the primary treatment tank where it will be further treatcd.
p. If the qualities ofcyanide to be destroyed are small enough. It will be perfectly acceptablc to usc sodium

hypochlorite.

PP submitted the details of diiferent ETP units for cyanidc stream- If the qualities of cyanide to bc

destroyed are small enough. lt will bc perfectly acccptable to use sodium hypochloritc. Thc following
equation shows thc reaction pattcm.

5NaOCl + H2O + 2NaCN '-+ 2NaHCo: + Nz + 5 NaCl

Sr. No. Name of Unit No of Unit Capacitt'
I Collection Cum Equalization Tank I 50 Kl
') Cyanide Stream Treatment Tank with Sodium

Hypochlorite Dosing Tank.
I IO KL

EFFLUE,NT QUALITY BEFORE TREATMENT & AFTER TREATMENT IN ETP FOR CYANIDE
STREAI\{

Sr.
No.

Category of Wastewater Befo re
Trcatment

Final Treated
Effluent

CETP Inlct Norms

l pH 6to 8 6.5 to 1 .5 6.5 to 8.0
1 COD (mg/l) 8000- 10000 1000- 1200 < 1500

3 BOD (mg/l) r00-300 <500

4 TDS (mg,/l) .+000-7000 7000- 10000 No TDS Limit
5 Ammonical

(me/l)
Nitrogen 30-50 <20 <50

6 TSS (mg/l) 250-400 <200 <600

7 Cyanide in ppm 30-40 NIL <0.2

a

PP submitted the Revised Budget Allocation for Environmental Management

22. Deliberations bv the EAC

During deliberations, EAC discussed the follorving issues:

Treatment Hrs: 3 Hrs pcr batch

r000-2000
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Sr. No U nit Detail Capital Cost
(Rs. ln Lakhs)

Total Recurring
Cost per Annum
(Rs. In Lakhs)

I Wastewater STP + ETP + One time
membership charge of
CETP

120 217

2 Air Stack and APCM and
its maintenance.
Acoustic enclosure

50 28

J Hazardous
Managcmcnt

Hazardous wasle
storagc, transportation
and Disposal

30 34.9

4 Fire & Safety Safety Equipment
(PPE, fire
cxtinguishers, First
Aid Kit. Smokc
dctcctor, Fire Sprinkler
System Vcntilation,
Fire Hydrant System,
Firc Proximity SuiO

55 2.00

) AWH
Monitoring

5 0.75

Green Belt
Development

Development Green
belt area and its
maintenance

25 2.00

1 First Aid Kit.
Medicine, Beds, other
facility

5 0.32

DCS
Automation
System

DCS automation
system for process,
scrubber, solvcnt
recovery

t0 5

Total 300 289.97

PP submittcd the Bifurcation of Hazardous Mana ement cost
Waste tYpc Rate in RS. per MT calculation
ETP sludge waste to landfilling 1350/- 1200*1350:1620000

Residue to Co processing waste 5500/- 340+5500:1870000
Total -3490000

6.

Occupational
Health

8.
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Action plan to
install Chlorine
detector at

workplace

L Unit would like to inform that I nos. of chlorine leak

detectors will be procured and installed near Scrubber area.

> Unit witl provide Chlorine hood provision for containment
of Chlorine gas leakage into aikali scrubber in case there is
Cl2 leakage from valve.

> Unit will also provide emergency chlorine leakage control
measures like chlorine kit, chlorine tonner hood vent
connected to alkali scrubber.

F Additionally, CEMS System will be installed lbr process gas

emission stack and the same will be connected with GPCB
scrvcr.

OTHER NON-HAZARDOUS WASTtr

Sr.
No.

Wasle Quantitv Mode Of Disposal

I Glass Waste (Z
l3)

0.01 MT/Month Disposal /sold to scrap processors

2 Papcr rvastc (Z
44)

0.lMT/Month At notified area facility/ sold to scrap
processors

Fly Ash 43.2 MT/Month Send to authorize Brick manufactures

4 E - Waste 0.lMT/Month Collection, Storage, Transportation &
Disposal by selling to authorized
Recyclers

5 Battcry wastc 0.04 MT/Month Collection, Storage, Transportation &
Disposal by sclling to authorizcd
Recyclers

6 STP Sludgc 48 MT/Annum Collection, Storage and use as manure in
gardening.

7 Drv Solid Waste 4.73 MT/Annum Collection, Storage and Management as

per Municipal Solid waste Management
Rule-2016

8 Wet Solid Waste 3. I 5 MT/Annum Collection, Storage, Conversion into
compost and use as manure for gardening
as per Municipal Solid waste Management
Rule-201 6
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(i)

The committee was satisfied with the response provided by PP on above information. Further,
Committee desired to submit the above information in writing. Accordingly, PP has submitted the desired
information and EAC found the information-/commitments satisfactory.

The EAC constituted under the provisions of the EIA Notification, 2006 comprising Expert
Members/domain experts in various fields, examined the proposal submitted by the PP in desired format
along with the EIA/EMP reports prepared and submitted by the Consultant accredited by the QCI/ NABET
on behalf of the PP.

The EAC noted that the PP has given an undertaking to the effect that the data and information
given in the application and enclosures are true to the best ofhis knowledge and belief and no information
has been suppressed in the EIA/EMP reports. If any part of data/information subnritted is lound to be
flalsc/ misleading at any stage, thc projcct will bc rcjected and Environmental Clearance given, ifany, will
be revoked at thc risk and cost of the PP.

The EAC noted that the EIA reports arc in compliance ofthc ToR issued for thc projcct, reflccting
the present cnvironmental status and the projcctcd sccnario for all the environmcntal components. The
Committee delibcratcd on the proposcd mitigation nreasure towards Ai1 Watcl Noise and Soil pollutions.
The Committec suggcstcd that thc storagc of toxic/explosive raw materials/products shall bc undcrtaken
with utmost precautions and lollowing the safcty norms and best practices.

Thc EAC deliberatcd thc Onsite and Offsite Emergency plans and also thc various mitigation
mcasures proposcd during the implcmcntation of the project and advised thc PP to implcment the
provisions ofthc Rules and guidclines issued undcr the Manufacture, Storage and Import of Hazardous
Chemicals (MSIHC) Rules, 1989, and the Chemical Accidents (Emergency Planning. Preparedness and
Response) Rules, 1996, as amended from time to time.

The EAC deliberated on the proposal with due diligence in the process as notified under the
provisions of the EIA Notification, 2006, as amended from time to time and accordingly made the
recommendations to the proposal. The Experts Members of the EAC found the proposal in order and
recommended for the grant ofenvironmental clearance.

The EAC is of the vicw that its rccommendation and grant of cnvironmcntal clearancc by thc
rcgulatory authority to the projcct/activity is strictly under the provisions of thc EIA Notification 2006
and its subsequent amendments. lt does not tantamounrconstruc to approvals/consenVpermissions etc.
required to bc obtained or standards/conditions to be followed undcr any other Acts/ Rulcs/ Subordinate
legislations, etc., as may be applicable lo the project. The PP shall obtain necessary permission as

mandated under the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981, as applicable from time to time, from the State Pollution Control Board,
prior to construction & operation ofthe project.

24. The EAC. altcr detailed delibcrations. reconrmended the project for thc grant of environmental
clearance, suh ect to the com liance of the tcrms and conditions as undcr, and general terms and

Multicyclone followed by bag filter along with stack of adequate height shall be provided to
agrowaste/ Briquette fired 2 no. Thermic Fluid heater (4 lac KCaVHr.) and 2 no. of Boiler (2 MT
,/Hr.) to achieve emission standards as per CPCB.

conditions in Annexure-I:
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(ii) Two stage caustic Scrubbers system shall be provided to control process emissions viz. Hcl and
SO:. Two stage water Scrubbers system shall be provided to control process emissions viz. NH:.
Efficiency of scrubber shall be monitored regularly and maintained properly. At no time, the
emission levels shall go beyond the prescribed standards.

(iii ) Fugitive emissions in the work zone environment, product, raw materials storage area etc. shall be
regularly monitored. The emissions shall conform to the limits imposed by SPCB. Odour
management plan shall be implemented.

(iv) The total fresh water requirement liom GIDC water supply shall not exceed l8l mi/day

(v) NOC tiom the Concemed Local authority shall be obtained before start of the construction of plant
and drawing of thc GIDC watcr supply for thc projcct activities, Statc Pollution Control Board /
Pollution Control Committecs shall not issue thc Consent to Opcrate (CTO) undcr Air (Prevcntion
and Control of Pollution) Act and Watcr (Prcvcntion and Control of Pollution) Act till the project
proponcnl shall obtain such pcrmission.

(vi) lndustrial efflucnt gencration shall not excecd I 52 mslday and that shall be treated through Primary
ETP and then sent to CETP of M/s. NIA, Nandesari for final disposal. Trcated cffluent should bc
passed through holding tank and Online pll metcr, flow mctcr and TOC analyzer should bc
installcd. 7 KLD Boiler blowdown and 7 KLD cooling tower blow down shall bc treated and

recyclcd and rcuscd in the industrial process. PP shall ensure adcquatc trealment system is inplace
for Cyanidc efflucnt stream. Sewage of 4 KLD shall bc treatcd through STP and reuscd for
horticultural purpose.

(vii) The PP shall develop/rnaintain 5-10 m thick greenbelt over an area of 953.40 sq. m. (35.28 %)
within plant premises, and 400 sq. rn (14.80 %) outside the GIDC at Dhampur village , preferably
within one year of grant of EC. The number of saplings shall be planted and should be of sufficient
height. preferably 6-ft. The budget earmarked for the plantation shall be kept in a separate account
and should be audited annually. The PP should annually submit the audited statement along with
proof of activities viz. photographs (before & after with geo-location date & time), details ofexpert
agency engaged, details of species planted, number of species planted, survival rate, density ol
plantation ctc. to the Rcgional Officc of MoEF&CC before 1 st July of evcry year for the activitics
carried out during previous ycar.

(viii) 60 KL X I No undcrground RCC watcr storage tank shall bc provided for rainwater harvcsting.
Stored rainwater shatl be used in washing, cooling, domestic etc after necessary pre-treatment.

(ix) All the hazardous waste shall be managed and disposed as per the HWM Rules 2016. Hazardous
waste such as Distillation Residue and Off Specification Products shall be either sent to common
incineration site or sent for coprocessing. Solid waste shall be segregated into dry and wet garbage
at site in accordance to the Solid Waste Management Rules, 2016. Wet waste shall be converted
into compost and used as manure for greenbelt development. Fly ash shall be handed over to the
Brick manufacturers.

(x) Monitoring of the compliance of EC conditions shall be submitted with third party audit every year.

(xi) As proposed, an amount of{ 94 lakhs shall be allocated towards CER
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(xii) A separate Environmental Management Celt (having qualified persons with Environmental
Science/Environmental Engineering/specialization in the project area) equipped with full-fledged
laboratory facilities shall be set up to carry out the Environmental Management and Monitoring
lunotions. PP shall engage environment ofllcals. In addition to this one safety & health officer as

per the qualification given in Factories Act 1948 shall be engaged within a month of grant ofEC.
PP should annually submit the audited statement of amount spent to$,ards the engagement of
qualified persons in EMC along rvith details of person engaged to the Regional Office of
MoEF&CC befbre I"tJuly of every year fbr the activities carried out during previous year.

(xiii) The company shall comply with all the environmental protection measures and safeguards proposed
in the documents submitted to the Ministry. All the recommendations made in the EIA/EMP in
respect ofenvironmental management, and risk mitigation measures relating to the project shall be
implemented. Thc budget proposed undcr EMP is { 300 Lakhs Capital cost) and Rs. 289.97 lakhs
per annum (Recurring cost) shall be kcpt in separate account and should bc auditcd annually. The
PP should submit thc annual auditcd stalcment along with proof of implenrentation of activities
proposed undcr EMP duly supported by photographs (bcforc & a{ier with geo-location date & time)
and other document as applicablc to the Rcgional Office of MoEF&CC before l't July of every year
lor thc activitics carricd out during prcvious ycar.

(xiv) No banned chemicals shall be manufacturcd by the project proponent. No banned raw materials
shall be used in the unit. Thc project proponent shall adhere to the notificationsiguidelines ofthe
Govcrnment in this rcgard.

(xv) The project proponcnt shall utilize modcrn tcchnologies for capturing of carbon emittcd and shall
also develop carbon sink/carbon sequestration resources capablc of capturing morc than cmitted.
The implementation report shall be subnritted to the IRO, MoEF&CC in this regard.

(xvi) The project proponent shall comply with the environment norms for synthetic organic chemical as

notified by the Ministry of Environment, Forest and Climate Change, vide GSR 608 (E), dated 21.
7.201 0 under the provisions of the Environment (Protection) Rules, I 986.

(xvii) All necessary precautions shall be taken to avoid accidents and action plan shall be irnplemented
for avoiding accidcnts. The projcct proponent shall implemcnt the onsite/offsitc cmcrgcncy
plan/mock drill ctc. and mitigation measurcs as prcscribcd undcr thc rules and guidclines issued in
the Manufacture, Storagc and Import of Hazardous Chemicals (MSIHC) Rulcs, 1989, as amended
time to timc, and thc Chemical Accidcnts (Emergency Planning, Preparedness and Response)
Rules, 1996. Thc occupicr of new as wcll as cxpansion projccts shall be requircd to comply with
the provisions of the MSHIC Rules, 1989 including notifying their activities or seeking site
approval from the concerned authorities, to address operational safety aspects. In doing so, various
schedule, particularly Schedule-5 ofthe said rules may be referred.

(xviii) The volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at 99.97 % with
effective chillers/modem technology. Regular monitoring of VOCs shall be carried out.

(xix) The storage of toxic/hazardous raw material shall be bare minimum with respect to quantity and
inventory. Quantity and days of storage shall be submitted to the Regional Office olMinistry and
SPCB along with the compliance report.

The occupational health centre for surveillance of the worker's health shall be set up. The health
data shall be used in deploying the duties ofthe workers. All workers & employees shall be provided
with required safety kits/mask for personal protection.

(xx)
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(xxi) Training shall be imparted to all employees on safety and health aspects for handling chemicals.
Safery and visual reality training shall be provided to employees. Action plan for mitigation
measures shall be properly implemented based on the saf-ety and risk assessment studies.

(xxii) The unit shall make the arrangement for protection ofpossible fire hazards during manufacturing
process in material handling. Fire-fighting system shall be as per the norms.

(xxiii) The solvent management shall be carried out as follows: (a) Reactor shall be connected to chilled
brine condenser system. (b) Reactor and solvent handling pump shall have mechanical seals to
prevent leakages. (c) Solvents shall be stored in a separate space specified with all salety measures.
(d) Proper earthing shall be provided in all the electrical equipment wherever solvent handling is
donc. (e) Entire plant shall be flame proof. The solvcnt storagc tanks shall bc providcd with brcather
valve to prevcnt losscs. (f) All thc solvcnt storagc tanks shall be connectcd with vent condcnsers
with chilled brine circulation.

(xxiv) The PP shall undertake waste minimization measures as bclow (a) Metering and control of
quantities of activc ingredients to minimizc wastc; (b) Reuse of by-products frorn thc proccss as

raw materials or as raw material substitutcs in other processes. (c) Use of automatcd filling to
minimize spillage. (d) Use of Close Feed system into batch reactors. (c) Vcnting cquipmcnt through
vapor rccovcry systcm. (0 Use ofhigh pressurc-hoses for equipmcnt cleaning to reducc wastcwatcr
gcneration.

(xxv) As proposed, PP shall comply with thc following mitigation measures as Per Ministry's Officc
Mcmorandum 3lst October,20l9 regarding Projccts located in Critically Pollutcd Arca:

En\ ironment 1\Iitigation lllcasures Com plia nce

i) Stack emission lcvel should be stringcnt than the

existing standards in tcrms ofthc idcntified
critical pollutants.

Unit will providc multi dust collector and bag filter
and adcquate stack hcight as APCM to control air
emission of fluc gas and two stage water scrubbeE
and two stage alkali scrubbers to control process

emissjon. unit has agrced to comply with this
condition and air emission level will be 80% from
existing terms ofthe identified critical pollutants.

Details are givcn below slide.

FLI[]. GAS Ut\t\ SION

Sr.
No.

Source of
cmission

with
Capacit!,

Stack

Hcight
(meter)

Typc of
Fuel

Quantity of
Fuel

MT/Day

Emission
Standard as per

Critically
Polluted Ar()a

Air Pollution
Control

Measures

(APCNT)

I Thcrnic Fluid 13 Agro
waste/

briquettc

1 5 MT/Day PM< 150

mgNmr
so-< 100

ppm

NO,< 50 ppm

PM< 120 mg/Nmr

SO,< 80 ppm

NO,< 40 ppm

Cyclone + bag
lilterhcater No. I

(4 lac

KCal/Hr.)

2 Thcnnic Fluid
heatcr No. 2
(4 lac

KCal/Hr.)

l3 Cyclone + bag
filter

Air

Emission
Standard

I

I

I agro
I waste/

I briqr.n"
I

l5 Mr/Day 
I

I

131



l Boilcr No. I

(2 MT /Hr.)
i0 Agro

waste/

bdquefte

| 2 MT,Day Cyclone & Bag

filter

4 Boiler No. 2

(2 N,lT ,Hr. )

i0 Agro
waste/

briquettc

l2 MT/Day Cyclone & Bag
filter

5 DG Sct

250 KVA
HSI) 25 LitrHr Adcquate Stack

Height

PROCESS GAS ENIISSIO),1

Sr.
\o.

Vent Attached to Height From
Ground

Level

llrpected
Pollutants

EmissioIl
Standard

Emission Standard
as Per Criticallt.,

Polluted Area

Air Pollutior
Control St-stem

I Scrubber No. I 15 IICI 9 mgAiml 7.2 mg,tlmr Two stage caustic
scrubbers

2 Scrubber No. 2 l5 IICI 9 mg/Nmr 7.2 mg,t,lml Two stage caustic
scrubbers

Scrubbcr No l t5 SO:, HCI 40 mg,Alml

9 mgNmr
32 mg,A.lmr

7.2 mg,Nmr

Two stagc caustic
scrubbers

1 Scrubber No 4 l5 Anrmonia 175 mg,/,^,lnrr 140 mg,O{mr Two stage watcr
scrubbers

Air ii) CEMS nray be installed in all large / medium
rcd category industries (Air polluting) and

connccted to SPCB and CPCB servcr.

CEMS is applicable unit rvill install jt

Air iii) Effcctivc fugitive emission control mcasurcs

should be imposcd in the process.

transponation, packing etc.

Fugitivc cmission control mcasurss will be adopted
as bclow,
- Packaging as well as charging of solid mate.ial
will be handled in closed systcm.
The ntajor quantity of powdcr transfer will bc
through closed conveying systcms avoiding spills
and dusting.
VOC emission control
. Local exhausts force vcntilation and roof top

vcntilators will be provided at process areas.
. Pumps handling chemicals will be provided

with mechanical seals.
. Spillages will be prevented by providing drip

pans, proper handling equipment, Spill control
procedures will be adoptcd.

o Housckeeping tcams will be available to deal
with the situation promptly.

. Fixed VOC monitors will bc installed in storage
area and portable VOC monitor will be also
used for area monitoring.

o Workplace monitoring will be conducted
through extemal agencies.
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. Transportation will be always through tankers.
Iso containers and dnrms.

. Open transportation will bc totally avoided.

. Above system lbllowed at site and will be
implementcd for proposcd project.

Air iv) Transponation of materials by rail/convcyor
belt. wherever fcasible.

Raw matcrial and products will be transportcd in
low quantitics to singlc user. Site is well connected
by road. Hcnce, tmnsportation of materials by
rail/conveyor belt. is not fcasible.

Air v) Encourage usc of clcaner fucls (pet coke/
furnace oil/ LSHS may be avoidcd).

Unit will usc Briquctte/agro waste as fucl

Air vi) Best available technology may be used. For
example. usages ofEAF/SAF/IF in placc of
Cupola fumace . Usagc ofsupcrcritical
technolog-y in place of sub-critical technology

products are non-polluting products. Therc
convcrsion ratio is more than 99%. More than 95%
yrcld will bc obtaincd. ln this manulircruring aspecl

it is best available tcchnology.

In ETP unit will trcat the cffluent using hydro
cavilation trcatment. Due to this treatment COD
rvill bc bring down and match the inlet norms of
CETP. Efflucnt will be colouriess.

For air pollution unit has proposcd two stage

scrubbcrs instead 01'single stage scrubber to bring
down the lcvel of pollutants morc than 50% of
standard norms.

Air vii) Incrcase ofgrcen belt cover by 40 o/o of the total

land area beyond the pcrmissible requircment of
33% whcrever feasible.

Will be Complied.

Iotal 2702 nr2 land area is availablc at sitc; out of
this, The grccn belt area will be 953.40 sq. m. (35.28

%) within plant premises, and 400 sq. m ( 14.80 %)
outsidc the GIDC. Total grcen belt area will be
1353.4 sq. m. (50.08%).

Lettcr from Association is submitted

Air /iii) Stipulation ofgrcenbelt outside the projcct
premises such as avcnue plantation, plantation
in vacant areas, social forestry, ctc.

Total 2'1O2 mr land area is availablc at sitc; out of

this, The green belt area will be 953.40 sq. m. (35.28

%) within plant premises, and 400 sq. m (14.80 %)

outside the GIDC. Total green belt area will be

1353.4 sq. m. (50.08%)

Air ix) Asscssment ofcarrying capacity of
transportation load on roads inside thc

industrial premises. If the roads required to bc
widened, shall be prescribed as a condition.

Pucca road *ill bc provided within indust al

premises having adequatc carrying capacity and
rvcll maintaining it.

Detailed assessmcnt of carrying capacity of
tansportation load on GIDC roads is carried out and
mentioned in the chapter 3 of EIA Report

Traffic counts are important to calculate the existing and proposed load on the existing Road for Project.

Project site is in CIDC Nandesari. Units will use the road passing at the project site from the internal road of GIDC Nandesari

which is connected to the GIDC main road. Thus, a traffic survey has bcen carricd out for the statcd route from the intcmal

road of CIDC Nandesari to GIDC main Road. Studied route is shown in figure bclow:

Surveyed Route: Road from intemal road of GIDC Nandesari to GIDC main road.

Details regarding the kalfrc survey are:
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-{t Project sitc: Road from internal road of
CIDC Nandesari to CIDC main road

Tt'pe of !'chicles

Avcragc Vchiclrs Pcr
II0ur (\\'orst Case)

EquiYalcnt PCU
(Passcnger Car flnit) per

hour

PCU factor as

per Indian
Road Codc

Large Trailer 0 0 4.50
Heavy (Bns, Truck, ctc) 3 I 3.00
Medium (Tractors. light
commcrcial vehiclcs ctc )

7.50 L50

Light (Car, Jeep, Pickup Van ctc.) l0 l0 1.00
3-Whcclcr (Rickshaw, loading) l5 l5
2-Whecler (Scootcr, rnotorcyclc,
cycle etc)

25 12.5 0 0.50

Total I'C t'/hr 5'1

Total PCU pcr horrr
after thr Proposed

66'.7

) Traffic counts were collected and recorded in 4 hours intervals.

) Moming period (pick hours) survey was carried out from 8:00 to l2:00 hrs.

! Evening period (pick hours) suwey was carried out from 16:00 to 20:00 hls

Traffic counts observed during thc above survey arc tabulated below:

TABLE
I RA}. T.IC COUN I I ABLL

TABLE:
ASSLSS.\It_-\ I Ut t_,\t5 I t\(, I t{A}}lL t.(),\t)

TABI,E:
ASSESSNII-I\ I OI PROPOSI-S I RAI'IIC I,O.\t)

Tl pe of \rehicles At Projrct site: Road from internal road of
GIDC Nandesari to GIDC main road

fimings of SurYey (hrs)
08.00-12.00 (4 hr) 16.00-20.00 (4 hr)

Largc Trailer l6 l2
Heavy (Bus, Truck, ctc) 60 .11r

Medium (Tractors, light
commcrcial vehicles ctc)

8(r 52

Light (Car, Jcep, Pickup Van etc.) 100 lr.1

3-\\'hcclcr (Rickshau. loadine ) 90 s0
2-WIrcclcr (Scootcr, motorcyclc. cycle etc) 250 I80

Typc of Vehicles At Project site: Road from internal road of
GIDC Nandesari to GIDC main road

PCU factor as
per Indian
Road Code,{verage Vehicles Per

Hour (Worst Case)
Equivalent PCU

(Passenger Car Unit) per
hou r

Largc Trailer l4 6l ,t.50

Heavy (Bus, Truck, ctc) 5,1 r6l 3.00
Medium (Tractors, light
commcrcial vehicles etc)

69 103.5 1.50

Light (Car, Jeep, Pickup Van etc.) 92 92 1.00
3-Whcclcr ( Rickshaw, loadinq) 85 1.00
2-Whcclcr (Scoolcr, motorcyclc
cyclc ctc)

215 101 0.50

Total PCU/hr 6t3
Width of Road (m) 9

Design PCU per hour t500
Existing PCU per hour 613

85

I

1.00
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INTERPRETATION OF TRAFFIC STUDY

Traffic survey has bccn carricd out on the road from intcmal road of GIDC Nandesari to GIDC main road. Based on the traffic

suwey, hourly vehicular traflic has been calculated. Considering worsl case sccnario, the average number ofvehicles observed for

4 hours has bccn taken as hourly counts. Passenger Car Unit (PCU) has been calculated by applying PCU factor. Thc proposed load

oftrucks due to the movement oiraw materials, fucl and products has bcen calculatcd. A design capacity of road has been takcn

from the Indian Road Code. Assessment of proposed traffic load is given in the above table. From the above table, it can be

concluded thal even considcring the worst case; there will be minor increase in vchicular load due to the proposed project. However,

the total traffic load even aftcr the proposed project will be very low compared to the design capacity ofroads. Adequatc parking

arrangements will bc providcd within the industrial premises-

As there is no major increasc in traffic due to the proposed projcct, there will be less chance ofan increase in vehicular pollution.

However, the unit will take adequate measures by instructing transportcrs to use only PUC certificd trucks/vehicles and carrying

out regular service and maintcnance of them.

Water i) Reuse / recycle oftcated wasterir'ater, Wherever
feasible.

Unit will recyclc 7 KLD ofboiler blow dorvn and 7
KLD cooling tower blow'down for preparing lime
solution use in the ETP and 4 KLD scwage wi)l bc
trcated in STP and reuse in gardening.

Water ii) Continuous monitoring ofeffluent quality /
quantity in largc and medium red category

industries (water polluting).

Unit will install flow mcter at inlet point for water
consumption. Unit will send treated effluent via
tanker to CETP. Unit is having membership of
CETP-M/s. NIA and efflucnt will be transported

through dedicatcd tankcrs ofCETP only.

Continuous monitoring of efTluent quality is not
applicable as small scale industry.

Water iii) A detailcd watcr harvesting plan may be

submittcd by the projcct proponent.
For that, 60 KL X I No underground RCC water

storagc tank will be provided for rainwatcr

harvesting.

Stored rainwater will be used in washing, cooling,
domestic etc after neccssary pre-trcatment.

Watcr i) Zcro liquid discharge wherevcr techno

economically fcasiblc.

Financially not feasible. Unit will scnd trcated

cfflucnt into ETP and send to CETP Nandesari. Unit
have membcrship of CETP-M/s. Nandesari

Industrics Association.

Water ii) [n casc, domcstic wastcwater generation is rrore
than l0 KLD, tha industry may install STP.

Domestic wastcwater generation will bc 4 KLD.
The unit will trcal sewage into in-house STP plants

and reusc water for gardening purpose.

Land i) lncrease ofgrecn belt cover by 40 o/o ofthe total
land area beyond the permissible rcquiremcnt of
337o, whcrcver, feasible for ncw projccts.

Tolal 2702 mr land arca is availablc at site; out of

this, Thc green belt arca will bc 953.40 sq. m. (35.28

%) within plant premiscs, and 400 sq. m (14.80 %)

outsidc the GIDC. Totat green belt area will be

1353.4 sq. m. (s0.08%).

Proiect I
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Land ii) Stipulation ofgreenbelt outside the projcct
premises such as avenue plantation, plantation
in vacant areas, social forestry, etc.

Total 2702 mr land area is available at sitel out of

this, The green belt area will be 953.40 sq. m. (35.28

%) within plant premises, and 400 sq. m (14.80 %)

outside the GIDC. Total green belt area will be

I 353.4 sq. m. (50.08%)

Land ii) Dumping ofwaste (fly ash slag, red mud, ctc.)
may be pcrmifted only at designatcd location
approved by SPCBs / PCCs.

Unit will be dumping of fly ash slag, red mud. etc

like wastes to only permitted at designatcd location

approved by SPCBs / PCCs.

Land v) More stringcnt norms for management of
hazardous waste. The waste generated should be

prclcrably ulilized in co processing.

Unit will follow this condition. Managcmcnt of
Hazardous waste is given in below table:

Sr.
No

Name of Hazardous
Waste

Source of Generation atcgor] Total
Quantit]..
NIT/Year

llode of Disposal

Effluent Treatment
Plant Sludge

From ETP I5.3 t200 Collection, Storage,
Transponation. Disposal at TSDF
site authorizcd thc CPCB

2 Uscd Oil From Lubrication 5.1 I Collection, Storage.
Transponation. Rcuscd, Disposal at

Scllin rc istcrcd rcfincrs
Empty Barrcls/
Containcrs/ Liners
Contanrinated with
hazardous chemicals/
wastcs

Material Handling 33.1 30 Collectjon, Storagc,
Decontamination.
Transportation and Reuse or scll to
registered recyclers

I Distillation
Residue

From manufacturing
proc€ss

28.l 340 Collection, Storage, transpon
TSDF and will bc sent for
processing in cement industry

to
co

First Prcfcrcncc u'ill bc co-proccssing for disposal ofrvastc

Other conditions
(Additional)

i) Monitoring ofcompliance olEC conditions
may be submitted with third party audit every
year.

Noted by the unit.

Other conditions
(Additional)

ii) The % of the CER may be at least 1.5 timcs thc

slabs givcn in the OM dated 01. 05. 2018 for
SPA and 2 times for CPA in case of
Environmental Clearance.

Fund allottcd for CER activity will bc 2% of
additional capital investment (Greenfield Ficld
pro.ject). As the project falls under CEPI arca, thc

unit will allot an additional 2% fund towards CER
activity. Thffefore, the total fund allotted will bc 4%

of investment, which will bc Rs. 94 Lakhs

Proposcd addition of Synthetic Organic Chemicals manufacturing in existing Non-EC product
manufacturing unit with total production capacity of I1,066 TPA (Existing: 3000 TPA, proposed: -806,
TPA) located at Plot No: Nl4/2, MIDC Tarapur, Boisar, Taluka & District-Palghar, Maharashtra by M/
VE Caps LLP (NIKITA GROUP OF CO.\'IPANIES)- Reconsideration of Environmental Clearance

I

Asenda No. 7l .4
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2. The project/activity is covered under Category 'B' of item 5(f), Synthetic organic chen.ricals industry of
Schedule ofEnvironment Impact Assessment (EIA) Notification, 2006 (as amended) but due to applicability
ofgeneral condition i.e. project site is located in a critically polluted area, the proposal is treated as Category
A and the proposal requires appraisal at central level by the sectoral EAC in the MOEF&CC.

3. The ToR was issued by the Ministry, vidc lettcr no. IA-J-l l0l I114512022-lA-II(l) datcdl 1.7.2O22 and
furthcr amendment in ToR was issued by the Ministry vide letter IA-J-l l0l 1114512O22-1A-[I(I) dated
16.8.2023. The PP applicd for Environmcnt Clcarancc in thc Common Application Form and submittcd
EIA/EMP Rcport and othcr documents. The PP in the Form rcported that it is an Expansion casc. The

proposalwasearlicrconsideredinthcTOhEACmcetingheldon4'r'Dccembcr,2023inwhichproposalwas
deferred, and now the proposal is placed in this T l't EAC nrceting on 2g'h Dccembcr 2023, whcrein the PP

along with accrcdited Consultant, Ecogrcen Enviro Scrvices (NABET Accreditation No.:
NABET/EW2l24lSA 0185 valid til121.12.20231 madc a dctailed presentalion on the salient fcatures of thc
project. The information submitted by the PP is as follows:

4. The PP rcportcd that the proposcd land arca is 3467.50 sq. nrcter. no R& R is involved in the Project. Thc
dctails ofproducts to be manufacturcd are as follows:

t-risting
qua ntitY in

TPA

Nervly Proposed/
Modification of

existing quantif in
TPA

Product Name

2520 -2020I Vesol - EG (Polyol)
480 -,{4 0Glycol Solutions2

+800+Phenolic Resin, Antioxidant. Antioxidant
Formulations such as antiox BCD. anriox BCD
emulsion. Anliox BCD dispersion etc..

+690,l Perfumery Aromatic Aldehydes and Ketone Such
As Benzaldehyde, Acetophenone etc.

+2105 Perfumery Estcrs Such as Aldehyde C I 6, Melonal
& Styrallyl Acctate ctc.

6 Perfumery Aliphatic Aldehdyes Such as Aldehyde
C8. CIO, C12 ETC.

+420

1 Tops and High boilers (By-Product) Tops and
higher Boiling fractions of the Job Work, R&D
Chemicals and other Speciality Chemicals which
can be used in low cost applications, as solvents or
as fuel

8 Ammonium /calcium /sodium Salts from acids + 120

9 Aqueous Blend of Ethoxylat Product such as

Nimul, Nimul 320, Nimul SP 2760, Nimul SP

2780, Nimul Tetragon.

+152

+,180l0 Perfumery Primary Alcohols such as Phenyl Ethyl
Alcohol, Styrene Oxide ETC

Final proposcd

Quantit\.TP,\

500

40
800.1

690

210

420

210

I20
t52

.180

IProposal No. IA/MH/IND3144843012023, File No : IA-J-11011/145/2022-IA-II(I)

l. The proposal is for the Environmental Clearance to the Proposed addition of Synthetic Organic Chemicals
manufacturing in existing non-EC products manuf'acturing unit with total production capacity of I 1,066 TPA
(Existing: 3000 TPA, proposed: -8066 TPA) located at Plot No: N l4l2, MIDC Tarapur, Boisar, Taluka &
District-Palghar, Maharashtra by M/s Mrs. VE Caps LLP (NIKITA GROUP OF COMPANIES).

,*.1

3

+210

I
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ll Latex Surfactant Producl such as Foamax, Stabilol,
Foncsecca-30. Waxmul ETC.

+60

t2 Job works +100
l3 R & D products

Total 8066

6t)

t 0t)

50
I1.066

5. The PP reported that there is no violation case as per the Notification No. S.O. 804(E) dated 14.03.2017 and
no direction is issued under the E(P) Act/Air Act/Water Act

6. The PP reported that there are no National Parks, Wildlife Sanctuaries, Biosphere Reserves, Tiger/Elephant
Reserves, Wild Life Corridors etc. within l0 km distance from the project site. Ranganga River: 3.1 Km in
NWJununa River: 1.5 Km in SE Dudh River: 2.95 Km in SE Sea: 5.0 Km in W Tembhi Lake: 2.5 Km in
NW Alewadi Lake: 3.0 Km in SW. There is no lbrest land involved in the proposed project. Two Schedule-
I species i.e Indian peafowl, Blyth's kingfisher were observed in the l0 km radius from the proposed project
for which conservation plan has been prcparcd and submitted. Waterbodics namely Banganga River: 3.1 Km
in NW Jununa River: 1.5 Km in SE Dudh River: 2.95 Km in SE Arabian Sca: 5.0 Km in W Tembhi Lakc:
2.5 Km in NW Alewadi Lake: 3.0 Km in SW are located within l0krn distancc.

7. Ambient air quality monitoring was carricd out at 8 locations during 1't Dcccmber 2022 to 28'h February
2023 and the baseline data indicatcs thc rangcs of concentrations as: PM 10 (26.40 pglm3- 86.35 pg/m3),
PM2.5 ( 13.54 p,glm3 - 48.59 pg/m3), SO2 (8.20 pglm3 - 39.87 pg/m3), NOx ( 14. l0 pg/m3 - 49.51 pg/m3),
CO (0.09 mg/m3 - 2.97 mglm3) & VOC (BDL). AAQ modeling study for point source emissions indicatcs
that thc maximum incremental GLCs of thc proposed expansion project would bc 0.208 pg/m3, 0.104 pg/m3,
0.545 pglm3 & 0.195 pg/m3 with respcct to PMl0. PM2.5, SO2 and NOx. The resultant concentralions
values of all parameters are rvithin thc National Anrbient Air Quality Standards (NAAQS).

8. The PP reported that the total water requirement will be 19.0 KL/Day (Fresh Water: 4.21KLD + Reuse: 14.7
KLD) which will be met through MIDC Water Supply. The PP has submitted revised water balance in whic
total water requirement will be I 9 KLD out of which fresh water requirement from MIDC water supply will b
10.35 KLD and remaining water of 8.65 KLD will be sourced from recycled water. The Committee suggeste.
that sewage shall be treated in the STP. Existing industrial effluent generation is NIL. Total proposed wast
water stream '7.7 KLD generated fronr Process, Boiler and Cooling will be treated in in-house ETP along wit
7.3 KLD wastewater of other two sister concem units of Nikita group of Companies. Treated water from ETI
will bc reused within premises. ETP Sludgc will be sent to ncarcst TSDF sitc. As per revised rvater balanc(
effluent generation will be 9.3 KLD of which industrial effluent will bc 7.7 KLD and sewage will be 1.6 KLt
Total wastc water generated from proccss will bc treated in solvent strippcr. Thcn treated water from solvcr
strippcr will bc trcated in in-house MEE. MEE condensatc will be treated in in-house ETP (Primary + Sccondar
+ Tcrtiary) along with wastc water frorn Boilcr & Cooling. Mother Liquor lrom MEE will be sent to in-hous
Agitated Thin Film Dryer (ATFD) and dry salt will be sent to nearest TSDF site. Treated wastewater from ET
will be reused for industrial purpose and ETP Sludge will be sent to TSDF site. Total proposed (Existing
Proposed) domestic wastewater 1.6 KLD wilt be treated in STP and will be reused within premises for gardenin;
purpose amd shall maintain Zero Liquid Discharge

9. Total power requirement will be 500 KVA aftcr expansion. Power supply shall be taken from Maharashtra Stat
Electricity Distribution Company Limited (MSECL). D. G. set capacity of 125 KVA (l No.) (Stand by) i

provided to fulfill the power requirement and used in case of power cut or failure. DG set is provided with a'

effective safe stack height for proper dispersion of pollutants that keeps the emissions within the permissibl
limit

10. Existing unit has 500 kg/hr. LDO OR Fumace Oil based 1 Nos. Steam Boiler, 6 LaclCal/Kg per hr. LDO OI
Fumace Oil based I Nos. Thermopack & 125 KVA Diesel based D.G. Set. Additionally, l0 Lac K Cal per hr

+50

3000
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LDO OR Natural Gas based I Nos. Thermopack as well as natural gas will be proposed in existing Boiler (50,

kg/hr.) and Thermopack (6 LaclCal/Kg per hr) instead of Furnace Oil. Adequate stack height will be installe,
for controlling the particulate emissions within the statutory limit of 120 mg,il',Im3 as per CPA notification.

I I . Details of Process emissions generation and its management:

12. Details of Solid lvastc/ Hazardous lvaste gcneration and its management:
Nlunici al Solid Waste Generation and it's mana cment

Hazardous Waste C€neration and it's management

Sr. no Source of emission
$ ith capacity

Stack
Height
(meter)

Type of Fut'l Pollutant APCM

I Stcam Boilcr
(500 k9hr.)

1i LDO
OR

Natural Gas

PM,
so2.
NOx

Adcquatc Stack
Height

2 Thermopack
(6 Lac K Cal per hr.)

ll :r r-.lrrr l

13 LDO
OR

Natural Gas

Adequatc Stack
Hcight

3 Thermopack
( l0 Lac K Cal per hr.)

(Ploposctl)

22 LDO
OR

Natural Gas

Adequate Stack
Height

,l D.G. set
( r2s KVA)

3 m Above Roof Die scl Adequate Stack
Height

Sr.
no

Source of cmission Type of Emission
x'ith permissible

limit

Stack/vent
Height
(meter)

APC},I

l No any Process gas emission from Existing and Proposed manufacturing.

Particulars No. afll kq/da1'/Person Quantit-v of rvaste (in kg/dav)
Workers 45 0.15 kg/day/person 6.7 5

Total 6.75 kg/day

Sr.
No

Type/Name
of Hazardous
IYaste

Specific Source of
generation
(Name of the
Activitl', Product
etc.)

Category
and
Schedule
as per
HW
Rules.

Quantity
(N'lT,{ear)

\{anagement of H\1'

Existing Proposed Total

Used Oil Maintenance 5.l/scH-l l0 l0 Collection, Storage in a

leak proof containers &
disposed only to MPCB
registered authorized re-
processors.

) ETP Sludge 35.3/SCH-
I

0 100 t00 Collection, Storage in a

secured mamer and
Disposal at authorized
TSDF site.

l M EE Salt MEE 35.3/SCH-
I

0 73

4 Distillatron
Residue

From Mfg. of 2,6-
dimethyl-5-

heptenal (Melonal)

20.3/SCil.r 0 IJO 110 Collection, Storage,
Transportation & send to
pre/co-processing units

I I

I
I

I

I I

0

I

I

t'

hlP
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& Aldehdye Cl2
MNA

(ccment industries) OR
disposal at nearest
CHWIF site.

5

Spcnt
Solvcnt

From Mlg. of
Antiox BCD,

Acetophenone,
Styrallyl Acetate,

Aldehdye C I 2

MNA & Phenyl
Erhyl Alcohol

20.2/SCH.r 0 495 495 Collection, Storage.
Handling recovered &
recycled by Solvcnt
Distillation Plant within
premises OR Sell to End
Users having permission
under Rule-9, through
GPS mounted vehicles.

6 Solvcnt Stripper 20.2/SCH.r 0 66 66 Collection, Storage, &
Rccover by stripper &
send to pre/co proccssing
unit OR send to CHWIF.
through GPS mounted
vehicles.

1 Process
Residue and

wastes

From Mfg. of
Antiox BCD.

Aldehyde C l6 &
Aldehdye C I 2

MNA

28.I /SCH.I 0 446 416 Collection, Storage in a

secured manner and
Disposal at authorized
TSDF site.

8 Spent Catalyst From Mfg. of
Antiox BCD &
Acetophenone

28.2/SCII.I 0 91 97 Collection, Storage.
Transportation & send to
prelco-processing units
(cement industries) OR
disposal at nearest
CHWIF site.

13. The Budget earmarked towards the Environmental Management Plan (EMP) is { 200.00 Lakhs (capital) an,

the Recurring Cost (operation and maintenance) will be about { 73.0 Lakhs per annum. Industry proposes n

allocate Rs. 10.0 Lakhs towards Corporate Environment Responsibility.

14. Total I387 Sq. m., Approx. 40 Yo of total plot area will be developed as grcenbelt area within and at adjaccr
boundary of premises as per MoEF&CC guidelines. Total 347 Nos will be planted within and at adjaccr
boundary of premises.

15. PP has obtained certified compliance report vide MPCB letter no MPC/SROT- l/123 512023 dated 23'd Octobe,
2023. Consent granted by the Board vide ConsentNo RO-Thane/Consent/TR- l/2106000608 dated 14.06.202
valid till 3 I .05.2031 . MPCB has reported that PP has complied with consent conditions.

16. The PP reported that the Public hearing is exempted as per the Para 7.[ . Stage (3) (i) (b) of the EII
Notiflcation, 2006 as the project site is located within MIDC Tarapur which is declared as notified industriz
area vide notification number No. IDC-21 801 102842 (2385) dated 2.7 .1980

t7 The PP proposed to set up an Environment Management Cell (EMC) by engaging Partner- GM- offic
assistant- warehouse incharge- work manager- accountant- supervisiors- opeartors- unskilled workers for th
functioning of EMC.

I

I

I

I

I

I

I

I

18. The PP submitted the Disaster Management Plan and On-site and Off-site Emergency Plans in the EIA repor
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20. The proposal was earlier considered in the 70'h EAC meeting held on 4'hDecen$er ,2023, wherein the EA(
deferred the proposal for want of requisite information. Reply to the same was submitted by the PP, which i
as follows:

S.

N
o.

Queries
Raised by
EAC

l{cplv hl PP

Quantified
and specific
compliancc
and action
plan for the
additional
safcguard
mcasures
prcscribcd
in the
Ministry's
O.M. datcd
31.10.2019
for
critically
and
severely
polluted
areas to be
submitted.

Quantilied and specific compliance and action plan forthe additional safeguard measures
prescribed in the Ministry's O.M. dated 31.10.2019 1br critically polluted areas is
submitted.

The
Cornmittcc
notcd that
surface
water
quality
study shows
higher BOD
and TDS
levels at all
locations.
PP has to
carry out
sample
analysis
once again
and submit
the report.

As per instruction givcn by cornmittcc during meeting, we have carried out resampling
and rcanalysis of two locations for surface water i.c., Banganga River and Navapur Lake
and rcsults of this reanalysis is also near to the results obtaincd during baselinc
monitoring. Photographs of rcsampling, copy of comparison of baselinc monitoring
rcsults of surface watcr with reanalysis rcsults along with conclusion and copy of
reanalysis results of surlace water is submitted.

19. The estimated project cost is Rs. 2.0 crores. Operational Phasc Manpower: 45 Nos.

I

I

I
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Break up of
capital and
recurring
cost for
EMP.

Rcvised breakup of capital and recurring cost for EMP considering Solvent Stripper, MEE +
ATFD and STP

Sr.
No.

Capitrl Total
Recurring
Cost/Annum

Unit l)etail Cost(Rs. ln
lakh)

Rs. In lakh
I \\rastel ater ETP (Primary, Secondary & 125.0 95.0

Tertiarl ), MEE +
ATFD. Solvent Stri tr S'I'P

2 Air Stack, I-DAR r 0.0 2.0

3 Hazardous Membership Charges, Disposal & 2r.0 17.0
Management Transportation

Char es

I Fire & Safetl'

Fire Hydrant, Fire Safety, Fire water
storage tank & sprinkler System,
PPES & Proximity Suit, PLC +
Flame proof electrical fittings, Fire
Extinguishers &

60.0 6.0

Foam T e Trol
5 Crcen Belt 347 Nos. trees + 70 nos. Trees

considering 807o of
surviYal rate (Area of Green Belt

8.5 1.7
Developm€nt

l3ri7.0 s .nl
6 Occupational OHS Centre, N{edical Check-up 6.0 .1.0

Health
7 Noise Control Acoustic enclosure & Silencer & 3.5 1.0

Vibration pads &
Noisc PPEs

8

Environmental
N{onitoring
Programme

AWH Monitoring
Erternal Lab)

( I nt€rnal+ 5.0 2.0

9 CER Fu nds 2%o oI the project cost 12.0 2.5

l0 Renervable 5l .5 KW Pou'er Ceneration 31.0 0.5
ener

ll Rain Water
Harvesting

Rain \r'ater harvesting structure
along with storage
tank of l0 KL

1.2 0.2

t2

Wildlife
(Schedule-I
species)
ConserYation

1.0 0.5

Total 284.2-285.0 132.4-133.0

Treated 7-7
KLD
wastewater
of this unit
along with
7.3 KtD
wastewater
of other two
sister
concem

Existing unit have not installed ETP as from existing manufacturing activities there is no
any wastewater generation as process involved only blending and mixing activities in
existing manufacturing product.

Now, PP have proposed to obtain Environment Clearance to add synthetic organic
chemicals manufacturing in our existing unit. Hence, wastewater will be generated which
will be treated in our proposed ETP at premises along with wastewater of other two sister
concern units olNikita group ofcompanies and will be reused in premises only. Hence,
PP will obtain CTE and CTO from the MPCB after obtaining EC lrom EAC, MoEF &
CC.

I

I

I

I

I

I

I

I I

I

I

I

Plantation, Alt'areness Programme
for conservation,
Award to Informer, Feeding, Species
Rescue Kit.case etc

142



units of
Nikita
group of
Companies
from in-
house ETP
will be
reused for
Industrial
purpose
within
premises as

pcr page 34
of EIA
rcport.
Plcase

submit copy
of CTO
issued by
MPCB
where they
havc
allowed to
rcceive
effluent
from sister
concem
units to treat
the effluent
in the ETP
of the
instant
proposal.

Note: The trade effluent from other two units located @ 1.0 km distance within same

MIDC i.e. M/s. Nikita Transphase Adducts Pvt. Ltd. Plot No-T-95, 9511,96 and M/s.
Nikita Transphase Adducts Pvt. Ltd. Plot No: N-1U0, l8l, 182 will be brought by GPS

enabled tanker (Robust Transportation System) through manifest system and will be

treated in ETP (CAP-15 KLD) (Solvent Stripper + MEE + ATFD + Primary, Secondary

& Tertiary) to achieve prescribed standards of treated effluent norms fixed by MPCB and

then reuse/recycle to process & utilities inside the plant premises ofVE Caps LLP only.

However, the Committee did not agree with the present proposal and advised to comply
u,ith CPA OM dated 31.10.2019.

S.N. Name of u nit Size (m x m
xm)

No. Retention
Time

NIOCi
Renrark

ETP Capacity: 15.0 KLD
I Collection cunr

Equalization Tank
5.0 x 2.0 x
(3.0 + 0.s)

.18 IIr. RCC
N,t25

2 Neutralization
Tank

1.0 x 1.0 x
(1.2 + 0.3)

1 2 Hr. -\ISFRP

3 Dosing Tank 500 Lit I HDPE

I Primary
Tank

Settling 1.5 x 1.5 x
(1.5 + 0.3)

I .l llr.

Neutralization
Tank before
SolYentstripper

1.0 x 1.0 x
(1.2 + 0.3)

I 2 Hr. }IS FRP

6 Aeration Tank 5.0 x 2.0 x
(3.0 + 0.s)

I 48 Hr. NI S}.'R P

7 Secondary Settling
Tank

1.5 x 1.5 x
(1.5 + 0.3)

I I llr.

8 1800 mm x
2.2 m

I

9 Filter Press 250 lit/hr..
10 plates

I PP+\IS

l0 H old ing 'Iank 2.5 x 1.5 x
(r.5 + 0.5)

I 8llr. }ISFRP

ll N,IEE T 5 KI-D t

l2 Agitated Thin Film
Dryer (ATFD)

3 KLD I

l-3 NIEE condcnsate
collection Tank

2.5 x 1.5 r
( l.s + 0.5)

I 8 hr. }IS}-RP

t4 SolYent stripper 15 KLD I

l5 STP 2.0 KLD I

As per page
43 of EIA
report,
domeslic
wastewater
will be sent

PP has proposed modular STP of2.0 KLD for the treatment of wastewater generated from
domestic activities. Treated wastewater from STP will be reused for
gardening/horticulture purpose within premises and STP sludge will be used asmanure
within premises

I
I

I

MSFRP 
I

I\ISFRP

I

I

ACF + PSF
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to Soak
Pit/Septic
tank. PP to
provide
modular
STP and use
treated
water for
horticulture
purpose
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Elfluent
shall be

segregated
into High
TDS/COD
and Low
TDS/COD
and treated
in the ETP.
Please
provide
complete
trcatment
flow shcet
alongwith
rccycle/rcus
c of treated
cffluent

earo

Recalculate
carbon
sequestratio
n of the
proposed
project

S

N

GHG
Emission
Source

ofType
source

tlnit QT
Y. Dire

ct
sourc

Indire
Ct

sourc

Mitigation
measures
for carbon
sequestrati
on with
unit

QT
Y.

CO2e
reductio
n
(Ton/Ye
ar)

carbon sequestration considering inside plantation as well as additional proposed outside
plantation at Navapur village

I

Total CO2e

I

I

145



I

2

4

Energy
consumpti
on

Indirect
(Electricity
Purchased)

KW
(s00
KVA)

.100 0 2482

Solar
energy by
solar
panels
51 .5 KWH
(Inside
premises)
+ ITKWH
(ln Nr.
Village)
will be
provided.

68.5 106

Municipal
Solid
Waste

kg/day 6.15 0.99 0

Segregatio
n at source
with closed
lid bins
provision
(kg/day)

6.7 5 0.99

Transporta
tion of
goods

Indirect
(Mobile
source)
Finish
goods and
RM
transportati
on in l0 km
distance

no. of
trucks
of
Finish
ed

Goods
per
month
in 10

km

30 0 2.7
20%
Transporta
tion of FG
by CNG
based
vehicle

6. (X) 0.5

no.
trucks
of
Solid
Raw
materi
al per
month
in l0
km

60 0 5.3 I
20%
Transporta
tion ofRM
by CNG
based
vehicle

12.0

0
1.0(r

Transporta
tion of
employees

Indirect .

(Mobile
source) (45

Employees,
in
vicinity of
l0 km)

No. ol
vehicle
S

45 0 1
20%
Electric
vehicle
will be
proposed:
9 Nos.

9.0 1.4

Energy
consumpti
on for
D.G.set-
I25 KVA

Direct
(stationary)
(working
hours: 4 &
working
days: 35)

lir/hr 20 1 0 Emergency
only

0 0

Effluent
Treatment
Plant

Direct KL/da
v

l5 1.6 0
Tree
Plantation
around

t0 I 1

I

I

I

Direct I

(Biodegrad 
I

able wasre I

generarion) 
|

,l
I I

I

I

16l

I

I

I
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ETP arca
(10 Nos.
TREES)

1 Fuel
consumpti
on

Dircct
(stationary)

LDO
(LitlD
av)

t77
5

1719 0 Low Nox
Burner

1203

t

(ilccl lrclt
is prop,rsctl
consi.lsrirt
g 2l:r x Jnr
aar()pJ- 1)l

tlcc-1.11
n!1. iii'trcc\
r,. ithin
pt curi..'. -
i50t) p Iant
outsirJe lrt
\a'" i-tptrr

r i11a:.:e

I ti:

Total carbon Footprint 1728
.9

2496
9

Total
carbon
sequestrati
on

I 621 .65

4225.6

In Nutshell, we will save / capture / reduce approx. 1621.65 tons per year or 38.389/0 of
total carbon dioxide gen€rated during year(considering direct as well as indirect Source
of CO2 emission) through above nritigation measur€s suggested

PP to
submit
reasons for
not
obtaining
EC for the
existing
unit and
supponing
documcnts
i.c CTE of
thc existing
unit

initially the land was purchased by NUs. Century Alloy Steels Pvt. Ltd. on 1 1.02.1985.
They had established the project and started operation from 1986 after obtaining CTO
from the MPCB dated: 18.03.1986 for the production of Ferro Moly. Ferro Chrome,
Aluminum Powder, Hydrated Lime rvhich were inorganic products. Then they had

dropped these products and started Fabrication of Tank & Vessels Job rvork (Only
Engineering Activity) as mentioned in CTO of 2007. Hence, these products were not
attracting EIA Notification.

Then aftcr M/s. VE CAPS LLP had purchased the plot and startcd manufacturing of
cxisting Non-EC product i.e., Polyol (Only Mixing & blending activity) from 2015.
This cxisting product i. c., Polyol is also only Mixing & Blcnding activity which is also
mcntioned in product list of latest valid existing CTO. IIcnce, EC is not applicable to
existing product i.e., Polyol (Only Mixing & blendingactivitl'). Thus. till datc no any
such products manufactured at the project site which altracts EC.

Above mentioned details are also mentioned in TOR granted by EAC, MoEF dated:
1.07.2022.

First CTO for the manufacturing of existing Non-EC product i.e., Polyol (Only Mixing
& blending activity) mentioned in proposed proposal was obtained vide consent no.:
MPCB/ROT/TR-U19l9l13, Dated: 22.05.2015 by M/s. Century Alloy Steels Pvt. Ltd.
Then the narre was changed from M/s. Century
Alloy Steels Pvt. Ltd. to M/s. VE Caps LLP in CTO vide consent no
MPCB/16/083001ROT/1919/41. Dated: 23.06.2016. Latest CTO obtained vide
consent no.: RO-THANE/CONSENT/TRI/2106000608. Dated: 14.06.2021 for the
production of Polyol (Only Mixing & blending activity) which is valid upto:
31.05.2031 in the name of M/s. VE Caps LLP

lt
I

I

Total carbon Footprint (Drrect + Indirect)
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Details of all available CTO Authorization till date in tabular format is given in below
table:

Sr.
no.

Pernr ission Date of Name
Company

of Name of product and
production capacit-vrssue
as er e rm tssron

CTO/CCA
Frcsh

I 8.03. l9U6 M/s. Centurv 1. Ferro Molv: 600
AIloy Steels Pvt KglDay

2. Feno Chrome: I

MT/Day
3. Aluminum Powder
680 Kg,iDay
4. Hydrated Lime: 30

t-rd
CTO/CCA 19.08.1988 M's. Century

Alloy Steels Pvt
Ltd

MT/Da
3 CTO/CCA 21.1l.1989 M/s. Ccntury 1. Ferro Moly: 600

Kg/Day
2. Ferro Chrome: 1000
Kg/Day
3. Aluminunr Powder:
680 Kg/Day
4. Hydrated Lime: 30
MT/Day
5. Low Carbon Ferro
Manganese: I MT/Day
6. Low Carbon Feno
Titanium: 800 Kg/Day
7. Low Carbon Ferro
Vanadium: 100 Kg/Day
B. Alloy Steel Casting:
l4 MT/Day
9. Alloy Steel Ingots:14

Allov Steels Pvt
Itd

MT/Da
-1 S tury a catlon o an

Allov Steels Pvt Vessels Job work (Only
Engineering Activity);As
pcr Ordcr

l.rd
5 CTO/C'CA 14.05.2013 M/s. Century

Alloy Stccls Pvt.
Ltd.

6 CTOiCCA 22.05.20r5 M/s. Ccnturv 1. Polyol:
MT,Month (Only
Mixing& blending

2t0
Allov Steels Pvt
I-rd

1 CTO,CCA 3 06 0 l 6 M S E Caps activity)
2. Glycol Solution (By
Product): 40 MT,Month

I I P

t CTO/CCA
(Latcst CCA
valid upto:

I I 06 ) 0 I M,'s.

LLP
Il Caps

31.05.2031

Status of
approval of
chief
inspector of
industries
for storage
of
hazardous
chemicals
for the
existing and

Existing product i.e., Polyol is only Mixing & Blending activitywhich is also
mentioned in product list of latest valid existing CTO. For Existing manufacturing unit,
we have obtained Factory License under Factories Act 1948

For proposed expansion rve will obtain PESO license for storage of hazardous
chemicals after otrtaining Environment Clearance (EC) from EAC. MoEF & CC.

I

I
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proposed
expansion.

Emerge
ncy
respons
e plan
to
handle
chemic
al
spills.

Emergency response plan to handle chemical spills has been submitted. The Committee
suggested to prepare onsite and ofkite disaster management plan and submitted to the
District Authority for obtaining approval. Regular mockdrill and training shall be

conducted. Annual safety audit shall be conducted.

21. Delibcrations bv thc EAC

During dclibcrations, EAC discusscd the following issues

PP submitted thc Quantified and specific compliancc and action plan for the additional safeguard
measures prcscribcd in thc Ministry's O.M. datcd 31.10.2019 lbr critically and severcly polluted arcas.

PP informcd that they havc removcd 7.3 KLD wastewater of other two sistcr conccm units ol Nikita
group ofCompanics from our watcr balance diagram. Rcvised watcr balance diagram alongwith reviscd
Wastcwater scgrcgation stream and characteristics
PP submittcd the commitment towards submission of Safety Rcport as pcr MSIHC rulcs, I 989 to chicf
inspector ofindustries for storage ofhazardous chemicals for expansion.

The committee was satisfied with the response provided by PP on above infonnation. Further,
Comrnittee desired to subrnit the above information in writing. Accordingly, PP has submitted the desired
information and EAC found the information/commitments satisfactory.

The EAC constituted under the provisions of the EIA Notification, 2006 comprising Expert
Members/dornain cxperts in various fields, examined thc proposal submitted by the PP in desired format along
with the EIA/EMP reports preparcd and submittcd by thc Consultant accreditcd by thc QCV NABET on bchalf
of the PP.

Thc EAC notcd that the PP has givcn an undertaking to the effcct that the data and information givcn
in the application and enclosures are true to the best of his knowledge and beliefand no information has been
suppressed in the EIA,/EMP reports. If any part of data/information submitted is found to be false/ misleading
at any stage, the project will be rejected and Environmental Clearance given, ifany, will be revoked at the risk
and cost of the PP.

The EAC deliberated the Onsite and Offsite Emergency plans and also the various mitigation measures
proposed during the implementation ofthe project and advised the PP to implement the provisions of the Rules
and guidelines issued under the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules,

I

The EAC noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the
present environmental status and the projected scenario for all the environmental components. The Committee
deliberated on the proposed mitigation measure towards Air, Water, Noise and Soil pollutions. The Committee
suggested that the storage of toxic/explosive raw materials/products shall be undertaken with utmost
precautions and following the safety norms and best practices.
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l9tt9, and the Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996, as

amended from time to time.

The EAC is ofthe view that its recommendation and grant ofenvironmental clearance by the regulatory
authority to the project/activity is strictly under the provisions ofthe EIA Notification 2006 and its subsequent
amendments. It does not tantamount/construe to approvals/consenVpermissions etc. required to be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations, etc., as may be
applicable to the project. The PP shall obtain necessary pcrmission as mandatcd under thc Water (Prevcntion
and Control of Pollution) Act, 197 4 and the Air (Prevcntion and Control of Pollution) Act, I 98 I , as applicablc
from time to time, from the State Pollution Control Board, prior to construction & operation of the projcct.

25. The EAC. aficr dctailcd dcliberations. recommended the project for the grant of cnvironmental
clearance, as under, and general tcrms and
conditions in Annexure-I

Stack of adequatc hcight shall bc provided to LDO /gas fired stcam boiler, LDO /gas fired thermopack
and DG sct as per CPCB norms.

Fugitive emissions in the work zone environmcnt, product, raw materials storagc area etc. shall bc
regularly monitored. The emissions shall conform to the limits imposcd by SPCB. Odour management
plan shall be implemented.

(iii) The total fresh water requirement from MIDC water supply shall not exceed 10.35 KLD

(iv) NOC from the Concemed Local authority shall be obtained before stan of the construction ofplant and

drawing of the MIDC water supply for the project activities, State Pollution Control Board / Pollution
Control Committees shall not issue the Consent to Operate (CTO) under Air (Prevention and Control of
Pollution) Act and Water (Prevcntion and Control ofPollution) Act till thc project proponcnt shall obtain
such permission.

( ii)

(i)

(v) Effluent gcncration shall not exceed 9.3 KLD of which industrial efflucnt generation shall be 7.7 KLD
and sewage shall be 1.6 KLD. Total industrial cfflucnt generated from process shall bc trcatcd in solvent
stripper. Then treated water from solvent stripper shall be treated in in-house MEE. MEE condensate
shall be treated in in-house ETP (Primary + Secondary + Tertiary) alongwith wastewater from Boiler &
Cooling. Mother Liquor from MEE shall be sent to in-house Agitated Thin Film Dryer (ATFD) and dry
salt shall be sent to nearest TSDF site. Treated wastewater from ETP shall be reused for industrial purpose

and ETP Sludge shall be sent to TSDF site. Total proposed (Existing + Proposed) domestic wastewater
1.6 KID shall be treated in STP and shall be reused within premises for gardening purpose and Industry
shall maintain Zero Liquid Discharge.

The PP shall develop/maintain 5- l0 m thick greenbelt over an area of 40.0 % of plot area of 3467.50 sq.

m. (i.e. 1387.0 sq. m. ( 1 143 sq. m. existing + 244 sq. m. proposed)) area shall be developed within plant
premises and adjacent Boundary to plant in North direction, preferably within one year of grant ofEC.
In addition to this, PP shall develop plantation at Navapur village at aerial distance 3.70 km from the
project site in an area of 1.5 Acre. Permission for the same has been obtained from Navapur gram
panchayat. The number of saplings shall be planted and should be of sufficient height, prelerably 6-ft.

(vi)

The EAC deliberated on the proposal with due diligence in the process as notified under the provisions
of the EIA Notification, 2006, as amended from time to time and accordingly made the recommendations to
the proposal. The Experts Members ofthe EAC found the proposal in order and recommended for the grant of
environmental clearance.
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The budget earmarked for the plantation shall be kept in a separate account and should be audited
annually. The PP should annually submit the audited statement along with proof of activities viz.
photographs (before & after with geo-location date & time), details of expert agency engaged, details of
species planted, number ofspecies planted, survival rate, density ofplantation etc. to the Regional Office
of MoEF&CC before lst July ofevery year for the activities carried out during previous year.

(vii) 10.0 KL X I Nos. underground RCC water storage tank shall be installed. Stored rain water shall be used
in domestic, industrial activities etc after necessary pre-treatment.

(viii) All the hazardous waste shall be managed and disposed as per the HWM Rules 2016. Unit shall explore
possibility to dispose its hazardous wastes through co-processing, pre-processing to the extent possible
prior its disposal to incineration/ landfill. Garbage shall be segregated into wet and dry u,aste. Wet waste
shall bc composted and used for the hortrculture purposc and dry waste shall bc scnt to recyclcrs.

(i*) Monitoring of thc compliance of EC conditions shall be submittcd with third pa(y audit cvcry ycar.

(x) As proposed, an amount of{ 12 lakhs shall be allocatcd towards CER

(x i) A separatc Environmental Managelnent Ccll (having qualified pcrsons with Environmental
Sciencc/Environmental Enginecring/specialization in thc projcct arca) equippcd with f'ull-tledged
laboratory facilities shallbc set up to carry out thc Environmental Management and Monitoring lunctions.
PP shall engage Partner- GM- oftlce assistant- warehouse incharge- work manager- accountant-
supervisiors- opcartors- unskilled workers. In addition to this one safety & health officcr as pcr the
qualification given in Factories Act 1948 shall be cngaged within a month of grani of EC. PP should
annually submit thc audited statemcnt of amount spcnt towards thc engagemcnt of qualificd persons in
EMC along with details of person engaged to the Regional Office olMoEF&CC before I "r July of every
year for the activities carried out during previous year.

(xii) The company shall comply with all the environmental protection measures and safeguards proposed in
the documents submitted to the Ministry. All the recommendations made in the EIA/EMP in respect of
environmental management, and risk mitigation measures relating to the project shall be inrplernented.
The budget proposed under EMP is { 2.85 Crores (Capital cost) and Rs. I.33 Crores per annum.
(Recurring cost) shall bc kcpt in separatc account and should be audited annually. The PP should submit
the annual audited statcment along with proof of irnplementation of activitics proposcd under EMP duly
supportcd by photographs (beforc & after with geo-location date & timc) and other document as

appficablc to the Rcgional Ofhcc of MoEF&CC bcfore l't July of cvery year for tlie activitics carricd out
during prcvious year.

(xiii) No banned chemicals shall be manufactured by the project proponent. No banned raw materials shall be
used in the unit. The project proponent shall adhere to the notifications/guidelines of the Govemment in
this regard.

(xiv) The project proponent shall utilize modem technologies for capturing of carbon emitted and shall also
develop carbon sink/carbon sequestration resources capable of capturing more than emitted. The
implementation report shall be submitted to the IRO, MoEF&CC in this regard.

The project proponenl shall comply with the environment norms for synthetic organic clremical as

notified by the Ministry of Environment, Forest and Climate Change, vide GSR 608 (E), dated 21. 7.2010
under the provisions of the Environment (Protection) Rules, 1986.

(xv)
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(xvi) All necessary precautions shall be taken to avoid accidents and action plan shall be implemented for
avoiding accidents. The project proponent shall implement the onsite/offsite emergency plan/mock drill
etc. and mitigation measures as prescribed under the rules and guidelines issued in the Manufacture,
Storage and lmport of Hazardous Chemicals (MSIHC) Rules, 19t19, as amended time to time, and the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996. The occupier of
new as well as expansion projects shall be required to comply with the provisions of the MSHIC Rules,
19t19 including notifying their activities or seeking site approval fiom the concerned authorities, to
address operational safety aspects. In doing so, various schedule, particularly Schedule-5 ofthe said rules
may be referred.

(xvii) The volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at 99.97 %o with effective
chillers/modem technology. Regular monitoring of VOCs shall be carried out.

(xviii) The storage of toxic,/hazardous raw matcrial shall be bare minimum with respcct to quantity and
invcntory. Quantity and days of storage shall be submittcd to thc Regional Office of Ministry and SPCB
along with thc compliance rcport.

(x ix) Thc occupational health centrc for surveillance of thc worker's health shall be sct up. Thc health data
shall bc used in dcploying the dutics of thc workcrs. All workers & cmployees shall be providcd with
requircd safety kitshnask for personal protcction.

(xx) Training shall be imparted to all employccs on safcty and hcalth aspccts for handling chemicals. Safety
and visual reality training shall bc provided to cmployecs. Action plan for mitigation mcasures shall be
propcrly implementcd bascd on the safety and risk asscssment studics.

(xxi) The unit shall make the arrangement for protection ofpossible fire hazards during nranufacturing process
in material handling. Fire-fighting system shall be as per the norms.

(xxii) The solvent management shall be carried out as follows: (a) Reactor shall be connected to chilled brine
condenser system. (b) Reactor and solvent handling pump shall have mechanical seals to prevent
leakages. (c) Solvents shall be stored in a separate space specified with all safety measures. (d) Proper
earthing shall be provided in all the electrical equipment wherever solvent handling is done. (e) Entire
plant shall be flamc proof. Thc solvent storage tanks shall be provided with brcather valvc to prevcnt
losscs. (f) All the solvent storage tanks shall be connccted with vent condensers with chilled brine
circulation.

(rxiii) Thc PP shall undcrtake waste minimization measurcs as below (a) Metering and control of quantities of
active ingredients to minimize rvaste; (b) Reuse of by-products from the process as raw materials or as

raw material substitutes in other processes. (c) Use of automated filling to minimize spillage. (d) Use of
Close Feed system into batch reactors. (e) Venting equipment through vapor recovery system. (f) Use of
high pressure-hoses for equipment cleaning lo reduce wastewater generation.

SR.
NO.

)t ITI(;,\t'
I0N

.\I I.]AS U R
ES AS

PER ONl

REMARKS
'I'I}TELI

NE

FUND
ALLOCAT

toN

[*'. in
LAK HS)

AIR ENvIROTI{E)I'I'

(xxiv) As proposed, PP shall comply with the following rnitigation measures as Per Ministry's Office
Memorandum 3 I st October, 2019 regarding Projects located in Critically Polluted Area:
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l) Stack
emission
levcls
should be
stringcnt
than thc
cxisting
standards in
terms of the
identificd
critical
pollutants.

As per the notification, we will comply with thc stringent air pollutants
standards i.e., 80 % ofproposed flue gas standards due to installation of
proposed APCM like Adequatc Stack Hcight for flue gas emission.

Type offuel details & sourcc of emissions are mentioncd in below table

Pro osed Flue Gas emission & APCNT details:

Pro oscd Process Gas emission & APCM details:

*Note: There will be continuous monitoring oI APCM proposed for Jlue
c4!.

)r. no

Source
of

emissi
on

with
capacit

v

Stack
Height
(meter)

Type of
Fuel

Type of
Emissions i.e., Air

Pollutants

APC
\{

l

{ F-xlsti

rs)

l3

LDO
OR

Natural
Gas

Adeq
uate

Stack
Heigh

t

2

Thennop
ack

(6 Lac K
Cal per

hr.)
13

LDO
OR

Natural
Gas

Adeq
uate
Stack
Heigh

t

Thermop
ack

(l0Lac
K Cal per

hr.)
(Prop()se

d)

22

LDO
OR

Natural
Gas

Adeq
uate

Stack
Heigh

t

.l

D.G.
set

(125
KVA)

l ,1,,

3 m Above
Roof

Diesel

PM<120 mgA.lm3
S02<80 ppm
NOx<40 ppm

Adeq
uate

Stack
Heigh

t

Sr.
no

Source of
emission

Typc of Emission
Irith permissiblc

limit

StaclJvent
Height
(meter)

APCM

l
No any Process gas emission from lJxisting and Proposed

manufacluring.

Installatio
nof
APCMs
(Adequate
Stack
height)
will be
donc
beforc the
commenc
ement of
the
project.

The
slringent
air
pollutants
standards
i.e., 80 %
of
proposed
flue gas

emission
standards
norms will
be
achieved
by
APCMs
(Adequate
Stack
height)
and it will
be
continuou
S

monitored
and
reported to
regulatory
authorities

10.0 Lacs
for air
Pollution
Control &
Prevention

ii) CEMS may
be installed
in all
large/medi
um red
category

The proposed unit is falls under small scale category. However, PP has
proposed installation and Commencement of Continuous Emission
Monitoring System- CEIIIS (as per CPCB guidelines for relevant
parameters).

Installatio
nof
CEMS
will be
done
before the

tl

I

I

I

I

Steam
Boiler
(s00

kg/hr.)

I
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industrics
(air
polluting)
and
connectcd
to SPCB
and CPCB
sel\.cr.

commenc
ement of
the
cxpansion
project.

III

)

Effective
fugitivc
emission
control
measures
should be
imposed in
the process,
transportati
on, packing
etc.

Source of fugitivc emissions are loading and unloading section, material
handling and transfer points, roads and transportation of vehicles.

Proposed measures to control fugitive emission

o All reactors, treatmcnt vesscls, agitator and process pumps shall be
mechanically sealed as per requirement.

. All process pumps shall be provided trays to collect probable
leakage.

o More weight age on selection ol MOC of piping shall be given to
avoid leakage/spillage.

. Overflow system with retum line to day tankJstorage tank from
batch tank will be provided to prevent hazardous material overflow.

o De-dusting system will be provided at solid product bagging area.
. Proper system shall be provided for decontarnination and effective

cleaning of drums.
. All transfer points shall be fully enclosed.
o Airbome dust shall be controlled.
o All roads shall be paved on which movement of raw materials or

products will take place.
. Maintenance of air pollution control equipment shall be done

regularly.
o All the workers shall be provided with dust mask.
. Green belt will be developed around the plant to arresl the fugitive

emissions.
. Whole process is/will be carried out in close loop.
. Pipe line is/will be having minimum flange.
. Proper ventilation is/will be provided.
o No use of any Solid fuel. ls/will use only LDO OR Natural gas as

fuel.
o Raw materials are/will be stored in the covered area only.
o Good housekeeping, proper maintenance and continuous

observation is/will carry out to prevent the chances of any fugitive
emission from process area.

. Water sprinkling for dust suppression which reduce up to 30-40Yo
pollution.

Pavcd
Road,
dedusting
system,
Grccnbclt
devcloprr
ent,
APCM
(Adequate
Stack
height)
installatio
n etc. will
be done
before the
commenc
ement of
the
proposed
expansion
project.

)

Transportat
ion of
materials
by raill
conveyor
belt,
wherever
feasible.

v) Encourage
use of
cleaner
fuels (pet
coke/
fumace oil/
LSHS may
be
avoided).

'fhey ensure that they will not use Pet-coke, fumace oil. LSHS as a fuel
They will only use Natural Gas (clean fuel) OR LDO in our premises.

I

I
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VI

)

Best
Availablc
Technolog
y may be
used. For
example;
usage of
EAF/SAF/
IF in placc
of Cupola
fumace.
Usage of
Supercritic
al
technology
in place of
sub-critical
technology.

L Domestic Wast€water: Domestic waste water will bc trcatcd in STP

and thcn treatcd water will be reused in gardcning. By this process, we

can reduce fresh domcstic water.

i Industrial Wastewater: Total wastc water generated frorn process

will bc trcated in solvent stripper. Thcn trcatcd watcr from solvent
strippcr will bc trcated in in-house MEE. MEE condcnsatc will be

treated in in-housc ETP (Primary + Sccondary + Tertiary) along with
wastc watcr from Boiler & Cooling. Mothcr Liquor lrom MEE uill be

sent to in-house Agitated Thin Film Dryer (ATFD) and dry salt will
bc scnt to ncarcst TSDF site. Treated wastcwater from ETP will be

reused for industrial purpose and ETP Sludge will be sent to TSDF site.

Hence, by this technology we can reduce thc freshwater
requirement.

i Air pollution control measures (APCN{): We have proposed

adequate stack height to control emissions of SO:, NOx & PM within
the permissible linrit.

! Fuel for utility: LDo,Alatural gas will be used for Boiler & TFH
instead ofsolid fuel (coal, pet-coke etc.). It is a clean fuel and has high
calorific value. We get desired temperature lor process instantly. It
requires less foot print. We can also reduce the handling cost, space and

nranpower for feeding the coal to utility.

> Hazardous / Solid Waste: Unit shall Explore the possibilities for
environment friendly methods like co-processing & reusing of
hazardous waste for disposal of incinerable & land fillable wastes

belore sending to CHWIF & TSDF site respectively.

Thc
installation
of ETP
Units
(Primary,
Sccondary,
Tertiary
trcatmcnt
units),
MEE,
Agitated
Thin Film
Dryer (AT
FD),
Solvent
Stripper.
STP &
APCMs
(Adequate
Stack
height) will
be done
before the
commence
ment of the
expansion
project.

125.0

Lacs for
Water
Pollution

Control
&
preventi

on

Measurc

s

10.0

Lacs for
air
Pollution

Control
&
Preventi

on,

8.5 Lacs

lor
Green

belt
Develop
menl

Plant.

i)
Increase of
green belt
cover by
40% of the
total land
area

beyond the
permissible
requiremen
t of 33To,

wherever
feasible.

Out of total project area (3467,50 sq. m.) 40.0 oh area i.e., t 3t17.0 sq. m.
(l t43 sq. m. €xisting + 244 sq. m. proposed) area will be developed
within plant premiscs and Adjacent Boundary to plant. About total
3.17 trees (286 Nos. Existing + 6l Nos. Proposed) u,ill be planted in the
green belt area.

Greenbelt development plan is submitted.

Within a

year of
commenc
ement of
the
expansion
project.

. 8.5 Lacs
for
Green
belt
Develop
ment
Plant.

v|ll
)

Stipulation
ofgreenbelt
outside the
project
premises

such as

avenue
plantation,
plantation
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in vacant
areas,

social
forestry,
etc.

IX

)

Assessment
of carrying
capacity of
transportati
on load on
roads insidc
the
industrial
premises. If
the roads
required to
be
widened,
shall be
prescribed
asa
condition.

RCC
Roads will
bc
developed
before
colnmenc
ement of
the
expansion
project.

WATER ENVIEONMENT
i) Reuse/recy

cle of
treated
wastewater,
wherever
feasible.

. During Non-Monsoon Period:
Total water Requirement of the proposed project will be 19.0 KLD.
Reuse/recycle qty. will be 8.65 KLD. Hence, Fresh water requirement
will be reduced frorn 19.0 KLD to 10.35 KLD. Water balance diagram
(Basis: KLD) is submitted.

. During Monsoon Period:
Total water Requirement of the proposed project will be 17.0 KLD.
Reuse/recycle qty. will be 8.65 KLD. Additionally, 1,0 KLD rain water
will be used. Hence, Fresh water requirement from MIDC will be reduced
from 17.0 KLD to 7.35 KLD. Water balance diagram (Basis: KLD) is
submitted.

The
installatio
n of ETP
Units
(Primary,
Secondary

, Tertiary
treatment
units),
MEE,
Agitated
Thin Filrn
Dryer (A
TFD),
Solvent
Stripper,
STP will
be done
before the
commenc
ement of
the
expansion
productio
n.
The
installatio
n
rainwater
hawesting
tank will
be done

125.0 Lacs
for Water
Pollution
Control &
prevention
Measures.

I .2 Lacs
for
Rainwater
Harvestin
g structure
installatio
n.

PP will develop RCC road (in periphcry of the plot area of 4.0 mtr. With
adequate tuming radius) in our prcmises even though they frequently
sprinkle the water on road to avoid the dusting duc to vehicular
movement.

I
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bcfore thc
commenc
cment of
thc
expansion
project.

ii) Continuous
monitoring
of cfllucnt
quality/qua
ntity in
large and
medium
Red
Category
Industries
(water
polluting).

Our unit falls under small scalc industry (SSD. So, this condition is not
applicablc to us. Howcver, thcy have proposed installation ofFlow mctcr
& PTZ camera at reuse linc and its connectivity will provide to CPCB
and MPCB servcr.

Installatio
n of Flow
meter &
PTZ
camera
willbe
done
before the
comlrenc
ement of
the
expansion
project.

lI

)

A detailed
water
harvesting
plan may
be

submitted
by the
project
proponent.

They have proposed to install Rainwater harvesting structure to collect
rooftop rainwater to reduce fresh water consumption. Approx. 92.0 m3/yr
rainwater will be harvested during monsoon season for which 10.0 KL X
I Nos. underground RCC water storage tank will be provided. Storage
Tank dimension will be - 3.0 mtr X 3.0 mtr X I.2 mtr (depth). Stored rain
water will be used in domestic. industrial activities etc after necessary
pre-treatment.

The
installatio
nof
rainwater
harvesting
tank u'ill
be done
before the
commenc
ement of
the
Proposed
expansion
project.

o 1,2

Lacs
for
Rainwa
ter
Harvest
ing
StruCtUI

e.

lV Zero-
liquid-
discharge-
wherever-
techno-
economical
ly feasible.

In proposed project, they will install in-house ETP along with in-house
solvent stripper, MEE and Agitated Thin Film Dryer (ATFD) to
achieve Zero Liquid Discharge (ZLD). Treated water quality is feasible
to reuse in Industrial activities.

The
installation
of ETP
Units
(Primary,
Secondary,
Tertiary
treatment
units),
MEE,
Agitated
Thin Film
Dryer (AT
FD),
Solvent
Stripper
will be done
betbre the

o 125.0
Lacs for
Water
Pollutio
n
Control
&
preventi
on
Measur
es.

Sr.
No.

Parameter Unit

Quantity (KLD)

pH
pH

Unit
2 I'SS mg/L
3 I'DS mg/L
4 BOD m L
5 COD mg/L

Manufacturing
process (VE CAPS)

After Solvent
stripper (MEE

Inlet)

MEf,
Condensate
(To ETP)

4.52

6.5-1 .5

81

7\6
955

3019

5.9 5.72

6.5-'7 .5 6.5-7.5

r80

1.13.10 1,1360

2 150 1061

l2 650 5032

I

I

I

178
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Sr.
No.

Parameter Unit

Stream from other utilities and
process waste water

Characteristics
Combine

Effluent @)l
Boiler Cooling

Quantity (KLD) 0.5 1.3 l.ta

I pH pH Unit 6-8 6-8 6.5-7 .5

) TSS nrg,/L 56 87 85

TDS nrg/L 600 ll00 106,1

,1 BOD mg/L l0 l5 l5
COD mglL 3t) 4lJ 4l

SR.
No.

Combine \IEE Combin After
Primary

After
Secondary
Treatment

Ovill be sent
to T€rtiar!,
treatment)

arame Unit E ffl uent Condensate Effl uent

@l (To ETP) @2 reatm€n

QuantitY (KLD) 6.09 6.05

(r.5-7.5 6.5-7.5 6.5-7.5 6.5-7.5

) TSS mg/L <20

l TDS mg/L r 064 <8 50

4 BOD mg/L <150

<350

commence
ment of the
cxpansion
production.
lnstallation
of STP
system will
be donc
before thc
commence
mcnt of the
projcct.

v) Domestic wastewater generation from our premises is/rvill be only 1.6
KLD afterproposed expansion rlhich is less than l0 KLD. However, they
will install STP System of 2.0 KLD and treated water will be reused
within plant premises for gardening purpose.

Installatio
n of STP
will be

done
before the
commenc
ement of
the
expansion
proiect.

LAND ENVIRON}IENT
i) Increase of

green belt
cover by
40%o of the
total land
area
beyond the
permissible
requiremen
t of 33'j/o,

wherever,
feasible for
new
proiects.

out oftotal project area (3467,50 sq. m.) 40.0 Yo area i.e., 1387.0 sq. m.
(1143 sq. m. existing + 244 sq. m. proposed) area will be developed
within plant premises and Adjacent Boundary to plant. About total
347 trees (286 Nos. Existing + 6l Nos. Proposed) will be planted in the
green belt area.

Within a

year ol
commenc
ement of
the
expansion
project.

8.5
Lacs
for
Green
belt
Develo
pment
Plant.

I

I

3

I
I

In case,

domestic
waste water
generation
is more
than l0
KLD. the
industry
may install
STP.

ffi ffils I sss I oaz I ors
4i J .lors lzntl ts2t

[iT-;lm
u Jr.sz Io.rz

I 
o',,

ftT-cop T.--lL
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ll) Stipulation
ofgreenbelt
outside the
project
premises
such as

avenue
plantation,
plantation
in vacant
arcas,
social
forestry,
ctc.

Unit has startcd additional plantation at Navapur villagc at aerial distancc
3.70 km from thc project site in an area of 1.5 Acrc. Permission for the
same obtained lrom Navapur gram panchayat.

Alrcady
starled.

iii) Dumping
of waste
(fly ash,

slag, red
mud. etc.)
may be
pen.nirted

only at
designated
locations
approved
by SPCBs/
PCCs.

They have proposed LDO,A,latural gas (Clean Fuel) for proposed Boiler
& Thermic FIuid heater. Hence, there will be no generation of High
volume - Low effect wastes i.e., fly-ash, slag, red-mud, de-inking
sludge etc.

iv) More
stringent
norms for
manageme
nt of
hazardous
waste. The
waSte
generated

should be
preferably
utilized in
Co-
processing.

They rvill strictly follow Hazardous and Other Wastes (Management and
Trans- boundary Movement) Rules, 2016 for dispose of hazardous
wastes. We will explore possibility to dispose its hazardous wastes
through co-processing, pre-processing to the extent possible prior its
disposal to incineration/ landfi ll.

F Hazardous waste like used oil will be collected in a leak proof
containers & disposed only to MPCB registered authorized re-
processors provided the oil meets the standards as per schedule-5 part
A of the rules.

) Hazardous waste like ETP Sludge & MEE Salt will be sent to TSDF.
) Hazardous waste like Distillation Residue, Spent Solvents & Spent

Salts Shall be store in a secured manner & handed over ro MPCB
authorized incinerators (CHWIF) /co-processing in cement kiln. Shall
be collected in a leak proofcontainers & disposed as per rule 9.

) Hazardous waste like Spent Catalyst will be sent to pre/co-processing
units (cement industries) OR disposal at nearest CHWIF site.

r.
Type/Name

of
Hazardous

waste

Quantity
-UT/Year \lanagement of HW

o
Eristing Proposed Total

1 Used Oil 0 l0 t0

Collection, Storage in a leak
proof containers & disposed
only to MPCB registered
authorized re- essors

) ETP Slud 0 I00 Collection, Storage in a

secured manner and3 MEE Salt 0 73 13

Since
commenc
ement of
the
productio
n.

2l .0 tbr
Hazard
ous
Waste
Manage
ment &
Disposa
L

I

I

I

100

159



7

It

Disposal at authorized
TSDF site.

Collection, Storage,
Transporlation & scnd to
pre/co-processing units
(cemcnt industries) OR
disposal at nearest CHWIF
sitc.

Collection, Storage
andling recovcrcd
cycled by Solven
istillation Plant withi

ises OR Scll to
sers having permissi
nder Rule-9, through GP
ounted vehicles.

ollection, Storage,
over by stripper & sen

pre/co processing unit O
cnd to CHWIF. throu
PS rnounted vehicles
ollection, Storage in
cured manner and Disposa

t authorized TSDF site.

Collection, Storage,
Transportation & send to
pre/co-processing units
(cement industries) OR
disposal at nearest CHWIF
site.

Distillation
Residuc

0 60 ti0

Spent
Solvent

0 495 495

0 66 66

Process
Residue and

wastes
0 -.1..1h .1.16

Spent
Catalyst

0 91 97

OTHER CONDITION (ADDITIONAL)
i) Monitonng

of
compliance
of EC
conditions
may be

submitted
wirh third
party audit
every year.

Noted and will be complied.
Alter obtaining EC for proposed expansion project, we will submit report
of compliance of the conditions of EC every year to the Board prepared
by third part_v.

At Interval
of6
months
after
getting EC
From
EAC.

ii) The % of
the CER
may be at
least 1.5

times the
slabs given
in the OM
dated
01.05.2018
for SPA
and 2 times
for CPA in
case of
Environme

They will allocate fund lbr CER two times that is 2% ofthe total project
cost as per given in the OM dated 01.05.2018 in our proposed project.

Estimated Budget For CER
Project cost: 5,85 Crores.

Component As per Norms .\ll()cation
CER Rs. 12.0 lacs (2.0 %) Rs. 12.0 lacs (2.0 %)

Activities
(On basis of Needs Assessment)

Phase Wise Budget
(Lakh)

lst
Year

2nd Yea
.I'O'TAL

within 2
years of
commenc
ement of
the
project.

12.0
Lakhs
for
CER
Activiti
es.

,l

5.

6.

I

I
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ntal
Clearancc

. Avenue Plantation
Plantation around location arca as

Navapur village- cost of 1 plant- 2000/-

with maintenance for 2 year (200

plants).

2.0 2.1,

o Solar Energy Utilization
Installation of 17.0 kw rooftop solar

system at Primary Oovcmment School,
Grampanchayat, Aanganwadi @ Pam

Villagc

,1.0 .1.0 8.0

Total Cost Approx. INR 12.0 Lakh

Proposed addition of a specialty Polymers manufacturing unit with production capacity of 4000 Mt/
month located at Plot No. E-67, I\IIDC, Tarapur, Boiser, Taluka & District Palghar Maharashtra b)'
Nikisu Fine Chemicals Pvt. Ltd. (NFCPL) - Reconsideration of Environmental Clearance

f Proposal No: IA/MH/IND3144977912023; File No. lA-J-l1011/309/2023-IA-II(l)l

l. Thc proposal is for thc Environmcntal Clearancc to Proposcd addition of a specialty Polymers

manufacturing unit wirh production capaciry of 4000 Mt/ monrh locatcd at Plot No. E-67, MIDC, Tarapur,

Boiser, Taluka & District Palghar Maharashtra by Nikisu Finc Chcmicals Pvt. Ltd. (NFCPL).

2. The project/activity is covered under Category 'B' of item 5 (f)-Synthetic organic chemicals of Schedule

of Environment Impact Assessment (EIA) Notification, 2006 (as amended). However, due to the

applicability of general conditions i.e. project site is located within CPA, it requires appraisal at Central

Level by the Expert Appraisal Committee (EAC).

3. The ToR was issued by the Ministry, vide letter no. IA-J-11011130912023-lA-ll(l) dated 05.10.2023. The

PP applicd for Environmcnt Clearancc in the Common Application Form and subrnitted EIA/EMP Report

and other documents. The PP in the Fonn reported that it is an Expansion casc. The proposal was placed
in 70th EAC meeting on 4th December, 2023, whcrein the EAC dcferred thc proposal now thc proposal is
placed in the 71 st EAC meeting hcld on 29th Dcccmber,2023 wherein, PP along with accredited
Consultant, SAGE (Sustainable Approach for Grccn Environmenl) LLP. (NABET Accreditation No.:
NABET/EIA/2225IIA 0105 Valid Up to 22.9.20251made a detailed presentation on the salient features of
the project. The information submitted by the PP rs as follows:

4. The PP reported that the Existing land area is 2,040 m2 and no additional land witt be used for proposed

expansion project, no R& R is involved in the Project. The details ofproducts to be manufactured are as

follows:

S. No Product Details CAS
No.

Existing
Quantity

Proposed

Quantity
Total
Quantity

Uses

Melamine
Fomaldehyde
Resin

9003-
08- 1

0 200 200 Surface coating & Lining.

4.0

I

Aecnda No.7l.5
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Acrylic Polymers 9065-
I t-6

0 200 200 Concrete conditioning in
construction industry.

Sulphonated
Melamine
Formaldehyde
Resin (liquid &
Powder)

9003-
Ott- I

0 200 200 Concrete conditioning in
construction industrv.

Poly Carboxylate
Ether

70789-
60-6

0 3000 3000 Superplasticizers in
concrete production

Polyamide Amine
Epichlorohydrin

106-89-
u

0 20o 200 Used as wet strength
agents in the papennaking
industry.

Acrylic Polymcr
(Dispcrsing
Agents)

9065-
I l-6

0 200 200 Prcvcnting the dcposition
ol solids on various
fabrics

5. The PP reportcd that therc is no violation case as per thc Notification No. S.O. 804(E) dated 14.03.2017 and

no dircction is issued under the E(P) Act/Air Act/Watcr Act.

6. The Consent to Operate granted by MPCB vidc No.: MPCB/ROT/TR-Ul702l/15 dtd: 2ll03/2016 valid
upto 3lll0l202l.

7. The PP reportcd that the Conscnt compliance report issued by RO was obtaincd on 06.11.2023 vide
reference MPCB/ROT/P/2012300014/408. PP reported that RO verified all the norms and conditions

mentioned in the consent.

8. The PP reported that there are no National Parks, Wildlife Sanctuaries, Biosphere Reserves, Tiger/Elephant
Reserves, Wild Life Corridors etc. within l0 km distance from the project si1e. River Banganga 3. l9 km is
flowing at a distance of north in direction. There is no forest land involved in the proposed project. No
Schedule-I species were observed in the l0 km radius from the proposed. River Banganga 3.19 km is

flowing at a distancc ofnorth in dircction

9. The PP reportcd that the Ambient air quality rnonitoring rvas carricd out at 8 locations during March 2022

to May 2022 and thc baselinc data indicates thc rangcs of concentrations as: PM l0 (43.2-68.40 pg/ m3),

PM2.5 (20.4- 3l.4.pg/m3), SO2 (6.8 -ll.6pg/m3) and NO2 (14 -26.5.Stglm3). AAQ modelling study for
point source emissions indicates that the maximum incremental GLCs aft 3.91 per the proposed project
would be 0.578 pg/m3, 0.384 pgl m3,27.4 pg/m3 and 3.91 ygl m3 with respect to PMl0, SOx and NOx.
The resultant concentrations are wilhin the National Ambient Air Quality Standards (NAAQS).

10. /The PP reported that the Total water requirement is 59 m3/day of which fresh water requirement of 54

m3/day will be met from MIDC. Effluent of 2.40 m3lday quanlity will be treated through primary treatment

& recycle reused. The plant rvill be based on Zero Liquid discharge system.

I l. Power requirement after expansion will be 60 kVA including existing KVA and will be met from
Maharashtra State Electricity Distribution Company Limited. (MSEDCL) Existing unit has DG sets of 30

kVA capacity, additionally DG sets are used as standby during power failure. Stack (height) will be provided

as per CPCB norms to the proposed DC sets.

I

I
I
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12. Existing unit has fired boiler. Additionally 500 kg/hr boiler will be installed. Stack of height of 30 m will
be installed for controlling the particulate emissions within the statutory limit of I l5 mg,4rlm3 for the

proposed boilers.

13. Details of Process Emissions Generation and its Management: Suitable control measures have been

taken to control the tugitive emission (primary and secondary) during loading / unloading, storage and

handling of chemicals. Some fugitive emissions control measures are described below: Any spillage from
drums etc. will be absorbed with saw dust / soda ash and moped clean. The contaminated absorbent will be

safely disposed of along with hazardous waste. Manual Handling of chemicals will be avoided.

14. Details of Solid Wastei Hazardous Waste Generation and its Management

15. The Budgct carmarkcd towards the Environmental Managemcnt Plan (EMP) is { 37 Lakhs (capital) and

the Recurring Cost (opcration and maintcnancc) will be about { 13.5 Lakhs/annum. Industry proposes to

allocatc Rs. 12.40 Lakhs towards Corporate Social Rcsponsibility.

16. lndustry has already developed greenbelt in an area of 12.06% i.e., 246 m2 & we will develop 20% i.e.,

408 m2 out oftotal area of the project.

17. The PP reported that the project, being in notified industrial area i.e.. MIDC- Tarapur vide Notification
No. IDC 2l80ll02842l2385AlDHYOG- 14 dated 2.7. 1980 is exempted from the public hearing as per the

Ministry's O.M. J-l l0ll132112016-lA. II(l) dated 27.04.2018.

20. The PP submitted the Disaster Management Plan and On-site and Off-site Emergency Plans in the EIA
report.

2[. The estimated project cost is Rs.3.10 Crore including existing investment of Rs.2 crores. Total
Employment will be 5 persons as direct & 5 persons indirect after expansion.

22. The proposal was earlier considered in the 70th EAC meeting held on 4th December, 2023, wherein the
EAC deferred the proposal for want of requisite information. Reply to the same was submitted by the PP,

which is as follows:

Sr Tvpc ofrvaste Catcgory No Unit Quantity Frorn Disposal
llazardous Waste

Discardcd Drum /Barrcls No/ Month 5 Proccss To MWML
Tom Bags / Liners 3 3.3 Ke/ Month 5 Process To MWML

Othcr Waste
Municipal Solid Wastc Kg/day 0.2 Domestic

Uses
Municipal
collcction

I

18. Thc PP proposed to sct up an Environmcnt Management Cell (EMC) by engaging Dircctor- GM- Proccss

Manager- Sr. Managcr EHS safety officcr for thc functioning of EMC.

19. Thc PP reported that total of 5 l0 trees arc to be developed, with the total Carbon sequcstration potential

of 355 t CO2 e per annum.
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S.

No,
Queries Raised
by EAC

Reply'by PP

(i)

Consent to
Operate granted

by MPCB vide
No.:
MPCB,R.OT/TR-
ll1702Ut5 dtd:

2110312016 valid
upto 3l / 10/2021 .

PP has not
submitted
Ccnified
compliance to thc
existing CTO
conditions as pcr
Ministry's OM
dated 8.6.2022.

PP has to subrnit
latest Certificd
compliancc report
issued by MPCB
for the existing
CTO conditions.

The existing CTO from MPCB for inorganic chemicals is (Zirconium
Products) valid till 3 I .10.2025.

The Consent compliance report issued by RO was obtained on 06.1 1.2023 vide
reference MPCB/ROT/P/2012300014/408. Copy for the same is submitted.

Reasons for not

obtaining the EC
for the existing
industrial unit.
Plcasc submit the

Copy of CTE.

Industry is manufacturing only Inorganic products. Therefore, EC is not
required for the existing industrial unit.

PP have applicd for CTE for the organic producti from MPCB vide UAN No. :

0000190979. Thc application is under process and we are being directed by thc
Board to submit EC to issue the CTE

(ii)

Quantified and

specific
compliance and

action plan for the

additional
safeguard

measures
prescribed in the

Ministry's O.M.
dated 31.10.2019
for critically and

Quantified and specihc compliance and action plan for the additional
safeguard measures prescribed in the Ministry's O.M. dated 31.10.2019 is

submitted.

I

I

I

I

I

I

I

I
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severely polluted
itreas

Details of carbon

tbot print and

carbon

sequestration

study w.r.t.
existing and
proposed

expansion project.

Sr Product details
(Unit MT)

Scope I
Emission
(kg CO2 eq.)

Scope 2
Emission
(kg CO2 eq.)

Unit

l Melamine Formaldehyde
Resin

177.48 321i.04 kg CO2
eq.

Sulphonated Melamine
Formaldehyde Resin
(liquid & Powdcr)

254.3t 379.02 kg CO2
eq.

) Acrylic Polymcrs 162. I 1 266.81 kg CO2
eq.

Poly-Carboxylate Ether I 85.44 29fi.31 kg CO2
eq.

Polyamideaminc-
Epichlorohydrin (PAAE
Rcsin)

364. I8 417.02 kg CO2
eq.

6 Acrylic Polymers
(Dispersing Agcnts)

169.29 3 05.56 kg CO2
eq.

l Ammonium Zirconium
Carbonate (Existrng
Product)

24.56 32.01 kg CO2
eq.

li Potassium Zinconium
Carbonate
(Existing Product)

26.54 38.46 kg CO2
eq.

Quantification of CarbonSequestration (Carbon offset) through Grecn Arca &
Renewable Energy

8 l6 m2 witl be developed as grass area. Grass being a part of vegetation will
also help lo reduce carbon lootprint at the project site. So, the total carbon
fooqrint reduction Grass (t CO2elyear) at the project site will be: 0.31 t
CO2elyear

Total annual consumption: 250560 kW: 250.56 MW

Energy saved by using energy efficient fixtures : 50 MWh/year

Effective annual consumption after saving

: (250 - 50) : 200 MWh/year

Carbon footprint energy saving (CO2 eq/year):

I

I

I

I

I

I

I

I

12.

4.

15.

,,,,]

I

I

I

I

I

I

I

I

I
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: 49 t C02elyear

Carbon Footprint Reduction by renewable energy saving (tCO2 eq./year)

: Carbon Footprint solar (tCO2 eq./year) + Carbon Footprint energy saving

:4+49

= 53 t CO2 elyear

(iv)

Revised capital
and Recurring
cost of EMP

Sr.
No

I

2

3

1

5

6

7

E

Particulars Responsibility in
the Organization

Proposed
Capital
Cost
(Rs. In
Lacs.)

Proposed
Recurring
Cost
(Rs.

Lacs/Annum)
Air pollution
control

Plant In chargc 3 1.0

Water Pollution
control

Plant In chargc Nil Nil

Noise pollution
control

Plant In charge Nil Nil

Occupational
health care

IIfuAdmin/ Plant
In charge

1.50 L50

Environmental
Monitoring

0 2.00

Green Belt
Development

HR/ Plant In
charge

0.50

Hazardous & Non-
hazardous

I IR/ Plant In
charge

r.50 0.50

Rain Watcr
Harvesting

Plant In chargc 4.00 0.s0

Grand Total 11.00 6.00

(v)

Details of energy

conservation
measures
proposed in the

Unit.

The average sunshine in considered as 7- 8 hrs./day. It is planned to install solar-
panels admeasuring about 150 sq.m.

Considering that, solar-energy conversion to electric-energy being 20% each
kW/Hr. is generated by

5.5 sq.m. ol solar-panel. Contemplating 8.0 hrs. sunshine everyday the power
generation shall be of the order of 27.3 kWday.

The stored solar-energy shall be utilized for the street lighting application.

I

I

I

I

I

I

I

I

4.00

166



Surface Water
quality for
baseline study
shows BOD level
is at higher side.

Please recheck the

data.

Range ofTDS 400 - 500, TH 105 - 200, BOD 70-160 and E-Coli is present in
the surface water.

23. Delibt'ra tions hv thc EAC

During delibcrations, EAC discussed the following issues

PP submitted the latcst Ccrtified compliancc report issucd by MPCB for thc existing CTO conditions.
The Consent compliance lettcr issued by RO on 06.11.2023 vide rcferencc
MPCB/ROT/P/201 23000 l41408 along with details to thc compliancc to the consent conditions is
submittcd.

PP submitted the Quantified and spccific compliance and action plan for the additional safeguard

mcasurcs prcscribcd in the Ministry's O.M. dated 3 l. 10.2019 for critically and severcly polluted areas.

PP informed that STP of I KID and ETP of I KLD will be provided to treat the scwage and industrial
cffluent gencrated in thc proposcd unit rcspectively.

PP submitted the dctails ofcarbon ioot print and carbon sequcstration study w.r.t. existing and proposcd

expansion project. Total carbon emission reduclion: 196.74 tCO2elAnnum, Percentage Reduction:
(796.7413,2s7.28) X r00 - 24.46%.

PP informed that the total green-belt area shall be 816 sq.m. (40% of plot area). 255 sq.m. will be

provided for the plantation of 500 nos. of trees within the plot. For rest of the green belt, they have

acquired 1500 sq.m. of land in adjacent village Vengini.

PP submitted the revised capital and Recurring cost of EMP:

Sr. No Particula rs Responsibility in the
Organization

Proposed Capital
Cost
(Rs. In Lacs.)

Proposed
Recurring Cost
(Rs. Lacs/Annum)

I Air pollution control Plant In char-qe lrl 2.5

2 Water Pollution control Plant In charge 7 0.5

-) Noise pollution control Plant In charge Nit

1
Occupational health care HR/Admin/ Plant In

charge 1.50 1.50

5 Environmental
Monitoring

0 6.00

6 Green Belt Development HR/ Plant In charge 4.00 0.50

,r'1

ln case of surface water monitoring results being a large MIDC with extensive
no. of chemical, API, textile pharmaceutical, industries surf'ace water quality is
affected.

I

I

I

I

I l.s
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7 Hazardous & Non-
hazardous

HR/ Plant In charge 2.00

8 Rain Water Harvesting Plant In charge 4.00 0.50

37 r 3.5

a PP sutrmitted revised CtrR plan and its break up is as given below:

Sr. CER Activities proposed Budget (in Rs.
Lakhs)

I Solar system (8 kW) in Pam & Tembhi village 1

2 RO water filter (4 nos.) for ZP Schools of Pam & Tembhi villagc I

3 Avenue Tree Plantation at Pam & Tembhi village 1

4 OWC machine for Pam & Tembhi village 5

5 Environmental awarencss program in Pam & Tcmbhi villagc 0.40

Total (in Rs. Lakhs) 12.40

PP submitted the reviscd greenbclt dcvelopmcnt plan covering with 40% olplot area, and PP submittcd an

undertaking reporting that a plot has been taken over on lease & license basis in village Vengini, dist. :

Palghar admeasuring around 3,000 Sq.Mt. for a penod of l0years (renewable upto 50 years) foratotal
rnonthly rent of Rs.40,000/:. The monthly rent shall be paid jointly as Rs.20,000/: by each cornpany. M/s.
Nayakem Organics Pvt. Ltd. (Unit-ll) & M/s. Nikisu Fine Chemicals Pvt. Ltd. shall jointly build and

maintain the acquired land as green-belt, according to the norms prescribed by the EC Committee. Each

Company shall claim and possess 1500 Sq.Mt. of land, in the documentation related to their environment
clearance. The Committee suggested to submit the coordinates of land area to the IRO, MoEF&CC.

The committce was satisficd with the responsc providcd by PP on above information. Furthcr, Committce
desired to submit the above information in writing. Accordingly, PP has submitted the desired inforn.ration

and EAC found the information/commihrcnts satisfactory.

The EAC deliberated the Onsite and Offsite Emergency plans and also the various mitigation measures

proposed during the implementation of the project and advised the PP to implement the provisions of the

Rules and guidelines issued under the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC)
Rules, 1989, and the Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996, as

amended from time to time.

The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the

EIA Notification, 2006, as amended from time to time and accordingly made the recommendations to the

proposal. The Experts Members of the EAC found the proposal in order and recommended for the grant of
environmental clearance.

The EAC is of the view that its recommendation and grant of environmental clearance by the regulatory
authority to the project/activity is strictly under the provisions ofthe EIA Notification 2006 and its subsequent

amendments. It does not tantamount/construe to approvals/consent/permissions etc. required to be obtained

5.00

I

Grand Total
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or standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations, etc., as may be

applicable to the project. The PP shall obtain necessary permission as mandated under the Water (Prevention

and Control ofPollution) Act, 1974 and the Air (Prevention and Control of Pollution)Act, 1981, as applicable

from time to time, from the State Pollution Control Board, prior to construction & operation of the project.

24. The EAC. after detailed deliberations. recommended the oroiect for the srant of environmental
clearance. subiect to the compliance of the terms and conditions as under. and seneral terms and

(i) Stack of30 m height shall be provided to LDO tlred boiler 500 Kg/Hr and Hot air Generator 4 Kcal/Hr
as pcr CPCB Norms.

(iv) NOC from the Concemed Local authority shall bc obtained beforc start ofthc construction ofplant
and drawing of the MIDC watcr supply for the projcct activities, State Pollution Control Board /
Pollution Control Commiftccs shall not issue thc Consent to Operate (CTO) undcr Air (Prevcntion and

Control of Pollution) Act and Water (Prcvention and Control of Pollution) Act till the project
proponent shall obtain such permission.

(v) Effluent generation shall nol exceed 2.40 mr/day and that shall be be treated through primary treatment
& recycle reused. Sewage generation shall be 600 litre/day and treated in the STP. Treated sewage

shall be used for horticulture purpose. The plant shall be based on Zero Liquid discharge system.

(vi) Thc PP shall dcvclop/maintain 5-10 m thick greenbelt over an arca of 40.0 o/, of total plot arca i.e.,

8 l6 sq.m area shall be developcd within plant premiscs, prcferably within onc ycarofgrant ofEC. In
adddition to this PP shall devclop greeneblt I 500 sq.m. of land in adjacent villagc Vcngini The numbcr
of saplings 347 shall be plantcd and should be of sufficient height, preferably 6-flt within thc plant
prcmises. The budget earmarked for the plantation shall be kept in a scparatc account and should be
audited annually. The PP should annually submit the audited statement along with proof of activities
viz. photographs (before & after with geo-location date & time), details of expert agency engaged,
details of species planted, number of species planted, survival rate, density of plantation etc. to the
Regional Office of MoEF&CC before lst July of every year for the activities carried out during
previous year.

(vii) Rain water collection tank ofcapacity 15 KL shall be installed. This water shall be filtered and used
for boiler-feed, cooling-tower, make-up and domestic applications.

All the hazardous waste shall be managed and disposed as per the HWM Rules 2016. Hazardous waste
such as Distillation Residue and Off Specification Products shall be either send to common
incineration site or send for coprocessing. Solid waste shall be segregated into dry and wet garbage at

(viii)

conditions in Annexure-I :

(ii) Fugitive emissions in the work zone environment, product, raw materials storagc arca etc. shall be

regularly monitorcd. The emissions shall conform to thc limits imposcd by SPCB. Odour managcment
plan shall be implcmented.

(iii) Thc total fresh water requircment from MIDC water supply shall not excced 54 mr/day.
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site in accordance to the Solid Waste Management Rules,20l6. Wet waste shall be converted into
compost and used as manure for greenbelt development.

(ix) Monitoring of the compliance of EC conditions shall be submitted with third party audit every year

(x) As proposed, an arnount of I 12.40 lakhs shall be allocated torvards CER.

(xi) A separate Environmental Management Cell (having qualified persons rvith Environmental
Science/Environmental Engineerrng/specialization in the project area) equipped with full-fledged
Iaboratory facilities shall be set up to carry out the Environmental Management and Monitoring
functions. PP shall engage Director- GM- Process Manager- Sr. Manager EHS - saf'ety ofilcer. In
addition to this onc safety & hcalth olficer as per thc qualification given in Factories Act 1948 shall
bc engaged within a month ofgrant ofEC. PP should annually subrnit the audited statement ofamount
spent towards the engagement ofqualified persons in EMC along with details of pcrson cngaged to
thc Regional Office of MoEF&CC before lst July of every year for the activitics carried out during
previous year.

(xii) The company shall comply with all thc cnvironmental protcction mcasures and safeguards proposed

in the documcnts submittcd to the Ministry. All the recommendations made in the EIA/EMP in rcspcct

of environmental managcment, and risk mitigation measures rclating to thc project shall bc

implementcd. The budget proposed undcr EMP is { 37 Lakhs (Capital cost) and Rs. 13.5 Lakhs pcr

annum (Rccurring cost) shall bc kcpt in separate account and should be audited annually. The PP

should submit the annual audited statement along with proof of implementation of activities proposed

under EMP duly supported by photographs (before & after with geo-location date & time) and other

document as applicable to the Regional Office of MoEF&CC before lst July of every year lor the

activities carried out during previous year.

(xiv) Thc project proponent shall utilize rnodcm technologies for capturing ofcarbon cmitted and shall also

develop carbon sink/carbon scqucstration resourccs capable of capturing more than cmitted. Thc
inrplementation report shall be subrnitted to thc lRO, MoEF&CC in this rcgard.

(xvi) All necessary precautions shall be taken to avoid accidents and action plan shall be implemented for
avoiding accidents. The projecl proponent shall implement the onsite/offsite emergency plan/mock

drill etc. and mitigation measures as prescribed under the rules and guidelines issued in the

Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to
time, and the Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996.

The occupier ofnew as well as expansion projects shall be required to comply with the provisions of
the MSH IC Rules, 1989 including notifying their activities or seeking site approval from the concerned

(xiii) No banned chemicals shall be manufactured by the project proponent. No banned raw materials shall

be used in the unit. The project proponent shall adhere to the notifications/guidelines of the

Government in this regard.

(xv) The project proponent shall comply with the environment norms for synthetic organic chemical as

notified by the Ministry of Environment, Forest and Climate Change, vide GSR 608 (E), dated 21.

7.2010 under the provisions of the Environment (Protection) Rules, 1986.
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authorities, to address operational safety aspects. In doing so, various schedule, particularly Schedule-

5 ofthe said rules may be referred.

(xvii) The volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at 99.97 % with
effective chillers/modem technology. Regular nronitoring ofVOCs shall be carried out.

(xviii) The storage of toxicArazardous raw material shall be bare minimum with respect to quantity and
inventory. Quantity and days of storage shall be submitted to the Regional Office ol Ministry and

SPCB along with the compliance report.

(xix) The occupational health centre for surveillance of the worker's health shall be set up. The health data

shall be used in deploying the duties ofthe workers. All workers & employees shall be provided with
required safcty kits/mask for personal protection.

(xx) Training shall be impartcd to all cmployees on safety and hcalth aspccts for handling chcmicals. Salety
and visual reality training shall bc providcd to cmployecs. Action plan for mitigation measures shall
be properly implcmented based on the safcty and risk assessmcnt studics.

(xxi) The unit shall make the arrangemcnt for protcction of possiblc llre hazards during rnanufacturing
process in matcrial handling. Fire-fighting systcm shall bc as per the nonns.

(xxii) The solvent managcmcnt shall be carricd out as follows: (a) Reactor shall be conncctcd to chilled brine
condenscr system. (b) Rcactor and solvent handling pump shall have mcchanical scals to prevent
leakages. (c) Solvents shall be stored in a separate space specified with all safety measures. (d) Proper
earthing shall be provided in all the electrical equipment wherever solvent handling is done. (e) Entire
plant shall be flame proof. The solvent storage tanks shall be provided with breather valve to prevent
losses. (f) All the solvent storage tanks shall be connected with vent condensers with chilled brine
circulation.

(xxiii) The PP shall undertake waste minimization measures as below (a) Metering and control of quantities
ofactive ingrcdicnts to nrinimize waste; (b) Reusc ofby-products from thc process as raw matcrials
or as raw material substitutes in othcr processes. (c) Use of automatcd filling to minimize spillage. (d)
Use of Close Fecd system into batch reactors. (c) Venting cquipment through vapor recovery systcm.
(f) Usc of high prcssurc-hoscs for cquipmcnt clcaning to rcduce wastcwater gcneration.

(xxiv) As proposed. PP shall comply with the following mitigation measures as Per Ministry's Office
Memorandum 3lst October, 2019 regarding Projects located in Critically Polluted Area

Environment Mitigation Measures

Stipulation Of Conditions Such As

I Compliance

Air
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I Stack emission
levels should be
stringent than the
existing standards
in terms of
identified critical
pollutants.

The parameters like PMl0, PM2.5, SO2,
NOX will follow stringent norms.
PP shall have a baby boiler of 500 kg/hr.
and a hot-air generalor of 4.0 lac k.ca[,/hr.
capacity- The stack height connected to
them shall have 30 mt. from GL.
They are exploring the possibilities ol
using CNG in place of LDO as fuel.
There shall be a DG-Set of 30 kVA
having stack height of 5 m. above the
highest point of our building.
The emission levels shall be monitored
lowcr than the prescribcd under MPCB
NOITNS.

Ii CEMS may bc
installcd in all
large/medium red

catcgory industries
(air polluting) and
connected to SPCB
and CPCB servers

Proposcd unit is srnall scale industry. PP
plan to usc CNG.
Therc is no process related fugitivc
emissions.

rii Effective fugitive
emission control
measures should be
imposed in the
process,
transportation,
packing etc.

Condensers will be used to control
fugitive emissions.
All the products and raw-materials shall
be packed in air tight containers, and
transported through closed road transport
vehicles. There shall be no fugitive
emission through process or
transportation related act iv rties.

Iv Transportation of
materials by
raillconveyor-belt,
whcrcver fcasible
be avoided.

No rail / conveyer-bclt shall bc in use.

Best available
technology may be
used. For example,
usage of
EAF/SAF/IF in
place of cupola
fumace usage of
supercritical
technology in place
of sub-critical
technology.

There shall be no cupola. Baby boiler and
hot-air generator shall be in use.

I

I

ttl

I

I

I

I

I

I

I

I
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Vi In case of green-
belt cover by 40%
of the total land
area beyond the
permissible
requirement of
33%. wherever
f'easible.

The total green-belt area

shall be 8 16 sq.m. (40% of plot
area). 255 sq.m. will be provided for the
plantation of500 nos. oftrees within the
plot.

For rest of the green belt, they have
acquired 1500 sq.m. of land in adjacent
village Vengini.

vll Stipulation of
grecn-bclt outside
the project
prcmises such as

avenue plantation,
vacant areas. social
forestry etc.

Ample plantation is donc outsidc our
frontal arca of plot covering up{o thc
road. For green belt, they havc acquired
1500 sq.m. of land in adjacent villagc
Vengini.

vlll Assessmcnt of
carrying capacity
of transportation
load on roads insidc
the industrial
premises. lf roads
required to be
widened, shall be
prescribed as a

condition.

Thc inside prenriscs road is amply wide,
6 mt. and green-belt is suitably
dcveloped. they are locatcd in a notified
statc govt. industrial area..

Water Stipulation Of
Conditions Such As
1 Reuse / recycle of

treatcd wastewater
whercver feasible.

The sewagc gencralion will be 600
Iitre/day & cffluent is 100 litrc/day.
Thcy will installed STP of I KLD and
ETP of I KLD to treat thc sewage and
effluent generated in the proposed unit.
Treated waste water will be reused for
horticulture purpose.

ll Continuous
n.ronitoring of
effluent quality /
quantity in large
and medium red
category industries
(water polluting)

They shall be a ZLD small-scale
industry. There is no discharge.

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I
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I The rooftoprainwater shall be
collected.
As per IMD records, annual rainfall for
Tarapur is 1874 mm.
Total roof area available for RWH is 240
sq.m.
Cover Shed where RWH is possible is
240 sq. m
Annual Rainfall: 1874 mm or I .874 m
Water Collected: l.tt74 X 240x0.9 -
404.78 m3/season
Rain water collection tank ofcapacity l5
KL has becn planned.
This water shall be filtcrcd and used for
boilcr-fced, cooling-towcr, make-up and
domestic applications.

IV Zero liquid
discharge wherever
techno
economically
feasibility.

Proposed plant is small-scale ZLD Unit.

In casc. domestic wastc
gcneration is more than l0
industry may install STP

water
KID.

STP of I KLD and ETP ol I KLD will be
providcd to treat the scwage and cfflucnt
generated in the proposed unit.

Land Stipulation Of Conditions Such As

I Increase of green-belt cover by 407o of
the total land &rea beyond the
pennissible requirement of 33%, where
able feasible for new project.

Ample plantation shall be done outside
our frontal area ofplot covering up-to the
road. The green-belt area sourced outsidt:
shall be of about 600 sq.mt. with avenue
plantation.

Stipulation of grccn-bclt outside the
project premises such as avenue
plantation in vacant arcas, social
forestry etc.

Pollution rcsistancc / tolcrant and native
species should be selected for grecn-belt
dcvelopment.
We shall consull the forest dcpartment is

selecting the native and avenue
plantation.

tIl Dumping of waste (fly-ash, slag, red-
mud etc.) may be permitted only at

designated locations approved by
SPCBs / CPCB

They shall observe and honor this aspect
of disposa[.

I

A detailed water
harvesting plan
may be submitted
by the project
proponent.

I

I

I

I

I

I
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More stringent norms for management
of hazardous waste. The waste
generated should be preferably utilized
in co-processing.

The waste will be managed as per the
prevailing norms.
7.5 kg/day of Municipal Solid waste will
be generated in the proposed unit.
4.5 kg/day of will be Biodegradable
rvaste and will be composted. The
compost will be used as manure for green
belt development.
Non-biodegradable waste of 3 kg/day
will be disposed ofthrough recycler.
Around 30 kg/month ofhazardous waste
will be generated.on site. Which will be
sent to Murnbai Waste management,
Taloja.

Other Conditions (Additional)

Monitoring of compliances of EC
conditions may bc submitted with third
party audit cvcry year.

Thcy shall honor the conditions
stipulatcd in EC. We shall engagc and
appoint an authcntic organization fbr
gurdelincs to ensurc the pollution
abatement.

For SPA and 2 timcs for CPA. in case

of Environment Clcarance.
Budgct has bccn prepared amounting to a
tune of Rs. 12.40 Lakhs i.c.4% of thc
capital investment (Rs.3.10 Cr) under
Corporate Environment Responsibility
tCER t in accordance with the provisions
of the MoEF&CC Office Memorandum
no.F.No.22- 231201 8-lA.lIl (P0 dated
3 I st October. 201 9

Asenda No.71.6

Proposed establishment of Bulk Drugs & Drug Intermediates manufacturing unit with production
capacity of 102.0 MT/MONTH located at Plot No. 4308, G.I.D.C. Industrial Estate, Ankleshwar, Dist.:
Bharuch, Cujarat by M/s. Rutain Pharma Chem - Consideration of Environmcntal Clearance

IProposal No. IA/GJ/IND3143563312023; File No. IA-J-1r0ll/431/2022-IA-II(Dl

l. The proposal is for the Environmental Clearance to the Proposed establishment of Bulk Drugs & Drug
Intermediates manufacturing unit rvith production capacity of 102.0 MTA4ONTH located at Plot No. 4308,
G.I.D.C. Industrial Estate, Ankleshwar, Dist.: Bharuch, Gujarat by M/s. Rutain Pharma Chem.

2. The projecUactivity is covered under Category 'B' of item 5(l), Synthetic organic chemicals industry of
Schedule of Environment Impact Assessment (EIA) Notification, 2006 (as amended) but due to
applicability of general condition i.e. project site is located in a critically polluted area, the proposal is
treated as Category A and the proposal requires appraisal at central level by the sectoral EAC in the
MOEF&CC.

tv

I

I

I

I

I

I

I

I

I

I
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I
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I
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3. The ToR was issued by the Ministry, vide letter no. IA-J- l 1011143112022-IA-II(I); dated 02nd January,
2023. The PP applied for Environment Clearance in the Common Application Form and submitted
EIA/EMP Report and other documents. The PP in the Form reported that it is an Fresh case. The proposal
is placed in this 70th EAC meeting on 5th December 2023, wherein the PP along with accredited
Consultant, M/s. Jyoti Om Chemical Research Centre Pvt. Ltd. (NABET Accreditation No.:
NABETiEIA/2124lSA 0198 Valid till 17.06.2024) made a detailed presentation on the salient features of
the project. The information submitted by the PP is as follows:

4. The PP reported that the Existing land area is 2l8l.0 m2, no additional land will be used for proposed

expansion no R& R is involved in the Project. The details ofproducts to be manufactured are as follows:

Sr.
No

Name o1'Product CAS No. Quantity (MT/Monrh) End Usc
Existing Proposcd Total

PRODUCTS AS PER EARLIER EC

l DICLOFENAC
SODIUM

15307 -

79-6

35 -35

Rclicve pain,
swelling

2 DICLOFENAC
POTASSIUM

15307-
8 l-0

For treatmcnt of
primary
dysmenorrhea. For
relief olmild to
moderate pain. For
relief olthe signs and
symptoms of
osteoarthritis.

ACELOFENAC 89796-
99-6

For the relief of pain
and inflammation in
osteoarthritis,
rheumatoid arthritis
and ankylosing
spondylitis

I ALBENDAZOLE 54965-
2l-8

Hydatib Discase

5 2. 6 _ DICHLORO
DiPHENYLAMINE
(DCDPA)

15307-
93-4

As an intermediate of
N_
CHLOROACETYL.
N-PHENYL2,6-
DICHLORO
DIPHENYL
ANILINE

6 N CHLOROACE
TYL-NPHENYL.2, 6-
DICHLORO
DIPHENYL ANILINE

15308-
0l -7

As an intermediate of
| -(2,6-
DICHLOROPHE
NYL) - 2
INDOLINONE

7 1 - (2,6
DICHLOROPH

1s362-
40-0

Diclofenac Sodium/
Potassium

I

I

I

I

j

I

I

I

13.

I

I

I

I

I

I

I

I

I

I

I

t,

I

I

I

I

I

I

I

I

I
I

I

I
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ENYL) - 2 -
INDOLINONE

li AMISULPRIDE 53583-
79-2

Used for reduction of
patient distress. It is
oflen associated with
management of
agitation and
sometimes aggressive
behavior.

9 2. AMINOBIPHENYL 90-41-5 Valsartan / Sacubitril
4-AMINO.5.
ETHYLSULFO NYL-
2- METHOXYBE
NZOIC ACID

71675-
87- l

An impurity found in
Amisulpride
(A6332s0).
Amisulpride EP
Impurity E

ll ETORICOXIB 202409-
33- 4

In Trcatment of
Arthritis

12 FLURIIIPROFEN 5 104-49-
4

Uscd for the
symptomatic
trcatment of
rhcurnatoid arthritis,
ostcoarthritis and
anklylosing
spondylitis

l3 GLIMEPIRIDE 93479-
97-l

In treatment of High
blood sugar, diabetes

14. ITRACONAZOLE 84625-
6 l-6

Used to treat fungal
infections of the
toenails. Also used lo
tfeat yeast infections
of the mouth and
throat or of the
esophagus (tube that
connccts thc throat to
the stornach)

15. KETOCONAZOLE 65277-
42-l

16. LEVOSULPIRIDE 23672-
07-3

Gastroesophageal
reflux disease

t7 OMEPRAZOLE 73590-
58-6

Used to treat frequent
heartbum (heartbum
that occurs at least 2
or more days a week)
in adults

t8 PHENYLBORONIC
ACID

98-80-6 In treatment of High
blood sugar. diabetes

l9 RABEPRAZOLE 117976-
89- 3

Used to treat peptic
ulcer disease.
gastroesophage al
reflux disease. and

10.

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I Used to treat skrn

linfections
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I

I
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excess stomach acid
production such as in
Zollinger- Ellison
syndrome

20 SOBOSFUVIR I 190307-
88-0

Used to reduce the
amount of hepatitis C
virus in human body,
which may help liver
recover.

TOTAL 35.0 -35.0 0.0
Note: All EC products will be discontinued.

Sr.
No.

Name of Product
Proposed

Quantity
(MT/Month)

End IJsc

Group- I OR:
133099-07-
7

100

Amlodipinc Besylatc
I I1470-99-
6

To prcvent strokes, hcart
attacks, and kidncy problcms

J Clonidinc I{Cl Ant ih yperten sivc
4 Hydrochlorothiazide 58-93-5 Diurctic
5 Bcnazapril IlCl 86541-74-4 Antihypertensivc

6 Lacidipine Hydrochloride
103890-78-
4

To treat hypcrtension

7 Tiagabine HCI
145821-59-
6

Anticonvulsant

E Pseudoepherine HCI 345-78-8 Nasal decongestant
9 Buprenorphine HCI 53152-21-9 To treat severe pain

l0 Mcloxicarn 71125-38-7 Anti-inflammatory
il Larnoxicam 70374-39-9 Anti-inflammatory

12 Alendronate Sodiurn
t21268-t7 -
5

To prevent and treat
osteoporosis

l3 Ivabradine
148849-67 -
6

To treat adults who havc
chronic heart failure

t1 Dipyridamole 58-32-2 Antiplatclct
l5 Tranexamic Acid 1t97-18-8 To trcat hcavy blceding
l6 Zolpidem Tartrate 99294-93-6 To lreat insomnia

\7. Phthaloyl Amlodipine 881 50-62-3
Treatment of hypertension and
cardiovascular disease

18. Sucralfate 54182-58-0
To treat and prevent duodenal
ulcers

19.

I -(3-Chlorophenyle)-4- (3-
Chloro propyle)piperazine
Hydrochloride

39s71-43-0 Preparation of Trazodone

20. Azythromycin 83905-01-5 Antibiotic
Amisulpride 53583-79-2 Antipsychotic

22 Hydroxy Chloroquine Sulphate I l8-42-3 Antimalarial
23. Tiropramide 5356'1-47 -8 Antispasmodic

21. Atorvastatin Calciun.r Trihydrate
134523-03-
8

Beta Blockers & Cholesterol
Reduction

I

I

I Antimuscarinic
I

I

Darifenacin

2.

I CAS No.

I

I

I

I

l.

I

i420s-9r-8 |

I

I

I

I

2t. I

I
I

I

I I
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25 Didanosine 69655-05-6

26. Ezogabine
150812-12-
7

To control partial onset
seizures

z7 Tapentadol Ilydrochloride
17559 l-09-
0

Acute pain

28 Tenofovir Disporoxil Fumarate
202138-50-
9

Anti-HIV

79. Tioconazole 65 899-73-2 Antifungal

30 Asenapine Maleate It5650-56-2
To treat Mental/mood
disorders

31. Balofloxacin Dihydrate
151060-21-
8

Antibiotic

)Z Clinidipine
132203-10-
4

To treal Hypertension

, )- Nicardipine Hydrochloride 54527-84-3 To trcat High blood pressure

34. Risedronate Sodiurr.r
115436-72-
I

Strcngthcn bonc, trcat or
Prcvent ostqoporosis and trcat
Paget's disease of bone

i5 Trospium Chloride r0405-02-4 To trcat ovcractive bladder

36 Vildagliptin
27490t-16-
5

To trcat type 2 diabctes

31
2-chloroN,N-Diphcnyl
Acctanride

23088-28-0 Intcrn.rcdiatc of Indolinc

2-Benzyl Amino- I -6- Fluoro-3-
4-Dihydro-2- H -Chromen-2-y l-
Ethanol

12900050-
27-7

39.
[2R-3R- l -DiMethyl Amino-3-
Hydroxy Phenyl-2-Methyl
Pentan-3-ol- Tartarate saltl

1300037-
87-9

Intennediate of Tapentadol
Hydrochloride

.10
I -(4-bromo-3-methyl phenyl)
ethanone

37074-40-l Intermediate of Velpatasvir

11. 4-(2-methoxy ethyl) phenol 561 I8-7 t-9 Intcrnrcdiatc of' mctoprolol
Chlorpheniraminc Maleate I l3-92-8 Antihistaminc

+J
N-N-Dimethyl Amino Ethyl
Chloride

1584-46-7
Intcnnediate of Chlor
phenrran.rinc Malcatc

11 Lcvetiracctam To trcat seizures (epilepsy)

,15
(S)-+2-Amino butyramide
Hydrochloride (SABAM) 7682-20-4 Intermediate of Levetiracetam

16 Lumelantrinc 82t86-77-4 Antimalarial

41 Rupatadine
182349-12-
8

Group-2 OR:

48 Alluzosin Hydrochloride

50

To treat benign prostatic
hyperplasia

49 Bendroflumethiazide 73-,18-3 Diuretic

50.
Losadan Potassium

124750-99-
8

To treat Hypertension

51. Irbesanan
138402-l l-
6

To treat Hypertension

Treatment of HIV/AIDS

I

I

I

I

I

I

l,'

I

I

I 
tnte..ediute ol Nebivolol HCI 

I

I

102767-28- 
|

12.

Antihistamine

8 t403-68-l I
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Eprosartan Mesylate
t44143-96-
4

To treat llypertension

53. Telmisartan
144702-48-
4

To treat Hypcftcnsion

54. Valsartan
137862-s3-
4

To treat Hypertension

55. Olmesartan Medoxomil
144689-63-
4

To treat Hypertension

56. Doncpezil IJCI
120014-06-
4

To treat dementia

57. Nateglinide
10581 6-04-
4

To treat type 2 diabetes

58. Scnraline HCI 79559-97 -0 Antidepressant
59. Trazodone HCI 25332-39-2 Antidcpressant

60. Aripiprazole
129722-t2-
9

Antidcpressant

6l
144598-75-
4

Antipsychotic

6l Pram ipcxolc Dichloridc
104632-25-
9

63 Rivastigmine
129 l0l -54-
8

To trcat dcmcnlia

64 Eszopicionc
t38729-47 -

2
To trcat insomnia

65 Nebivolol Hydrochloride
t69293-50-
9

To treat Hypertension

Esomeprazole Magnesium
Trihydrate

217087-09-
7

To treat stomach and
esophagus problems

67 Dapoxetine Hydrochloride
129938-20-
I

Treatment of premature
ejaculation

6ti Prasugrel Hydrochloride
389574-19-
0

Antiplatelet

69. Vcnlafaxinc Flydrochloride 99300-78-4 Antidepressant

70. Dabigatran Etcxilatc Mesylate
872728-8t-
9

Treatment to prcvcnt blood
clots in chronic atrial
fibrillation

7t.
t'75481-36-
4

To control partiirl onset
selzures

72. Pitavaslatin Calcium
147526-32-
7

Antilipemrc

Saxagliptin Hydrochloride
70903 r-78-
7

To treat type 2 diabetes

74. Sildosin
160970-54-
7

To treat men with symptoms
of an enlarged prostate

75.

1 -Cyclopropyl-6-Fluoro- 1,4-

Dihydro-7- OctahydroPyrrolo-3-
4- Pyridin-6-yt-8-Methoxy- 4-
Oxo Quinoline-3- Carboxylic
acid

t029364-
7 5-7

Intermediate of
Moxifloxacin

I s, I

I
I

Pallpcridonc

66. I

Lacosamide

I

I

I To trcat Parkinson's discasc

I

I

I

I

I

I

I

I

73.

I
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(S)-(+)-3 -aminomethyl- 5-
methyl hexanoic acid (I)

12801 3-69-
4

Intemrediate olPregabalin

77.
[3-(Trifl uoro methyl)5,6,7,8-tetra
hydro (4,3a) pyrazine
hydrochloridel

762240-92-
6

Intermediate of Sitagliptin

78 Rivaroxaban
366789-02-
8

To treat and prevent blood
clots

19 Perindropril Arginine
6t2548-45-
5

To treat Hypertension

It0 Azilsanan Kamedoxomil
86303 I -24-
7

To treat Hypertension

81. Metropolol Succinate 9841 8-47-4 To treat Hypertension
Group-3 OR

82 Doxazosin Mcsylate 77883-43-3

25

To trcat Hypcrtension
ti3 Anrisulpride 7 167 5-85-9 Antipsychotic

ll:1 Bisopropol Flcmofumaratc
104344-23-
2

To treat Hypertension

85. Lisnopril 8391 5-83-7 To trcat high blood prcssure

86. Flupiritinc Malcatc 75507-6tt-5 Analgcsic

87 Pregabalin Anticpileptic

88. Gabapcntin 60142-96-3
To prcvent and control
seizurcs

u9. Celecoxcib
169590-42-
5

Anti-inflammatory

90. Loratidinc 79794-7 s-5 Antihistarrine

91. Duloxetine HCI
136434-34-
9

To treat depression

92. 9563 s-55-5 To treat chronic angina

93. Simvastatin 79902-63-9
To lower the risk of
cardiovascular disease

91 Fcnofibrate 49562-28-9 To treat high cholcsterol level
95. Clopidogrel Bisulfate 61-56-l Antiplatelct

96. Dcsloratidine
l 00643-7 l -
8

97. Tenatoprazole
r3712-98-
4

To trcat gastro esophageal
reflux disease

98. Linezolid
165800-03-
3

Antibiotic

99. Sitagliptin Phosphate
654671-78-
0

100 Dronedarone Hydrochloride
t41625-93-
6

Antianhvthmic

t0t Etoricoxib
202409-33-
4

Anti-inflammatorv

t02 Ilaprazole
t72152-36-
2

To treat gastro esophageal
reflux disease

103. OJanzapine
132539-06-
I

Antipsychotic

76.

Ranolazine

Antihistaminc

To treat type 2 diabetes 
I

I

I

I

I

I

I I

I

I

I

I

I losss:-so-

I

I
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Raltegravir
518048-05-
0

Antiretroviral

105. Rosuvastatin Calcium
147098-20-
2

To treat high cholesterol

106 Fesoterodine Fumarate
286930-03-
u

Antimuscarinic

107 Linagliptin
668270-12-
0

To treat type 2 diabetes

108 Lurasidone Hydrochloride
367514-88-
3

Antipsychotic

109 Varenicline Tartrate
3 75815-87-
5

To help stop smoking

110

R- l -2-7-ChloroBenzo-
Th iophenc-3-yl - M ethoxy -2-2- 4 -

DiChloroPhcnyl- I H- Imidazole
99592-39-9

Intermcdiatc of Sertaconazole
Nitratc

1ll. 3,4-dihydroxy 5-
nitrobcnzaldehyde

I I 63 l3-85-
0

Intcrmediatc of Entacapone

[ - ( 1,3_ Ni carbonyl - Ni-enc
and hexahydrocyclopenta Ic]
pyrrole _2 (tH) - Vl) -3-p- tolyl
sulfony lureal (Cornpound Il) I

Intcnnediatc of Gliclazidc

il3 Trityl OLMESARTAN
MEDOXIMIL

144690-92-
6

Intcrmediate of Olmesartan

7-4-4-Fluoro-Phenyl-6-
Isopropyl-2-Methane Sulphonyl
Methyl Amino-Pyrimidin-5-yl-3-
5 Dihydro Hept-6-enoic acid
Methyl Ester

l.l7l l8-40-
9

Intermediate ol Rosuvastatin
Calcium

Senraline Mandelate Salt
254731-40-
J

Intermediate Of Sertraline

l16 Sildenafil Citrate
r 7l 599-83-
0

To treat pulmonary arterial
hypertension

tt7 Diphenyl Acctonitrile 86-29-3 lntennediatc of Loperamidc
I lu Tramadol Hydrochloride 36282-4'7-0 Opioid analgcsics

ll9. Ibmtinib
936563-96-
l

To trcat certain cancers

t20. Acalabrutinib
1120417 -

60-6
To treat certain cancers

121 Plerixafor
I10078-46-
I

To treat certain cancers

122 Venetoclax
t257044-
40-8

To treat certain cancers

123. Imetinib mesylate
220127-57-
I

To treat certain cancers

l24. Brivaracetam
357336-20-
0

Anticonrulsant

Group-4 OR
t25. Memantine HCI 41100-52-1 To treat Alzheimer's disease

126. Phenylepherine HCI 6t-76-7 Decongestant

104. I

I

I

I

I

| ,,0

I

I

I

I

r12 |

11808087-

I s:-z

I

I

I

I

I
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t27 Emtricitabine
143491-57-
0

To treat HIV infection

t28. Voriconazole
t37234-62-
9

Antifungal

t29. Al iskrren I lemifirmarate
1733 34-s 8-
2

To treat Hypertension

r30
Tbandronate Sodium
monohydrate

138844-81-
2

To treat certain types ofbone
loss (osteoporosis)

l3l Levocetrizine DiHydrochloride
I 30018-87-
0

Antihistamine

r32. Vardenatll
224785-90-
4

133.

| -[[2'-t 4.5-dihydro-5- oxo-4H-
1,2,4-oxadtazo I -3-yt)biphenyl-
4- yllmethyll-2-ethoxy-
1 Hbcnzimidazole-7- carboxylic
acid

Intennediate of Azilsartan
Solvate

13.+

2-cyclohexylidcne- hydrazino-2-
(3,4- dihydroxy benzyl)-
propionic acid mcthyl ester /
carbidopa methyl cster

Intennediate of Carbidopa

8-((R) -3-Azidopipcridin-
l-yl)-7-(but-2-ynyl)- 1,6- dihydro-
3-methyl-6- mcthylenc-l-((4-
methylquinazolin-2- yl)methyl)-
3H-purin- 2(7H)-one

1416263-
38-2

lntennediate
ol'Linagliptin

Isopropyl -2S-2-S-Penta Fl uoro
Phenoxy Phosphoryl Arnino
propanoatel

1334s I 3-
02-8

137. I I-(3-methyl-l-phenyl-l//-
pyrazol-5-y-) piperazine acetatel

906093-30-
9

Intermediate
ofTeneligliptin

138.

[5- {a-[(a-( 5-Cyano- 1I]-indol- 3-
yl)-butyll- piperazin- l -yl)-
bcnzo furan-2- carboxylate
mcthyll

l45l194-
35-6

Intermediate of Vilazodone
hydrochloride

139.

(2R,3 S)-2-(2,4-difl uorophcnyl)-
3-(5- fl uoropyrimidin-4-yl)- 1 -
( I H- I .2.4-tnazol- l-yl) butan-2-
ol (R)- camsylate)

188416-34-
4

Intermediate of
Voriconazole

ll0 Fluvoxamine Maleate 617 t8-82-9 Antidepressant

t.+1. Lopinavir
19272s-17-
0

To trcat LllV in fection

Apixaban
503612-47-
3

To prevent blood clots

Group-5 OR
143 Rifapcntine 61379-65-5

5

To treat active tuberculosis

l.+,+ Candesartan
139481-s9-
1

To treat Hypertension

1.15 Azilsartan Medoxomil
863031-21-
4

To treat Hypertension

I

I

I To treut ereclile dysfunction 
I

I

I

147403-s2- 

|

914371-48-
9

Interl- ediate ol Sofosbuvir

I

I

I

I

I

I 
,,,

I
I

I

136.

I

I

I

I

I

I

It42.

I
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Group-6 OR:

146. Remdesivir
1809249-
37 -3

1.2

Antiviral

t47. Escitalopram Oxalate
2 1986 t -08-
2

Antidepressant

TOTAL (Group l: 100
MT/Month or Group2: 50
MT/Month or Group3: 25

MT/Month or Group4: l0
MT/Month or Group5: 5

MT/Month or Group6:1.2
MT/Month)

100

R&D Plant Pilot Product 1

5. The PP rcported that therc is no violation case as per thc Notification No. S.O. 804(E) dated 14.03.2017

and no direction is issucd undcr the E(P) Act/Air Act/lVater Act

6. The PP reported that EC was grantcd by the SEIAA vide lettcr no.SEIAA/GUJ/EC15(\126612021 dated
1810312021; to the existing project for'Synthetic Organic Chcmicals [API & its Intermediatcs] in favour
of M/s. Rutain Pharma Chem

7. The PP reported that Certified compliance report is obtained vide Filc No. J-l I /95-2023-IROGNR dated

l Tth November 2023. During the site visit it was informed that unit had started construction and constructed
the building for manufacturing ol products but since the products have become obsolete, the unit has

decided to discontinue the existing products. Tentative time expected lor completion of construction will
be around 24th February 2024. All the safety precautions are and will be taken till the time of completion
of project

8. The PP reported that there are no National Parks, Wildlife Sanctuaries, Biosphere Reserves, Tiger/Elephant

Rescrvcs, Wild Lifc Corridors etc. within l0 krn distancc from thc project site. Amravati River, Dadhal is

flowing at a distancc of 4.33 km in ENE direction. One Schcdule-l spccics lndian peafowl wcre observed

in thc I 0 km radius from thc proposed project for which conscrvation plan has becn preparcd and submitted.

9. The PP reported that the Ambient air quality monitoring was carried out at 8 locations during December-

2020 to February-2021 and the baseline data indicates the ranges of concentrations as: PMl0 (48-89

pg/m3), PM2.5 (24-45 pglm3), SO2 (10-46 pg/m3) and NO2 (12-51 pglm3). AAQ modeling study for
point source emissions indicates that the maximum incremental GLCs after the proposed project would be

0.30 pg/m3,0.60 pg/m3 and 0.49 pg/m3 with respect to PMl0, SOx and NOx. The resultant concentrations

are within the National Ambient Air Quality Standards (NAAQS).

10. The PP reported that the total water requirement is 46.33 m3/day of which freshwater requirement of 43.83

m3/day will be met from GIDC Supply. During monsoon season 4.5 KL/Day harvested rain water will be

used in Boiler. Effluent of 28.2 m3iday quantity will be treated through Primary ETP and then sent to

Common MEE of M/s. BEIL, Ankleshwar for the final disposal and Sewage elfluent of 2.5 KLD will be

generated from domestic activities and treated in STP and STP treated effluent will be re-used for
Gardening purpose. The plant will be based on Zero Liquid discharge system

I

I

I

I

I
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I l. Power requirement after expansion will be 1000 KVA and will be met from Dakshin Gujarat Vij Company

Limited (DGVCL). Unit will have I Nos.of DG sets (500 KVA) capacity, as standby during power failure.

Stack (height 1l m) will be provided as per CPCB norms to the proposed DG sets.

12. Unit will have 1 No. of Boiler (2.0 TPH) and 1 No. of Thermic fluid heater (4 lacs Kcal/flr) will be installed

with a stack of height, of 30 m will be installed for controlling the particulate emissions within the statutory

limit of 120 mg,Nm3 for the proposed boilers.

13. FIue Gas Emission

14. Details of Process Emissions Generation and its Management: To manage the release of process gas

emissions tike HCl, SO2, Cl2, Br2, HBr, NH3 and NOx from the reaction vessel, unit will install 3 nos of
stacks. For emissions flowing out ofthe reaction vessel, the unit will provide an adequate stack height with
a two-stage water + alkali scrubber, two-slage water + acid scrubber and two-stage alkali scrubber
respectively as an APCM.

Stack
Hcight

(nrctcr)

Fuci
Enrission
Standard

Emission
Standard as pcr
Critically
Polluted Area

Air Pollution
Control
Equipmcnt

Boiler (2.0

TPH)

30

Natural
Gas:3500
SCM/Day
/ Agro
Waste/
Briquettcs
of Bio-
Coal: 4.5

MT/Day

PM< 150

mg,A{m3

SOx< 100 ppm

NOx< 50 ppm

PM< 120

mgA{m3

SOx< 80 ppm

NOx< 40 ppm

Adcquate Stack

Height/ Multi-
Cyclonc
Separator with
Bag Filter &
Watcr Scrubber

Thermic
Fluid Fleatcr
(4 Lac
KCal)

-)
D.G. set

(500 KVA)
lt

Diesel:
900
Lit/Day

Adequate Stack

Height

Sr.

No.
Particulars Rcquircrnent Renrark

I Natural Gas 3500 SCM/Day Local Supplicr

2 Agro Waste/ Briquettes of Bio Coal 4.5 MT/Day Local Supplier

.,) Diesel (in case of power failure, DG set will
be operated)

900 Liter/ Dav Local suppliers

Sr' ] an,rr." nf

No. 
I 
E-i"ion

2.

I

l.
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Sr.
No.

Vent Attached To

Height
From
Ground
Level

Expected
Pollutants

Emission
Standard

Emission
Standard
As Per
Critically
Polluted
Area

Air Pollution
Control
System

Reaction Vessel-1
(Chlorination)

lti

HCI
s02

<20
mg,t,lm3
<40
mg,A{m3

< 16

mg/Nm3
<32
mg,4.lm3

Two Stage
Watcr +
Alkali
Scrubbcr

2
Rcaction Vcssel
(Chlorination)

c12
HCI

<9
mg,A{m3
<20
mg,A{m3

?'1 1

mg/Nm3
< 16

mgA.lm3

J
Reaction Vcssel
(Brornination)

B12

HBr

<<
ntg,Nm3
<30
rng,A,lm3

<4
mg,t,lm3
<24
mg,Nm3

1
Rcaction Vcssel
(Amination)

18 NI 13
<. 175
mg,Nm3

< 140
mg,4.,lm3

Two Stage
Water + Acid
Scrubber

5
Rcaction Vcsscl
(Nitration)

18 NOx
<25
mg/Nm3

<20
mg,A{m3

Two Stage
Alkali
Scrubber

15. Process Gas Emission

16. Details of Solid waste/ Hazardous waste generation and its management: l8 Categories of Hazardous/Solid
Wastes shall be generated from this Unit.

Type/ Name of
Hazardous

waste

Specific
Sourcc of
generation

(Namc of the

Activity,
Product etc.)

Category
and

Schedule

as per HW
Rules.

Quantity

(Mr/
Annum) Management of I IW

I Discarded
Drums/Bags/
Containers/
Liners

Rarv Matenal
and Storage

Sch-I/

33.1

10.0 Collection, Storage,

Transportation and sell to Register
Re-processors after
decontamination.

2 Used / Spent

oil
Equipment &
Machinery

Sch-V

5.1

0.3

Sr.

no.

1.

I

I

I

Collection, Storage,

Transportation and selI to
registered recycler.
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ETP Sludge ETP Sch-V

35.3

40 Collection, Storage,

Transportation and sent to
common TSDF site.

4 Distillation
Residue

Distillation Sch-I/

20.3

-t+ -) Collection, Storage,

Transponation and sent for co-
processing in cement industries or
CHWIF Site.

Spent Carbon Process Sch-V

28.2

316.92 Collection, Storage,

Transportation and sent for co-
processing in cement industries or
to CHWIF site.

6 Spcnt Catalyst Process Sch-I/

28.3

376.92 Collection, Storage, Transportation
and scnt to rcgistcrcd regenerator.

7 Inorganic
Solid Waste

Process Sch-I/

28.1.

299.4 Collcction, Storage, Transportation
and sent to common TSDF site.

Organic Waste Process Sch-I/

28.1

1284.96 Collection, Storage, Transportation
and sent lor co-processing in

ccmcnt industrics or CHWI| site.

9 Hydrochloric
Acid (30%)

Scrubber SchJI/

Bl5

1397

Collection, Storage and Reuse

within premises or sell to end user

under Rule-9 permission.

Sulphuric Acid
(80%)

Sch-II/

Bl5

519.94

11. Liq. Ammonia Process &
Scrubber

Sch-I/

28.1

579.94

12. Sodium
Bisulphite
(2s%)

Scrubber SchJI/

B36

265.82 Collection, Storagc, Transportation
& scll to end user under Rule-9
permission.

l3 Spent Solvent Process Sch-I/

28.6

10854 Collection, Storage, in-house
Distillation and Reuse within plant
premises.

l4 Hydrogen
Bromide

Scrubber Sch-V

28.1

152.82

l5 Scrubber Sch-I/

28.1

292.s4

3.

5.

8.

10. Process

Collectron, Storage, Transportation
& sell to end user under Rule-9
permission.Sodium

Bromide

I
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16. Ammonium
Sulphate

Scrubber Sch-I/

28.1

242.50

t7. Sodium Nitrate Scrubber Sch-I/

28.1

50.0

18. Poly
Aluminum
Chloride

Scrubber Sch-I/

28.1

100.0

Sr.

No

Quantity

MT/ Annum
Final Disposal

1 Fly Ash 105
Collection, Storage, Transportation and send to
authorizcd fly ash Brick manufacturing unit.

2 Papcr waste 0.6
Collection, Storage, Transportation and send to
registered vendor.

J E-Wastc 0.5
Collection, Storage, Transportation and Disposal as pcr
E-waste nranual.

1 Glass Waste 0. l2
Collection, Storage, Transportation and send to common
TSDF site.

5 STP Sludge 30 Collection, Storage and use as manure in gardening.

6 Dry Solid Waste 4.86
Collection, Storage and Management as per Municipal
Solid waste Management Rule-2016

7 Wet Solid Waste 3.14

Non-Hazardous Waste

18. Industry has already developed 400 m2 and will develop 473 m2 greenbelt in an area of(40 %) i.e. 873.0

m2 out of 2181.0 m2, total area of the project within premises and additional 800 m2 (36.68 %) of the

project outside premises. Total greenbelt area will be 16.68 %.

19. The PP reported that the project, being in notified industrial area (Notification No.GHU-78-20-GID-1977-
660-CH dated 01.02.1978), is exempted from the public hearing as per the Para 7.III. Stage (3) (i) (b) of
the EIA Notification, 2006 and O.M. No. J-l I1011/32112016-lA.II(I) dated 27.04.2018

Name of Waste

Collection, Storage, Convcrsion into compost and use as

manure for gardening as per Municipal Solid waste

Management Rule-20 l6

17. The Budget earmarked towards the Environmental Management Plan (EMP) is t 132.2 Lakhs (capital)

and the Recurring Cost (operation and maintenance) will be about { 312.0 Lakhs per annum. Industry
proposes to allocate Rs. 0.24 Crores towards Corporate Environment Responsibility.
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20. The PP proposed to set up an Environment Management Cell (EMC) by engaging Environment Officer for
the functioning of EMC.

21. The PP submitted the Disaster Management Plan and On-site and OtT-site Emergency Plans in the EIA
report.

22. The estimated project cost is Rs.6 Crores including existing investment of Rs. 3.tl crores. Total
Employment will be I I persons as direct & l9 persons indirect after expansion.

23. The proposal was earlier considered in the 70'h EAC meeting held on 4'h December, 2023, wherein the

EAC defened the proposal for want of requisite information. Reply to the same was submitted by the PP,

which is as follows:

S

No.
Qucries Raised by EAC

It was noted that the existing
EC granted by SEIAA was

not implemented. The

Committee desired to submit
the progress (i.e. Physical
and Financial) ofthe project

on ground. Progress of the

project shall be authenticated

by the authorized auditor

Physical Progress ofthe project: - PP submitted the undertaking reporting that
construction activities have been completed. The order of machineries will be
placed and procured within a rnonth and installed post completion of
construction.

Financial Progress: Unit would like to inform that the lotal cost ofproject is
Rs. 6 crores and the unit has spent Rs. 3.8 crores. Furlher Rs. 2.2 crores will be

spent for procurement ofmachineries and installation ofenvironment
management system.

Unit has obtained the authenticated report from authorized auditor M/s. Shah
Somaiya Malvi & Associates vide Membership No: 604005, FRN: 153329W
and UID: 23604005 BGSPVC8 I 35 dated: 1 4-l 2-2023.

Physical and financial status ofthe project rvas also venfied by IRO
Gandhinagar and mentioned in Certified corrpliance report obtained vide File
No. J-l l/95-2023-IROGNR dated lTth November 2023. The Committee u,as

salisfied u ith lhe progress ofproject.

Month wise action plan to
achieve 33% greenbelt
alongwith budget earmark.

About 873.0 m2 (40.0%) area is reserved for greenbelt development, out
of total plot area 2 I 8 I .0 m:.

There are 100 nos. of trees planted along the periphery of the plant. Due
to chances of damage to plants during construction, unit has proposed to
plant additional 175 nos. oftrees after completion of construction.

Additional 800 sq. m. geenbelt will be developed in Kosamdi village.

Reply by PP
I

I

I
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T otal 420 nos. of species will develop as greenbelt. Considering 25%
mortality rate, additional 105 nos. oftrees will be developed as greenbelt.
Total 525 nos. oftrees will be planted.

Month wise greenbelt plantation along with budgetary allocation is as

Year No. of Trees proposed ost incurred
to plant

4pil2024

May 2024

Jtnc 2024

Jdv 2024

August 2024 275 s. 5.6 Lakhs

September 2024

Octobcr 2024

November 2024

Dcccmber 2024

lanuarv 2025

Februarv 2025

March 2025
200 s. 5 Lakhs

April 2025

Mav 2025

Junc 2025

As per Point wise compliance
OM dated 3l st October, 201 9

submitted, PP has not
provided quanitified and

specific details w.r.t.
hazardous waste, flyash and

solid waste managemenl.
Soldi waste has to be

segregated intowet and dry
waste. Wet wasle shall be

treated insitu and compost

shall be used as manure.

Unit would like to inform that unit has quanitified and provided specific details
w.r.t. hazardous waste, flyash and solid waste management. Generated
municipal solid waste will be segregated at source into dry waste & wet waste

and then it will be disposed as per the municipal solid waste rules. Revised
details ofhazardous and non-hazardous waste is as

Type/ Name
of
Hazardous
waste

Specific
Source of
generation

(Name of
the
Activity,
Product
etc.)

Quantity

I

Rules.

HW

Category
and
Sched ule
as per

(MT/
Annum)

Manag€ment of
HW

I

Sr.
no.

I
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I

2

J

4

5

6

7

Discardcd
Drums/Bags/
Containers/
Liners

Raw
Material
and

Storage

Sch-l/

33.1

Collection,
Storagc,

Transportation
and sell to
Register Re-
processors after
decontaminalion.

Used / Spent

oil
Equipment
&
Machinery

Sch-I/

5.1

0.3 Collcction,
Storage,

Transportation
and scll to
registered

recycler.

ETP Sludse ETP SchJ/

3 5.3

40 Collection,
Storage,

Transportation
and sent to
common TSDF
site.

Distillation
Residue

Distillation SchJ/

20.3

)+1 Collection.
Storage,

Transportation
and sent for co-
processing in
cement
industries or.
CHWIF Site.

Process SchJ/

28.2

3',7 6.92 Collection,
Storage.

Transportation
and sent for co-
processing in
cement
industries or to
CHWIF site.

Spent

Catalyst
Process Sch-V

28.3

316.92 Collection,
Storage,

Transponation
and sent to
registered
regenerator.

Inorganic
Solid Waste

Process 299.4 Collection,
Storage,

Transportation
and sent to
common TSDF
site.

Spent

Carbon

40.0

I

I

I

I

I

I

I

I

I

Sch-U

28.1
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E Organic
Waste

Proccss Schl/

28.1

12u4.96 Collection,
Storage,

Transportation
and sent for co-
processing in
cement

industries or
CHWIF site.

9 Hydrochloric
Acid (3u%)

Scrubber Sch-ll/

Bt5

t397

10. Sulphuric
Acid (80%)

Proccss Sch-lU

Bl5

5 19.94

Collection.
Storage and

Reusc within
premises or sell

to end user under
Rule-9
permission.

ll. Liq.
Ammonia

Process &
Scrubber

SchJ/

28.1

519.94

12 Sodium
Bisulphite
(2s%)

Scrubber Sch-II/

B36

265.82 Collection,
Storage,

Transportation &
sell to end user

under Rule-9
permission.

t3 Spent

Solvent
Process Sch-l/

28.6

1085,1 Collection.
Storage, in-
house

Distillation and

Reuse within
plant premises.

1.1 Hydrogen
Bromide

Scrubber Sch-l/

28.1

t 52.82

Sodium
Bromide

Scrubber Sch-l/

28.1

292.54

16 Ammonium
Sulphate

Scrubber SchJ/

28.1

242.50

Collection,
Storage,

Transportalion &
sell to end user

under Rule-9
permission.t1 Sodium

Nitrate
Scruhber Sch-V

28.t

5 0.0

Poly
Aluminum
Chloride

Sch-li

28.1

l8 Scrubber 100.0

I

I

15.

I

I
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Sr.
No.

Name of
Waste

Quantity

MT/
Annum

I Fly Ash t05
Collection, Storage, Transportation and

send to authorizcd fly ash Brick
manufacturing unit.

f Paper \\'astc 0.6
Collcction, Storage, Transportation and

send to registcred vcndor.

E-Waste 0.5
Collection, Storage, Transportation and

Disposal as pcr E-waste manual.

4 0.12
Collection, Storage, Transportation and

send to common TSDF site.

STP Sludge -10
Collection. Storage and use as manure in
gardening.

6
Dry Solid
Waste

4.86
Collection, Storage and Management as

per Municipal Solid waste Management
Rule-2016

Wet Solid
Waste

l. l4

Collection, Storage, Conversion into
compost and use as manure for
gardening as per Municipal Solid waste
Management Rule-2016

Action plan to install
Ammonia and Chlorine
detector at work place

Unit would like to inform that 2 nos. of chlorine leak detectors will be procured

and installed near Scrubber area. Unit will provide Chlonne hood provision for
containment of Chlorine gas leakage into alkali scrubber in case there is Cl2
leakage from valve. Unit will also provide emergency chlorine leakage control
measures like chlorine kit, chlorine tonner hood vent connected to alkali
scrubber. Unit will also install 2 nos. of Ammonia gas detectors for early
waming of a leak in potential sources of emissions such as pump seals.

compressor seals, process drains and vents.

Additionally CEMS System will be installed for process gas emission stack and
the same will be connected with GPCB server.

En.rergency response plan to
handle chemical spills and

leakages.

Emergency response plan for handling ofchemical spills and leakages has

been submitted.

SR.
NO.

ACTIVITY TYPE OF
POSSIBLE
HAZARD

PROCED U RES.

HCL &
Sulfiuic Acid
Transportation
by road tanker

Leakage,
Spillage,
Chemical
fumes
release

Training will be provided to driver and
cleaner regarding the safe driving.
hazard of Flammable chemicals,
emergency handling, use of SCBA
sets.

TREM card will keep with Tanker.
Fire extinguishers will be kept with
Tanker.

Final Disposal

Glass Waste

I
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2

)

Spark arrestor will be provided to
Tanker exhaust.
Instructions will be given not to stop
road tankers in populated areas.

Clear Hazard Identification symbol
and emergency telephone numbcr will
be displayed as per IIAZCHEM
CODE.
Appropriate PPEs will be kept with
Tanker.

HCL &
Sulfuric Acid
Road tanker
unloading at
site.

Leakage,
Spillage,
Chemical
fumes
release

Priority will be given to Tankcr to
immediately enter the storage
premises at sitc and will not bc kept
waiting ncar the gate or thc main road.
Security person will check License,
TREM CARD, Fire extinguisher
condition. First Aid Bor condirion,
required PPEs as per SOP laid down.
Store officer will take sample as per
sampling SOP lrom sampling point.
After approval of QC/QA department
unloading procedure will be allowed
to start.
Following precautions will be adopted
during unloading:
Permit to work and SOP will be
followed before the process starts.
Wheel stopper will be provided to
Tanker at unloading platform.
Static earthing will be provided to road
tankers.
Tanker unloading procedure will be
followed according to check list and
implemented.
Flexible SS hose connection will be
done at Tanker outlet line.
Finally, the earthing connection and
wheel stopper will be removed.
Only daytime unloading will be
permitted.

HCL &
Sulfuric Acid
Storage tank
safety

Leakage,
Spillage,
Chemical
fumes
release

Appropriate MOC storage tank will be
provided as per IS code.
Dyke wall will be provided to storage
tank.
Level transmitter will be provided
with low-level highJevel auto cut-off
provision.
Vent will be connected with flame
alrestor.
Fire hydrants monitor with foam
attachment facilities will be provided.
Dumping / Drain vessel/altemate
vessel will be provided to collect dyke
wall spillage material.
FLP type pump will be provided.
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4

5

Doublc static carthing will be providcd
to the slorage tank.
Double Jumper clip will be provided
to all Solvent handling pipeline
flangcs.

HCL &
Sulfuric Acid
Transfer from
storage tank to
Day tank

Lcakage,
Spillage
due to Line
rupture,
Flange
Gasket
lailure,
Chemical
lumes
release

SOP will bc lollowed for chemical
transfer from main tank to day tank.
Double mechanical seal type FLP typc
pump will bc provided.
Doublc on / off switch will bc
provided at tank farm and process area
near day tank. Pump auto cut off with
day tank high levcl will be provided.
A flamc arrestor will be provided on
day tank venl.
Overflow will be provided lor
additional safety.
NRV will be provided on pump
discharge line.
Double Jumper clip *'ill be provided
to all solvent handling pipelines.
Double static ea(hing will be provided
to day tank.

HCL &
Sulfuric Acrd
Transfer from
Day tank to
reactor.

Leakage,
Spillage
due to Line
rupture,
Flange
Gasket
failure,
Chemical
fumes
release

Transfer through closed pumping
system.
The total quantity ofday tank material
will be charged ir:to reactor at a time.
NRV will be provided on day tank
outlet Iine.
Static eanhing will be provided to
storage tanks.
Double Jumpers will be provided to
pipeline flanges.

24. Deliberations bv the UAC

During deliberations, EAC discussed thc following issues:

o PP submitted CPA Compliance of Ministry's OM datcd 3 I . I 0.201 9
. PP submitted breakup cost of EMP i.e Capital and Recurring.

Sr.

No.
Unit Detail Capital Cost

(Rs. In
Lakhs)

Recurring
Cost
(Rs. In
Lakhs/
Annum)

Detail

I Waste Water ETP & STP 35.7 t73 Capital cost would include
conslruction and installation of STP
& ETP, Membership Charges of
CMEE and recurring cost include
chemical cost, electrical cost,
manpower cost, maintenance
charges and disposal cost of
effluent in CMEE.

I

I

I

ll
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2 Air Air Pollution
Control
Measures

18.0 4.0 Capital cost would include air
pollution control devices and the
recurring cost would include
operation and maintenance of
pollution control devices and stack
emission monitoring.

-) Hazardous
Management

Storage and
membership

5.0 107.5 Capital cost would include expense
for providing storage area fbr
hazardous waste and recurring cost
would be for solid/ hazardous waste
packing & its disposal

4 Fire &
Safcty

Fire
Extinguishers,
Fire hydrant
line, water
sprinkler

18.0 6.0 Installation of Fire Extinguishers,
Fire hydrant line, water sprinklcr
and its operation and maintenancc
cost

) AWH
Monitoring

Monitoring of
RO +APCM
+Haz
Management
System
through
Outsourced

4 2.0 Monitoring of STP+ ETP + APCM
* Haz Management System tlirough
Outsourced as pcr CCA/EC
conditions

6 Circcn Bclt
Dcvclopment

Grccnbelt
inside the
premrses

2.5 t.0 Capital cost would includc cost ol
plant species and labor cost, soil
filling. soil dressing and recurring
cost would include cost of
maintenance of that green belt
including cost ofrequired water for
plant growth.

7 Occupational
Health

First aid kits.
OHC and tie
up u'ith
Doctor

5 2.5 Cost of establishing OHC. regular
medical check-up of enrployees,
Installation of fire hydrant linc &
extinguishcrs.

8 CER activity As per list 24 )2 To Provide Solar powcr gcneration
in Ankleshwar Village (In primary
school), Treen Plantation in
Kiarchi Bhilwada, Gadkol Pal iya.
Jitali Village.

9 Automation,
DCS system

Temperature
controller
system in
reactors, Cut-
olf switches,
leveI sensors

20 4 Temperature controller system in
reactors, Cut-olf switches, level
sensors

TOTAL 132.2 3 12.0

. PP submitted the hazardous and non hazardous waste details

HAZARDOUS WASTE DETAILS:

I

I

I

I

I

I
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Sr.

no

Type/ Name of
Hazardous

waste

Specific Source

of generation

(Name of the

Activity,
Product etc.)

Category
and

Schedule as

per HW
Rules.

Quantity

(Mr/
Annum)

Management of HW

I Discarded
Drums,tsags/
Containers/
Liners

Raw Material
and Storage

Sch-V

33.1

40.0
Col lection, Storage, Transportation
and sell to Register Re-processors

after decontamination.

2 Used / Spent

oil
Equipment &
Machinery

Sch-V

5.1

0.3 Col lection, Storage, Transportation
and scll to registcred rccyclcr.

J ETP Sludge ETP Sch-l/

3 5.3

40 Collcction, Storage, Transportation
and scnt to common TSDF site.

4 Distillation
Rcsidue

Distillation Sch-V

20.3

343 Col lcction, Storage, Transportation
and scnt for co-processing in
ccmcnt industrics or CHWIF Site.

) Spcnt Carbon Proccss Sch-U

28.2

376.92 Collcction, Storage, Transportation
and scnt for co-processing in
cement industries or to CHWIF
site.

6 Spent Catalyst Process Sch-l/

28.3

316.92 Collection, Storage, Transportation
and sent to registered regenerator.

l Inorganic Solid
Waste

Process Sch-I/

28.1

299.4 Collection, Storage, Transportation
and scnt to conrmon TSDF site.

8 Organic Wastc Proccss Sch-I/

28 I

1284.96 Collcction, Storagc, Transportation
and scnt for co-processing in
ccmcnt industrics or CHWIF site.

9 Hydrochloric
Acid (30%)

Scrubber Sch-II/

Bl5

1391 Collection, Storage and Reuse

within premises or sell to end user

under Rule-9 permission.

Sulphuric Acid
(80%)

Process Sch-II/

Bl5

51.9.94

Liq. Ammonia Process &
Scrubber

Sch-I/

2ti.l

519.91

I

10. I

I l.
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t2. Sodium
Bisulphite
(2s%)

Sc rubber Sch-ll/

B36

265.82 Collection, Storage, Transportation
& sell to end user under Rule-9
permission.

13. Spent Solvent Process Sch-I/

28.6

t0u54 Collection, Storage, in-house
Distillation and Reuse within plant
premises.

14. Hydrogen
Bromide

Scrubber Sch-V

28.1

152.82 Collection, Storage, Transportation
& sell to end user under Rule-9
permission.

l5 Sodium
Bron.ridc

Scrubber Sch-l/

28.1

292.54

16. Ammonium
Sulphate

Scrubbcr Sch-l/

28.1

242.50

11. Sodium Nitratc Scrubbcr Sch-l/

28.1

50.0

I8 Poly Aluminum
Chloride

Scrubbcr Sch-I/

28.1

100.0

NON-HAZARDOUS $'ASTE DETAILS:

Sr. No Name of Waste
Quantity

MT/ Annum
Final Disposal

I Fly Ash t05
Collection, Storage, Transportation and send to
authorized fly ash Brick manulacturing unit.

2 Paper waste 0.6
Collection, Storage, Transportation and send to

rcgistered vendor.

3 E-Waste 0.5
Collection, Storage, Transportation and Disposal as per
E-waste manual.

I Glass Waste 0. l2
Collection, Storage, Transportation and send to
common TSDF site.

5 STP Sludge 30 Collection, Storage and use as manure in gardening.

Drv Solid Waste 4.86
Collection, Storage and Management as per Municipal
Solid waste Management Rule-2016

I

I

6.
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7 3.14

Collection, Storage, Conversion into compost and use

as manure for gardening as per Municipal Solid waste

Management Rule-2016

PP submitted the undertaking reporting that construction activities have been completed

The committee was satisfied with the response provided by PP on above information. Further, Committee
desired to submit the above information in writing. Accordingly, PP has submitted the desired information
and EAC found the information/commitments satisfactory.

The EAC constituted under the provisions of the EIA Notification, 2006 comprising expert members

/dornain experts in various flclds, cxamined the proposal submitted by the PP in dcsired format along with
thc EIA/EMP rcports prcparcd and submitted by thc Consultant accreditcd by thc QCI/ NABET on bchalf
of thc PP.

Thc EAC noted that the PP has given an undcrtaking to the effect that the data and information givcn in

thc application and enclosurcs are truc to thc best of his knowledge and bclicf and no information has

bcen suppressed in the EIA/EMP reports. If any part ol data,/information submittcd is found to bc
falsc/misleading at any stagc, the project will be rcjcctcd and Environmcntal Clearancc given, ifany, will
bc rcvokcd at thc risk and cost of the PP.

The EAC noted that the EIA reports are in compliance with the ToR issued for the project, reflecting the
present environmental status and the projected scenario for all the environmental components. The EAC
deliberated on the proposed rnitigation measures towards Air, Water, Noise and Soil pollutions. The EAC
advised that the storage of toxic/explosive raw materials/products shall be undertaken with utmost
precautions and following the safety norms and best practices.

Thc EAC deliberated on thc Onsite and Offsite Emcrgency plans and various mitigation mcasures to bc
proposed during implemcntation also of the project and advised the PP to irnplement the provisions of
thc Rules and guidelines issucd under the Manufacture, Storagc and Import of Hazardous Chemicals
(MSIHC) Rules, 1989, as amended time to time, and the Chemical Accidents (Emergency Planning,
Preparedness and Response) Rules, 1996.

The EAC deliberated on the proposal with due diligence in the process as notified under the provisions
of the EIA Notification, 2006, as amended from time to time and accordingly made the recommendations
to the proposal. The expert members ofthe EAC found the proposal in order and recommended for grant
of environmental clearance.

The EAC is ofthe view that its recommendation and grant ofenvironmental clearance by the regulatory
authority to the project/activity is strictly under the provisions of the EIA Notification 2006 and its
subsequent amendments. It does not tantamount/construe to approvals/consent/permissions etc. required
to be obtained or standards/conditions to be followed under any other Acts/ Rules/ Subordinate
legislations, etc., as may be applicable to the project. The PP shall obtain necessary permission as

Wet Solid Waste
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mandated under the Water (Prevention and Control of Pollution) Act,1,974 and the Air (Prevention and
Control oiPollution) Act, I981, as applicable from time to time, from the State Pollution Control Board,
prior to construction & operation of the project.

25. The EAC, after detailed deliberations, recommended the project for the grant of environmental
clearance, subject to the compliance ofthe terms and conditions as under, and general terms and
conditions in Annexure-l:

(i) Multicyclone followed by bag filter and water scrubber along with stack of adequate height shall be
provided to natural gas / agro waste/Briquette fired Thermic Fluid heater (4 lac KCal/Hr.) and Boiler
2TPH to achieve emission standards as per CPCB.

(ii) Two stage watcr and alkali Scrubbers system shall be provided to control proccss emissions viz. Cl2,
HCl, SO:, Brz and HBr. Two stage watcr and acid Scrubbers system shall be providcd to control
proccss emissions viz. NH3. Two stagc alkali Scrubbcrs systcm shall bc providcd to control proccss

emissions viz. NOx. Efficiency of scrubber shall be monitored rcgularly and maintained properly. At
no time, the cmission levels shall go beyond thc prescribcd standards

(iii) Fugitive emissions in the work zone cnvironment, product, raw materials storage area ctc. shall be

regularly monitored. The emissions shall conform to thc lirnits imposed by SPCB. Odour managcment
plan shall be implemented.

(iv) Total fresh water requirement liom GIDC watcr supply shall not excecd 43.83 m3/day.

(v) NOC from the Concemed Local authority shall be obtained before start olthe construction ofplant
and drawing of the GIDC water supply for the project activities, State Pollution Control Board /
Pollution Control Comrrittees shall not issue the Consent to Operate (CTO) under Air (Prevention and

Control of Pollution) Act and Water (Prevention and Control of Pollution) Act till the project
proponent shall obtain such permission.

(vi) Industrial Effluent gcneration shall not cxceed 28.2 KLD frorn proccss, boilcr/cooling tower and

washing activitics and shall be primary treated to in -house ETP and then aftcr it shall be sent to
Common MEE Plant of M/s. BEIL, Ankleshwar. Trcatcd efflucnt should be passed through holding
tank and Online pH mcter, flow metcr and TOC analyzcr should be rnstalled. 2.5 KLD of domcstic
wastewatershall shall bc treated in STP and treated effluent shll be re-uscd for horticulturc purpose.

(vii) The PP shall develop/maintain greenbelt over an area of 873.0 m2 (i.e. approx 40.03 % of total area)

shall be developed with the plant premises and 800 m2 at Kosamdi Village which shall be additional
37.00 % of total plot area, preferably within one year of grant of EC. The number of saplings shall be

planted and should be of sufficient height, preferably 6-ft. The budget earmarked ior the plantation
shall be kept in a separate account and should be audited annually. The PP should annually submit the

audited statement along with proof of activities viz. photographs (before & after with geo-location

date & time), details ofexpert agency engaged, details ofspecies planted, number ofspecies planted,

survival rate, density ofplantation etc. to the Regional Office of MoEF&CC before lst July of every
year for the activities carried out during previous year.

(viii) 25 KL X I No. underground RCC water storage tank shall be provided for rainwater harvesting. Stored

rainwater shall be used in washing. cooling, domestic etc. after necessary pre-treatment.
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(ix) Monitoring of the compliance of EC conditions shall be submitted with third party audit every year.

(x) As proposed, an amount oft 24.0 Lakhs shall be allocated towards CER

(xi) A separate Environmental Management Cell (having qualified persons rvith Environmental Science/

Environnrental Engineering/specialization in the project area) equipped with full-fledged laboratory

facilities shall be set up to carry out the Environmental Management and Monitoring functions. PP

shall engage Environment Officer. In addition to this one safety & health officer as per the

qualification given in Factories Act 1948 shall be engaged within a month of grant ofEC. PP should

annually submit the audited statement of amount spent towards the engagement of qualified persons

in EMC along with details of person engaged to the Regional Office of MoEF&CC before lst July of
cvcry ycar for the activities carried out during prcvious ycar.

(xii) Thc company shall comply with all thc cnvironmcntal protection measurcs and safeguards proposcd

in thc documents subrnitted to the Ministry. All thc rccommendations made in the EIA/EMP in rcspcct

of cnvironmental management, and risk mitigation measures relating to the projcct shall bc

imple mcntcd. The budgct proposed undcr EMP is 1 132.2 Lakhs (Capital cost) and Rs. 312.0 Lakhs
per annum (Recurring cost) shall be kept in separatc account and should be audited annually. Thc PP

should submit the annual audited statement along with proof of implementation ofactivities proposed

undcr EMP duly supportcd by photographs (bcforc & after with gcoJocation date & time) and othcr
documcnt as applicable to the Regional Office of MoEF&CC before lst July of evcry ycar for thc
aclivitics carricd out during prcvious year.

(xiii) No banned chemicals shall be manufactured by the project proponent. No banned raw materials shall
be used in the unit. The project proponent shall adhere to the notifications/guidelines of the

Govemment in this regard.

(xv) All thc hazardous waste shall be managcd and disposcd as per the HWM Rules 201 6. Hazardous wastc

such as Distillation Residue and Off Specification Products shall be either send to common
incineration site or send for coprocessing. Solid waste shall be segregated into dry and wet garbage at

site in accordance to the Solid Waste Management Rules,20l6. Wet waste shall be converted into
compost and used as manure for greenbelt development.

(xvi) The project proponent shall comply with the environment norms for'synthetic organic chemicals' as

notified by the Ministry of Environment, Forest and Climate Change, vide GSR 608 (E), dated 2lst
July, 2010 under the provisions of the Environment (Protection) Rules, 1986.

(xvii) All necessary precautions shall be taken to avoid accidents and action plan shall be implemented for
avoiding accidents. The project proponent shall implement the onsite/offsite emergency plan/mock
drill etc. and mitigation measures as prescribed under the rules and guidelines issued in the
Manufacture, Storage and lmport of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to
time, and the Chemical Accidents (Emergency Planning. Preparedness and Response) Rules, 1996.

(xiv) The project proponent shall utilize modern technologies for capturing ofcarbon emitted and shall also

develop carbon sink/carbon sequestration resources capable of capturing more than emitted. The
implemcntation report shall be submitted to thc lRO, MoEF&CC in this regard.
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The occupier ofnew as well as expansion projects shall be required to comply with the provisions of
the MSHIC Rules, 1989 including notifying their activities or seeking site approval from the concerned
authorities, to address operational safety aspects. In doing so, various schedule, particularly Schedule-
5 of the said rules may be referred.

(xviii) The volatile organic compounds (VOCs),trugitive emissions shall be controlled at 99.97 % with
eff'ective chillers/modern technology. Regular monitoring of VOCs shall be carried out.

(xix) The storage of toxic/hazardous raw material shall be bare minimum with respect to quantity and

inventory. Quantity and days of storage shall be submitted to the Regional Oflice of Ministry and
SPCB along with the compliance report.

(xx) Thc occupational hcalth ccntre for surveillancc of the workcr's health shall be set up. The health data

shall be used in deploying thc dutics olthe workcrs. All workcrs & employees shall bc providcd with
rcquired safcty kits/mask for personal protection.

(xxi) Training shall bc imparted to all cmployees on safety and health aspects lor handling chcmicals. Safety
and visual rcality training shall be provided to cmployees. Action plan for mitigation measurcs shall
be properly implemented bascd on the safety and risk assessmcnt studies.

(xxii) Thc unit shall make thc anangemcnt for protcction of possible fire hazards during manufacturing
process in matcrial handling. Fire-fighting systcm shall bc as pcr the norms.

(xxiii)The PP shall undertake waste minimrzation measures as below (a) Metering and control of quantities
of active ingredients to rninimize wastei (b) Reuse ofby-products from the process as raw materials
or as raw material substitutes in other processes. (c) Use of automated filling to minimize spillage. (d)

Use of Close Feed system into batch reactors. (e) Venting equipment through vapor recovery system.
(l) Use ofhigh pressure-hoses for equipment cleaning to reduce wastewater generation.

(xxiv) As proposed, PP shatl comply with the following mitigation measures as Per Ministry's Office
Memorandum 3lst October, 2019 regarding Projects Located in Critically Pollutcd Area

Sr.
No

Environment Mitigation Measures Cornpliance

Air (i) Stack emission levels should be
stringent than the existing
standards in terms ofthe identified
critical pollutants

Unit has agreed to comply this condition and air
emission level will be 80% from existing terms of
the identifi ed critical pollutants.
Details are given below slide

FLUE GAS EMISSIOn-

Sr.
No

Emission
Standard as
per Critically
Polluted
Area

Boiler (2.0
TPH)

Natural Gas
3500
SCM/Day /
Agro Waste
4.5 MT/Day

Adequate
Stack Height/
Multi-Cyclone
Separator wilh
Bag Filter &

PM
s02
NOX

150

mg/Nm3
100 ppm
50 ppm

120 mg,Nm3
80 ppm
40 ppm

0l 30

1.

Stack I Stack lFuel I 1 e,ir lEmission
Atached ro 

| *."t, I 
consumntion 

I 
Recv 

I 
eottutunt. 

I 
sundard

1""'llll
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Thcrmic
Fluid
Heater (4
Lac KCal)

Water
Scrubber

02

03
D.G. sct Diesel Adequate

Stack Hei5O() KVA 50 Lit/Hr t

Note: Natural Gas shall be uscd as primary fuel. During non-availability ofNatural Gas and to avoid any
disruptions during manufacturing activity, unit will use Agro Waste as fuel.

PROCESS GAS EMISSION

Stack Emission

Standard As
Per Critically
Polluted Area

Stack Attached
To

Heigh(m)
from
ground

floor

Air Pollution

Control System
Parameter

Emission
Standard

Reaction
Vessel-1

(Chlorination)

< 20 mg,Nm3

< 40 mg,Nm3

Reaction Vessel

(Chlorination)

Two Stage

Water + Alkali

Scrubber

cl2

HCI

< 9 mg,Nm3

< 20 mg,A,trm3

<7.2 mg,O{m3

< 16 mgA.Im3

Reaction Vessel

(Bromination)

< 5 mg/Nm3

< 30 mg.A,lm3

4 Two Stage

Water + Acid
Reaction Vessel

(Amination)
t8 NII3 < 140 mg,Nm3

Scrubber

5 Reaction Vessel

(Nitration)

Two Stage

Alkali Scrubber
t8 NOx < 25 mg,Nm3

Air (ii) CEMS may be installed in all
large/ medium red category
industries (air polluting) and
connected to SPCB and CPCB
server.

CEMS System will be installed for process gas
emission stacks i.e. NOx, NH3, HCI, C12, Br2, HBr
and SO2.

Air (iii) Effective fugitive emission
control measures should be
imposed in the process,
transportation, packing, etc.

Measures to control fugitive emissions.
Airbome dust at all transfers operations/ points is
controlled either by spraying water or providing
enclosures.
Adequate ventilation is provided.
Preventive Maintenance System is prepared and
implemented for Storage tanks and all process
equipments including pipelines. Amual preventive
Maintenance schedule is prepared and implemented
to minimizing the fugitive emissions of VOCs

I

l2

Sr.

No.

I

HCI

so2

< 16 mg0{m3

< 32 mgAlm3

t'
3.

18

Br2

HBr

< 4 mg,TJm3

< 24 mglNm3

< 175 mg,t'lm3

< 20 ms,tlm3
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Entirc process is carried out in the closed rcactors
u,ith proper maintenance ofrcactor and connecting
assembly.
Pcriodic monitoring of work area is carricd out to
chcck thc fugitive emission.
To climinate chances of lcakagcs from glands of
pumps, mechanical seal is provided at all solvent
pumps. Magnctic drive pump is installcd for
handling ol' Hazardous chcm icals.
Close fccding system is providcd for centrifuges.
Ccntrifuge and filtrate tank vents is conncctcd to
vcnt chillers. Agitated Nutsche filter will be used in
placc of centrifuge to control fugitivc emission.
Minimum number of flanges, joints and valves in
pipelines.
Fugitive emission over reactors, formulation areas, is
collected through hoods and ducts by induced draft
and controlled by scrubber/ dust collector.
Dedicated scrubber is provided and used for fugitive
emissions control.
For dust emissions cyclones / bag filter is provided.
Closed filter equiprnent like Agitated Nutch Filter
(ANF) is used for filtration of Solvent base reaction
and subsequently recovery of Solvent is also carried
out in close using proper distillation column having
primary & secondary heal exchangers to minimize
VOC emission.

Air (iv) Transportation of material by
rail/ conveyor belt, wherever
feasible.

All the local raw material will be transponed by road
and imported materials will be transported by sea

and then the material shall reach the site bv road.
Air (v) Encourage use of cleaner fuels

(pet coke/ fumace oil/ LSHS rray
be avoided).

Unit has proposed to use Natural Gas or Agro Waste
as fuel in flue gas stacks and to provide adequale Air
Pollution Control Measures Iike Multi-cyclone
Separator with Bag Filter & Water Scrubber to
control the emission.

Air (vi) Best available technology may
be used. For example, usage of
EAF/ SAF/ lF in place ofCupola
fumace. Usage of Supercritical
technology in place of sub-critical
technology.

Unit will adopt besl available technology to reduce
pollution and achieve maximum yield during
production.

Air (vii) Increase ofgreen belt cover
by 40% ofthe total land area

beyond the permissible
requirement of 33o%, wherever
feasible.

Total 2l 8l .0 m2 Iand area is available at site; out of
this 873.0 m2 (i.e. approx 40.03 % oftotal area) will
be developed as greenbelt and other forms of
greenery.
The company will further develop additional
greenbelt of 800 m2 at Kosamdi Village which will
be additional 37.00 % oftotal plot area.

Air (viii) Stipulation of green belt
outside the project premises such
as avenue plantation, plantation in
vacant areas, social forestry, etc.

Air (ix) Assessment of carrying
capacity of transportation load on
roads inside the industrial
premises. Ifthe roads required to

Unit rvill develop wide roads for carrying
transportation load within the plant. Moreover the
unit is located within notified industrial area of
GIDC having well developed road infrastructure.

I

I

I

I

I

I

I

I

I
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be widcncd, shall be prescribed as

a condition.
Water (i) Reuse/ recycle oftreated

wastewater, wherever feasible
2.5 KLD of domestic effluent will be trcated in STP
and treated cffluent will bc re-used for gardening.
Industrial Effluent @ 28.2 KLD will be gcncratcd
from process, boilcr/cooling tower and washing
activitics and will bc primary treatcd to in -house
ETP and then after it will be sent to Common MEE
Plant of M/s. BEIL, Ankleshwar.

Watcr (ii) Continuous monitoring of
effluent quality/ quantity in large
and medium Red Category
Industrics (water polluting).

Watcr (iii) A detailcd water harvcsting
plan may be submitted by the
project proponent.

For that, 25 I(l X I No. undcrground RCC water
storage lank will be provided for rainwater
hanesting.
Stored rainwater will be used in washing, cooling,
domestic etc. after necessary pre-treatment.

Water (iv) Zero Liquid discharge
wherever techno-economically
feasible-

2.5 KLD of domestic effluent will be treated in STP
and treated effluent will be re-used for gardening.
Industrial Effluent @ 28.2 KLD will be generated
from process, boiler/cooling tower and washing
activities and will be primary treated to in -house
ETP and then after it will be sent to Common MEE
Plant of M/s. BEIL, Ankleshwar.

Water (v) In case, domestic waste water
generation is more than l0 KLD,
the industry may install STP.

2.5 KLD of domestic effluent will be treated in STP
and lreated effluent will be re-used for gardening.

Land (i) Increase of green belt cover by
40% ofthe total land area beyond
the pemrissible requirement of
330lo. wherever feasible.

Total 2 I 8l .0 m2 land area is available at site: out of
this 873.0 m2 (i.e. approx 40.03 % oftotal area) will
be developed as greenbelt and other lbrms of
greenery.
The company will further develop additional
greenbelt of 800 m2 at Kosamdi Village which will
be additional 37.00 % oftotal plot area.

Land (ii) Stipulation ofgreen belt outside
the project premises such as avenue
plantation. plantation in vacant
areas, social forestry, etc.

Land (iii) Durnping of waste (fly ash,

slag, red mud, etc.) may be
permitted only at designated
localions approved by SPCBs/
PCCs.

Unit will send Hazardous waste to approved TSDF
site only.
All the waste will be disposed ofas per Solid and
hazardous waste management.

Lan d (iv) More stringent norms for
management of hazardous waste
The waste generated should be
preferably utilized in co-
processing.

Unit will send lhe hazardous waste for co-processing
as far as possible.

4 Other
Conditions
(Additional)

(i) Monitoring of compliance of EC
conditions may be submitted with
third party audit every year.

Noted.
Unit shall comply

Other
Conditions
(Additional)

(ii) The % of CER may be at least
1.5 times the slabs given rn the OM
dated 0l .05.2018 for SPA and 2
times for CPA in case of
Environment Clearance

Unit has proposed to contribute 24-0 Lakhs of the
proposed project cost (4 times o/o of CER as per OM
dated 01.05.2018) for socio economic development
activities for 3 years.

2.

I CEMS System is not applicable because our unit is

I small scale unit.
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Setting up pharma & intermediates manufacturing unit located at survey. No,310/l/2/3, Village: Madhvas,
Taluka: Kalol, Dist.: Panchmahal, Gujarat in favour of M/s Ornet Pharmaceuticals Private Limited- Amendment
in Environmental Clearance-reg,

Thc proposal is for amendmcnt in the Environmcntal Clearance granted by thc Ministryvide file no. J-l l0l l/320/2018-
IA-ll(l), Dated: 2710212020 for the project setting up pharma & intermcdiates manufacturing unit locatcd at survey. No.
310/ll2l3, Village: Madhvas, Taluka: Kalol, Dist.: Panchmahal, Gujarat in lavour of M/s M/s. Omct Pharmaceuticals
Private Limitcd

2. Thc project proponent has rcqucsted for anendncnt in the EC with thc dctails arc as underi

Sr.
no.

Para of EC
issued by
MOEF & CC

Details As per EC To be revised/read as Justification/reasons

I 4 Total land area is

6378.0 m2 will be used
for proposed new
project. Industry will
develop greenbelt in
an area of 33 To t.e..
21 10 mr out of total
area of the project.

The estimated project
cost is Rs. I 1.65

crores. Total capital
cost earmarked
towards
environmental
pollution control
measures is Rs 2.20
crores and the
recurring cost
(operation and
maintenance) will be

about Rs 8.07 crores
per annum. Total
Employment will be
I 02 persons as direct.

Total land area is
6378.0 m2 will be used
for proposed new
project. Industry will
develop greenbelt in
an area of 33 o/o t.e..
2l I 0 mr out of total
area of the project.

The estimated project
cost is Rs. 20.35
crores. Total capital
cost earmarked
towards
environmental
pollution control
measures is Rs I .l 0
crores and the
recurring cost
(operation and
maintenance) will be
about Rs 21.35 crores
per annum. Total
Employment will be
102 persons as direct.

Unit will do primary treatment and send
lrealed effluent to Chhatral Environment
Management Syslem Pvt. Ltd -Common
spray drying facility to maintain ZLD.
Unit will not install ETP followed by RO
and MEE.
The capital cost of the project has
increased due to increase cost ofplant and
machineries.

There will be reduction in capital cost
earmarked towards environmental
pol)ution control measures due to
following changes.

o There rvill be reduction in boiler
capaciry from 3 TPH to 2 TPH.

o There will be cost reduction due to
non-installation of full-fledged
inhouse ETP. There will be cost
saving due to non-requirement of
RO and MEE

. There will be reduction of ETP
sludge, MEE salt, spent carbon
and stripper solvents in the
hazardous wasle generation.

. There will be increase in recurring
cost due to send treated water to
common spray drying facility.

6 Total water
requirement is 222
mr/day of which
fresh water
requirement of 63
mr/day will be met
from Ground water.
Effluent of 162.0

Total water
requirement is 212
mr/day of which
fresh water
requirement of 198

mriday will be met
from Ground water.
Effluent of 16l

Total water requirement will be decreased
due to water requirement in boiler will be
decrease.
Fresh water consumption requirement will
increase due to non-recycling of ETP
water.
Unit will maintain ZLD by sending treated
effluenl to Chhatral Environment

.,\gcnda No.7l.7

)
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mr/day quantity will
be treatcd through
ETP, RO and MEE
and recycle back in
the unit.

The plant will be
based on Zero Liquid
dischargc system.

Power rcquirement
will bc 500 KVA and
will bc met from
Madhya Gujarat Vii
Company Limited
(MGVCL).

Unit will install DG
sets as standby
having capacity 600
KVA ior using
during power failure.
Stack (height 9.0 m)
will be provided as

per CPCB nonns to
the proposed DG
sets.

The unit will install 3
TPH Boiler. Multi
cyclone separator
&bag filter *ith a

stack height of I 1.0 m
will be installed fbr
controlling the
particulale emissions
within the statutory
Iimit of I50 mg,4.,trmr.

mr/day quantity uill
be treated in ETP.

The plant will bc
based on Zero Liquid
dischargc system.

Power requirement
u,ill be 500 KVA and
will be met from
Madhya Gujarat Vij
Company Limitcd
(MGVCL).

Unir will install DG
sets as standby
having capacity 600
KVA for using
during power failure.
Stack (height 9.0 m)
will be provided as

per CPCB norms to
the proposed DG
sets.

The unit will install 2

TPH Boiler. Multi
cyclone separator +
water scrubber with a

stack herght of I 1.0 m
will be installed for
controlling the
particulate emissions
within the statutory
limit of | 50 mg,tlJmr.

Managcment system Pvt- Ltd -Common
spray drying facility.

Unit will install Multi cyclone separator +
water scrubber for boiler having capacity
of 2TPH. This is as per requirement of
Gujarat Pollution Control Board.

1 A.II As already committed
by the project
proponent, Zero
Liquid Discharge shall
be ensured and no
waste/treated water
shall be discharged
outside the premises.

As already committed
by the project
proponent, Zero
Liquid Discharge shall
be ensured. Unit will
send its effluent to
Common Spray drying
facility.

Unit has membership of Chhatral
Environment Management System P\1.
Ltd -Common spray drying facility. Unit
rvill maintain ZLD.

) Vlll Total freshwater
requiremenl shall not
exceed 63 cum/day,
proposed to be met
from ground rvater.
Prior permission in
this regard shall be
obtained {iom the
concemed regulatory
authority/CGWA.

Total freshwater
requirement shall not
exceed 198 cum/day,
proposed to be met
from ground uater.
Prior permission in
this regard shall be
obtained fiom the
concemed regulatory
authority/cGwA.

Fresh water consumption requirement will
increase due to non-recycling of ETP
water.
Unit will take Prior permission from the
CGWA for 198 cunVday.

I
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l. PP informed that they will transport effluent through tanker more than 100 km for treatment in
CETP. The Committee was ol the view that it is not adequate to transport through tanker for
such long distance for treatment of effluent in CETP from tracking and regulatory angle. It was
suggested to explore the feasibility for pipeline transfer of effluent to nearby CETP or adopt
ZLD.

2. It was also observed that project cost is going to increase double after amendment. Reasons to
be provided lor increase in project cost.

3. PP also proposed to change air pollution control device from multicyclone filter + bag filter to
multicyclone filter + water scrubber. The Committee was not satisfied with the proposal for
modification in thc air pollution control device.

4. It was observed that fresh watcr requircment is also going to increase. It was adviscd to provide
watcr balance chart and water conservation measures.

Accordingly. thc proposal was defcrrcd.

Ase nda No. 71.8

Proposed manufacturing of Technical Grade Pesticides and its intermediates with the capacity of 1100

MT/Year at Shed No.: A1-3618, GIDC Ankleshwar, District -Bharuch, Gujarat, India by N'l/s. Kashma
Agro Industries.

I IA/GJ/tND3/44642012023; IA-J-l l0l1/233i2023-IA-II(l) ]

PP did not attend the meeting. Accordingly, the proposal was deferred.

Proposed Expansion of existing project for thc manufacturing of Explosivcs and Defense products at
village Chakdoh, Near Baztrgaon,, Tehsil Katol, District Nagpur- 440023, State Nlaharashtra by N{/s.

Solar Industries India Limited- Consideration of ToR (Violation category)

IProposal No. IA/N{H llND3l45416712023; File No. IA-J-I1011/28/2017-IA-II(I) ]

1 . The proposal is for the ToR for preparation of EIA/EMP for the Proposed Expansion of existing project for
the manufacturing of Explosives and Defense products at village Chakdoh, Near Bazargaon, Tehsil Katol,
District Nagpur- 440023, State Maharashtra by M/s. Solar Industries India Limited.

2. The project/activity is covered under Category 'A' of ltem 5(f), Synthetic organic chemicals industry of
Schedule ofEnvironment Impact Assessment (EIA) Notification, 2006 (as amended) as the project is located
outside the Notified lndustrial Area.

Deliberations hy the EAC:

Agcnda No. 71.9
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3. The PP applied for the ToR vide proposal No. IA/MHflND3145416712023 dated 5.12.2023. The proposal
is now placed in this 71"1 EAC Meeting held on 29'r'December. 2023 wherein the PP made an accredited
Consultant, M/s. Anacon Laboratories Pvt. Ltd., Nagpur. [Accreditation number - NABET/EIA,/2326IRA
0304 Valid up to 29rh September 20261 a detailed presentation on the salient features of the project. The
information submitted by the PP is as follou,s:

4. The PP reported the product details as follows

Sr.
No.

CAS No. UOM As per
Existing

EC

Proposed
Addition

Total After
Proposed
Expansion

I Slurry/ Emulsion Explosivcs NA MT/Yr. t56250 43750 200000

2 Bulk Emulsion (SME) NA MT/Yr. 125000 00 125000

J Sorbian Monoolcatc (SMO) r338-43-8 9162 00 9t62

4 Poly Iso butylene Succinic
anhydridc (PIBSA)

NA MT/Yr 6000 00 6000

5 13424-46-
9

MT/Yr 9 6 t5

6 Lead Styphnate (Captive) 15245-44-
0

MT/Yr 00 ,

l ASA/AM/APA Mixing &
Drying (Captive)

NA MT/Yr 12 6

tt Penta Erythritol Tetra Nitrate
(PETN)

78-l r-5 MT/Yr 3000 4500 7500

9 Cyclotctra Mcthylenc Tetra
Nitranrinc (HMX & HMX
compoundcd Products) *

2691-41-0 MT/Yr. 300 1000 1300

l0 RDX & RDX compounded
Products

t2t-82-4 MT/Yr. 2900 (x) 2900

ll Tri nitrotolucnc (TNT) + I l8-96-7 MT/Yr 3000 4000 7000

t2 Pentolite Cast Booster * NA 3000 5000 8000

l,l Detonating Fuse NA Million
Meters/Yr

150 15 225

l.l Detonators # NA Million
Nos.,Yr

125 25 t50

NON-EC Products $

Products Name

EC Products

l8

I

I

MT/Yr.

Lcad Azide (Captive)

J

MT/Yr.
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I Calcium/Sodium Nitrate 7 631-99-4/
13477-34-

4

MT/Yr 3600 6400 10000

2 GI/CU Wire coatins NA Million
Nos./Yr

90 60 150

3 Filling/ Pressing of Filled
Shells (Captive)

NA Million
Nos./Yr

63 t2'7 190

4 NA Miliion
Meters/Yr

00 450

5 Microchip (Captivc &
Finished)

NA Million
Nos.,Yr.

00 7.5 1.5

Applied for increase in Industrial license of HMX 1000 MTPA, TNT- 4000 MTPA, Pentolite Cast
Booster 5000 MTPA & PETN 4500 MTPA

# Applied in last EC proposal No. IA/MH/ND216187712017 dated 22. 10.2018 however, missed to
include in EC.

$ CTO has been obtained for item no. 1,2,3. & CTE obtained for item no. 4 & 5

l The PP reportcd that Ministry had issued EC earlier vide File No. J-l101112812017-IA II (I); dated
07.06.2019 to the existing project Modemization and Expansion of explosives and defence products
manufacturing plant at Village Chakdoh, Tehsil Katol, District Nagpur (Maharashtra) in favour of M/s. Solar
Industries India Limited.

The PP reported that as a part of compliance ofearlier EC, SIIL has submitted six monthly reports. The latest
status of project is already uploaded on the Parivesh portal where in exceedance of EC capacities of few
products during 2 021-22 & 2022-23 has been mentioned #. This was due to the market and National demand.
The details of actual production vis a vis EC and CTO in a tabular format is as follows:

6

Sr.
No.

Name of the
Product

Units As pcr
CTO

Granted

Actual Production
during FY 2021-22

Actual
Production

during FY 2022-
,1

I TPA 156250 r56250 167030.105

(Quantity Exceed-
10780.r05 TPA)

r6945r392

(Quantity Excecd-
1320r.392 TPA)

2 Bulk Emulsion
(SME)

TPA 12s000 125000 14215.673 14951 .789

3 SMO TPA 9162 9162 2923.6 3 1 19.985

4 PIBSA TPA 6000 6000 914.035 1250.49

Lead Azide TPA 9 9 8.964

Shock Tube,NONEL Tube
(Captive & Finished)

450

As per f,C
Granted

Slurry/Emulsion
Explosives*

9.695
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(Quantity Exceed-

0.695 TPA)

6 Lead Sryphnatc TPA ) -) 0 0

7 ASA Mixing &
Drying

TPA 12 t2 10.010 Ii.024

ll PET\."- TP,{ 1000 3000 -1055.lt00

(Quantity Dxceed-

55.8 TPA)

36n2.800

(Quantity Exceed-

6n2.8 TPA)

I HMX/HMX
Conrpounded

Products

T'PA 300 300 16.494 281.42

t0 RDX/RDX
Cornpounded
Prod u cts

TP,,\ 3000 3000 I I 1.832

l1 TNT TPA 3000 1000 1019.965 r071,495

t2 Pentolitc Cast
Booster*

1-PA 3 0(x) 3000 2921 .76t 3e21.175

(Quantity Excccd-
924.475 TPA)

li Detonating Fuse Others:

Million
Meters

pcr
Annun.t

I50 150 135.976 141.533

l.l Dctonators Others:

M illion
Numbers
pcr
Annum

0 125 60.063 6 r .305

7

# Amendment of Industrial Licence of Slurry/Emulsion Explosives was obtained from 156250 MT to
2,00,000 MT and that PETN and Cast Booster 3000 MT to 4500 MT. Prior permissions from PESO is

obtained for enhanced quantity for both the financial years (2021-22 & 2022-23).

The PP reported that the Existing land area is 110.85 Ha., additional 106.75 Ha. will be required for
proposed expansion. Thus, total land area after expansion will be 217.6 Ha. Out oftotal 217.6 Ha
land, 129.63 Ha is non-forest land, and 81 .97 Ha is covered under Forest land for which Forest
Clearance has already been obtained from Department of Revenue & Forest; Govemment of
Maharashtra vide Government Order No. FLD-3415/C.R.185/F- 10, Mantralaya, Mumbai dated
15.o4.20t9.

I

168.795

I
I

I
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9

The PP reported that the proposal does not involve ApprovaVClearance under Forest (Conservation)
Act,l980, Wildlife (Protection) Acl,l972 and CRZ notification,20l I as amended. There are no national
parks, wildlife sanctuaries, Biosphere Reserves, Tiger/Elephant Reserves, Wildlife Corridors etc. within
l0 km distance from the project site. River/ water body Bor Nala is flowing at the distance of 1.0 km in
SW direction.

The PP reported that the Existing water requirement is 997 KLD, proposed water requirement will be
I 178 KLD. Total water requirement for plant activities after expansion will be 2175 KLD and will be
met from Ground Water. CGWA have confirmed approval of ground water abstraction of 1600 KID.
For additional water requirement of 575 KLD, a separate NOC will be applied. Total capacity of ETPs
is 360 KLD. Entire quantity of effluerrt (Existing & Proposed) of 346 KLD will be treated in
different capacity of ETPs. Capacity of STP is 160 KLD. Domestic wastewater 145 KLD (existing &
proposed) will bc trcated in existing STP. The plant will be based on Zcro Liquid dischargc system.

The PP rcported that thc Power requircment after cxpansion will be 4500 kVA Including cxisting 3 100
kVA and will be mct from Maharashtra Slate Electricity Distribution Corporation Limited (MSEDCL).
Existing unit has 2 x 320 kVA,2 x 380 KVA, I x 400 KVA,4 x 500 KVA and 2 x 600 kVA capacity
DG sct, additionatly I x 250 kVA,2 x 500 kVA. and 1 x 600 kVA DG sct arc uscd as standby during
power failurc. Stack (S-meter height) will bc provided as pcr CPCB nonns to thc proposed DC sets.

Existing installed Solar Pancl capacity is 3 120 KW, which contributcs - 20 to 22 7o renewal cncrgy.

t0

12. The estimated project cost is Rs. 1229.58 Crores including existing investment of Rs. 692.737
Crores.and the Existing employment is 3l9l nos. including construction and operation phase and total
employment after expansion will be 4366 Nos.

13. I)eliberations bv the EAC:

The committee noted that an explosion incident has occurred at factory premises. After detailed
dclibcration the Committee desired the following additional information :

ll

lll.

Copy of any communication rcceived from PESO rcgarding explosion incindcnt and copy
any rcsponse submitted by the PP.

Action taken or Inspection rcport of thc Rcgional Officer, MPCB rcgarding explosion
incident.
Intemal Investigation Report and root cause analysis of explosion incindent. Accident
Investigation Report including possible causes of r,ulnerability established during the

accident and mitigation plans.

Details ofPolice FIR - Copy ofPanchnama.
Details of District Administration Actions and compliances.
Details of actions taken by PESO and other agencies.
Details of compensation provided.
Safety audit report - (Last conducted)
Structural Stability certificale.
Linkages ofaccident and Environment damages as per SOP shall be included in EIA.
Any Court case related to accident, ifany.
Other relevant information, if any.

lv.

vi.
vii.
viii.

ix.
x.

xi.
xii.

I l. Industry has alrcady developed grcenbelt in an area of 16.81% i.e. 36.58 Ha. out of total area of thc
project. Industry will develop greenbelt in an arca of 35% i.e. 76. l6 out of total arca of the project.
(Existing + Proposed).
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Accordingly, proposal was deferred for want of above additional information. Above all additional
information shall be submitted online to the PARIVESH portal for further consideration by EAC.

Proposed Erpansion & change in product rnir of Eristing Pesticides l\Ianulacturing unit with
production capacit) from 461.5 TPA to 1122.0 TPA located at Plot No -821, E21 Part, E-23l1, MIDC
Lote - Parshuram, Tal-Khed, District -Ratnagiri, Maharashtra by l'l/s Godrej Agrovet Limited

IProposal Number: IA/N{H/IND3/45172012023, File Number: J-l l0l l/231/2003-IA-II(I)l

l. The proposal is for the environmental clearancc for thc Proposcd Expansion & changc in product

mix of Existing Pesticides Manulacturing unil with production capacity from 46 I .5 TPA to I 122.0

TPA located at Plot No -824, E24 Part, E-2311, MIDC Lotc - Parshuram, Tal-Khed, Districr
Ratnagiri. Maharashlra.

2. Thc project/activity is covercd undcr Category 'A' of 5(b) Pesticides & Pesticidc Specific
Intermediatcs (excluding formulations) of Schedule of Environment lmpact Assessmcnt (EIA)
Notification, 2006 (as amended).

3. Thc ToR was granted by the Ministry, vide lctter no. J-l l0l1123112003-lA-lI(l) dated 10.8.2023.

The PP applicd for Environmcnt Clcarance in the Common Application Form and submittcd
EIA/EMP Report and other documents. The PP in the Form reported that it is a Expansion case- The
proposal rs placed in this Tlst EAC meeting on 29th December,2023, wherein the PP along with
accredited Consultant, M/s. Perfact Enviro Solutions Pvt. Ltd. (NABET Accreditation No.
NABET/EIA/22251RA0284 valid up to 26.11.2025) nrade a detailed presentation on the salient
features of the project. The information submitted by the PP is as follows:

4. The PP reported that the proposed Expansion shall be carried out within the existing plot area of 10,742

m2 (l .O7 42 ha) and thcre will bc no change in built up arca as wcll, thercfore thc land usc & land cover
olthc site will not be changed duc to this proposcd cxpansion. Thc land is owned by M/s Godrej Agrovet
Ltd. The dctails ofproducts to be manufacturcd are as follows:

S. No Product Name CAS
No.

Existing
Capacity
(TPA)

Proposed
Capacity (TPA)

Total
After
Expansion
(TPA)

End Use ol
the Product

(A) EC Products

I GOD.HHOOI
Pyrithiobac Sodium
Tech.

123342-
93-8

100.0 350.0 ,+50.0 Herbicide

2 Homobrassinolide
(HBR)

80483-
89-2

1.5 0.5 2.0 Biostimulator

J Bispyribac sodium
Technical

125401-
92-5

60.0 40.0 100.0 Herbicide

Agenda No. 71.10
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4 Forchlorfenuron
Technical

6tr I 57-
60-8

40.0 60.0 t00.0 Plant Growth
Regulator

5 Quizalofop-P-Ethyl
Technical

100646-
5l-3

45.0 5 5.0 t00.0 Herbicide

6 Dimethomorph
Technical

I1048U-
70-5

600 0.0 60.0 Fungicide

7 Metribuzin Technical 2 1087-

64-9
40.0 60.0 r00.0 I Ierbicide

8 Thiophanate Methyl
Technical

60.0 60.0 Fungicide

I Trifloxystrobin
Technical

1 41517 -
2t-7

45.0 5 5.0 100.0 F'ungicide

l0 Mepiquat Chloride
Tcchnical

t4t5t7 -
2t-7

10.0 .10.0 50.0 Plant
Growth
Regulator

Sub-Total 461 .5 660.5 1122.0

(B)
Formulations
Non-EC
Products
II Hitweed Pyrithiobac

Sodium l0%
10.0 0.0 t0.0 Hcrbicidc

l2 Rcpacking of
Quizalofap-p-cthyl

480.0 0.0 480.0 I Ierbicidc

ll Dilute Caustic LYE 360.0 0.0 360.0

1.1 Bispyribac Sodium
fonrulation

12s401-
92-5

100.0 100.0 200.0 Herbicide

l5 Florchlorfenuron
Formulation

68157-
60-8

10.12 39.88 50.0 Plant
Growth
Regulator

l6 AchookNimin 36.0 0.0 36.0 Neem based
pesticidc

17 12.0 I 3.0 25.0 Plant
Growth
Rcgulator

t8 Homobrassinolide
PGR Like Super
shakti. Dimore
Combine, Double, 1%

Homobrassinolide

12.0 13.0 25.0 Plant
Growth
Regulator

Agroneem r 90.0 0.0 190.0 Neem based
pesticide

20 Liquid Vipul. Vipul
Granules, Suruchi,
Ruchira

36.0 36.0 Plant
Growth
Regulator

2t Hitweed Pyrithiobac
Sodium Formulation

t 00.0 200.0 300.0 Herbicide

I

23564-
05-0u

0.0

I

I

I

I
I

I

I

BUMPER/BoLrNrEE 

l-

I

l9

loo I

I
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22 NaSI I 0.00 300 kl/year 300
kUyear

Paint and
Paper
Industry

Sub-Total I .346. l0 665.9 2,01 2.00

Total 1,807.6 1,326.4 3, r 34.00

5. The PP reported that there is no violation case as per the Notification No. S.O. 804(E) dated 14.03.2011

and no direction is issued under E (P) Act/Air Act/Water Act.

6. The PP reported that the earlier EC was granted vide Letter No- F.No. Jl l01l123112003-lA-II(l) on

09.03.2021 lbr manufacturing of pesticide products total capacity 1006.025 TPA. The project has

already been granted thc latest Consent to Operate (CTO) vide lcttcr No. 0000143466/CO 1230200'1259

by MPCB datcd 16.02.2023.

7. Thc PP reportcd that thc Certificd Compliance rcport for EC Idcntification NoF.No.Jl l0l | 123112003-

IA-Il(l) dated 09.03.2021has been obtained from Rcgional Officc of MoEF&CC, vide lettcr No. F.No.-
I 295IRON/202 I /NGP I 12362 dated 23.1 0.2023.

li. Two of the EC conditions are observed to be Partially Cornplied by the PP: Specific Condition No. X &
XXVI: Density of plantation nccds to bc improved Onc of the EC conditions is observcd to be not
Complied by thc PP Copy ofthc clearancc letter has not bcen scnt to thc concemcd Gram Panchayat.

9. Thc PP reportcd that there arc no National Parks, Wildlifc Sanctuaries, Biospherc Rcserves,
Tiger/Elephant Reserves. Wildlife Conidors etc. within l0 km distance lrom the project site.. There are

5 schedule - I Species found in the study area i.e. Crocodylus palustris, Python molurus, Varanus
bengalensis, Buceros bicomis, Pavo cristatus. is evidenced in the Buffer zone within a l0 km radius.

Conservation Plan has been approved

10. The PP reported that the Ambient air quality results for primary pollutants and specific pollutants as

under show that the quality of air in thc study arca conforms to the NAAQS, 2009.Core zonc: The mcan
valuc of PMl0 at two core zonc locations rangcs from (48.14 to 74.98 p.glm3) & PM2.5 ranges from
(13.84- 24.53 pg/m3), SO2 rangcs from (3.89- 8.94 pglm3), NO2 ranges from ( 10.52 - 21.39 pg/m3) &
CO (0.29 - 0.53 mg/m3) and VOC (0.14 - 0.28 pglm3) which are within the limits of National Ambicnt
Air Quality Standards (NAAQS). Buffcr zone: The mean valuc of PMl0 ranges from (48.93- 89.61
pglm3), PM2.5 ranges from (14.85- 29.97 pglm3), SO2 ranges lrom (4.42-23.69 pg/m3), NO2 ranges
from ( I 1.42 - 28.05 pglm3), CO ranges from (0.31-0.68 mg/m3) & VOC ranges from (0.15- 0.36) which
are within the limits of National Ambient Air Quality Standards (NAAQS). As per the Air Quality Index
by CPCB the air quality ofthe buffer zone is found to be Satisfactory during the period - March 2023 to
i|lay 2023.

I l. The PP reporled that the Total Water Requirement for this pesticide manufacturing unit after the
expansion will be 104.1 KLD out of which fresh water requirement will be 85.9 KLD, treated water will
be 14.6 I(ID and treated sewage will be 3.6 KLD. Fresh water will be used @ 4.5 KLD for domestic
purposes, 7.3 KID will be used in [ndustrial processes, 50.2 KID in Cooling tower, 11.5 KLD will be
used in Boiler, 3.4 KLD will be used in Gardening, 5 KLD will be used in Washing & rest 4 KLD of
water will be used in scrubbing. The treated water of 14.6 KLD will be used in Cooling tower. 3.6 KLD
of Treated sewage will be used in Gardening. After expansion the total wastewater generated will be

I
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31.2 KID out of which 6 KLD wilt be Strong Steam & 21.2 KLD will be weak stream and 4 KLD will
be sewage water. The 21.2 KLD Weak Stream will be sent to ETP ivhich was further sent to CETP &
RO System. Then 2.2 KLD RO Rejected & 6 KID Strong Steam will be sent to MEE System and 5.3
KLD (from MEE Systern) & 9.3 KLD (RO Permeate) will be used as treated water for reuse.

12. The Existing Power requirement 400 kVA will be increased to 600 kVA, and Will continued to be
sourced from Maharashtra State Electricity Limited (MSEDCL). DG sets of I x 200 kVA acoustic
enclosures are being used as standby during power failure with maximum stack height of 10 m as per

CPCB norms.

13. Details of Process Emissions Generation and its l\lanagement:

Stack ID Source of
Emission with
Capacity

Stack
Height
(m)

Stack Dra
(m)

Type of
Fuel

Quantity
o1'Fuel

APCM Type of Emissions i.e.
"Air Pollutants with
Permissible Lirnits"

Existing

0l DG Set
(1x200 kVA)

l0 0.2 0 I ISD Adequate
Stack
Heieht

PM- 150 mg,t,im3
SO2- 100 mgNm3
NOX- 50 mgNm3

02 TFH
(r,00,000
kcal/hr)

Itt 0.3 0 Natural
gas

22
SCM/hrs

Adequate
Stack
Height

PM- 150 mg,Nrn3
SO2- 100 mg,tlm3
NOX- 50 mg,Nm3

03 Boiler for
Process
(1 x 0.6 TPH)

21 0.25 Natural
gas

35
SCM/hrs.

Adequate
Stack
Height

PM- 150 rngrNm3
SO2- 100 rngi Nm3
NOX- 50 ms/Nm3

04 Boiler for
MEE
(l x 0.6 TPH)

21 0.25 Natural
gas

35
SCM/hrs.

Adequate
Stack
Height

PM- 150 mg,Nm3
SO2- 100 mg,AJm3

NOX- 50 mg,t,trm3

Proposed

There will not be addition of any flue gas stacks for proposed expansion

Stack ID Source of
Emission

Stack Hcight (m) APCM Permissible
limits

I Proccss Reactor l5 2 stage scrubbers
C.S.Lye Solution

H2S

2 Process Rcactor l5 C.S.l.ve Solution co2

Proposed
I Process Reactor l5 2 stage scrubbers

C.S.Lye Solution
I]2S

Type of Waste Quantity
(TPA)

Sourcc

Domestic Waste Solid Waste l.l9

Treatment N{ethod

Existing: Authorized Vendor

I

22 lit/hrs.

I

I

I

I

I

Existing
I

I

14. Details of Solid Waste/ Hazardous Waste Generation and its Management:

I
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(Biodegradable)

Rccyclablc Wastc
(Plastic, paper, wood.
glass, etc)

0.'19Olficc and related operations

0.90Sludgc from Seu'agc
treatmcnt plant

STP Sludgc

Total 2.8 8

Waste

Existing
uantr UnitTPA)

Proposcd

Category
(as per HWM
Rules, 201 6)

Total Aftcr
Expansion

I Process wasle or residues
(Herbicides Residues and
waste)

29 I 54.00 17 131 .28

3 s.3 36 49.002 Chemical sludge from
wastewater treatment

l 6U 65 30 93.65l Errpty barrels /containers
/liners contaminated with
hazardous chemicals /wastes

4 Process Residue and waste
(Process Organic Residue)

2 tt. t 283.79 508 791.29

5 I)istillation Residue lrorn
Solvent Recovery unit
(Solvent Distillation Residue)

20.3 101.61 145 241 .03

6 Process Residue and wastes
(Silica)

28.1 67.8l 91 r 64.8 r

7 Concentration or evaporation
residue (MEE Salts)

37 .3 250 424.42

8 Concentration or evaporation
residue (Organic Distillate
from MEE Stripper)

3 7.3 75.60 t 08 183.60

9 Used or spent oil 5.1 0.00s0 0.995 1.00

l0 Process Residue and waste
(Chlorides Of Calcium &
Sodium)

28 I 9.00 I3 22.00

HAZARDOUS WASTE MANAGEMENT OCESS

Proposcd: Treatment in inhouse organic
waste convertor (OWC) and use manure
for horticulture devclopment purposes in
thc mlscs
Send to Authorizcd Recyclers

Use as manurc for horticulture
develo IICNI s in the TCIIISES

Disposal

Incineration &
CHWTSDF

CHWTSDF

Recycler /sale to
authorized party with
Rule 9 registration
/CHWTSDF
Incineration &
CTIWTSDF

Co-Processing in Cement
Manufacturing/
Incineration faci lity/
CHWTSDF
Landfill & CHWTSDF

Landfill & CHWTSDF

Co-Processing in Cement
Manufacturing/
Incineration facility/
CHWTSDF
Recycler having
registration under Rule 9
of HoWM from CPCB/
SPCB
CHW'ISDF

Battery Waste

Non Hazardous Waste

Particulars Unit Existing Proposed Total Mode of disposal

S.

No.

13.20

I

I

t74.42

I

I
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Lead Acid
Battery

TPA 0.68 0.6ti 1.36 Returned to battery manufacture
through authorized dealer on
buyback procurement

E-Waste

Particu lars Unit Existing Proposed Total Mode of disposal
Electronic
items

0.72 0.72 1.44 Authorized Recyclers

BioMcdical Waste

Particulars Unit Existing Proposed Total Mode of disposal

Waste from
OHC

TPA 0.36 0.36 0.72 will be given to
CBMWTDF

15. The Budgct earmarked towards thc Environmcnt Management Plan (EMP) is { 179 lakhs (capital)

and thc Recurring Cost (operation and maintcnance) will be about { 53 lakhs per Annum. Industry
proposes to allocatc Rs. l0 Lakh towards CER.

16. Grcen belt/grecnery has bcen dcveloped and being maintaincd along most ofthe pcriphery ofthe
project arca as well as along roads. Total 3571.32 m2 (33.25%) olgrecn area will remain unchanged

aftcr cxpansion with a total No. of 714 trecs Green belt/grcencry has been developed and being
maintained along most of the periphcry of thc project area as well as along roads. Total 3571.32 m2

(33.25%) of green area will remain unchanged aftcr expansion with a total Nos. of 892 trces. 350 Nos

oftrees are already planted. The Committee noted that plant density in the existing premises is less as

mentioned in the CCR of IRO. It was suggested to plant more tree in order to increase the plant

density. Accordingly, PP submit the action plan to increase the plant density within the existing
greenbelt area. PP proposed that remaining 542 Nos. oftrees will be planted in the next 3 months i.e.,

by April 2024 before the onset ofmonsoon. Considering 907o survival rate, 602 Nos. ofsaplings will
be planted.

17. The PP reportcd that the proposed projcct is cxemptcd from Public Consultation as pcr clausc 7 (i) (iii)
stage (3)(i)(b) of EIA notification 2006 (as per OM J-I l0l1132112016-lA. II(l) dated 27th April 2018).

As thc unit exists in the Notified Industrial Area of Maharashtra Industrial Dcvelopment Corporation
(MIDC), Lote Parshuram.

18. The PP proposed to set up an Environment Management Cell (EMC) by engaging Environment officials
for the functioning of EMC.

19. The PP reported that Company aims to offset 961.2 metric tonnes of CO2 equivalent annually, which

is 16.2% of the total emissions, by cultivating this green space within the plant's premises each year of
operation. Consequently. the net residual CO2 emissions at full capacity are expected to be 6l 56. I 7

tonnes ofCO2 equivalent per annum, or approximately 1.97 tonnes ofCO2 equivalent per tonne of
production.

20. The PP submitted the Disaster Management Plan and On-site and Off-site Emergency Plans in the EIA
report.

I

TPA
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21. The existing project cost is INR 23.47 Crores and the estimated project cost after expansion is INR
30.47 Crores Existing project provides 30 Nos employment contributing to the Operation phase and

additional employment will be 33 Nos. contributing (23 Nos Construction phase & l0 Nos Operation

Phase). So, total employment after expansion will be 63 Nos.

During the deliberation EAC discussed the follorving issues:

PP submitted the revised water balance with less wastewater discharge and increased reuse of
treated water. As per Water balance report, total water requirement will be increased from 5 1.9

to 104.1 KLD atier expansion. Out of 104.1 KLD, fresh water requirement fiom MIDC rvater

supply will be 85.9 KLD and remaining 18.2 KLd will bc sourced fiom recyclcd water. Total
wastcwater gcncration aftcr cxpansion will be incrcased from 13.4 KLD to 31.2 KLD. Out of
3 I .2 KLD, industrial efflucnt rvill be 27 .2 KLD and scwage gcncration will be 4 KLD. Industrial
efflucnt will be scgregatcd into high TDS/COD effluent stream and low TDS/COD efflucnt
stream. High TDS/COD cffluent strcam will bc treated in MEE and MEE salt will be disposcd

of in TSDF. Low TDS/COD elflucnt stream will be will bc sent to ETP followcd by RO. 8 KLd
Trcatcd cffluent frorn ETP will be discharged to CETP and RO penncat will bc recycled tbr
manul'acturing proccss/cooling tower make up watcr/ boilcr ctc. Sewagc will bc trcated in STP

and STP treatcd water will be recyclcd/rcused for horticulture purposc.

PP committed to install 25 KLD rain water collcction pit and rain watcr will bc uscd to meet

fresh water demand during monsoon.

PP submitted the revised Updated Solid Waste details and Hazardous Waste details

Details of Hazardous Waste i\{anagement

Sourcc Type of Waste Quantity
(TPA)

Trcatment Method

Domcstic Wastc
Solid Waste
(Biodegradablc) l.l9

Existing: Authorized Vendor
Proposed: Treatment in inhouse
organic waste convertor (OWC) and
usc manure for horticulture
developmcnt purposcs
in the premises

Officc and related
operations

Recyclable Wastc
(Plastic, paper, u'ood,
glass, etc)

0.19 Send to Authorized Recvclers

Sludge from Sewage
heatment plant

STP Sludgc 0.90 Use as manure for horticulture
development purposes in the
premises

Total 2.88

HAZARDOUS WASTE MANAGEMENT (PROCESS)

S Quantity (Unit-TPA)

22. Deliberations bv the EAC:

I
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No. Waste Category (as

per HWM
Rules, 201 6)

Existing Propose
d

Total After
Expansion

Process waste or residues
(Herbicides Residues and
waste)

29.1 54.00 77 13 1 .28t

35.3 t3.202 ChemicaI sludge fiom
wastewater
Treatment

36 49.00

30 93.65) t.l 63.653

Empty barrels /containers
/liners contaminated with
hazardous
chcmicals /wastes

28.1 283.19 508 791.294
Proccss Rcsiduc and waste
(Proccss Organic Residuc)

l0 I .61 145 247.0320.35

Distillation Residue from
Solvent Recovcry unit
(Solvcnt Distillation Residue)

Disposal

lncineration &
CHWTSDF

CIIWTSDF

Recycler /sale to
authorized party
with Rule 9
registration
/CHWTSDF

Incineration &
CHWTSDF

Co-Processing
in Cemcnt
Manufacturingi
Incineration

I

I

I

I

I

I

I

I

I I

I

I

I I
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HAZARDOUS WASTE MANAGEMENT (PROCESS)

S

Waste
Category
(as per
HWM
Rules,
2016)

Quantity (Unil-TPA)
DisposalExisting Proposed Total

After
Expansion

facility/
CHWTSDF

6 Process Residue and
wastes
(Silica)

28.1 67.81 97 164.8 I Landllll &
CHWTSDF

7 Concentration or
cvaporation
residue (MEE Salts)

37.3 174.42 250 424.42 Landfill &
CHWTSDF

8

Conccntration or
evaporation rcsidue
(Organic Distillatc liom
MEE Stripper)

Jt.-t 75.60 I O[J 183.60

Co-Proccssing
in Cerncnt
Manufacturing/
Incincration
facility/
CTIWTSDF

9 Used or spent oil 5 I 0.0050 0.995 L00

Rccycler
having
registration
under Rule 9
of HoWM
lrom CPCB/
SPCB

l0
Process Residue and
waste (Chlorides Of
Calcium &
Sodium)

28. I 9.00 t3

PP submittcd the Greenbelt details with the name and numbcr of saplings & total budget
for the same along with the undertaking.
Existing greenbelt is developed in 3571 .32 m2 of area within premises. (33 .25 %o of the
plot area)

Number ofrrees required = 3571.3214 m2 - 892 (considering 2500 tree per I ha as tree
density)
Number oftrees already planted at site = 350

MoMof 7l't EAC Me?ting (htdusb-u-3 Seoor) heldon 2yh Decemher,2023 Page 136 of 157

l^"

I

I

I

I

I

I

I

I
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I

I
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I

I
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No. ofTrees to be planted - 542

Considering the survival rate of 90o/o in this area, 602 saplings shall be planted in the next
3 months. Moreover, in addition to the same, plantation shall be undertaken in the adjacent
newly built MIDC road alongside M/s Godrej Agrovet site boundary. Hence completion
of plantation alongside MIDC road shall be done within the next 3 months

PP submitted the Breakup of EMP cost :

Capital Expenditure in Lakhs
Sr.
No.

Particrrlars Existing (INR) Proposed (INR) Total After
Expansion (INR)

l Air management t5 t2 21

2 Wastewatcr managernent 50 85 135

3 Landscaping / Plantation l 3 6

4 Rainwatcr Collcction 2 I 3

5 Misc.(Health & Safcty) 4 4 ti

Total 71 105 179

Recurring Expcnditurc in lakhs pcr annurn

Sr.
No.

Particulars Existing
(TNR)

Proposcd (lNR) Total After
Expansion
(rNR)

I Air Managemcnt I 9

I Solid Waste Management 5 4 9

3 Wastewater Management r0 8 t8
4 Landscaping/ Plantation 3 2

5 Rain Water Harvesting 0.5 0.5 l

6 Environment Monitoring 3 2 5

l Occupational Health &
Safety

1 2 6

Total 29.5 23.s 53

The committee was satisfied with the rcsponse provided by PP on above information. Further,

Cornmittee desired to submit the above information in writing. Accordingly, PP has submittcd the

desired information and EAC found the information/commitments satisfactory.

The EAC constituted under the provisions of the EIA Notification, 2006 comprising expert

members /domain experts in various fields, examined the proposal submitted by the PP in desired

MoM ol 71't EAC Meerihg (l dustry-3 Sector.) hekl on 2Vh December, 2023 Poge 137 of 157
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format along with the EIA/EMP reports prepared and submitted by the Consultant accredited by
the QCI/ NABET on behalf of the PP.

The EAC noted that the PP has given an undertaking that the data and infom.ration given in the

application and enclosures are true to the best of his knowledge and belief and no information has

been suppressed in the EIA/EMP reports. If any part of data/information submitted is found to be

false/ misleading at any stage, the project will be rejected and Environmental Clearance given, if
any, will be revoked at the risk and cost ofthe PP.

The EAC noted that the EIA reports are in compliance with the ToR issued for the project, reflecting
the present environmental status and the projected scenario for all the environmental components.

Thc EAC deliberatcd on the proposcd mitigation measures towards Air, Watcr, Noisc and Soil
pollutions. The EAC advised that the storage of toxic/cxplosive raw matcrials/products shall be

undertaken with utmost precautions and following the safety norms and best practices.

The EAC dcliberated on the Onsite and Offsite Emergcncy plans and various mitigation measures

to bc proposed during the implcmentation also of the project and advised the PP to implemcnt the
provisions of the Rules and guidelines issued under the Manufacture, Storage and Import of
Hazardous Chcmicals (MSIHC) Rules. 1989, as anrended time to time, and the Chemical Accidents
(Emergcncy Planning, Prcparedness and Rcsponsc) Rulcs, 1996.

The EAC dcliberatcd on the proposal with due diligcnce in the process as notified undcr thc
provisions of the EIA Notification, 2006, as amendcd from time to time and accordingly made the

recommendations to the proposal. The expert members ofthe EAC found the proposal in order and

recommended for grant of environmental clearance.

The EAC is of the view that its recommendation and grant of environmental clearance by the

regulatory authority to the project/activity is strictly under the provisions of the EIA Notification
2006 and its subsequent amendmenls. It does not tantamounrconstrue to
approvals/consent/permissions .ctc. required to be obtaincd or standards/conditions to be followed
under any other Acts/ Rulcs/ Subordinate legislations, etc., as may bc applicable to the project. The
PP shall obtain neccssary permission as mandatcd undcr thc Watcr (Prcvcntion and Control of
Pollution) Act, 19'74 and the Air (Prcvention and Control of Pollution) Act, 1981, as applicable
from timc to time, from the State Pollution Control Board, prior to construction & operation ofthc
project.
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23. The EAC, after detailed deliberations, recommended the project for the grant of
environmental clearance, subject to the compliance of the terms and conditions as

under, and general terms and conditions in Annexure-I:

(i) Stack of adequate height shall be provided with the gas fired (2x0.6 TPH) boiler and I

Lakh Kcalilr thermic fluid heater as per CPCB norms.

(ii) Two stage water followed by alkali Scrubber system alongwith adequate stack height shall
be provided to control process emissions viz. H:S and CO:. The scrubbing media shall be
sent to effluent treatment plant (ETP) for treatment. Efficiency of scrubber shall be
monitored regularly and maintained properly. At no time, the emission levels shall go

beyond the prescribed standards.

(iii) The volatile organic compounds (VOCs)/Fugitivc emissions shall be controlled at99.9l Yo

with effcctive chillers/modern technology. Regular monitoring of VOCs shalI be carried
out.

(iv) Total frcsh watcr requircment irom MIDC water supply shall not excced 85.9 KLD

(v) NOC from the Concemed Local authority shall bc obtaincd before start ofthe construction
of plant and drawing of the MIDC water supply for thc project activities, State Pollution
Control Board / Pollution Control Committees shall not issue the Conscnt to Operatc
(CTO) under Air (Prcvention and Control of Pollution) Act and Water (Prevention and

Control ofPollution) Act till the project proponent shall obtain such permission.

(vi) The the total wastewater generated shall not exceed 31.2 KLD out of which 6 KLD
shallwill be Strong Steam & 21.2 KLD shall be weak stream and 4 KLD shall be sewage

water. The 21.2 KLD Weak Stream shallwill be sent to ETP which was further sent to

CETP & RO System. Then 2.2 KLD RO Rejected & 6 KLD Strong Steam shall be sent to
MEE System and 5.3 KLD (from MEE System) & 9.3 KLD (RO Permeate) shall be used

as treated water for reuse.
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(vii) Total wastcwatcr gcncration after cxpansion shall not exceed 3 1.2 KLD. Out of 3l .2 KLD,
industrial effluent will be 27.2 KLD and sewage gcneration will be 4 KLD. Industrial
effluent shall be segregated into high TDS/COD effluent stream and low TDS/COD
elfluent stream. High TDS/COD effluent stream will be treated in MEE and MEE salt will
be disposed of in TSDF. Low TDS/COD effluent stream will be will be sent to ETP

followed by RO. 8 KLD Treated elfluent lrom ETP shall be discharged to CETP and RO
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permeat shall be recycled for manufacturing process/cooling tower make up water/ boiler
etc. Sewage will be treated in STP and STP treated water shall be recycled/reused for
horticulture purpose. Treated effluent should be passed through holding tank. Online pH
meter, flow meter and TOC analyzer should be installed. Efforts shall be also made to

explore the possibility of recycling/reuse of the treated effluent.

(viii) The PP shall develop greenbelt at least 5-10 m width over an area of 33% ofthe total plot
area. The 602 additional tree saplings shall be planted and should be of sufficient height,
preferably 6-ft within 6 months of grant of EC in order to densify the existing greenbelt.

The budget earmarked for the plantation shall be kept in a separate account and should be

audited annually. The PP should annually submit the audited statement along with proof
of activities viz. photographs (beforc & after with gco-location datc & time), dctails of
cxpert agcncy engagcd, details ofspecies planted. number ofspecics planted, survival rate,

dcnsity of plantation ctc. to the Rcgional Office of MoEF&CC bcfore I st July of every
ycar for the activities carricd out during previous ycar.

(ix) A scparatc Environmental Managcmcnt Cell (having qualified persons with Environmcntal
Scicnce/Environmental Engineering/spccialization in the project arca) equippcd with full-
tlcdged laboratory facilities shall bc set up to carry out the Environmcntal Managemcnt
and Monitoring functions. PP shall engage Environrnent Officials. In addition to this
one safety & hcalth officer as per the qualification given in Factorics Act 1948 shall be

engaged within a month of grant ofEC. PP should annually submit the audited stalcment
of amount spent towards the engagement of qualificd persons in EMC along with dctails
of person engaged to the Regional Office of MoEF&CC before I st July of every year for
the activities carried out during previous year.

(x) The company shall comply with all the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry. All the recommendations made in
the EIA/EMP in respect of environmental management, and risk mitigation measures

relating to the projcct shall be implcmented. The budget proposcd under EMP is t 179

Lakhs (Capital cost) and t53 Lakhs per annum (Rccurring cost) shall be kept in scparate

account and should bc audited annualty. The PP should submit thc annual audited statement
along with proof of implcmentation of activitics proposed under EMP duly supportcd by
photographs (bcfore & after with geoJocation date & time) and other docuntcnt as

applicable to the Regional Office of MoEF&CC before lst July of every year for the
activities carried out during previous year.
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(xi) Training shall be imparted to all employees on safety and health aspects of chemicals
handling. Salety and visual reality training shall be provided to employees.

(xii) No banned Pestcides shall be manufactured by the project proponent. No banned raw
materials shall be used in the unit. The project proponent shall adhere to the

notifications/guidelines of the Govemment in this regard.

(xiii) The project proponent shall utilize modem technologies for capturing of carbon emitted
and shall also develop carbon sink/carbon sequestration resources capable of capturing
more than emitted. The implementation report shall be submitted to the IRO, MoEF&CC
in this regard.

(xiv) The projcct proponent shall comply with the environrnent norms for'Pesticidc industry'as
notified by the Ministry of Environmcnt, Forest and Climatc Changc, vide GSR 446 (E),

dated I 3.6.201 I under thc provisions of the Environmcnt ( Protection) Rulcs, I 986.

(xv) All necessary precautions shall be takcn to avoid accidents and action plan shall bc
implemented for avoiding accidents. The projcct proponent shall implemcnt the

onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed undcr

the rules and guidelines issued in the Manutacture, Storage and Import of Hazardous

Chemicals (MSIHC) Rules, 1989, as amended time to time, and the Chemical Accidents
(Emergency Planning. Preparedness and Response) Rules, 1996.

(xvi) The volatile organic compounds (VOCs)/Fugitive emissions shall be controlle d, at 99.97 '/.
with effective chillers/modem technology. Regular monitoring of VOCs shall be carried

out.

(xvii)The storage oftoxic/hazardous raw material shall be bare minimum with respect to quantity

and inventory. Quantity and days of storage shall be submitted to the Regional Office of
Ministry and SPCB along with the con.rpliance report.

(xviii) All the hazardous wastc shall bc managed and disposed as per thc HWM Rules 2016.

Hazardous waste such as Distillation Residue and Off Specification Products shall be cither
send to common incineration sitc or scnd for coproccssing. Solid waste shall be segregatcd

into dry and wet garbage at site in accordance to the Solid Waste Management Rules, 2016.

Wet waste shall be converted into compost and used as manure for greenbelt development.

MoM of 71"' EAC Meeting (lndustr!-3 Sector) held on 29'h Decemher,2023
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(xix) The occupational health centre for surveillance ofthe worker's health shall be set up. The

health data shall be used in deploying the duties of the workers. All workers & employees

shall be provided with required safety kits/mask for personal protection.

(xx) The unit shall make the arrangement lor protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per the norms.

(xxi) The storm water from the rooftop shall be channelized through pipes to the 25 KLD storage

tank constructed for harvesting of rain water in the premises and harvested water shall be
used for various industrial processes in the unit. No recharge shall be permitted within the
premises. Process effluenU any wastewater shall not be allowed to mix with storm water.

(xxii)The solvent managernent shall be carricd out as follows: (a) Reactor shall be connected to
chilled brine condenser systcm. (b) Reactor and solvent handling pump shall have
mechanical seals to prevcnt lcakages. (c) Solvents shall bc stored in a separate space

spccificd with all safety measures. (d) Proper ea(hing shall bc provided in all the elcctrical
equipment wherever solvent handling is done. (e) Entire plant shall be flame proof. The
solvent storage tanks shall bc provided with breather valve to prcvent losses. (f) All the
solvent storagc tanks shall be connectcd with vent condensers with chilled brine
circulation.

(xxiii) The PP shall undertake wastc minimization measures as below (a) Mctering and control of
quantities ol active ingredients to minimize wastc; (b) Rcuse of by-products from the
process as raw materials or as raw material substitutes in other processes. (c) Use of
automated fifling to minimize spillage. (d) Use of Close Feed system into batch reactors.
(e) Venting equipment through vapor recovery system. (f) Use ofhigh pressure-hoses for
equipment cleaning to reduce wastewater generation.

(xxiv) PP shall sensitize and create awareness among the people working within the project area
as well as its surrounding area on the ban of Single Use Plastic in order to ensure the
compliance of Notification published by MOEFCC on I 2th August, 202 I . A rcport along
with photographs on the measures taken shall also be included in the six-rnonthly
cornpliance rcport bcing submitted to conccrned authority.

MoM of 7l't EAC Mceting (lndustry-3 Settor) held on 29'h Dacembar, 2023 I'uge 1,12 oJ I57
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Proposed expansion of synthetic organic chemicals (from 700 MT/month to 6g00 MT/month)
manufacturing plant within Existing Unit of. (Unit-II) at Gut No. 398/1&2, 459/I, At & po:
Dinkarpada, Kudus, Ta: Wada, Dist: Palghar,, Maharastra by M/s. Orson Resins and
Coatings Pvt. Ltd - Terms of Reference under violation - reg.

f Proposal NO: tA/MH/IND3145456712023, File No.: IA-J-ll0ll/430/2023-IA-II(I)l

The proposal is for the ToR for preparation of EIA/EMP tbr the Proposed expansion of synthetic
organic chemicals (from 700 MT/month to 6ti00 MT/month) manufacuring plant within Existing
Unit of. (Unit-II) at Gut No. 39Ull&2, 45911, At & Po: Dinkarpada, Kudus, Ta: Wada, Dist:
Palghar, Maharastra

2. The project/activity is covered under Category 'A' of Item 5(f), Synthetic organic chemicals
industry of Schedule of Environmcnt Impact Assessment (EIA) Notification, 2006 (as amended) as
the project is located outsidc the Notified Industrial Area.

4. Thc PP reported the product details as follows

Sr.
No.

Products CAS Nos.

Quantity (MT/Month)

Existing Proposcd

I
Unsaturated Polyester
Resin

700 4600 5300

2 Saturated Polyester Resin 1t3669-95-7 0 1500 1500

TO't Al- 700 6100 6tt00

The PP rcported that EC is not obtaincd for thc existing projcct as the cxisting project is under
operation since 2002 before the provisions of EIA Notification 2006. PP also informed that
proposal involvs violation of EIA Notification 2006 as the said Unit has expanded the
capacity from 700 MTPM to 2000 MTPM in the year 2018 without obtaining prior
environmental clearance,

5

Poge 143 t1 157

3. The PP applicd for thc ToR vide proposal No. IA,MH/IND3145456712023 dated 5.12.2023 . The
proposal is now placed in this 7l't EAC Mecting held on 29rh Dcccmber,2023 whercin thc PP made
an accredited Consultant, /s. Aqua-Air Environmental Enginecrs Pvt. Ltd. (NABET Accrcditation
No.: NABET/EI A/202315A 0196 Valid Up to April 08, 20241 a detailed presentation on the salicnt
features ofthe projcct. The information submitted by the PP is as follows:

Total after
expansion

I

I
I

lru,rr-ot-t
I

MoM of 71" EAC M('eting (l dusttl-3 Se.lor) held on 29tt' Dccenber. 2023

228



7

6 The pP reported that the Existing land area is 9960 m2. Additional 2100 m2 land will be used for

proposed expansion. Hence, Total land area after proposed expansion is 12060 m2.

The PP reported that the proposal does not involve Approval/Clearance under Forest

(Conservation) Act, l 980, wildlife (Protection) Act,l972 and cRZ notification, 201 1 as amended.

Tansa River is llowing at a distance of 2.5 km in South West directions.

The PP reported that the Total water requirement is 21 KLD (Existing: 5 KLD + Additional: l6
KLD) of which fresh water requirement of 1.3 KLD will be met by tanker water supply.

Effluent of 2l . I KLD (lndustrial: 17. I KLD + Domestic: 4 KID) quantity will be treated in
Primary, Secondary & tertiary Treatment and MEE and then sent to recycler'reuse within premises.

The plant will be based on Zero Liquid dischargc system Total Wastewater Gencration 2l . I KLD
(lndustrial: 17.1 KLD + Donrestic: 4 KLD). Thc industrial efflucnt l7.l KLD shall be treatcd in
Primary, Sccondary & tertiary Trcatmcnt units followcd by MEE. The condcnsate from MEE 15.7

KLD shall be rccyclcd for industrial purpose - I I KLD and for gardening - 4.7 KLD. Domestic
scwage will bc trcated in proposed STP & 4 KID treated wastc watcr shall bc reused for gardening
- 0.3 KLD and flushing - 3.7 KLD. Unit will adopt Zcro Liquid discharge facility.

l0 The PP rcported that the Powcr rcquircment aftcr expansion will bc 500 KVA including cxisting
200 KVA and will be mct fiom Maharashtra State Elcctricity Board. Unit will install DC scts of
125 KVA x 2 & 250 KVA x l. DG sets shall be used as standby during power failurc. Stack
(Height: I I m) will be providcd as per CPCB norrns to the proposcd DG sets.

ll PP proposed that Industry will develop Greenbelt in an area of 18.64% i.e.,2248 m2 out of total
area ofthe project I 2060 m2. Total 12060 m2 (Existing: 9960 m2 + Additional: 2 100 m2) land area
is available at site; out of this area about 2248 m2 1t8.0+%; (Existing: 105 m2 + Additional: 2143
m:) area will be covered as greenbelt. Industry also proposed to develop additional greenbelt
outside the premises in area of 4052 m2 (33 .6oA of total area of proj ect). However. the Committee
observed that Industry has sufficient land for greenbelt. Therefore, PP shall come out with layout
map lor 33% greenbelt within the plant premises in the EIA report.

12. The estimated project cost is Rs 22.41 Crorcs (Existing: 0.27 Crores + Proposed: 22. l4 Crores).and
the total Employmcnt will be 175 pcrsons as dircct & 0 pcrsons indirect.

The Committee deliberated on the certified compliance report issued by SPCB,
Greenbelt/plantation, Monitoring reports and found it to be satisfactory. The EAC noted that no
directon has been issued by MPCB.

E

9
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14. The Committee, after detailed deliberations, recommended for issuing Standard ToR IAnnexure-
III with Public Hearing as the project site is located outside the notified industrial area and the
following additional ToR, as per the provisions of the EIA Notification, 2006 (as amended) and
SOP dated 07.07.2021:

(i) The PP shall tbllow the Standard Operating Procedure (SoP) issued by the Ministry on
07 .07 .2021 for handling of violation cases under EIA Notiflcation, 2006.

(ii). PP shall complete the Impact Assessment studies & submit Environmental lmpact Assessment
(EIA) report & Environmental Management Plan (EMP) (Damage Assessment, Remedial Plan
and Community Augmentation Plan) in a time bound manner.

(iii). Assessment of ecological damage with respect to air, water, land and other environmental
attributcs. The collection and analysis of data shall be done by an environmental laboratory
duly notified under the Environmcnt (Protection) Act, 1986, or an environmental laboratory
accrcdited by NABL, or a laboratory ofa Council ofScientific and Industrial Research (CSIR).

(iv) Prcparation of EMP corrprising remediation plan and natural and community resource
augmcntation plan corresponding to the ccological damage asscssed and cconomic benefits
derived duc to violation.

(v). The remediation plan and thc natural and communrty resource augmefltation plan to be

preparcd as an indepcndent chapter (13) in thc EIA report by the accrcdited consultants.

(vi). Budget of remediation plan and natural and community resource augmentation plan

corresponding to the ecological damage shall be cornpleted within three years and to be
prepared accordingly.

(vii). The project proponent shall be required to submit a bank guarantee equivalent to the amount
of remediation plan and natural and community resource augmentation plan with the SPCB
prior to the grant ofEC. The quantum shall be recommended by the EAC and finalized by the

regulatory authority. The bank guarantee shall be released after successful implernentation of
thc EMP, followed by rccommcndations of the EAC and approval of thc rcgulatory authority.

(viii). Calculation of thc penalty amount as per provision of SOP dated 07.07.2021 (i.e. 0.5% of the

total project cost incurrcd up to the date of filing of application along with EIA/EMP report
PLUS 0.125% of the total tumover during thc pcriod of violation) with supporting documents.

In addition to this, actual production vis-a-vis CTO capacity financial year wise in a tabular
fomat with supporting documents.
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(ix) The State Govemment/SPCB to take action against the project proponent under section l5 read

with secion 19 of the Environment (Protection) Act, l9tt6, and further no consent to operate to
be issued till the project is granted EC. SPCB shall restrict the activity/production to the extent
to which prior EC was not required.

(x) PP shall come out with layout map for 33% greenbelt within the plant premises in the EIA
report.

(xi) Certified compliance report from the IRO, MOEFCC/SPCB for the existing EC/CTO shall be

submrtted as per OM dated 8.6.2022.

(xii). Information regarding PH to be incorporated in the EIA report : (a) Public Hearing Report
containing details such as (i) Details of advcrtisemcnts (ii) Copy of forwarding lettcr ofSPCB
to MoEF&CC (llI) Legible copy of public hcaring proccedings duly signcd by thc presiding
officer. (iv) Attcndance shcets (v) Action plan to addrcss the issucs raiscd during public hearing
along with budgct allocation and tirne line. (vi) Copy ofhand written gricvanccs/submissions
if any. (b) Ambient air quality was rronitored during October- Dccember 2019.

Expansion of Active Pharmaceutical lngredients (APIs) Bulk Drug manufacturing unit with
production capacity from 25.5 TPM to I34.082 TPN'I within the Existing Plant located at Sv. No.90/2,
9013, 9011, 9911, 9912, 9913, 9914, 99/5. 100/1, 100/2a, 100/2b, 100/3, Village Sathammai. Taluka
Madurantakam, District Chengalpattu (Formerly Kancheepuram), Tamil Nadu by M/s Sun
Pharmaceutical lndustries Ltd, -Court Case regarding

The proposal was earlier considered in the 70th EAC meeting hetd on 4th December, 2023 in which
Committee suggested that due to paucity of time, this matter may be listed in the upcoming meeting for
discussion. In Ihe meantime, documents related to the proposal may be circulated to the members. Now the
proposal was considered in 71"' EAC meeting held on 29'h December,2023 in which Committee noted that
Ministry, vide file no. IA-J-1 l0l I154412021-I{-ll(l) dated 3lst March 2022 has granted environmental
clearance for expansion of Active Phamraceutical Ingredients (APIs) manufacturing unit with production
capacity from 25.5 TPM to 134.082 TPM within the Existing Plant located at Sy. No. 90/2, 90/3 ,9014,9911.
9912, 9913, 9914, 9915, 100/1, 100/2a. 100/2b, 100/3, Village Sathammai, Taluka Madurantakam, District
Chengalpattu (Formerly Kancheepuram), Tamil Nadu by M/s Sun Pharmaceutical Industries Ltd subject to
the following conditions:

i. This Environmental Clearance (EC) is subject to orders/ judg'ment of Hon'ble NGT and any other
Court of Law, as may be applicable to this project.
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ii. This Environmental Clearance is subject to obtaining the NBWL clearance Iiom the Standing
Committee on Wildlifc as the Unit is located at 3.72 km (West) from the Vcdanthangal Bird
Sanctuary.

Committee also noted that Hon'ble NGT while hearing th€ matter in Appeal No 33 of 2022 passed the order
daled I lth October,2023 with the following obscrvations:

" 1. Despile our Order daled 10.04.2023 seeking the report from the MoEF&CC for the action to be laken
by them, the MoEF&CC has filed lhe reporl dated 09.05.2023 stating the general statements onlv and
nothing specijic to lhe queslions asked.

4. Once this Tribunal had held thot it was not valid, the MoEF&CC shotrld have reyisited the impugned EC
and taken apprupriate aclion qgainst lhe Project Proponent.

5. Therefore, v',e call .for the report.from the MoEF&CC as to --hot action the! have taken to keep the
expansion EC granted (which is impugncd in this appeal) in aheyance, vvhether the expansion EC can be

sustained and whether thc MoEF&CC woultl revisit the same to either vithdrav, or keep it in abeltance."

Committee was of the view that earlier EC dated 3lst March 2022 contained condition that EC will be

subject to orders/judgment ofHon'ble NGT and any other Court ofLaw, as may be applicable to this project.

In view of the above, the Expert Appraisal Committee (lndustry-lll) recommended to keep EC dated

3lst March 2022 in abeyance until the finaljudgement ofthe Hon'ble NCT.
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ANr*EXURE-I
GENERAL EC CONDITIONS

No further expansion or modifications in the plant, other than mentioned in the EIA Notification,

2006 and its amendments, shall be carried out without prior approval of the Ministry of
Environment, Forest and Climate Change/SEIAA, as applicable. In case ofdeviations or alterations

in the project proposal from those submitted to this Ministry for clearance, a fresh reference shall

be made to the Ministry/sElAA, as applicable, to assess the adequacy of conditions imposed and

to add additional environmental protection measures required, if any.

The PP shall strictly comply with the rules and guidelines issued under the Manufacture, Storage

and trnport of tlazardous Chcmicals (MSIHC) Rules, 1989, as amcndcd time to timc. the Chentical

Accidents (Emergency Planning, Preparedncss and Response) Rules, 1996, and Hazardous and

Othcr Wastcs (Management and Trans-Boundary Movemcnt) Rules, 2016 and othcr rulcs notificd
under various Acts.
The cnergy source for lighting purposc shall bc prefcrably LED bascd, or advanccd having
prefcrencc in encrgy conscrvation and environment bcttennent.
The overall noise levcls in and around the plant area shall be kept wcll within thc standards by
providing noise control measures including acoustic hoods, silencers, cnclosures ctc. on all sources
of noise gcneration. Thc ambient noise lcvels shall conform to thc standards prescribed under thc
Environnrent (Protection) Act, 1986 Rulcs. 1989 viz. 75 dBA (day time) and 70 dBA (night timc).
The company shall undertakc all relevant measures fbr improving the socio-cconomic conditions
of the sunounding arca. Thc activitics shall be undertakcn by involving local villages and
administration. The company shall undertake eco-developmental measures including community
welfare measures in the project area for the overall improvement ofthe environment.
The company shall earmark sufficient lunds towards capital cost and recurring cost per annum to
implement the conditions stipulated by the Ministry of Environment. Forest and Climate Change
as well as the State Govemment along with the implementation schedule for all the conditions
stipulated herein. The funds so eannarked for environment management/ pollution control
measures shall not be diverted for any other purpose.
A copy of the clearance letter shall be senl by the PP to concerned Panchayat,
ZillaParishad/Municipal Corporation, Urban local Body and thc local NGO, if any, from whom
suggestions/ representations. ifany, werc received while processing thc proposal.
The PP shall also upload,/submit six monthly rcports on Parivesh Portal on thc status of compliance
of the stipulatcd Environmcntal Clearance conditions including results of monilorcd data to the
respectivc Integrated Regional Office of MoEF&CC, thc respcctive Zonal Officc of CPCB and
SPCB. A copy of Environmental Clearance and six monthly compliance status report shall be
posted on the website ofthe company.
The environmental statement for each financial year ending 31'r March in Form-V as is mandated
shall be submitted to the concemed State Pollution Control Board as prescribed under the
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Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website
ofthe company along with the status of compliance ofenvironmental clearance conditions and shall
also be sent to the respective lntegrated Regional Office of MoEF&CC by e-mail.
The PP shatl inform the public that the project has been accorded environmental clearance by the
Ministry and copies of the clearance letter are available rvith the SPCB/Committee and may also
be seen at Website of the Ministry and at https://parivesh.nic.in/. This shall be advertised within
seven days from the date of issue olthe clearance letter, at least in two local newspapers that are

widely circulated in the region of which one shall be in the vemacular language of the locality
concemed and a copy ol the same shall be forwarded to the concemed Regional Office of the

Ministry.
The project authorities shall inform the Regional OlIlce as rvell as the Ministry, the date of ilnancial

closure and final approval of the project by the concemed authorities and the date of start of the

project.
This Environmcntal clearance is granted subject to final outcome of Hon'ble Supreme Court of
lndia, Hon'blc High Court, Hon'ble NGT and any other Court of Law, if any, as may bc applicable

to this project.

MoM of 71'' EAC Meeting (lndu.ttry-3 Sectorl held on 29'h Deccmher 2023 Pug! 149 oI157

234



ANr-EXURE-ll
STANDARD TERMS OF REFERENCE

A. GENERIC TERI\{S OF REFERENCE

l) Executive SummarY
2) Introduction

i. Details of the EIA Consultant including NABET accreditation

ii. Information about the PP

iii. lmportance and benefits ofthe project

MoM of 7l't EAC Meeting (lndusu'r.3 Secror) held on 294 Dece her, 2023 Page 150 ol l57

3) Project Description
i. Cost of project and timc of complction.
ii. Products with capacities for the proposed projcct.
iii. [f expansion projcct, details ofexisting products with capacities and whether adequate

land is available for expansion, refcrencc ofcarlier EC ifany.
iv. Details of existing products and production, if any, along with prescnt

product/production details in tabular fonnat, to vcrify the compliance of the EIA
Notifications.

v. Dctails of existing products and production, if any, along with prcsent

product/production details in tabular format, to vcrify the compliance of thc EIA
Notifications.

vi. List ofraw matcrials required and their source along with modc of transportation.
vii. Other chemicals and materials rcquircd with quantitics and storage capacitics
viii. Details of Emission, effluents. hazardous waste generation and their management.
ix. Requirement of water, power, w'ith source of supply, status of approval, water balance

diagram, man-power requirement (regular and contract)
x. Details of boiler/gensets (including stacks/exhausts) and fuels to be use

xi. Details of boiler/gensets (including stacks/exhausts) and fuels to be used

xii. Process description along with major equipment's and machineries, process flow sheet
(quantitative) from raw materials to products to be provided

xiii. Hazard identification and details ofproposed safety systems.
xiv. Expansion/modernizationproposals:

a. Copy of all the Environmer.ttal Clearance(s) including Amcndmcnts thcreto
obtained for thc projcct from MOEF/SEIAA shall bc attached as an Anncxurc.
A ccrtificd copy of the latcst Monitoring Report of the Intcgratcd Regional
Office of the Ministry of Environmcnt, Forest and Climate Change as per
circular dated 30th May, 2012 ot the status ol compliance of conditions
stipulated in all the existing environmental clearances including Amendments
shall be provided. In addition, copy of the latest CTO and status of compliance
of Consent to Operate for the ongoing/existing operation of the project from
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SPCB shall be attached with the EIA-EMp report.
In case the existing project has not obtained environmental clearance, reasons
for not taking EC under the provisions of the EIA Notification I 994 and"/or EIA
Notification 2006 shall be provided. Copies of Consent to Establish/No
Objection Certificate and Consent to Operate (in case ofunits operating prior to
EIA Notification 2006, CTE and CTO of FY 2005-2006) obtained from the
SPCB shall be submitted. Further, compliance report to the conditions of
consents from the SPCB shall be submitted.

4) Site Details

i. Location ofthe project site covering village, Taluka/Tehsil, District and State, Justitlcation
lor selecting the site, whether other sites were considered.

ii. A topo-sheet of thc study area of radius of lOkm and site location on I :50,000/ I :25,000
scale on an A3lA2 shect. (including all cco-sensitive areas and environmentally scnsitive
places)

iii. Details w.r.t. option analysis for selcction of site
iv. Co-ordinates (lat-long) of all four comers ofthe sitc.
v. Google map-Earth download of the projcct site.
vi. Layout maps indicating existing unit as wcll as proposed unit indicating storage area, plant

area, grccnbclt area, utilities etc. If locatcd within an Industrial arca,/Estate/Complex, Iayout
oflndustrial Area indicating location ofunit within the Industria[ area/Estate.

vii. Photographs of the proposed and cxisting (if applicablc) plant site. If cxisting, show
photographs of plantation/greenbelt, in particular.

viii.Land-use brcak-up of total land of thc projcct sitc (identified and acquircd),
govemmenVprivate - agricultural, forest, wasteland, water bodies, settlements, etc shall be
included. (not required for industrial area)

ix. A list of major industries with name and type within study area (lOkm radius) shall be
incorporated. Land use details ofthe study area

x. Ceological features and Geo-hydrological status of the study area shall be included.
xi. Details of Drainage of the project up to 5km radius of study area. If the site is within I km

radius ofany major river, peak and lean season river discharge as well as flood occurrence
frequency based on peak rainfall data of the past 30 years. Details of Flood Level of the
projcct site and maximum Flood Level ofthc river shall also be provided. (mcga green field
projects)

xii. Status of acquisition ofland. If acquisition is not cornplcte, stagc ofthe acquisition process
and expected time of complete posscssion ofthc land. Documents related to conversion of
land for Industrial purpose.

xiii. R&R details in respect of land in line with state Govemment policy

s) Forcst. rvildlife and CRZ rclated issues (if aoolicablc):
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i. permission and approval for the use of forest land (forestry clearance), if any, and

recommendations of the State Forest Department. (if applicable)

ii. Land-use map based on High resolution satellite imagery ofthe proposed site delineating

the fbrestland (in case oJ'projects involvingforest land more thun 40 ha)

iii. Status of Application submitted for obtaining the stage I forestry clearance along with

latest status shall be submitted.
iv. The projects to be located within l0 km of the National Parks, Sanctuaries, Biosphere

Reserves, Migratory Corridors of Wild Animals, the PP shall submit the map duly

authenticated by Chief Wildlife Warden showing these features vis-i-vis the project

location and the recommendations or comments of the Chief Wildlife Wardenthereon
v. Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the State

Govemment for conservation of Schedule I fauna, if any exists in the study area

vi. Copy of application submitted lor clearance undcr the Wildlifc (Protection) Act, 19'72, to
the Standing Cornmittec of the National Board for Wildlife

vii. Rccommendations and NOC lrom thc conccmed Statc/UT Coaslal Zone Management
Authority on CRZ angle
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6) Enl'ironmentalStatus
i. Detcrmination of atmospheric inversion level at the project sitc and sitc-specific micro-

meteorological data using temperature, relativc humidity, hourly wind speed and direction
and rainfall.
o AAQ data (exccpt monsoon) at 8 locations for PM10. PM2.5, SO2, NOX, CO and other

paramcters rclevant to the project shall be collected. The monitoring stations shall bc
based CPCB guidelines and take into account thc pre-dominant wind direction,
population zone and sensitive receptors including reserved forests. Study should
indicate minimum, maximum value of different parameters for the period (3 months)
collected. Collected data should be supported by the reference data of either CPCB or
SPCB. AAQ data & GLC of pollutants from stack emissions should suggest
technology/ measures- Best Practiced Technology (BPT) indicating best achieved
results.

ii. Raw data of all AAQ measurement for l2 weeks of all stations as per frequency given in
the NAQQM Notification of Nov. 2009 along with - min., max., average and 98% values
for cach of the AAQ parameters from data of all AAQ stations should be provided as an
annexure to the EIA Report.

iii. Surface water quality ofncarby River (100m upstream and downstrcam ofdischarge point)
and other surface drains at eight locations as per CPCB/MoEF&CC guidelines.

iv. Whether the site falls near to polluted stretch of river identified by the CPCB,MoEF&CC,
if yes give details.

v. Ground water monitoring at minimum at 8 locations shall be included.
vi. Noise levels monitoring at 8 locations within the study area.
vii. Soil Characteristic as per CPCB guidelines.
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Vttl

tx.

Traffic 
_study of the area, type of vehicles, frequency ol vehicles for transportation of

materials, additional traffic due to proposed project, parking arrangement etc.
Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area
shall begiven with special reference to rare, endemic and endangered species. lfschidule-
I fauna are found within the study area, a wildtife conservation plan shall be prepared and
fumished.
Socio-economic status ofthe studv area-x

7) Environment lmpact and Invironment Manag€ment PIan

i. Assessment ofground level concentration olpollutants from the stack emission based on
site-specitic meteorological features. ln case the project is located on a hilly terrain, the
AQIP Modelling shall bc donc using inputs of the specific terrain charactcristics for
determining the potential impacts of thc project on thc AAQ. Cumulativc impact of all
sourccs of emissions (including transportation) on the AAQ ofthe area shall be assessed.
Details ofthc modcl used and the input data used for modclling shall also bc provided.
The air quality contours shall bc plottcd on a location map showing the location ofproject
sitc, habitation nearby, sensitive rcccptors, if any.

ii. Water Quality Modclling - in casc of discharge in watcr body
iii. Impact of the transport of the raw materials and end products on thc surrounding

environmcnt shall be assessed and provided. In this rcgard, options for transport of raw
materials and finished products and wastes (largc quantitics) by rail or rail-cum road
transport or conveyor-cum-rail transport shalI be cxamined.

iv. A notc on trcatment of wastewatcr from differcnt plant operations, extent rccycled and
reused for different purposes shall be rncluded. Complete scheme of effluent treatment.
Characteristics of untreated and treated effluent to meet the prescribed standards of
discharge under E(P) Rules 1986.

v. Details of stack emission and action plan for control of emissions to meet standards.
vi. Measures for fugitive emission control
vii. Details of hazardous waste generation and their storage, utilization and management.

Copies of MOU regarding utilization of solid and hazardous waste in cement plant shall
also be included. EMP shall include the concept of waste-minimization,
recycle/reuse/recovcr tcchniques, Encrgy conservation, and natural resourcc conservation.

viii.Proper utilization of fly ash shall bc ensured as per Fly Ash Notification, 2009. A detailed
plan ofaction shall be providcd.

ix. Action plan for the grecn belt dcvelopment plan in 33 Yo area i.e. land with not lcss than

1,500 trecs pcr ha. Giving details ofspecies, width of plantation, planning schedule etc.

shall be included. The green belt shall be around the project boundary and a scheme for
greening ofthe roads used lor the project shall also be incorporated.

x. Action plan for rainwater harvesting measures at plant site shall be submitted to harvest

rainwater from the rooftops and storm water drains to recharge the ground water and also
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to use for the various activities at the project site to conserve fresh water and reduce the

water requirement from other sources.

xi. Total capitat cost and recurring cosVannum for environmental pollution control measures

shall be included.
xii. Action plan for post-project environmental monitoring shall be submitted'

xiii.onsite and offsite Disaster (natural and Man-made) Preparedness and Emergency

Management Plan including Risk Assessment and damage control. Disaster management

plan should be linked with District Disaster Management Plan.

8) Occupational health

Plan and fund allocation to ensure the occupational health & safety of all contract and

casual workcrs
Details of exposure specific hcalth status evaluation of worker. If the workers' health is

being evaluatcd by prc dcsigncd format, chest x rays, Audiomctry, Spirometry, Vision
testing (Far & Near vision, colour vision and any other ocular deiect) ECG, during prc-
placerrent and periodical examinations give the details of the same. Dctails regarding last

month analyzed data ofabove mentioned parametcrs as pcr agc, sex, duration of cxposure
and departmcnt wise.
Details of existing Occupational & Safety Hazards. What are thc exposure levcls of
hazards and whether they are within Permissible Exposure levcl (PEL). If these are not
within PEL, what measurcs thc company has adopted to keep them within PEL so that
health of the workcrs can be prcserved,
Annual report of hcalth status of workers with spccial rcference to Occupational Health
and Safety.

ll.

r 11.

lv.

9) Corporate Environmcnt Policy

11

Does the company have a well laid down Environment Policy approved by its Board of
Directors? If so, it may be detailed in the EIA report.
Does the Environment Policy prescribe for standard operating process / procedures to bring
into focus any infringement / deviation / violation of the environmental or forest norms /
conditions? If so, it may be detailed in the EIA.
What is thc hicrarchical systcnr or Administrative order of thc cor.npany to deal with thc
environmental issues and for cnsuring compliance with thc environmental clearancc
conditions? Details of this systcm may be given.
Does the company have system of reporting of non-contplianccs / violations of
environmental norms to the Board of Directors of the company and / or shareholders or
stakeholders at large? This reporting mechanism shall be detailed in the EIA report
Details regarding infrastructure facilities such as sanitation, fuel, restroom etc. to be
provided to the labour force during construction as well as to the casual workers including

lll

lv

MoM of 7l't EtlC Meering (lndustn-3 Sa<tor) hehl on 29'h Decenthcr, 2023 Puge 151 ttf 157

239



truck drivers during operation phase.

l0) Corporate Environmental Responsibility (CER)
i. Adequate funds, as per the Ministry's OM/Guidelines, shall be earmarked towards the

Corporate Environmental Responsibility based on Public Hearing issues/socio-economic
issues and item-wise details along with time bound action plan shall be included (CER
activities shall be related to environment). Socio-economic development activities need
to be elaborated upon. For the projects where public hearing is not conducted, CER ptan
shall be provided based on socio-economic study ofthe area.

ll) Additional studies/Measures to be considered

(i)
(ii)
(iii)
(iu)

Provide latest and ecofriendly technology for product manufacturing.
Emphasize on Grcen chcmistry/Clean Manufacturing
Provide CAS No. of products along with product list.
Provide details ofamount ofcarbon sequestered in thcir unit through grcenbelt/othcr
modes, in casc ol expansion projcct.
Lifc structurc and sustainability for carbon and watcr foot print.
Detailcd pollution Load cstimation.
Transportation of Hazardous substance, efflucnts etc shall be carriedout through
authorizcd and GPS cnable vehicles/Trucks only.
Category of Hazardous Wastcs shall be mentioncd in the EIA/EMP report and in
presentation.
Details of grecnhouse gases and cmissions shall be provided.
Greenbelt shall be developed in the first year of the project and wind breaks shall be

erected.
Study area map shall be overlapped with all the associated features.
Emphasize on green fuels.
The project from NCR shall not use Coal as fuel. Further, PP shall avoid use ofCoal
in the CPAs and elsewhere also if altematives are available.
Provide the Cost-Benefit analysis with respect to the environment due to the project.

(v)
(vi)
(vii)

(viii)

(xiv)

12) Any litigation pending against the projcct and/or any dircction/order passed by any Court of
Law against the project, if so, details thcreof shall also be includcd. Has thc unit received any

notice undcr thc Scction 5 of Environment (Protection) Act, 1986 or relevant Sections of Air
and Water Acts'J If so, details thereof and compliance/ATR to the noticc(s) and present status

of the casc.

12) A tabular chart with index for point wise compliance of above TORs and its details needs to be

submitted in the EIA"/EMP Report.
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B, SPECIFIC TERMS OF REFERENCE FOR EIA STUDIES TOR 5(f) CATOGORY
SYNTHETIC ORGANIC CHEMICALS INDUSTRY (DYES & DYE INTERMEDIATES;
BULK DRUGS AND INTERMEDIATES EXCLUDING DRUG FORMULATIONS;
SYNTHETIC RUBBERS; BASIC ORGANIC CHEMICALS, OTHER SYNTHETIC
ORGANIC CHEI\'IICALS AND CHEMICAL INTERMEDIATES)
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'1. Details on solvents to be used, measures for solvent recovery and for emissions control.
2. Details ofprocess emissions from the proposed unit and its arrangement to control.
3. Ambient air quality data should include VOC, other process-specific pollutants* like

NH3+,chlorine*,HCl+,HBr*,H2Si,HF*,elc.,(*-as applicable)
4. Work zone monitoring arrangements for hazardous chemicals.
5. Detailed cffluent treatmcnt scheme including segregation of effluent streams for units

adopting 'Zero' liquid dischargc.
6. Action plan for odour control to be submitted.
7. A copy of the Memorandum of Understanding signed with ccment manufacturcrs

indicating clearly that they co-process organic solid/hazardous waste gcnerated.
8. Authorization,Mcmbership for the disposal of liquid effluent in CETP and solid/hazardous

waste in TSDF, if any.
9. Action plan for utilization of MEE/dryers salts.
10. Material Safety Data Sheet for all the Chemicals are being used/will be used.
11. Authorization/Membership for thc disposal of solid,/hazardous waste in TSDF.
l2.Dctails of incinerator ifto be installed.
13. Risk asscssmcnt for storagc and handling ofhazardous chemicals/solvcnts. Action plan for

handling & safety system to be incorporated.
14. Anangernents for ensuring health and safety of workers engaged in handling of toxic

materials.
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Annexure-III

List of the ExDert AD praisal Committee (lndustr\'-3) mombers narticipated durine Video

S. No Name of )tember Designation

I Prof. (Dr.) A.B. Pandit Chaimran

2 Dr. Suresh Panrvar Me mber

3 Prof. (Dr.) Vijayanand S. N{oholkar Mcmber

I Dr. (ER.) Dibakar Swain Member

5 Shri Dinabandhu Couda Membcr

6. Dr. Kishore N{alvil a Mcrrbcr

7 Dr, P. Jagannadha Rao Merrbcr

8. Prof. @r.) Suneet Dwivedi Membcr

9 Shri Dinesh Runiwal, Mcmbcr

t0. A N Singh Member Secretary

N,IOEFCC
I Dr. Kanchan Puri Scientist-B
2 Dr, S, Pradcep kumar Scientist-B

(Prof. Aniruddha B. Pandit)
Chairman

MoM o.f 7f' E/lC Mecting (tndustt),-3 Secbr) held on 29th De.ember, 2023 Pdge 157 of 157

I

Conferencine (VC) meetins

MON'! approved by

I

I

I

I

I

I

I
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File No.:IA-J-1 10111544/2021-lA-II(I) [Comp. No.:1724011
Government of India

Ministry of Environment, Forest and Climate Change
flmpact Assessment -II)

(Industry-III)
9e Institutional Area,

Lodhi, New Delhi-I 10003
E-mail: aditya.narayan@nic.in

Tel: 011-24642176

Dated: l"t Febru ary,2024
To

The General Manager,
M/s Sun Pharmaceutical lndustries Limited
Sathammal Village, Karunkhuzhi Post,
Madhuranthagam Taluk, Kanchipuram,
Tamil Nadu-603303.
E-mail: joy. ma@sunpharma. com

SUB: Expansion of Active Pharmaceutical lngredients (APls) manufacturing unit with
production capacity fronr 25.5 TPI\/ to 134.082 TPM within the Existing Plant located
at Sy. No. 9012,9013,9014,9911,99/2, 99/3, 99/4, 99/5, 10011 ,10012a, 10012b,
100/3, Village Sathammai, Taluka Madurantakam, District Chengalpattu (Formerly
Kancheepuram), Tamil Nadu by M/s Sun Pharmaceutical lndustries Ltd. -
Abeyance regarding.

REF: (i) Proposal No. IA/TN/IND3124836812021 dated 08 Feb 2022.
(ii) Appeal No. 33 of 2022 in the matter titled Meenava Thanthai K. R. Selvaraj

Kumar Meenava Nala Sangam Vs. Union of lndia before the Hon'ble
National Green Tribunal, (SZ).

Whereas, Ministry of Environment, Forest and Climate Change (MoEFCC)
received the proposal seeking Environment Clearance (EC) from M/s Sun
Pharmaceutical lndustries l-ld lherein after referred to as Project Proponentl vide
proposal number |A/TN/|ND3/24836812021 dated 08h Feb 2022 for the "Expanslon of
Active Pharmaceutical lngredients (APls) manufacturing unit with production capacity
from 25.5 TPM to 134.082 TPM within the Existing Plant located af Sy. No. 90/2, 90/3,
90/4,99/1 ,99/2,99/3,99/4,99/5, 10A/1 , 100/2a, 100/2b, 100/3, Village Sathammai,
Taluka Madurantakam, District Chengalpattu (Formerly Kancheepuram), Tamil Nadu".

2. Whereas, Environmental Clearance was granted by the Ministry, vide F. No. lA-
J-11011154412021-lA-ll(l) dated 3lstl{arch 2022 under the provisions of the EIA
Notification, 2006.

3. Whereas, Environmental Clearance granted by the Ministry, vide F. No. lA-J-
11011154412021..1A-ll(l) dated 31't March2022 was challenged in the Appeal No.33 of

File No.:lA-J-110111544 I 2021,-lA-ltll) [Comp. No.:172401]

1

Generated from eoffice by PRADEEP KUMAR sUGtJrlAR, Sc E(l'.K S)-lA-ll. SCIENTIST 8. MoEFcc on ol,'ozl?o24 os:{o PM
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243



rlle l\O. lA-J-llUll/544/ ZVI l-lA-ll(l/ (\-(-lfl li)rlter l!O. l/Z+Ul/
110249/ 2024/oc

,2
Generated from eomce by PRADEEP KUMAR SUGU|.,IAR. SciB(P.K.s)-jA-L SCjENTIST B, |TiOEFCC o|1 ot/oz/2024 o5:4o pM

2022 in the nratter titled Meenava Thanthai K. R. Selvaraj Kumar Meenava Nara
Sangarn Vs. Union of lndia pending before the Hon'ble National Green Tribunal, (SZ)
Chennai-

4. Whereas, W.P No. 2580712023 in the mattei'r,-f Surr Pharmaceutical lndustries
Ltd. v. Union of lndia is pending befcrre the Hon'ble Higl: Court of Madras.

5. Whereas, Hon'ble National Green Tribunal (l{GT) in the Appeal No.33 of 2022
(SZ) vide order dated 11J02023, has directed to keep tlre expansion EC granted in
abeyance.

6. Whereas matter was referred to the EAC (lndListry -3) in its meetings held on
412.2023 and 29.12.2023 and the Committee recommended to keep EC dated
31st March 2022 in abeyance until the final judgement of the Hon'ble NGT.

7 . Now, therefore, under Section 5 of the Envitonment (Protection) Act, 1986,
l,tlinistry has decided to keep the EC dated 31"1 fularct't 2022 g:'anted to M/s Sun
Pharmaceutical lndustries Ltd in abeyance until the.f;;ral judgerilent of the NGT / High
CourU Supreme Court.

8. This is issued with the approval of the Compete nt Authority.

(A N Sinsh)
Sc ientist-'E'

E-mail : aditya.narayan@nic.in
Tel: 011-24642176

File No.ilAi-11017/544/ z0zt-t A-||l t) [Cornp. No.:172401] laBe 2 of 2

tr=t

244



BE['-ORU TH[: NA'|IONAL GREEN TRIBLINAL

SOUTHERN ZONE.CHENNAI

Appeal No. 33 of2022

Meenva Thanthi K.R. Selvaraj Kumar, Meenvar Nala Sangam

Applicant(s)

Vs

Union of India and Ors

....Respondent(S)

ME. Sarashwathy

Advocate for MoEF&CC


